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LOK SABHA DEBATES 

LOK SABHA 

Monday, Decamber 04, 2006lAgrahayana 
13, 1928 (Saa) 

The Lok Sabha met at Eleven of the Clock 

[MR. SPEAKER in the Chaitl 

(Interruptions) 

REFERENCE BY SPEAKER 

Train and bus mishaps and landmlne blast 

[English} 

MR. SPEAKER: Han. Members, in a very misfortunate 

mishap on 2nd December, 2006, 35 people reportedly lost 

their lives and many were injured when a portion of 150 
year old bridge collapsed on the 3071 Howrah-Jamalpur 

Express at Bhagalpur in Bihar. 

In another mishap on the same day, a bus from Delhi 
to Shimla plunged into a gorge near Kandaghat about 10 

Km. from Solan on the Kalka-Shimla Highway resulting in 

death of about 14 people and injuries to many. 

In yet another accident or rather a mishap, on the same 
day, about 14 police personnel were killed and some injured 

in a landmine blast at Kanchkir, in Bokaro District of 

Jharkhand. 

The House expresses its grief over the loss of lives 

and injuries caused in these mishaps. 

The House may now stand in silence as a mark of 

respect to the departed. 

11.01 hra. 

The Members then stood in silence 
for a short while 

(Interruptions) 

[English} 

SHRI BRAJA KISHORE TRIPATHY (Purl) : Sir, let the 

hon. Minister make a statement in this regard. The House 

is entitled to know about this . ... (lnterruptions) 

[Translation] 

THE MINISTER OF RAILWAYS (SHRI LALU PRASAD) : 

Sir, I will make my Statement at 12 O'clock. 

MR. SPEAKER: Let met conduct the House. We will 

start with the Question Hour. I will request all of you for 

your cooperation; we will try to cover as many as possible. 
At 12 noon, immediately after the Question Hour, the hon. 

Minister for Railways will make a statement. The hon. 

Railway Minister has sought my permission to make a 

statement; I wiH allow him. I will also allow other important 
matters, starting with Shri Syed Shahnawaz Hussain. 

We will dispense with the luncheon recess today. We 

will continue with the discussion on 'price rise'. and the 

hon. Minister will reply to that. By about 3 p.m., it should 

be over. At about 3 o'clock, the discussion on the 'state 

of the panchayats' will be taken up and discussed until it 

is completed, maybe, late in the night. 

(Interruptions) 

Now, Question No. 162 -

Shri G. Karunakara Reddy - Not present. 

Shri Kishanbhai V. Patel - Not present. 

Question No.163 - Shri Brajesh Pathak. 

ORAL ANSWERS TO QUESTIONS 

[Translation} 

Condition of ESI HOlpltals 

-163. SHRI BRAJESH PATHAK: Will the Minister of 

LABOUR AND EMPLOYMENT be pleased to state : 

(a) whether the conditions of the Employees State 

Insurance (ESI) Hospitals in the country are far from 

~sfactory; 
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(b) if 80, the details thereof; 

(c) the IChemes formulated by the Government to 
improve the condition of the said hospitals; and 

(d) the amount Nicely to be allocated for implemen-

tation of the improvement schemes during the current 
financial year? 

[English) 

THE" MINISTER OF STATE IN THE MINISTRY OF 
RURAl DEVELOPMENT (SHRI CHANDRA SEKHAR 

SAHU) : (a) to (d) A statement is laid on the Table of the 
Houae. 

(a) to (d) The condition of ESI Hospitals and their 

working in the country is gen8raHy satisfactory. The ESI 

Corporation has formulated various schemM to ~ the 

condition of the ESI hospitals 88 detailed below: 

123 ESI Hospitals ar. being run by the State 

Governments as per Section 58 of the ESI Act, 

1948; 17 hospitals as Model HoapitaJa, 03 

hospitals in Delhi and 01 hospital in Chandigarh 
are directly run by the ESI Corporation. 

Modernization and upgrdatlon of hoIpItals is 
done by providing modern equipments for 
diagnostic and clinical eervicee. SenIor State 
Medical CommIssIoners , Stale Medical Com-

missioners have been delegated powers to 
facilitate earty sanction of equipments for 
hospitals for to As.15 lacs per unit at the State 
level itself. 

ESI Corporation has increased the ceiling for 
providing medical care from As.7501- to As.9OOI 
- per Insured Person family unit per annum w.e.f. 
01.04.2005 to facilitate State Governments with 
more funds to improve medical services in ESI 
HoepItaIa. 

Apart from this, ESI Corporation is Incurring ~ot.1 
expendItUre on construction ", repair and 
maintenance of hospital bulldingl at Its own 
cost. Further there is sharing of .cpendIture on 
equipmentB costing above Ra.250001- per unit 

between the State Government and ESIC 

outside the ceiling of Rs.9OOJ- per J.P. per 

&Mum. 

ESI Corporation has introduced the Schorne of 
Revolving Fund for providing advance I reim-

bursement for super speciality , speciality 

treatment, purchase of drugs and dressings and 

repair and maintenance of equlpments. 

Tie up arrangements have been made with other 

repurted Government I non-Government hospi-

tals for providing super speciality I speciality 

services which are not available in ESI 

Hospitals. 

ESI Corporation is in the process of getting 

hospitals graded by professional agencies and 

obtaining ISO 9001-2000 certification. One ESI 

Hospital in Deihl has already been granted ISO 

certification. 

ESI Corporation is encouraging computerization 

and incurs all expenditure on provision of 

computers to ESI Hospitals. 

ESI Corporation has allotted a budget of 

As. 1 042.71 crores during 2006-07 to provide 

medical services. 

[TraMlatlon} 

SHRI BRAJESH PATHAK : Mr. Speaker. Sir. the 

condition of Employees State Insurance (ESI) hospitata is 
far from satisfactory. The employees covered under ESI 
particularly In Uttar Pradesh prefer to get medical treatment 

in Government hospitals which are run by the State 
Government or the Central Government instead of going 

to ESI hospitals. In this regard, I have written several letters 

to the Ministers of Labour and Employment. I would like 
to know from the hon'ble Minister as to what action has 

80 far been taken on those letters. 

SHRI CHANDRA SEKHAR SAHU : Sir, most of the 

ESI hospitals are functioning under the Statem Govern-
ment. Our ESI corporatloln is giving only Rs.900 per I.P. 

to them. [English} In the flret th,.. quarters, we give them 
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and in the fourth quarter, we ask them for the bills 80 that 

it could be reimbursed fully. [Translation] There are 123 ESI 

hospitals and some of them are al80 located in Uttar 

Pradesh. For the up-gradation of ESt hospitals the State 

Governments 8hould 8end proposals for purchasing 

equipmenta for hospitals. While t was in this Ministry. 

(English) 

I have personally written letters to the State Labour 

Miniatel'l and to the hon. State Chief Ministers throughout 

the country to give the proposal$ and to monitor things 

80 that the functioning of the ESI hospitals will be better. 

So, from our aide, there Is no constraint and there is no 
problem about funds al80. 

They have to send proposals for purchase of 

equipment above Ra.25,OOO. The amount of Rs.900 that 

we give covers, all the purchases within Ra.25,OOO but 
above Rs.20,OOO it Ie on sharing basis. [Translation) They 

are giving for seven times then they have to given once. 

(English) 

They have to give proposals for upgradation, new 
constructions and other things for the hospitals. There is 

no problem from the side of the Ministry. The Ministry is 

fully prepared to upgrade the hospitals. 

[Tra"./ation) 

SHRI BRAJESH PATHAK : Mr. Speaker, Sir, my 
question was as to what action ha8 been taken so far by 

the department on my letters. The hon'ble Minister has to 
just taken over the charge of the department and I welcome 

him. He is our colleague. My second supplementary 

question Is regarding those hundreds of workers who work 

In leather factories and tenarles located in my parliamen-

tary constituency Unnao. They often fan III. They fall prey 

to dangerous diseases that make their lives miserable. 

Ernployeea State Insurance hospital facilities are not 

available there especially for workers. I had written letter 

to the then Minister In this regard and my letters might 

be available in hi8 department. I would like to request the 

Government that it should set up an separate hospitals for 

labourers in Unnao district for the welfare of labourers. 

What action has been taken by the Department on my 

letters for setting up of a hospital there? 

(English) 

MR. SPEAKER : Have you got the information? 

SHRI CHANDRA SEKHAR SAHU : Right now I do not 

have the information. In general I can say. 

[Translation] 

Mr. Speaker, Sir, the State Govemment will have to 

Issue a notification keeping in mind the geographical 

condition of the site when new hospital is proposed to be 

set up. Once the notification is Issued by the State 

Government the matter will be taken up by the Central 

Government at the earliest and action will be taken In this 

regard. 

SHRI BRAJESH PATHAK: The Minister should do this. 

SHRI CHANDRA SEKHAR SAHU : We cannot do this, 

First of all the State Government will have to notify It and 

only then the matter will be taken up by tho Central 

Govemment. 

SHRI BRAJESH PATHAK: The Minister should forward 

my request. 

(English] 

SHRI CHANDRA SEKHAR SAHU : I will definitely look 

Into it. 

SHRI ADHIR CHOWDHURY : Sir, in his reply the 

Minister has acknowledged rather euphemistically that ESI 

hospitals are not performing as per the desired level. ESI 

hospital$ are reported to have been suffering from lack of 

infrastructure, equipment, diagnose facilities, etc, including • 

the resource crunch of respective State Govemments. May 

I ask the hon. Minister how much revenue has been 

generated by ESI Corporation per year at present and how 

much of this chunk Is being reimbursed for the 

beneficiarlee. 

" 
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SHRI CHANDRA SEKHAR SAHU : In my reply I have 

stated that we give per IP Rs.900 for treatment, medicine 

and other infrastructure. What the hon. says is true because 

the State Governments are not able to send their proposals. 

As I told earlier, we are prepared to upgrade the 

infrastructure, equipment, everything but the State 

Governments are in financial constraint and they are not 

prepared to share. There lies the problme. From our side, 

we are taking aH interest because last year in the ESI 

Corporation meeting we passed a resolution to take direct 

control of all the ESI hospitals throughout the country so 

that we can upgrade them. That is under process. We are 

formulating principle and everything so that we write to the 

concerned State Governments and if they agree we will 

take up all the hospitals under our control. On trial basis 

we have taken up one model hospital in each State and 

we are upgrading it up to the level. 

[Translation] 

SHRI JASWANT SINGH BISHNOI : Mr. Speaker, Sir, 

through you I would like ask the hon'ble Minister especially 

about ESI hospitals of Jodhpur. When that hospital was 

set up there, the number of employees in that hospital was 

very less. However, now the number of employee has 

steeply increased. But there is neither any specialist doctor 

nor there is any medical equipment. It Is a ESt hospitals 

only in name. The Government of Rajasthan has sent 

recommendations on its behalf to the Central Government. 

Jodhpur is the second largest city of Rajasthan after Jatpur. 

So the said hospital should be upgraded at the earliest 

and specialist doctor posted there and equipments also 

provided. I would like to know from the hon'ble Minister 

whether the Government propose to upgrade the ESI 

hospital of Jodhpur. If so, the time by which the said 

hospital is likely to be upgraded. 

[English) 

SHRI CHANDRA SEKHAR SAHU : Sir, I have already 

replied it because if 

(Translation) 

The proposal has been sent by the State GoYemment 

then we wlH certainly pande'!' over it and take actton in this 
regard at the earllerst. But the proposal should came from 

the State Government. 

[English] 

SHRI KHAGEN DAS : Sir, we discussed the condition 

of the ESI hospitals with the officials in the PAC meeting 

during our tour. It was reported that the patients are not 

going to the hospitals for treatment because there is a 

shortage of specialist doctors. Is it a fact that the specialist 

doctors are not there in the ESI hospitals throughout the 

country? If so, what actions are being taken by the 

Government of India to fill up those vacant posts? 

SHRI CHANDRA SEKHAR SAHU : As regards the ESt 

hospitals which are run by the Ministry of Labour, the 

appointment r-rocess is on. We have already recruited more 

than 70 doctors. As far as other super-specialty doctors 
are concemed, their interviews have already been 

conducted and they are going to be appointed very soon. 

Regarding State Government run hospitals. I cannot give 

you the details now because it is for them to appoint the 

doctors and para-medical staff. But I can· say about the 

hospitals run by us. I think about 70 to 80 cloctors have 

already been appointed. The recruitment process of other 
para-medical staff and doctors is on and they would also 

be apPOinted very soon. 

(Translation] 

SHRI SHAllENDRA KUMAR : Mr. Speaker, Sir, the 

concerns expressed by the hon'ble Members belonging to 

the treasury benches and the opposition both on the issue 
is justified and the reply of the hon'ble Minister all aiong 

points towards the responsibility of the State Government. 

In his reply he has statad that Rs.900 are being given as 
IP to ESI hospitals and Rs.2500 are being paid for basic 

infrastructure. The said amount is meager in the present 
scenario of inflation. As the prices are riSing prices of 

medicines are also increasing. I would like to 'submit to 

the hon'ble Minister that in fact the condition of ESI hospital 
is really very pathetic. The services of specialist doctors 

as well as other facilities that ought to have been availabie 

in the hospital are not available. I would like to know from 
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the hon'ble Minister whether he will meet the demand of 

special package made by the S~te Governments. 

SHRI CHANDRA SEKHAR SAHU : Sir, the amount of 

IP of Rs.900 has been recently increased. Earlier it was 

Rs.750 which has been increased to Rs.900. I agree with 

what the hon'ble Member is saying. There are financial 

constraints with the State Government and it is on account 

of this that the said hospital could not be upgraded. They 

are not able to pay their 1/8th share that they were 

supposed to pay. I will certainly pay attention to the 

suggestions made by the hon'ble Members. There is ESI 

corporation ... (Interruptions) 

SHRI SHAILENDRA KUMAR: The Minister should say 

especially about Uttar Pradesh. 

MR. SPEAKER : He will do for all places. 

SHRI CHANDRA SEKHAR SAHU : We will ponder over 

it in our next meeting. 

(English) 

SHRI GURUDAS DASGUPTA : Sir, again we have the 

misfortune. The Minister who is in charge of the Ministry 

is not present here. 

MR. SPEAKER: He has taken my permission. He has 

gone abroad for a very national cuase. So, never make 

such comments. 

SHRI GURUDAS DASGUPTA : I do not object to it. 

But I am saying that the workers are having the same 

misfortune that the question is answered by another 

Minister. 

MR. SPEAKER : It is all right. You are there to uphold 

their cause. 

SHRI GURUDAS DASGUPTA : The point is, the hon. 

Minister Is referring to diarchy. He is saying that 153 

hospitals are run by the State . Governments and 17 

hospitals are run by the Centraf Government. It means that 

there Is diarchy. A number of hospitals are run by the 

Central Government and most of the hospitals are run by 

the State Governments. And the hon. Minister is saying that 

the condition is generally satisfactory. He is just reading 

the statement. * ... 

MR. SPEAKER: No, don't say that. That will be deleted. 

Please put a question. This is not a debate. 

SHRI GURUDAS DASGUPTA : This is absolutely 

incorrect. Most of the hospitals do not have doctors, do 

not have medicines and super-speciality is beyond reach. 

The workers do not go there, money is being wasted and 

there is no monitoring. I am saying this because I am 

coming to the root of the problem. The Central Government 

is passing on the buck to the State Governments and the 

State Governments are passing on the buck to the Central 
Government. In view of the unsatisfactory condition pre-

vailing now in most of the ESI Hospitals and the workers 

not getting any benefit out of them despite increased 
allocation, will the Central Government consider having a 

unified command so that* ... and diarchy comem to an end? 

MR. SPEAKER : That word will be deleted. 

SHRI CHANDRA SEKHAR SAHU : In reply to the first 

question, I have told that, in the meeting of the ESI 

Hospitals, it has been decided that all these Hospitals will 

be directly controlled by the Central Government and there 

is a proposal for that. They are working out on that proposal. 
After the whole proposal is worked out, we will write to 

the State Governments and those State Governments 
which would agree to hand over their Hospitals will be 

entirely taken over by the Central Government. Infrastructure 

and other equipments required are there. 

Regarding super-speciality, I can say this much that 

there are four zones in the country. A proposal for this has 

already been approved and they are working out on it. Very 

soon, we will have four superspecial hospitals throughout 

the country ... (lnterruptions) 

MR. SPEAKER : Nothing is being recorded. 

(Interruptions) • 

*Not recorded. 
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(Translation] 

OIIMed Crope 

+ 

·164. SHRI TUFANI SAROJ : 

SHRI KAILASH NATH SINGH YADAV : 

Will the Minister of AGRICULTURE be pleased to 

state: 

(a) whether any assessment has been made 

regarding sowing of oil8eeds and pulses for the year 2006-

07 in the country; 

(b) if so, whether there has been a decline In the 

sowing area of the above crops for 2006-07 in comparison 

to the corresponding period of the last years; 

(c) if so, the details thereot; 

(d) the steps takenlproposed to be taken to meet 

the domestic demand; 

(e) whether the Union Government has considered 

any scheme to provide financial assistance to the farmers 

of such States; and 

(f) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION (SHRI KANTILAL BHURIA) : (a) to (f) A 

statement is laid on the Table of the House. 

(a) to (c) Yes, Sir. As per the auessment in the 1st 

advance estimates for kharif crops of 2006-07, area 

coverage under sowing of kharif oiIIeedI Is around 15.74 

million hectares compared to 16.79 miUion hectares (1st 

advance estimates) in 2005-06. For rabi oIfIeedI2006-07, 

as per the reports received In the weekly Crop W~.ther 

Watch Group meeting held In the Ministry on 24th 

November. 2006, the area coverage stands at 7.48 million 

hectares compared to 8.16 million hectares during the 
cOf'l'8SPDnding period last year. The total (Kharif and Rabi) 

area covered under oIlseeds in 2006-07 stood at 23.22 

million hectares against 24.95 million hoctares in 2005-06. 

showing a decline. This is due to shlfllng of some oilseeds 

area to pulse crops on account of less moisture availabilitY 

in some States. Also, some oilseeds area has shifted to 

wheat crop due to prevailing high prices of wheat in the 

market. However, the sowing of rabi oilseeds is in 

momentum and coverage of more area is envisaged. 

For kharif pulses, the area coverage In 2006-07 is 

about 10.50 million hectares compared to 10.33 mHiion 

hectares in 2005-06. For rabi pulses of 2006-07, up to 24th 

November, 2006, the area coverage stands at 7.90 million 

hectares compared to 7.18 milliion hectares during the 

corresponding period last year. The total (Kharif and Rabl) 

area covered under pulses in 2006-07. reported so far is 

18.40 mUlion hectares age"'" 17.51 million hectares in 

2005-06. The total area covered' under pulses in 2006-07 

Is already more than that In 2005-06 by about 9 lakh 

hectares. 

(d) The demand supply gap in respect of edible oils 

was met through imports of 4.17 million tonnes in 2005-

06 and 1.61 million tonnes in April to June of 2006. In 

respect of pulses, the gap was met through import of 1.61 

million tonnes In 2005-06 and 0.43 million tonnes. during 

April to June of 2006. 

(e) and (f) With a view to providing financial assistance 

to the oilseeds and pulses growing States, the Government 

is implementing a Centrally Sponsored "Integrated Scheme 

of Oilseeds, Pulses, Oil Palm and Maize" (lSOPOM). Under 

this scheme, financial assistance is provided on 75:25 basis 
between the Government of India and the State 

Governments for purchase of various inputs. 

SHRI TUFANI SAROJ : Mr. Speaker, Sir, oilseeds and 

pulses are the ataple diet of the common man in India. 

Despite that the farmers are not getting the dealred co-

operation from the . Government in the production of 

oilseeds and pulses in agriculture sector. The growth rate 

of G.D.P. has dreedy reached 9.1 per cent. The growth rate 

In agriculture sector Ie 2,6. per cent as against 3.7 per cent 
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in last year. I would like to know .the reasons for 1.1 per 

cent decline in growth rate in the agriculture sector in 

comparison to that of last year. 

(English) 

MR. SPEAKER : Your question is on oilseects and 

pulses. Please restrict yourself to that point. Generally, it 
comes within agriculture. Therefore, you may deal with 

oilseeds and pulses. 

(Transllltion) 

THE MINISTER OF AGRICULTURE AND MINISTER 

OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRI-

BUTION (SHRI SHARAD PAWAR) : Mr. Speaker, Sir, in 

regard to what has been stated here that the GOll8rnment 

has done nothing in the field of oilseeda, I would like to 

clarify that we cannot ignore the point that it is the 
responaibility of the State GOll8rnment. As far as the Union 

Government is concerned, it has launched a scheme in 

14 States in the country for increasing the production of 

oilseeds and pulses. These States are Andhra Pradesh, 

Bihar, Chhattisgarh, Gujarat, Haryana, Karnataka, Madhya 

Pradesh, Maharashtra, Orissa, Punjab, Rajasthan, Tamil 

Nadu, Uttar Pradesh and West Bengal. Under the scheme 

the Union Government provides 75 per cent of grant while 

the State Governments glll8 the remaining 25 per cent. The 

Union Government has gill8n Rs.176 crore under the 

scheme during 2Q04.05, RI.212 crore during 2005-06 and 

Rs.19O crore 2006-07 to the States in the form of grant. 

It is entirely: the responsibility of the State Governments 

to implement the scheme. As stated by me, the Union 

Government provides 75 per cent of grant and It was 

provided to the above-mentioned 14 States In accordance 

with their demand. 

(English) 

MR. SPEAKER: Shri Tufani Saroj, you ask your second 

supplementary on oilseed crops and pulses. 

(Transilltion) 

SHRI TUFANI SAROJ : Mr. Speaker, Sir, I would like 

to know whether the Union Government has formulated any 

scheme for providing financial assistance to the farmers 

of Unar Pradesh for growing oilseeds and pulses? 

SHRI SHARAD PAWAR : Mr. Speaker, Sir. as far as 

providing financial assistance to the farmers of Unar 

Prade8h is concerned, I would like to tell the hon. Member 

that a sum of Rs.11 crore 15 lakh has been provided to 

Unar Pradesh during 2006-07, RS.5 crore 65 lakh and Rs.7 

crore 85 lakh were given for 2005-06 and 2004-05 

respectively. 

Mr. Speaker Sir, the funds provided to Unar Pradesh 

have mainly been for developing good quality and improved 

varieties of seeds. Now it is the responsibility of the State 

Government to provide assistance to the farmers. We shall 

provide quality seeds to the State Government, which could 

improve their crop. Therefore, Unar Pradesh has been 

provided assistance In view of it. 

SHRI KAILASH NATH SINGH YADAV : Mr. Speaker. 

Sir, there is shortage of cultivable land of oilaeeds and 

pulses in the country. Does the Government propose to 

launch any scheme which could increase cultivable land 

for ollseeds and pulses crops? 

SHRI SHARAD PAWAR : Mr. Speaker, Sir, a8 far as 

pulses are concerned, it will have to be admitted that the 

farmers do not have a tendency to take to ollseeds farming 

where irrigation facility Is there, they rather sow other crops. 

In ralnfed areas, they sow pulses crops, hOW8ll8f', their 

production Ie limited. M far as oilseeds are concerned, the 

scenario is changing. The situation is changing in aeveral 

a.... In terms of Increase in the cultivable area of soya, 

groundnut, muatard. HoMver, much depends on weather. 

This year one would find that there has been an increase • 

In the production of pulses followed by Rabi and Kharif 

crops. This time, approximately 9 lakh hectares of additional 

land has been covered under pulses whereas there has 

been a decline In the cultivable area of oilseeds upto 10 

lakh hectare •. So, we cannot ignore the situation this year. 

I would like the State Govemments to take maximum 
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advantage from the new scheme which came into effect 

from 1.4.2004. There is a need to increase its area and 

production. 

CHAUDHARY LAL SINGH : Mr. Speaker, Sir, the 

Government has provided for an integrated scheme for 

pub;es under all the centrally sponsored schemes. Our 

State, Jammu and Kashmir has not been covered under 

it. It has been provided that 75 per cent will be given by 

the Centre whereas 25 per cent will be borne by the States. 

If the Centre does not give 75 per cent wherefrom will the 

State meet the remaining 25 per cent. For his information 

I would like to state that 'Rajma' from our State is of the 

best quality in the world. Everyone might be aware of that. 

What can the Government do for promoting it? This variety 

is hardly available anywhere. My submission Is whether our 

State would be included as the 15th State? 

MR. SPEAKER : It is not a question of request. 
[English} You will have to ask the Minister: ·WIlI you help 

us?" 

[Translation1 

SHRI SHARAD PAWAR : More attention has been paid 

to those States where the production of pulses and oil 

seeds is higher. As far as Jammu and Kashmir is concerned 

pulses are cultivated in a very limited area, however, the 

Government is ready _ to consider It. 

[English} 

SHRI 8. MAHTAB : The total Khariff and Rabi area 

covered under oilseedsls showing a decline. Oil8eed 

growers are shifting to other crops due to various reasons. 

One of the main reasons, the major reasons being non-

remunerative prices. Though the area coverage for pulses 
is growing year after year, yet the country is not self-

sufficient. We are importing edible oil and ,a~ pulses. My 

question is this. Do you believe that the financial 888istance 

that is being provided to the oilseeds and pulses growing 

States need improvement, specially the financial assistance 

which is being provl~ on 75:25 basis need to be 

converted into 90: 1 0 basis? 

SHRI SHARAD PAWAR : One should not forget that 

this is the entire responsibility of the States. Agriculture is 

a State subject. That is why, when the Government of India 

Is taking 75 per cent responsibility, at least 25 per cent 

responsibility should be taken by the States. Otherwise. the 

importance goes. That is why, I would say that it is a 

concious decision. 

[Translation} 

SHRI MITRASEN YADAV : Mr. Speaker, Sir the 

Ministern of Agriculture is an expert of the Agriculture 

Department. Pulses and O/Iseeds are very important 

produce of agricutture sector and these are cash crops. 

A question has been asked here in regard to these crops. 

I would like to know from the hon. Minister whether he is 

aware that this year a lot of trouble has been faced in the 

cultiYatlon of these crops, since there is no water, no 

electricity and no fertilizers. Fertilizers have become so 

costly, that it is neither available nor within the reach of 

the farmers. What has been the extent of increase in the 

production of pulses and oilseeds as compared to the 

expenditure Incurred by the Government as shown on 

papers and the figures given by him of the last few years? 

This apart, what has been the quantum of import and its 

availability by way of production? 

SHRI SHARAD PAWAR : One thing I have already said 

in the House. As far as the issue of import and export 

is concerned we have to resort to import to fill the gap 

caused due to shortage of edible oil every year. We have 

been forced to go for import of edible oil in the years 

2001-02 to 2006-07. [English) This year. Rs.3548 crore 

worth edible oil has been imported. Last year. RS.8716 

crore worth edible oil had been imported. In 2004-05. 

Rs.11,076 crore worth edible oil had been imported. 

[Translation} As I have already stated, we need to resort 

to import to make up the gap. So far as pulses are 

concerned, the situation Is slightly different. We resort to 

both export and import of the pulses. During the last few 

years we used to import pulses. This is for the first time 

when the need to. make export hu come up to the fore 
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front .. the indigenous yield ofpulse8 was relatiwfy low 

earlier. This is why a ban has been imposed on exports 

to some degree recently-otherwise we used to export 

pulses every year. However, when there is no availability 

of things in the country on more than one occasions, we 

give permission for import. There has been import of goods 

worth Rs.730 crore this year. It was of worth Rs.3240 crore 

last year and during the year 2004-05, we have witnessed 

import of goods worth Rs.17n. 

SHRI MITRASEN YADAV : He did not mention the 

quantum of Indigenous production and the increase in 

percentage of yield. I would very much like to know the 

quantum of increase in production in proportion to the 

amount spent for this. 

(English) 

MR. SPEAKER : Can you give the figures? 

SHRI SHARAD PAWAR : I can give the figures. There 

Is a variation In productivity over the years. For Instance, 

last year the total oilseed production was 27.73 million 

tonnes: In 2004-05 It was 24.35 million tones; and in 

2003-04 It was 25.19 miUion tones. So, If you see the 

figures, (Translation) During the year 2003-04, 2004-05 and 

2005-06 the quantum of production has been to the tune 

of 25 million. 24 million and 27 million tonnes respectively. 

At times there is set back, sometimes the production is 

on the higher side. This Is the case with 011 seeds. Aa far 

as pulses are concerned given the figu(88 available during 

the years 2003-04, 2004-05 and 2005-06, It has been 

almost stagnant quantum-wise i.e. 14 millions, 13.13 

million, 13.11 million tones respectively. The production of 

pulses has been on the lower side for quite sometime In 

the past. As I stated earlier there is a tendency among 

the farmers to grow pulses crops in the rain-fad area. It 

has eeverely affected the yield. We will have to accept the 

fact that the varieties developed by us through the research 

process over the years have not been found upto the mark. 

The actual state of affairs Is testimony to the fact that there 

has not been proper breakthrough as of now. 

(Eng/I$h) 

National Comml •• lon for Farmers 

+ 
·165. MS. INGRID MCLEOD: 

SHRI P.C. THOMAS: 

Will the Minister of AGRICULTURE be pll'lJsed to 
state: 

(a> whether the National CommiSSIon on Farmers 

headed by Dr. M.S. Swaminathan has submitted Its fifth 
and final report to the Government; 

(b) if so, the details thereof indicating the 

recommendations made therein; 

(c) the reaction of the Government thereto; and 

(d) the time by which the National Policy for farmers 

Is likely to be approved by the Government? 

(Translation) 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION (SHRI KANTILAL BHURIA> : (a> to (d) A 

statement is laid on the Table of the House. 

Statement 

(a) to (d) Yes, Sir. The Fifth and Final Report deals. 

Inter alia, with improving livelihood opportunities and 

income of farmet'l; attracting and retaining youth in 

agriculture; improving the competitiveness of Indian 

agriculture; and strengthening the coping capacity of 

farmers in an uncertain trade environment. The Report also 

contains a Revised Draft National Policy for Farmers which, 

Inter aHa, alms to improve economic viability of farming; 

mainstream the human and gender dimension In all farm 
policies; Introduce a social security Iystem for farmers; 
foIIer communlty-centred food, water and energy security 
system In rural India; strengthen bioIecurity of crops. farm 

animals. fish and trees; make India a global outsourcing 

hub for IUPPIy of inputa needed for IUltainable agnculture 
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products of bio-technology and information and 

communication technology; and complete the unfinished 

agenda in land reform. 

The recommendations made by the Commission are 

under active consideration of the Government. However, 

there are several programmes already under implementation 

on the lines recommended by the Commission. 

(English] 

MS. INGRID MCLEOD: Sir, I would like to know from 

the hon. Minister whether the Draft National Policy for 

Farmers would include a detailed study on marketing and 

management to reduce the adverse manipulation on 

farmers. 

THE MINISTER OF AGRICULTURE AND MINISTER 

OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRI-

BUTION (SHRI SHARAD PAWAR) : Sir, this Commission 

has been set up by the Government and the Commission 

has given a total of five Reports. In these The Commission 

has definitely said something about marketing and It has . 

also said that we should try to remove various types of 

restrictions for the movement of agricultural produce so that 

the farmers would get proper price. 

MS. INGRID MCLEOD : Sir, will the reforms in the 

agriculture sector inClude insurance schemes for all the 

family members who are dependent on the farmer? 

SHRI SHARAD PAWAR : Sir, one of the 

recommendations of the Commi88lon i8 revision of 

Insurance and that particular subject Is before ..... 

SHRI P.C. THOMAS : Sir, the Report of the 
Commission on Farmers has extensively deeJt with a lot 
of aspects including land, soil, water, credit, insurance. 

distress sale, agri risk fund, technology. market Me. and 
has also suggested a new National Policy for F.rme.... I 

am sure the Ministry would haVe taken steps to make 
further study and also taken steps to Implement many of 

these things. I would like to put· a pointed question with 
regard to only one aspect of this because It is a large are •. 

MR. SPEAKER : Ve., please do it. All questions should 

be pointed. 

SHRI P.C. THOMAS : Agri Risk Fund is one 

aspect which has been specifically pOinted out in the 

Report. 

I hope, it will be coming into the policy also. The risk 

of agriculture, the farmers, Is the main issue before the 

farmers. It is the risk of nature. it is the risk of floods, it 

is the risk of everything. I would like to know what exactly 

is the Government thinking of dOing to save the farmers 

from the risk of nature as well as the risk with regard to 

the steep fall in prices of agricultural products. 

MR. SPEAKER: The report is under consideration. 

SHRI SHARAD PAWAR : In fact, the report was given 

in different stages. The last Peport has been recently 

submitted. One of the important suggestions which has 

been made in this report is that this Commission is going 

to suggest a new National Agricultural Policy, w~ich has 

been suggested. 

In fact, this Parliament has cleared a National 

Agricultural Policy in the year 2002. Now, there are further 

suggestions and some recommendations which have been 

given in thiS report. We have not taken a final view on 

this. After getting aH the recommendations of thaae five 

reporta. the recommendations were consolidated, sent to 

different Ministries beea .. e different Ministries are dealing 

with this. we took thetr reactions and these reactiionl would 

be ultimately dealt with by the Committee of Secretaries 

which was appointed by the Prime Minister's Secretariat. 

After getting the report ffom the CommIttee of Secretaries, 

it wiD be diecuued at the highest level, that ie, by the 

Committee on AgriculturB headed by the Prime Minister. 

In that Committee. these recommendations will be 

dilcu •• ed and then the final proposal will be brought before 

the Cabinet. After the clearance from the Cabinet, I will 

be able to tell you which Item ~ been accepted and which 

is the item that the Government of India is· going to 

Implement. ... (lntBrruptions) 
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MR. SPEAKER : Nothing .... is being recorded. 

(Interruptlonsr 

SHRI VARKALA RADHAKRISHNAN : Sir, I have raised 

my hand. 

MR. SPEAKER : So what? 

(Interruptions) 

MR. SPEAKER : I have got 20 hands raised. I cannot 

call all 20 people together. 

SHRI VARKALA RADHAKRISHNAt>.i": ~ir,I raised my 
hand to ask a question. 

MR. SPEAKER : I am happy to see your hand 

raised. 

SHRI M.P. VEERENDRA KUMAR : Mr. Spe¥er Sir, I 

would like to put a specific question to the hon. Minister. 

What are the programmes envisaged by the Government 

on the recommendations of the Commission to provide one 

acre per household to landless Adivasi farmers, for home 

gardens and the animal rearing. I think, the questilon is 

clear, Mr. Minister. 

SHRI SHARAD PAWAR : The question Ie clear, but 

the final view has not yet been taken on this. 

MR. SPEAKER : Only thing, I believe, the hon. 
Members may ask Is what Is the tlmeframe of coming to 
a final declelon. All are suggesting 'do this, do that' and 
he is answering, 'we will look Into it'. Would you like to 

answer, Mr. Minleter? 

SHRI SHARAD PAWAR : As I said, this particular 

proposal Is before the Com~ittee of Secretaries. After 

getting the clearance from there, we would like to take the 

decision as early as possible. In fa~, some of the 

recommendations, which Swaminathan Commission has 

made, have already been implemented in the last one-and-

*Not recorded. 

a-half to two years. But the view on the total general poficy, 

the report and the total view on the Commission's 

recommendations has not been taken so far. 

SHRI VARKALA RADHAKRISHNAN : Thank you Sir. 

MR. SPEAKER : You need not thank me. I expect some 

patience and rules to be observed.' 

SHRI VARKALA RADHAKRISHNAN : Sorry Sir, but it 

is the. only method to draw your attention. 

MR. SPEAKER : We are noting down the names of 

those who are raising hands. That does not mean. 

immediately I have to call you. I would like to know how 

you performed as the Speaker of the Assembly. 

SHRI VARKALA RADHAKRISHNAN : Sir, the 

Swaminathan Commission reported the issue of fixing fair 

interest rate. Recently, the Kerala Assembly announced 

considering a new legislation for this pur~e. For fixing 

of fair rate of interest, a commission will have to be 

appointed: The appointment of a Debt-Relief Commission 

is the issue before that State. Now, they are taking 

evidence. It includes the banking system, which is a 

Concurrent Subject. 

If Kerala Legislation is there attempting to succeed in 

giving a relief to farmers by fixing fair rates, the Central 

Government also should take an InitiatiVe of bringing a 

Central Legislation regarding fixing of fair rates of interest 

becauae the scheduled banks are involved, the Reserve 

Bank of India is also involved. The State Legislation will 

not serve the purpose fully. 

Since thi8 8ubject i8 in the Concurrent List, I woul~ 

like to request the hOn! Minister to bring In a ,Central 

legislation at npar or In line with the legislative attempt of 

the Kerala Legialature in giving relief to debt-ridden farmers. • 

This 18 my question. 

MR. SPEAKER : This Is not a question; you made a 

request only. 

It does not arise but pleue do reply something. 
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SHRI SHARAO PAWAR : Indebtedness is a very 

serious problem which Indian farming community is facing 

today. This particular subject was many times discussed 

in the august House. The Government of India has taken 

certain decision. Just to assess the total burden of 

indebtedness on the farming communrty in the entire 

country. one Committee has been appointed under the 

chairmanship of Shri Radhakrishnan. an eminent Professor. 

MR. SPEAKER : Not him! 

SHRI VARKALA RADHAKRISHNAN 

important question . ... (Interruptions) 

It is a very 

SHRI SHARAD PAWAR : That Committee has been 

appointed, and the Committee has been requested to give 

Interim Report up to 31st December and final report up 

to 31st of May. 

MR. SPEAKER : Which year? 

SHRI SHARAO PAWAR : This year; in fact it was 
appointed four months back only. The issue Is very 

Important; this type of time limit Is also given to the 
Committee. 

Secondly. regarding the interest issue, the Government 

of India took a conscious decision to reduce the rate of 
interest from 9 per cent to 7 per cent. This particular 

provision was not applicable to many cooperative socieitie8. 

About three weeks back, the Government of India also took 

a decision to provide monetary support to cooperative 

banks whereby they will be able to reduce their Int .... t 

rate from 9 per cent or 11 per cent to 7 per cent up to 

Rs.3 lakh. So, we have started the proceaa. After getting 
Radhakrishnan Committee'. Report, final view will be 

taken. 

SHRI BRAJA KISHORE TRI~THY : The han. Minister 

has stated that one of the important recommendationa of 

the National Commission on Farmet'8 headed by Dr. 
Swaminathan is to complete the unfinished agenda In land 

reforms Now. the Government is driving the vehicle of land 
rptorms to back gear, in • reve,.. way. Mlsu8ing the 

provision of Land Acquisition Act, the State Governments 

are acquiring lands from farmers and handing them over 

to industrialists. 

MR. SPEAKER : It does not arise. 

SHRI BRAJA KISHORE TRIPATHY : Sir. Swaminathan 

Commission has given this specific recommendation to 

finish the unfinished work of the land reforms. That is why 

I am asking the particular question, through you. to the 

hon. Minister. 

Provisions under Special Economic Zone Act are one 

of the bright examples of how the lands are transferred 

to Industrialists. Taking all this into consideration, it seems 

that land distribution is no more the agenda of the 

Governmet"'t. Hence, I would like to know from the hon. 

Minister what is the perception of the Government about 

the land reforms, and what is Ita target and time schedule 

to complete the unfinished agenda on land reforms . 

... (lnterruptlons) 

SHRI SHARAD PAWAR : Firstly. this particular subject 

at the national IeYeI is dealt with by the Rural Development 

Miniltry and not the Agriculture Ministry. So. the question 

should go to the respective Ministry. But, thIS is a 

recommendation and we have applied our mind on the 

recommendation yet. 

SHRI C.K. CHANDRAPPAN : Sir. we are discussing 

IhII qU8lllon In the context or widespread suicides all over 

the country by tanners mainly due to the crisis in our 

agrarian economy. 

MR. SPEAKER : It deals with only National 

Cornmisaion Report, Shri Chandrappan. 

SHRI C.K. CHANDRAPPAN : In this regard. I am 

asking the Minister because the Swamination ,Commission 

Report. If implemented. will go a long way in resolving many 

of the agitating problems. Since the Minister has said that 

It Is under consideration at various levels, I would like to 

know apecifIcaIy what will be the time that you are taking 

for finally procesalng \hie Report. 
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Secondly, . on the question of Interest. which 

Swaminathan Commission recommended 4 per cent, I 

would like to know whether the Government. as a special 

case, will take an earty decisIon on that recommendation. 

SHRI SHARAO PAWAR : Sir, as I have eartler 

mentioned, the Government of IndIa has already taken a 

decision to reduce it from 11 per cent to seven per cent. 

and substantial burden has been taken by the Government 

of India by implementing this decision. 

Regarding the time-limit for taking a final view on the 

recommendations. it is very .difficult for me to answer 

because many Ministries are Involved. Our efforts will be 

to finish this entire programme. If possible, in six months' 

time. 

SHRI HANNAN MOLLAH : Sir, most of the questions 

have been asked. The Commission had submitted its 

Report. But then, Oommittees under the Ministers, under 

several experts and under the Secretariat have been 

constituted. Already, 50 per cent time is over. By the time, 

the next Report comes the Government's term will be over. 

Certain recommendations should be straightaway 

implemented. One of the recommendations is the extension 

of crop insurance to all crops in the country. Another 

important one is four per cent interest. These two 
recommedations should be straightaway implemented 
without waiting for the Committees' recommendations any 

further. I would like to know from the hon. Minister whether 

the Govemment is considering these two recommendations. 

SHRI SHARAD PAWAR : I have already Hid that this 

is a State subject and the recommendations have a fa, 

reaching effect. One of the formalities which we are yet 
to oompIete is this. We have to take the confidence of the 
State Govemments. On 22nd December, I have called • 

meeting of the Agriculture Ministera from all the States to 

!f1scu88 and also to take their views on these 

recommendations. After getting the views from the States 
and the concerned Ministries, we would Nke to take a final 

view. ThIs view win be taken not by one Ministry. Take the 
case of the recommendation of four per cent interest. 

Ultimately, this particular decision has to be taken by the 

Finance Ministry. That is why it is very difficult for me at 

this juncture to say whether we will be able to accept each 

and every recommendation. 

MR. SPEAKER: Now. O.No.166. Shrimati Bhavana P. 
Gawell - Not present. 

SM Mahesh Kanodla. 

(Translation} 

Indebtedne.. of Farme,.. 

+ 

·166. SHRI MAHESH KANODIA : 

SHRIMATI BHAVANA PUNDALIKRAO GAWALI : 

Will the Minister of AGRICULTURE be pleased to 

state: 

(a) whether huge burden of agricultural debt has 

been identified as the major cause of SUICide by 

farmers; 

(b) if 80, whether the National Commission on 

Farmers headed by Dr. M.S. Swamlnathan has suggested 

loans to farmers at lower rate of interest and also waiver 

off interest and princjpal of loan on certain category ot 

farmers; 

(c) if 80, the details thereof and the reaction of the 

Govemment thereto; 

(d) whether the Radha Krishnan Expert Group and 

Hannumaotha Rao Committee oonatituted in this regard 

hlMt submitted their fina report; 

(e) If 80, the ~tails of the recommendations made 

therein alongwith the action taken thereon; 

(f) whether the farmers who had outstanding debts 

have been excluded from the special package declared by 

the Government for farmers in drought prone areas; 

(g) if 80, the details therefor: and 

,. 
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(h) the action proposed to be taken by the 
Government to include the indebted farmers in this 
package? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF"CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTrLAL BHURIA) : (a) to (h) A 
statement is laid on the Table of the House. 

Statement 

(a) Agricultural indebtedness is one of th8 major 
reasons for commlitting suicide by farmers; 

(b) and (c) The National Commission on Farmers 
headed by Dr. M.S. Swaminathan has, inter alia 
recommended expansion of the outreach of the formal 
credit system, lowering of rate of interest on crop loan to 
4% restructuring of micro finance into livelihood finance and 
moratorium on debt recovery and waiver of interest on loan 
in distress hotspots and during calamities. The 
recommendations are under consideration of the 
Government. 

(d) No, Sir. 

(e) Does not arise. 

(f) No, Sir. 

(g) and (h) Do not arise. 

SHRI MAHESH KANODIA : Mr. Speaker, Sir, I would 
like to ask the hon'ble Minister through you the number 
of farmers especially those belonging to Gujarat whom 
loans have been disbursed under the provisions of 
borrowings meant for waiving off the loans raised by the 
farmers from the non-institutional money lenders. I would 
very much like to apprise myself of the details thereof; 

THE MINISTER OF AGRICULTURE AND MINIS'tER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRI· 
BUTION (SHRI SHARAD PAWAR) : Sir. it is very important 
subject and a special attention has been paid to ensure 
the disbursement of crop loans on a large scale in the 
country this year. The Government of India introduced a 

scheme relating to the increased in agricultural credit three 

years ago and a target of dlabursing 88 much 88 Rs.One 
lakh and five thousand crore wu fixed. [Engli5h] A sum 

of Ra.86,ooo crore was disbursed for agricultural crop loan. 

In the year 2004-05, the total target was Rs.1 ,05,000 crore. 

The actual achievement was Rs.1,25,309 crore. So, 
additional 32 per cent credit loan was provided In the year 

2004-05. In the year 2005-06, the total target was finalized 

at RI.1,41 ,000 crore and the achievement was RS.1 ,67,700 
crore. So, 119 per cent target was completed. In the year 
2006-07, I have got the figures only up to kharif. Rabi 

figures are not with me. 

The target was fixed at Rs.1, 75,000 crore; and the 
achievement 88 on September, 2006 is RS.94,345 crore. 

It shows that 53.91 per cent target hu been achieved. 

For the first time, such a big credit flow has been seen 

by the Indilln farmers. But still I myself am nOl satisfied 

because in spite of such a huge flow of credit. even today, 
more than 60 per cent farmers are not in a position to 

lake loan from any financial instl1utions, be it the 
cooperative or the nationalized or regional development 

bank. Unleu and until we take conscious decision and 
make efforts to bring all the farmers on the net of this 
loaning, we will not be able to stop these private money 

lenders. We have to concentrate on all these things in a 
big way. 

[Translation] 

SHRI MAHESH KANODIA : Mr. Speaker. Sir, the loans 
raised by the farmers of 31 districts in the States of Andhra 
Pradesh. Karnataka, Kerala and Maharashtra have been 

waived off. I would like to know from the hon'bla Minister 
whether the farmers of Gujarat who committed suicide in 
certain districts have been provided any sops. If so, the 

details thereof. 

SHRI SHARAD PAWAR : Mr. Speaker, Sir, out of the 

scheme of dIStricts of four State. 6 districts of Ma~araahtra, 
6 districts of Karnataka, 3 districts of Kerala and 10 districts 
of Andhra Pradesh' have been covered. These 31 districts 

were identified because maximum incidences of suicide 
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were witnessed there. Therefore, the situation over there 

was different. The percentage ot irrigation was also very 

low there. This apart there were so many other problems. 

For obvious reasons the Government of India prepared a 

package for the assistance of those States-under which as 

much as 50 percent of the Financial burden of the farmers 

shall be borne by the Government of India and the 
remaining 50 percent shall be borne by the State 

Governments concerned. In this way the amount has been 

disbursed. I am pleased to note that the situation In Gujarat 

is very good. The suicidal rate among the farmers of GuJarat 

is very low as the State Government has undertaken a 

few new schemes which have proved advantageous to the 

farmers. There are so many other States as well where 

the incidence of suicide is lower as the State Governments 

are much concerned in this regard. However, the situation 

in these 31 districts was different which is why they have 

been projected separately. 

SHAI SACHIN PILOT : Mr. Speaker, Sir, we are 

debating over the issue of disbursing loans to the farmers. 

I would like to tell the hon'ble Minister that the farmers 

particularly those belonging to such States where there is 

shortage of water, marginal farmers go for loans to irrigate 

their small areas of land or for digging bore wells. On more 

occasions than one, they spend the amourit ranging from 
As. Two thousand to As. One lakh in making bore wells 
but water is hardly available. I would like to know from the 

hon'ble Minister whether· the Government propose to 

provide insurance cover to the marginal farmers In order 

that the Government may help the poor farmers out in cue 

of non-availability of water. 

SHAI SHAAAD PAWAA : As of now, there is no such 

proposal 'before the Government. 

MD. SALIM: Mr. Speaker, Sir, the hon. Minieter himself 

if saying that the Swaminathan Commission has reported 

that unle .. the oredit delivery mechanism is Improved; the 

major reason for the suicides being committed by farmers, 

the problem of debt cannot be solved. Either our present 

organized credit system is beyond the reach of the farmers 

or the farmers don't have access to the system. I would 

like to tell the hon. Minister that the hon. Minister of Finance 

of the Government is talking of increasing the credit by 

manyfolds but since agriculture is not viable. farmers are 

unable to repay their loans and become indebted. The 

reason behind most of the suicides being oommitted is that 

more peopie are in the clutches of Mahajans and other 

money-lenders as compared to the people who approach 

our organized credit mechanism. How will you break the 

nexus? 

[English] 

MR. SPEAKEA : Mr. Salim, Please put your question 

now. 

MD. SALIM : You are unable to help the needy by 

adopting the method you are talking about. {Englis"] 
Besides your own organized system, [Translation] the 

informal sectors, like the one which has got Nobel prize 

for mlcrofinancing, and the microfinance institutes. like 

various channellsing agents of the State Governments 

which woft( among backward sections and SC people are 

also there. Would you like to use thie mechanism so that 

flow of loans to the farmers can get through those 

and the farmers are freed from the clutches of money 

lenders? 

SHAI SHAAAO PAWAA : Sir, I have stated in the very 

beginning that it Ia a very serious problem and the 

Government is very much concerned about it. Two years 

ago diaburaement figure of As.86,00Q crore was projected 

and this year it has reached up to As.l, 75,000 C{ore. It 

ihOM improvement but stili more work needs to be done 

on thie front. We are facing two problems here. One is that 

among the cooperative aooieties and banks which provide 

loans in the viUages, the number of sick cooperative 

eocieties ie higher. A committee under the _ chairmanship 

of Sh. Vaidynathanji was constituted to improve their 

financial health and now the committee has given i~ 

recommendations. The Government has accepted these 

recommendations. ~tlng these rocommendabons, the 

Government is ready to provide all amount of Rs. 14,000 

erore to improve the health of these cooJ)eraltve SOCieties 
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Out of this, Rs.12,OOO crore will be provided to State 

Governments through the Government of India and the 

remaining Rs.2,OOO crore will be provided by the State 

Govemments and other financial Institutions. This money 

wi" be used to improve the health of cooperative 

institutions. If their health Impt'0V8S, the meane of credit 

availability which got blocked In the past will be reopened. 

Secondly, this year NABARD has begun with credit 

diebursement on a massive scale through Self-Help Groups 
for the benefit of the weaker sections and the poor. At 

present, I don't have the figures but if needed, I can make 
it available to the House. 

SHRIMATI KALPNA RAMESH NARHIRE : Sir, most of 

the farmers who have committed sulcklel in Maharuhtra 

belong to Vldarbha but many farmers of Marathwada region 

In Maharashtra have allO committed suicides. I would like 

to know, through you, from the hon. Minister whether the 

farmers of Marathwada region will also be given packages 

like the one given to Vldarbha farmers and whether the 

debts of the farmers will be waived off to check the suicides 

being committed by them? 

SHRI SHARAD PAWAR : Sir, the problem of 8Ulcides 
is a very serious problem before the country. I have 

provided the detelll to the House earlier in this regard. 

Each year approximately 1.15 to 1.20 IaIch people conwnit 
suicide In the country. Out of theee, 18% people are either 

farmers or those who belong to farmers' famlliee. It can 

not be accepted that aN of them commit sulctde for the 
realOns concerning agriculture only, but In the majority of 

caaes, It is obIeNed that the burden of debCI on them, 

not getting appropriate prices of their produce, damage to 
crop causing loss to them due to whcih they are torced 
to borrow money from private money lenders and the 

pt8I8ure exerted by the money lenders on the fa,.".,. 
when they are not In a position to repay the Ioana, are 

eome of· the rHIOIlS which force farmers to suicide. So, 
eome atepI have been taken In the four Stat .. Whe~ thiI 
problem is ..,.,.. Ita far 88 the situation In other dietrIcts 

of the remaining States Is concerned, Radhakrtshnan 

Committee has been constituted to take a deciIIon In the 

matter and a time limit has been fixed for the committee 

to submit its report as early .. possible. After the report 
is received, the Govemment will take a decision based on 

the recommendations, as to what steps are needed to free 

the farmers from the clatches of debt. 

[English} 

SHRI A. KRISHNASWAMY : Sir, the National 

Commission on Farmers has suggested loans to certain 

categories of farmers at lower rate of interest. This is one 

of the recommendations of the National Commission on 

Farmers headed by Dr. M.S. Swaminathan. 

But In our State, our DMK Govemment led by hon. 

Chief Minister, Dr. Kalaignar Karunanidhl, waived Rs.7,OOO 

crores of loans to all the farmers irrespective of the 

categories . .\s such, I want to know from the Union Minister 

whether there Is any programme to direct all the States 

to waive the loans given to the farmers. Will any support 

be extended to all· the States for waiving the loans of the 

farmers? 

SHRI SHARAQ PAWAR : I am grateful to the hon. Chief 

Minister of Tamil Nadu that he has taken a very courageous 

decision. Regarding the direction to all the States. my 
appeal Is that all the States should take inspiration from 

Tamil Nadu and also should take certain responsibility 

about thiL We will be very happy to associate with any 
collective decilion. 

SHRI A. KRISHNASWAMY : WI. the Union Government 

support that? 

SHRI SHARAD PAWAR 

... (Intetruptions) 

I say, definitely yes. 

MR. SPEAKER : I find that you have come fully 

Invigorated. I do not know how many matters you have got 

to raiIe. 

Now, QuestIon Hour Is Over. 
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WRITTEN ANSWERS TO QUESTIONS 

(Engo.h) 

Labour Courta and Tribune •• 

-1fJ2.SHRI G. KARUNAKARA REDDY : 

SHRI KISHANBHAI V. PATEL : 

WID the Minister of LABOUR AND EMPLOVMENT be 

pleued to state : 

(a) the number of Labour Courts and Tribunals 

functioning in the country as on date. State-wise; 

(b) the number of cases pending In each of these 

Courts; 

(e) whether there Is any propoeaI to increase the 

number of Labour Courts and Tribonala; 

(d) If 80, the details thereof; 

(e) the efforts being made to expedite these cues; 

and 

(f) the steps being taken to· get the awarda of 

the Labour Courts and Tribunals implemented by the 

employers? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RURAL DEVELOPMENT (SHRI CHANDRA SEKHAR 

SAHU) : (a) and (b) As per the Industrial Dilputee Act, 
1847. an appropriate Government can .. t up Labour 

Courts and Industrial Trtbunall for resoIuIton of lnduItrial 
dIeputeI. In r8Ip8Cl 01 IncIuatrtal dIeputeI arieIng In the 

Central Sphere, Central Government II the epprapriate 
Government for setting up the Central Government 

Induabial Tribunal - cum - Labour CourIe (CGlT's). There 
are 22 CGlrs in different parla 01 the country. State-wise 
brHk-up and CGIT-wtee pendency of cases are indicated 

In the encIoMd statement. 

(e) to (e) Five new COlT's have been set up during 

the 10th Five year Plan In addition to the 17 existing 

CGIT's. At present. there is no proposal for setting up more 
CGlrs during the 10th Five Vear Plan. These 5 new CGIT's 

have been set up to expedite the settlement of industrial 

disputes. A new Scheme for adjudication of disputes 

through Lok Adalata has also been introduced during the 

10th Five Vear Plan as an alternative grievance redressal 

machinery. CGIT's are holding awareness campaigns to 

make the litigating parties informed of the efficacy 

of reaoJutlon of Industrial disputes through this 

method. 

(f) Whenever non-implementation of awards is 

reported. show-cauae notice is issued to employers. After 

expiry of the show-cause notice, If the employer either fails 

to reply or the reply is not considered sufficient for 

compliance of the Order of Tribunal. prosecution proposals 

are sanctioned by Chief Labour Commiaaioner (Central) 

and prosecution cases are filed in the Court for breach 

of Section 29 of the Industrial Disputes Act. 1947. 

However, if the employer is a public servant. attracted 

by the provision of Section 197 of qrPC. the prosecution 

proposal Is referred by the Ministry of Labour and 

Employment to the employing Min'stry for obtaining 

sanction. 

CGlT's State 

2 

(1) Mumbai·1 Maharashtra 

(2) Mumbai-II 

(3) Nagpur 

(4) Dhanbad·1 Jharkhand 

(5) Dhanbad-II 

Cases pending 

upto (912006) 

3 

198 

460 

944 

1723 

930 -------------- ----
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(6) Jabalpur 

(7) Kanpur 

(8) LuCknow 

(9) N.Delhi-1 

< 10) N.Delhi-II 

(11) Kolkata 

( 12) Asansol 

(13) Chandlgarh-I 

(14) Chandlgarh-II 

, 

2 

Madhya Pradesh 

Uttar Pradesh 

NCT Delhi 

West Bengal 

Punjab and 

Haryana 

(15) Jaipur Rajasthan 

(16) Bangalore Karnataka 

(17) Ernakulam Kerala 

(18) Chennai Tamil Nadu 

(19) Hyderabad Andhra Pradesh 

(20) Bhubaneswar Orissa 

(21) Guwahatl Assam 

(22) Ahmedabad Gujarat 

3 

1450 

652 

387 

513 

472 

202 

588 

886 

1124 

332 

247 

599 

772 

418 

33 

•• The figures in respect of the CGIT's of Jalpur and 

Ahmedabad are upto June, 2006 as there is no Presiding 

Offlcer since July. 2006. 

Development of ForHt vn •• 

·167. SHRI VIJOY KRISHNA : Will the Minister 

of ENVIRONMENT AND FORESTS be pleased to 

state : 

<a) the aims and objectives of developing forest 

villages; 

(b) whether the Union Government has received 

proposals for the development of forest villages; 

(c) if so. the details thereof, State-wise. particu!arly 

from Bihar and Jharkhand; 

(d) the funds allocated/utilised therefor. State-wise; 

and 

(e) the number of villages developed as on 

date? 

THE MINISTER OF ENVIRONMENT AND FORESTS 

(SHRI A. RAJA) : (a) Recognizing that conservation and 

development of forests is related to the welfare of the forest 

dependent communiti .. , the Government of India is 

supporting projects for the development of forest villages 

aimed at Improving the quality of life of people therein by 

providing basic minimum facilities and services like food. 

safe drinking water, health care, primary education. 

approach roads, other Infrastructure facilities etc. 

(b) Yes Sir. 

(c) and (d) The Government of India provides 

assistance for the development of forest villages under the 

Special Central Assistance (SCA) to Tribal Sub Plan (TSP) 

Scheme of the Ministry of Tribal Affairs. The proposals 

received from the States are recommended by the Ministry 

ot Environment and Forests to the Ministry of Tribal Affairs 

for approval as pel' prescribed procedure and for release' 

ot funde. M per the Infonnetion provided by the Ministry 

of Tribal Affairs, the State-wise details of funds relealed 

are given In the statement encloS8d. Ther. Is no forest 

village In the State of Bihar. 

(e) As per the information provided by the Ministry 

of Tribal Affairs, funds have been released for the 

development of 2179 villages. 
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S".men' 
(As on 28.11.2006) 

S. Saate No. of forest villages Total cost of the No. of forest villages Total cost of the 
No. for which projects project approved for which projects prOject approved 

approved during during 2005-06 approved during during 2006-07 
2005-06 (As. In lakhs) 2006-07 (Rs. in lakhs) 

'--'---'-

1. Aaeam 373 4059.00 Nil 0.00 

2. Chattisgarh 343 4359.00 61 1092.67 

3. Guj .... t 199 1979.00 Nil 0.00 

4. Jharkhand 21 130.00 Nil 0.00 

5. Mahar.shtra Nil 0.00 Nil 0.00 

6. Meghalaya Nil 0.00 23 390.71 

7. Madhya Pradesh 679 6191.00 143 2650.06 

8. Mizoram 27 203.00 58 870.00 

9. Orissa 20 157.00 Nil 0.00 

10. Tripura Nil 0.00 62 930.00 

11. Uttaranchal Nil 0.00 Nil 0.00 

12. Uttar Pradesh Nil 0.00 Nil 0.00 

13. Welt Bengal 170 2104.00 Nil 0.00 

Total 1832 19182.00 347 5933.44 

Abltract 

Total number of fornt villages for which projects approved (1832+347) = 2179 

Total Amount released (As.19182 lakhs + Rs.S933.44 lakhs) = Rs.2S1.15 erores. 

[TransMtHon} 

Development Work In Foraet Arue 

·168. SHRI RAMOAS ATHAWALE : 
SHRI KRISHNA MURARI MOGHE : 

Will the Minister of ENVIRONMENT AND FORESTS' t 

be pleased to ate : 

(a) whether road construction .nd other varIOUS 

schemM have caine to a and still in tribal and forest 
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areaa of the country after the enforcement of The Forest 

(Conservation) Act. 1980; 

(b) If 80. whether the Govemment propos. to 

provide any apecial relaxation to start developmental 

works under the Govemment schemes; 

IC) if so, the details thereof; 

(d) if not, the reasons therefor; 

(e) whether the Union Govemment has' received 

any proposal from the State Govemment in this 

regard during the last three years and the current year; 

and 

(f) If 50, the action taken or being taken by the 

Govemment In this regard? 

THE MINISTER OF ENVIRONMENT AND FORESTS 

(SHRI A. RAJA) : (a) No, Sir. 

(b) and (c) For development of tribal villageslforest-

fringe villages, the Central Government has granted one-
time general approval under the Forest (Conservation) Act, 

1980 for certain essential developmental and security 

related activities. The projects pertaining to schools. 

dispenaarylhoapital. electric and telecommunication lines. 

drinking water, water harvesting, minor Irrigation canal, 

non-corwentional sources of energy. skill-upgradatlon, 

power sub-stations, communication posts and police 

outposts InvoMng leu than one hectare of forest land in 

each case are considered by the respective StatesIUnion 

Territory Government as per the guidelines Iuued by the 

Central Government In this reoard. 

(d) Does not arise. 

(e) and (f) 3986 Development projects received. from 
'JtatellJnfon Territory Governments during the last three 

years were coneIdered and diIpoMd In the tlme-bound 

manner by 1M Central Govemment. 

{English} 

Rain Water Harvesting 

·169. SHRI SUGRIB SINGH : Will the Minister of 

WATER RESOURCES be pleased to state : 

(a) the details of ground water level 10 various 

States during 2004-05 and 2005-06; 

(b) whether the Central Ground Water Authority 

organized training programmes in various States during 

2004-05 and 2005-06 to create public awareness about 
roof top rain water harvesting; and 

(c) if so, the details thereof. State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 

WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 

YADAV) : (a) As per the assessment of ground water 

resources carried out in the year 2004 jOintly by the Central 

Ground Water Board (CGWB) and the States. out of 5723 

ground water resource assessment units (block! mandaV 

taluka), 839 assessment units are 'over-exploited' wherein 

stage of ground water development is more than 100% 

and significant decline in long tenn trend of water level 

has been observed in either pre-monsoon or post-

monsoon periods or both. 226 units are 'critical' wherein 

ground water development is more than 90% and upto 

100% and significant decline is observed in long tenn 

trend of water level in both pre-monsoon and post-

monason periods. As per the ground water level monitoring 

carried out by CGWB, declining trends in the ground water 

lev_ are oIfserved between 2004-05 and 2005-06 in 

isolated pockets of 81oc:ks1Mandals in 14 States. Details 

.... given in the enclosed statement-I 

Annuure-l. However, in the States of Assam, Bihar, 

Chhattlsgarh, Himachal Pradesh. Jammu and' Kashmir. 

Jhartchand. Meghalaya and Orissa there is no ~rceptible 

decline in ground water level. 

(b) and' (c) The Centraf Ground Water Authority 

(CGWA) organize. tnining. programmes to generate 
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resource persons as a measure of capacity building In 

Rain Water Harvesting and Artificial Recharge of Ground 

Water. CGWA also conducts Mass Awareness programmes 
on Rain Water Harvesting and Artificial Recharge to 

Ground Water through out the country invotving the Statesl 

Central, NGOs, VOS, Industries. Educational Institutions 

and WeHare Organisations. During the years 2004-05 and 

2005-06.52 and 51 mass awareness programmes and 39 
and 49 training programmes were organized. respectively. 

State-wise details of these programmes are given in the 
enclosed statement-II. Besides. CGWA also participated in 

3 and 8 exhibitions during the years 2004-05 and 

2005-06, respectively to create awarenesa through dilplay 

of working models on varioua aspects of ground water 

management. 

States showing the declining trend in ground water 

Ie~s as per the ... ...",."t carried out 
by CGWB In the yeatS 2004-05 

S. State 

No. 

1 2 

1. Andhra Pradesh 

2. Delhi 

3. Gujarat 

4. Haryana 

5. Kamataka 

and 2005-06 

Remarks 

3 

Declining trends obeerved In 

Isolated pockets of 296 
mandala. 

Declining trends obeerved In 

Isolated pocket8 of 7 BIockI 

Declining trends observed In 

isolated pockets of 43 Talulca 

Declining trenda obHrved In 
Isolated pockets of 86 Blocks 

Declining trends obHrved In 

Isolated pockeI8 of 88 BIocka 

2 3 

6. Kerala Declining trends observed in 
Isolated pockets of 20 Blocks 

7. Madhya Pradesh Declining trends observed in 
isolated pockets of 29 Blocks 

8. Maharashtra Declining trends observed in 
isolated pockets of 8 Blocks 

9. Punjab 

10. Rajasthan 

11. Tamil Nadu 

Declining trends observed In 
Isolated pockets of 108 Blocks 

Declining trends observed in 
isolated pockets of 190 Blocks 

Declining trends observed in 
Isolated pockets of 175 Blocks 

12. Uttar Pradesh Declining trends observed in 
Isolated pockets of 50 Blocks 

13. Uttaranchal 

14. West Bengal 

Declining trends observed in 
isotated pockets of 2 Blocks 

Declining trends observed in 
Isolated pockets of 1 Block 

sratN-w;. number of ",... awateneB8 and training 
programmtlS conducted by CGWAlCGWB on Rain 

Water HarvatJng for Ground Water RecNrpe 
during 2004-05 and 2005-06 

S. StateIUT 
No. 

1 2 

1. AnctIra Pradeeh 

No. of ma .. 
awaren ... 

programmes 
organized 

2004-
05 

3 

3 

2005-
06 

4 

3 

No. of 
training 

programmes 
conducted 

2004- 2005-
05 06 

5 6 

3 3 
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2 3 

2. Assam 2 

3. Bihar 3 

4 Chandigarh 2 

5. Chhattisgarh 3 

6 Dadra and Nagar 0 
Haveli 

7. Diu o 

8 Delhi 3 

9. Gujarat 3 

10. Haryana 

11. Himachal Pradesh 2 

12. Jammu and 

Kashmir 

13. Jharkhand 

14. Karnataka 

15. Kerala 

16. Madhya Pradesh 

17. Maharashtra 

18. Mizoram 

19. Orissa 

20. Punjab 

21. Rajasthan 

22. Tamil Nadu 

23. Tripura 

3 

o 

3 

3 

3 

3 

o 

3 

o 

2 

3 

4 

o 

2 

2 

3 

2 

3 

2 

2 

3 

3 

3 

3 

3 

3 

5 

2 

o 

o 

2 

3 

o 

2 

o 

3 

3 

3 

3 

o 

3 

o 

2 

2 

o 
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6 

1 

3 

o 

3 

3 

o 

2 

3 

3 

3 

2 

3 

3 

3 

1 

2 3 4 

24. Uttranchal 2 

25. Uttar Pradesh 2 2 

26. West Bengal 3 3 2 3 

-----------------------------_._-_ .. -
Total 52 51 39 49 

Environmental Cle.rance tor Road Protects 

*170. SHRI PRABHUNATH SINGH : Will the Minister 

of ENVIRONMENT AND FORESTS be pleased to state : 

(a) the number of proposals received from various 

State Govemments particularly from Govemment of Bihar 

for getting the environmental clearance for various road 

projects during the last three years; 

(b) the number out of them cleared so far; and 

(c) the time by which the remaining proposals are 
likely to be cleared? 

THE MINISTER FOR ENVIRONMENT AND FORESTS 

(SHRI A. RAJA) : (a) The Ministry of Environment and 

Foresta has received 39 road project proposals from the 

various State Governments and the' Union Territory of 

Andaman and Nicobar Islands during the last three years. 
seeking Environmental Clearance. The number of propos-

als from the concerned State Governments/Union Territory 

are; Maharashtra (1). Andhra Pradesh (2). Kamataka (1). 

Ke"" (31). Madhya Prade8h (2). Haryana (1) and 

Andaman and Nicobar Island (1). No road project proposal 

has .been received from the State Govemment of Bihar 
seeking environmental clearance. 

(b) Out of the aforesaid 39 proposals. 37 road 

project proposals have been cleared so far. ' 

(c) Two road proposals pending as on date with the 

Minlatry were received very r~ntlyin November. 2006 

only. AcCording to the provisions of the Environmental 
~.------------------------------------
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Impact Assessment Notification, 2006 the time required for 

grant of environmental clearance is 105 days to be 

counted after the receipt of a complete application with 

requisite documents, including Environmental Impact 

Assessment report. 

Environmental etearance tor Mining 

*171. SHRI JUAl ORAM : Will the Minister of 

ENVIRONMENT AND FORESTS be pleased to state : 

(a) whether a number of mining projects are 

pending for environmental clearance: 

(b) if so, the details thereof during the last three 

years and current . year, State-wise; and 

(c) the time by which clearance is likely to be 

granted? 

THE MINISTER OF ENVIRONMENT AND FORESTS 

(SHRI A. RAJA) : (8) Yes, Sir. 

(b) State-wise break-up of the pending 3'12 mining 

proposals as on 31.10.2006 for environmental~.arance 

is given in the table hereunder:-

S. Name of State 

No. 

2 

1. Andhra Pradesh 

2. Choattisgam 

3. Goa 

4. Gujarat 

5. Himachal Pradeth 

6. Jharl<hand 

7. Kamataka 

No. of Projects 

Pending 

3 

15 

14 

33 

31 

17 

77 

----------------- --------------_.-
2 3 

----------------- -'-

8. Madhya Pradesh 12 

9. Maharashtra 25 

10. Meghalaya 2 

11. Orissa 23 

12. Rajasthan 117 

13. Tamil Nadu 2 

14. Uttaranchal 

15. West Bengal 2 

Total 372 

(c) The completed prQp0881s would need to be 

considered by the Expert Committee for obtaining their 

recommendation on the same in accordance with the 

prescribed procedure before taking a decision for .grant of 

environmental clearance or otherwise. In order to speed 

up clearance of the pending proposals, Ministry of 

Environment and Forests has constituted an additional 

Expert Committee for environmental appraisal of mining 

projects on 23rd August, 2008. The Committee has since 

held 3 meetings. 

Law tor Dally W .... 

·'72. SHRI SANTOSH GANGWAR : Will the Minister 

of LABOUR AND EMPLOYMENT be pleased to 

state: 

(a) whether the Hon'ble Supreme Court has di-. 

rected to enact a law as soon as poasible to regulate ,he 

terms and conditions of the dally wagers: 

(b) If 10, whether the Government has prepared or 

proJXJHI to fcHmulate a proposal in this regard; 
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(c) If so, whether the consultations have been held Will the Minister of AGRICULTURE be pleased to 

with the State Govemment trade unions and others Stake state : 

holders prior to preparing the said proposal; 

(d) if so, the details thereof: and 

(e) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RURAL DEVELOPMENT (SHRI CHANDRA SEKHAR 

SAHU) : (a) No Sir. 

(b) to (e) Do not arise. 

[English) 

Price of Pul ... 

·'73. SHAI AAVI PAAKASH VEAMA : 

SHAI ANANDRAO VITHOBA ADSUL : 

(a) whether there is a huge difference between 

procurement price and market price of pulsos; 

(b) If so, the details thereof; 

(c) the reasons for conceding low support price 

despite the high prices prevailing in market: and 

(d) the efforts made by the Govemment for 

rationalizing the support and market price of pulses? 

THE MINISTER OF AGRICULTURE AND MINISTER 

OF CONSUMER AFFAIAS, FOOD AND PUBLIC DISTAI-

BUTION (SHAI SHAAAD PAWAA) : (a) and (b) A 

comparam position of Minimum Support Prices (MSPs) 

and market prices of the major pulses is given below: 

MaP and Month • end WhoI ..... Price. 

(January - October, 2006) 

Pul ... MSP for 2006-07 Market Centre Minimum 

2 3 4 

Arhar 1410 Chenna! (TN) 1900 

Kanpur (UP) 1720 

Kolkatta (WB) 2250 

Moong 1520 

Bhatlnda (Pb.) 3270 

·~I (TN) 2426 

Kanpur (UP) 2230 

Hapur (UP) 2050 

Maximum 

5 

2050 

1900 

3000 

4280 

4500 

3180 

2300 

(As. Per qunltal), 

\ 

Average 

(Jan. Oct.) 

6 

1978 

1804 

2492 

3889 

3259 

2864 

2185 



48 AGRAHAYANA 13. 1928 (Saka) to au.stions 50 

2 3 

Urad 1520 

Channai (TN) 

MUi1'Ui (MatI.) 

Kanpur (UP) 

MSP for 2005-06 

Muur 1535 

(Lentil) Mumbal (Mah.) 

Kanpur (UP) 

Kolkana (W8) 

Gram 1435 

Dohad (Guj.) 

Jalpur (Raj.) 

Hapur (UP) 

The martceI price of puIHt Ia higher than the MSP becauIe 
the donwItic production of pulNl II lower than the 
requIremenI. Further, the changM brought in the Agricu1-
tural Produce Marketing CommiItee (APMC) Act, with the 
obIeCtiYe of pfOYkIng moAI optione 10 the tarme ... by way 
of having the choice to HIt their produce to proepectIve 
buyera, hu ... brought in U .... t.r degree of competition 
in the markel pulhlng the pricea upwardl. 

(c) and (d) The Governrnenl fIxeIlhe Minimum SUppon 
PrieM (MSP.) for vartoua agricultural commoditieI, 

Including pullet. laking Into eccounl the recommendations 
of Commiuion for AgricuIIural CollI and Prices (CACP), 

the view of State Govemmenta and concerned Central 

MiniatrieI .. well .. other relevant factora. which in the 
opinion of the Govenvnem. are important for fixation of 
MaPa. 

4 5 6 

2500 5102 3732 

3625 5000 4319 

2210 3425 2988 

2075 2400 2282 

1870 2025 1774 

2300 2800 2433 

1875 3180 2337 

1875 3125 2241 

2100 2900 2401 

CACP, while formulating ita recommendations on price 

policy contidIfB a number of i~rtant f8ctois which 

Include coet of PfOductlon. changes in input priceI. input! 

output price parity. trenda In market prieM. demand and 

8UppIy 1Ituation. Inter-crop price parity. effect on induatrial 

coet 1trucIUre. effect on general price level. effect on 00It 

of living, International markel price liluatlon and parity 

between prIeM paid and prk:ea received by the farmers. 

The objective of MSP mechaniIm it 10 provide a 
guarantee lID the farmera 10 I'Hlize a reaonabIe price for • 
their pIOduce. When the maltlet pricea tend to fall below 

the MaP. the deItgnated agencies such .. Food 
CcHporatIon of India (Fel). National Agricuttural Coopera· 

tIve Maltleting Federation of India ltd (NAFED). Cotton 

CorporatIon of Inell (CCI) and Jute Corporation of India 
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(Jel) purchase the produce at the MSP. However. if the 

market .price is more than the MSP fixed by the 

Govemment. farmers are free to realize a higher price by 

selling their produce in the market. 

laaue of Spec'-I Carda 

·174. SHRI M. SHIVANNA : Will the Minister of 

CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBU-

TION be pleased to state : 

(a) whether the Union Govemment has directed the 

States 10 i18ue special green cards to the Below Poverty 
Line (BPL) families; 

(b) if so. the details thereof alongwith the criterion 

fixed for Issuance of these special carda; 

(c) ~ther BPL families owning a few consumer 

goode and smaH plots of land have also been excluded 
from thIS scheme; 

(d) If so. the reasons therefor and the steps taken 

to include all the BPL famille. under the scheme; 

(e) whether moet of the States have completed the 

work of iesuance of special carda; and 

(f) if so, the details thereof? 

THE MINISTER OF AGRICUlTURE AND MINISTER 

OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRI-

BUTION (SHRI SHARAD PAWAR) : (a) Hoorders for any 
specific colour ca;ds for distribution to families identified 
under TPDS ha~ been laued by the Govemment of India. 

The Targeted Public Distribution System (TPDS) with focus 

on the poor was introduced with effect from June 1997 and 

covers 6.52 crore Below Poverty Line (BPL) families 

including 2.50 crore Antyodaya Anna Yojana (MY) families 

and 11.52 crore Above PoY8rty Line (APL) families baaed 

on poverty estimltea of the Planning Commiaion for the 

year 1993-94 on the population projection of Regiatrar 

General of Census as on 31st March, 2000. lnatructions 

have been given to issue distinctive' ration carda to the 

identified families under APL, BPL and MY categories. 

State Govemments have the freedom to prescribed 

appropriate distinctive colours/designs. 

(b) PDS is operated under the Joint responsibility of 

the Central and State Governments. The Central Govern-

ment has taken the responsibility for procurement, storage. 

transportation and bulk allocation of foodgrains. etc. The 

responsibility for effectively distributing the same to the 

consumers through the network of Fair Price Shops (FPSs) 

lies with the State Governments. The operational respon-

sibilities including allocation within the State, identification 

of families below poverty line, issue of ration cards, 

supervision and monitoring the functioning of FPSs rest 

with the State Goverments. On the basis of the poverty 

estimation of the Planning Commission, the number of BPL 

families (Including MY) to be covered in each StatelUT 

Administration has been conveyed to the State Govern-

ments and necessary guidelines for identification of MY 
families have been sent to all the State GovemmentsiUT 

Administrations as per Statement-I. The enclosed state-

ment-II to the PDS (Control) Order, 2001 gives detailed 

guidelines for identification of BPL and MY families. 

(c) and (d) As per the last BPL census for the 10th 

Plan conducted by the Ministry of Rural Development, the 

methodology of score based ranking of each household 

indicating their quality of life was adopted. For this purpose, 

13 soclo-economlc parameters which include size of land 

holding, type of house, food security. sanitation, etc. were 

adopted. These were ranked In order, on the basis of which 

BPL families were identtfled. 

(e) and (f) Mo8t of the State Governments except 

Himachal Pradesh have completed the work of Identifying 

the issuing distinctive ration carda to the BPL families. 

Marginal shortfall in issue of BPL carda is there in Bihar, 

Ooa, Uttar Pradesh, Andaman and NicObar Islands, 

Chandlgarh, Oadra and Nagar Haveli and Lakshadweep 

(statement-III). Out of the 2.50 crore families which were 

to be identified under MY category, various StatesIUT 

Administrations have identified 2.25 crore MY families and 

distinctive ration cards have been Issued to them. The 

Central Govemment is .IIocating foodgrains to 2.25 crore 
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MY familia as per the appRMId norma. A se_"'1I1 
showing the number of MY famiNel idenIIfIed by the 
StaIellUT Admlnillralion Is enclosed .... ...,.". lit For 

~ation of the remaining MY families (0.25 eront). 
concerned StalellUT Adminiltraliona have been direcI8d 
to expedlt. the process. 

Anf)odIIya Anna ~na (MY) 

(I) A National SMIpIe Survey ExerclM pointe 
towardl the fact IhIII about 5% of the total 
papulation In the country lleepa without two 
aquare meals a day. This HCtIon of the 
population can be called .. "hungry". In order 

to ma.. TPDS more focUMd and targeted 

towardl IhiI categorY of population, the 
"Antyodaya Anna Yojana" (MY) _lunched In 

o.cember, 2000 for one clOre pooreIt of the 
poor tamiIIeI. 

(II) MY contempIatal identification of one cront 

pooreat of the poor famill .. from amongat the 
BPL famiIIeI CCMNCI under TPDS within the 
Statal and providing them foodgraIna at a 

highly lUbeldized rate of RI.21- per kg. for whMI 

and Rl.31- per kg for rice. The S1ateIIUTI' a .. 
required to bear the dIItribution COlt, including 
rMrgtn to ..... and .......... well • the 
tranIportation coet. Thulthe entI .. food IUbIidy 

II being pUHd on to the conaumera under the 
ICheme. 

(HI) The acaIe of laue that _ lnltiaiiy 25 kg. per 

family per month hal been II'ICII.ed to 35 kg. 
per family per month wtIh effect from 11t AprIl, 
2002. 

The MY Scheme hal been eJrpanded In 2003-2004 
by adding another 50 IaIch hoIMhoIdI from amotlglt the 
BPl tamiIIee. 

(a) HCM.MhoIdI heeded by wIdowI or terminally ill 

p8f'IonI or diIabIed persons or pel"lOllS aged 

80 yea... or more with no auured' means of 

Iublillence or socl ... , aupport 

(b) Widowl or lenninally til per80nI or diIabIed 

~ or persona aged 80 years or more or 
single women or lingle men with no family or 

IOCietaI IUppOrt or auur8d means of subsle· 
tenee. 

(e) AI primitive tribat houIehoIdI. 

Ieoond !JqMIneIon of MY 

AI announced 11'1 the Union Budget 2004-05. the 
ICheme hal been further expanded with effect from 
,It Auguat, 2004 by another 50 18kh BPL famll_ by 

including, Intar .. Ha, an houIeholdl at the rIIk of 

hunger. The guldelinel haw been illued to all Stat'" 
UTI on 3rd AuguIt. 2004. The following criteria wu 

adopted for identification of additional Antyodaya 
farnlNel:-

(a) LandI8II agriculture labourers. marginal farm-

.... , Nral artilanllcraftamen such .. poners. 
tanners, ... ve .... bIacbmiIha. carpenters. lIum 
~.IIe ... , and persona .arnlng their livelihood 

on dally ball In the Informal MCIor like porta ... , 

~, ricbhaw pule .... hand cart pullers. fNIt 

and flower ....... , anake charme .... rag pickers. 
cobbIera, deetftuteI and other similar categorieI 
In boItI Nral and urban antal. 

(b) HOUMhoIdI headed by widowI or terminally III 

pMOnIIdiIabIed peI'IOnIIpersona aged 80 

yea... or more wtIh no ueured ~ of 

IUbIietence or IOCieIaI aupport. 

(e) WIdowI or terminally III persona or dIIabIed 
.,.,.,.,. or pefIOnI IIged 80 yea... or more. or 
lingle women or lingle men with no family 0, 

IOCiftII lupport or MIUrId mNnI of ... 
Ience. 



55 Written Answers DECEMBER 4. 2006 to Questions 56 

(d) All primitive tribal households. ldenltftcetlon 01 *-nil'" and AUocation of Foodgra ... 

Out of the 50 lakh households in the 2nd expansion. 

48 lakh BPL households have been distributed State wise 

and the remaining 2 lakh households to be identified 

subsequently by the States where error of exclusion come 

to light. 

Third ex.,.nalon 01 MY 

As announced in the Union Budget 2005-06. the MY 

has further been expanded w.e.1. 1 at April. 2005 to cover 

another 50 lakh BPL households thus increasing ita 

overage to 2.5 crore households. Eartler criteria adOpted 

for identification of Antyodaya familiel was followed In thia 

expansion. With this increase more than 38% of the total 

estimated BPL families have been covered under 

MY. 

Anne1tuIW 

(i) . The ldentl~atlon of the Antyodaya families and 
issuing of distinctive Ration Cards to these 
families is the responsibility of the concemed 
State Govemments. Detailed guidelines were 
issued to the StateslUTs for identification of the 
Antyodaya families under the AAY and addi-
tional Antyodaya familiea under the expanded 
MY. AlIocalionof foodgraina under the scheme 
is being made to the StateslUTs on the basis 
of luue of dlatinctive MY Ration Cards to the 
identified famille8. 

(Ii) The status of identification of households under 
MY (Normal. 1st expanaion. 2nd expansion 
and 3rd expansion) is given in Annexure 
enclosed, The defaulting StateslUTs are re-
minded regularty as a part of monitoring. 

sa on 29.11.2006 

StlItu8 of idenfifation of HOUHhoIds under MY (Normal and Additional) 

(Fig. in lakh) 

S. StatesIUTs No. of BPL Estimated No. of MY families MY families Identified and 
No. tamlliel RC lalued 

.. on Normal 1st 2nd 3rd Total Normal lit 2nd 3rd Total 
1.3.2000 expo exp.· exp.·· expo expo expo 

2 3 4 5 6 7 8 9 10 11 12 13 

1. Andhra 40.63 6.228 3.117 2.991 3.242 15.578 8.228 3.117 2.881 3.242 15.578 

Pradesh 

2. Arunachal 0.99 0.151 0.077 0.073 0.079 0.380 0.151 0.077 0.073 0.079 0.380 

Prad .. h 

3. Aasam 18.38 2.815 1.408 1.352 1.465 7.040 2.815 1.408 1.352 1.43 7.005 

4. Bihar 85.23 10.000 5.033 4.802 5.205 25.010 10.000 5.033 15.003 



57 

1 2 

S. Chhattisgarh 

6t'Delhl 

7. Goa 

8. Gujarat 

9. Haryana 

10. Himachal 

Pradesh 

11. Jammu and 

Kashmir 

12. Jharkhand 

13. Kamataka 

14. Kerala 

15. Madhya 

Pradesh 

16. Maharashtra 

17. Manipur 

18. Meghalaya 

19. Mlzoram 

20. Negafand 

21. on ... 

22. Punjab 

23. Rajasthan 

24. Sikkim 

25. Tamil Nadu 
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3 4 5 6 7 8 9 10 11 12 13 

18.75 2.874 1.439 1.380 1.496 7.189 2.874 1.439 1.380 1.496 7.189 

4.09 0.626 0.316 0.301 0.326 1.568 0.320 0.235 0.555 

0.48 0.073 0.037 0.035 0.039 0.184 0.073 0.037· 0.035 0.145 

21.20 3.250 1.628 1.561 1.691 8.128 3.250 1.626 1.561 1.661 8.098 

7.89 1.209 0.606 0.581 0.629 3.025 1.209 0.606 0.581 0.528 2.924 

5.14 0.787 0.395 0.378 0.411 1.971 0.787 0.395 0.378 0.411 1.971 

7.36 1.129 0.564 0.542 0.587 2.822 1.129 0.564 0.542 0.322 2.557 

23.94 3.665 1.841 1.762 1.911 9.179 3.665 1.841 1.762 7.268 

31.29 4.797 2.400 2.303 2.497 11.997 4.797 2.400 2.303 2.497 11.997 

16.54 2.382 1.192 1.144 1.240 5.958 2.382 1.192 1.144 1.24 5.958 

41.25 6.324 3.164 3.037 3.291 15.816 6.324 3.164 3.037 3.120 15.645 

85.34 10.017 5.011 4.810 5.215 25.053 10.017 5.011 4.810 19.838 

1.66 0.255 0.127 0122 0.132 0.638 0.255 0.0127 0.122 0.504 

1.83 0.281 0.140 0.135 0.146 0.702 0.281 0.140 0.135 0.146 0.702 

0.68 0.105 0.051 0.050 0.055 0.261 0.105 0.051 0.050 0.055 0.261 

1.24 0.189 0.098 0.091 0.099 0.475 0.189 0.096 0.091 0.099 0.475 

32.98 5.065 2.530 2.428 2.632 12.645 5.055 2.530 2.428 2.632 12.645 

4.68 0.717 0.359 0.345 0.373 1.794 0.717 0.359 0.312 1.388 • 

24.31 3.726 1.865 1.790 1.940 9.321 3.726 1.839 1.790 1.924 9.279 

0.43 0.087 0.032 0.032 0.034 0.166 0.067 0.032 0.032 0.034 0.165 

48.63 7.455 3.730 3.580 3.881 18.846 7.455 3.730 3.580 3.881 18.646 
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2 3 4 5 6 7 8 9 10 11 12 13 

26. Trlpura 2.95 0.452 0.227 0.217 0.235 1.131 0.452 0.227 0.679 

27. Uttar PradeIh 108.79 16.371 8.191 7.881 8.522 40.945 16.371 8.191 7.881 8.522 40.945 

28. Uttranchal 4.98 0.763 0.382 0.387 0.397 1.909 0.763 0.382 0.367 1.512 

29. Weet Bengal 51.79 7.939 3.973 3.813 4.132 19.857 7.939 3.973 2.887 14.798 

30. AndamIIn MCI 0.28 0.043 0.021 0.021 0.022 0.107 0.043 0.043 
Nicobar 

31. Chandlgarh 0.23 0.035 0.018 0.017 0.018 0.088 0.021 0.021 

32. Dadra and 
Nagar Haveli 

0.18 0.28 0.013 0.013 0.015 0.089 0.028 0.009 0.037 

33. Daman and Diu 0.04 0.008 0.003 0.003 0.003 0.015 0.006 0.003 0.003 0.003 0.015 

34. Lakahadweep 0.03 0.004 0.003 0.002 0.003 0.012 0.004 0.004 

35.Pondicherry 0.14 0.128 0.085 0.082 0.067 0.322 0.128 0.085 0.062 0.087 0.322 

Total 852.03 99.948 50.021 48.001 52.030 249.998 89.828 49.889 41.889 33.389 224.553 

Out of the 50 lakh householdlln the 2nd expanlion. 48 Iakh hoUHhoIds (from BPL) had been .. rmarked for expansion 
State wise and the remaining 2 Iakh houMhoIdI were to be identified IUbMquently by the State where error of 
encluslon came to tight 

•• The left over expansion of 2 lakh familiM of 2nd expanilon haYe been Included in the 3rd expansion of MY achomf: 

to 52 latch farnilln from 50 latch tamIIiea. 

StIItement-1I 

PDS Control Order. 2001 

Identification of families living below the poverty line: 

(il State Govemm~nls shall formulate suitable 
guidelines tor the purpose "I idtmtificatlon of 
families living Bulow 'hp Plw~rt~ Line l~lflL). 

Including the Antyodaya famlhA6, as per the 
estimates adopted by the Central GOllernment. 

Cere will be taken to ensure that the 'amiltes 

80 identified are really the poorest. The exercise 

ot identification of BPL and AntyOdaya tamilies. 

wherever it has not been done already. shall 
be completed within ttne months of the iuue 
of this Order 

(ii) State Govemments shall get the lists of BPL and 

Antyodaya families reviewed every year for the 
purpose ell deletion of ineligible familiea and 

inclUSIon of eligible famities. 

(iii) While undertaking the extlrCISO af identification 
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or review of BPL and Antyodaya families. each 

State Government shall prescribe a suitable 

proforma to be filled up by or on behalf of the 
head of a family. 

(iv) The data provided in the prescribed proforma 

shall be verified by the authority designated 

by the State Government for the purpose. 
The said authority shall also certify the 

correctness of the information contained in the 
proforma. 

(v) Gram Sabha shall finalise the list of beneficia-
riM belonging to BPL and Antyodaya catego-

ries drawn up by the designated authority in 

respect of the area under their respective 
jurisdiction. 

(vi) Where there are no Gram Sabhas. the local 

representative bodies shall finalise the list of 

beneficiaries belonging to BPL and Antyodaya 

categories within their respective jurisdiction. 

(vii) The designated authority of the State Govern· 

ment or the local representative bodies includ-

ing Gram Sabhas and Gram Panchavats which 

have been entrusted With the task of Identifica-

tion of beneficiarieS. shall verify and certify the 

information in the preecribed proforma lor BPL 

and Antyodaya families. 

Statement-III 

StateJUT 

Andhra Pradesh 

Arunachal 

Pradesh 

Assam 

Bihar 

Chhattiagarh 

Delhi 

Goa 

Statewise No. of Households BPL Households. Fair Price Shops and 
Ration Cards issued by the respective St.teIUT 

Projected % of Size of No. of No. of Ration Cards 

population BPL House- House- BPL (In Lakhs) 

in 2000 popu- Holds Holds House-

(In lalehs) latlon in 2000 Holds BPL MY Total 

(in lakha) in 2000 (BPL+ 

(in lakha) MY) 
' ___ 0_· 

2 ;, 4 5 6 7 8 9 

754.66 25.68 4 158.21 40.63 126.24 15.58 141.82 

11.92 40.88 4.93 2.42 0.99 0.61 0.38 0.99 

261.96 40.88 5.83 44.93 18 .• 12.02 700 19.02 

731.11 54.98 6.16 118.79 85.23 49.99 15.00 64.99 

2"9.26 42.52 5,65 44.11 18.75 15.45 7.19 22.M 

13liUU 14.69 5.02 27.82 4.09 3.79 0.66 4.36 

f6.95 14.92 4.99 3.20 0.48 0.13 0.15 0.28 

---'--'--
DiHe- Reported 

renee 81 on 

of 

Col. 8 

and 

5 
.~-.~---.- ..... _-

10 11 
__ P_.. _____ 

101.19 31.8.06 

0.00 31.3.04 

0.66 31.8.06 

-0.24 31.S.06 ' 

3.89 31.8.06 

0.26 31.8.06 

-0.20 315.06 
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1 

Gujarat 

Haryana 

Himachal 
PradHh 

Janvnu and 
Kaehmlr 

Jharkhand 

Kamataka 

Kerala 

2 3 

482.52 24.21 

118.31 25.05 

67.11 40.88 

91.45 40.88 

288.31 54.96 

520.11 33.16 

322.62 25.43 

Madhya Pradesh 548.22 42.52 

Maharuhtra 111.15 38.88 

Manlpur 25.18 40.88 

Meghalaya 24.34 40.88 

Mlzoram 1.52 40.86 

Nagaland 18.84 40.86 

Orissa 358.57 48.56 

Punjab 235.38 11.77 

Rajulhan 535.59 27.41 

Slkldm 5.59 41.43 

Tamllnadu* 617.74 35.03 

Tripura 37.82 40.88 

unar PradeIh 1828.04 40.85 

Uttranchal 75;84 40.85 

780.06 35.68 

DECEMBER 4. 2008 84 

4 5 8 7 8 I 10 11 

5.51 87.57 21.20 28.92 8.10 35.02 13.82 31.5.06 

8.30 31.48 7.89 5.29 2.92 8.21 0.32 31.8.08 

5.34 12.57 5.14 0.92 1.17 2.89 -2.25 31.7.05 

5.52 18.02 7.38 4.80 2.56 7.38 0.00 1.4.2003 

6.16 43.56 23.94 18.88 7.27 23.95 0.01 19.1.2002 

5.52 94.37 31.21 58.31 12.00 70.31 31.02 31.8.08 

5.28 61.10 15.54 14.91 5.96 20.87 5.33 31.8.06 

5.65 97.03 41.25 36.40 15.84 52.04 10.79 22.4.2003 

5.14 177.27 66.234 53.15 19.84 72.99 7.66 28.2.04 

5.19 4.07 1.88 1.16 0.50 US6 0.00 3.7.05 

5.42 4.49 1.83 1.13 0.70 1.83 0.00 31.8.06 

5.70 1.67 0.88 0.42 0.26 0.88 0.00 31.8.06 

5.57 3.02 1.24 0.77 0.47 1.24 0.00 28.2.05 

5.28 67.91 32.98 37.58 12.64 50.22 17.24 31.8.06 

5.92 39.76 4.68 4.79 1.39 6.18 1.50 31.8.06 

6.04 88.67 24.231 15.17 9.27 24.44 0.13 2.2.06 

5.33 1.05 0.43 0.26 0.17 0.43 0.00 31.8.06 

4.46 138.82 48.63 141.565 1885 188.30 11967 31 12003 

5.24 7.22 2.95 2.27 0.68 295 () 0(1 J 1.8.()f. 

8.22 281.42 106.71 85.41 40.95 106.44 -035 31.8 Oti 

8.22 12.19 4.98 3.47 1.51 4.98 000 31.8.06 

5.44 145.23 51.79 37.62 '4.RO 52.42 0.63 31.12.05 --------------------------_ .. _-- _._-- '--'- _ .. _---
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1 2 3 5 8 7 8 9 10 11 
.-..... ---... --

Andaman and 3.88 34.47 4.75 0.81 0.28 0.12 0.04 0.16 -0.12 30.6.05 
Nicobar 1"'_ 

Chandlgarh 8.88 11.35 4.38 2.03 0.23 0.07 0.02 O.osa -0.14 31.7.06 

Oadra and Nagar 1.90 50.84 5.28 0.38 0.18 0.12 0.04 0.18 -0.02 31.5.05 
Haven 

Daman and Diu 1.40 15.30 5.80 0.28 0.04 0.04 0.01 0.05 0.01 31.3.2003 

Latc.hadweep 0.71 25.04 8.23 0.11 0.03 0.01 0.004 0.01 -0.02 24.9.05 

PondIcherry 11.11 37.04 4.97 2.24 0.84 0.89 0.32 1.21 0.37 31.8.06 

---- ... '.-. 

Total 9969.44 5.51 1803.78 852.03 748.84 224.54 971.18 319.15 
.... ----,.~, ...... 

,. Separate figures of APUBPL cards in Tamil Nadu are not available u there Is no categoriIalion on the basis of 

APUBPL in the State. 

2. MY figures are as on 25.10.2006. BPL figures have been reduced eorreapondingly. 

omer.nce. In Intereat Rate of EPF 

·175. SHRI MANORANJAN BHAKTA ; 
SHRI M.P. VEERENORA KUMAR : 

Will the Minister of LABOUR AND EMPLOYMENT be 

pleased to stale : 

(a) whether differenc8fI have surfaced between the 

Government and the representativel of the employees on 
the lasue of intereal rate on Employees Provident Fund: 

(b) if 10, the details thereof: 

(e) the efforts made to IOrt out the differences: and 

(d) the outcome thereof? 

THE MtNISTFR OF STATE IN THE MINISTRY OF 

RURAl OEVELOPMFNf (SHRI CHANDRA SEKHAR 

SAHU) : (a) to (d) No, Sir. The iIaue regarding the rate 
nf i.-rest for the year 2006-01 was deliberated upon by 

the Central Board of TruaIHI. Employees' Provident Fund 
in ill meeting held on 7.11.2006. Since the deliberations 
remained inconclusive. It wu decided to further discuss 
the iaaue at the next meeting of the CBT, EPF. The Central 
Government has not ..ae;ved the recommendations of 

Central Board of Trustees, Employees' Provident Fund on 
the laue, 10 far. 

·'76. DR. CHINTA MOHAN; 
SHRI RAMJI LAL SUMAN : 

Will the Mlnilter of AGRICULTURE be pleased 100 
state : 

(a) whether the Government has set up any 
National Rainfed Area Authority; 

(b) if so, the details thereof along with the t~ 
anigned to the laid Authority; 

I 



67 DECEMBER 4. 2006 to Questions 68 

(c) whether the Government hu made any assess· 

ment In regard to productivity of land under artificial and 

ralnfed irrigation: 

(d) If 10, the details of rate of productivity of 
the various crops on both types of land, crop-wile; 

and 

(e) the funds allocated for augmentation of irrigation 

facilities on agric.ultural land dependent on rain? 

THE MINISTER OF AGRICULTURE AND MINISTER 

OF CONSUMER AFFAIRS. FOOD AND PUBLIC DISTRI· 

BUTION (SHAI SHARAD PAWAR) : (a) Yea. Sir. 

(b) NRAA hu a two tier Itl'UClUre. The flm tier it 
the Goveming Board that will provide necessary leader· 

ship and appropriate ooordinatJon in Implementation of 
programmes. The Governing Board will be chaired by the 

Union Agriculture Miniater and co-chalred by the Union 

Rural Development Minister. The second tier would be the 

Executive Commtttee eonsiating of technical experts and 

repreeentatIYee from stake holder MlniItriH. The ExecutIYe 

CommIttee would be headed by a full time CEO and wiD 

aJao have five full time technical experts. 

An Order for setting up of NRM, ita c:onstttutIon and 

mandate has been iaued on 3rd November, 2008. A Copy 

of the Order is encloeed as statement· I 

(c) and (d) Agriculture production depends on factors 

like agro-ecologlcaJ c:onditiorw, Input euppIy, farm mecha· 
nization, quality of seed, 1011 type and crop period. These 

factors vary considerably from region to region in the 

country. Eatimated effect of Irrigation on yields of selected 

crape from diatrict data baM In eimilar agro-dlrnatic 

regiOns both under rainfed and irrigated concltlona has 
been made by CRIDA, ICAR which reveals significant 

reeponae of crope to irrigation. The selected crop wise 

details are given In the enclosed statement· II. However it 

it estimated that fOOd grain production in the country 

accrues from approximately 142 mIIIionhectarea of outti· 

vated land. Of this, 40 percent is irrigated and accounts 

for 55 percent of production. The remaining 85 million 

hectares are rainfed and contribute 45 percent to total 

agriculture production. 

(e) Total dependence of agriculture on rains can be 

minimized mainly through assured irrigation coverage and 

through improved water management practices. The 

revised outlay under irrigation sector for X Plan is 

Rs.109416.94 crores to create an irrigation potential of 

10.5 million ha. Besides, following schemes are Imple· 

mented by the Ministry of Agriculture and Ministry of Rural 

Development to enhance soil and water conservation on 
watershed approach. 

Mfnlatry of Agriculture 

1. 

2. 

3. 

4. 

National Watershed Development Project for 

Rainfed Areas (NWDPRA) 

Soil Conservation in the Catchments of River 

Valley Project and Flood Prone Rivers (RVP 

and FPR) 

Watershed Development Programme for Shift· 

ing Cultivation Areas (WDPSCA) 

Reclamation of Alkali Soils (RAS) 

Mlnletry of RUril Development 

1. 

2. 

3. 

Drought Prone Area Programme (DPAP) 

~rt Development Programme (DDP) 

Integrated Wasteland Development Programme 

(IWDP) 

For the X Plan an outlay of Rs.6400.00 Crores has been 

made for the above seven schemes for development of 

214 lakh ha. In the fim four years 159.30 lakh he. 

at a coat of R8.4861.33 Crores hu already been 

achieved. 
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F.No. ..2/2OO5ooRfD.IV 
MINISTRY OF AGRICULTURE 

(Depllrtrnent of AgrIcuItu .. and CooperatIon) 
RaInted F_ .... .,....... DIvIaIon 

KrI.... _van, New DeIhl, 
o.ted the 3rd November. 2008 

ORDER 

In Order 10 addreae the problems of raJnfed ...... and 

for 1Ulta1nable' development of such ....... the Govern-
ment of India have decided to HI up • National Rainfed 

Ared Authority (NRAA). The Authority willi be • two tier 
structure consisting of a Government Board and the 
Executive Committee with the following compoeltion:-

L 'Governlng Board 

1. Minister of Agriculture 

2. Minister of Rural Development 

3. Minister of Water Resources 

4. Mlnilter of Environment and 

Foresta 

Chairman 

Co-chairman 

Member 

Member 

5. Member, Agriculture, Pfanning - Member 

Commielion 

8. Secretary. Department of - Member 

Agriculture .nd Cooperation 

7. Secretary. Department of - Member 

Agriculture Research and 
Education 

a ;'ifuEllory. Ministry of Rural - Member 

[;\: oJelvpment 

9. SecretalY, Ministry of Water - Member 

Resources 

10. Secrctllry. Ministry of - Member 

Ei1\/lroomeol and Forests 

11. Secretary. Ministry of 
P.nchayati Raj 

- Member 

12. Chairman. NABARD (National - Member 

Bank for AgrIcuItura and Rural 

Development 

13. One Farmer Repreeentativel - Member 

OrganIzation (To be nominated 
by Ministry of Agriculture) 

14. Chief Executive OffIcer Member 

(Nalionaf Rainfed Area Secretary 

AuIhority) 

L Executive Commlttae 

1. Chief executive Officer. National Ralnfect Area 

Authority 

2. 

3. 

4. 

5. 

6. 

7 

Five Eminent Experts In the field of:-

(I) Water Management 

(Ii) AgricultureIHorticuiture 

(III) Animal Husbandry and Fisheries. 

(Iv) Foreetry 

(v) Watershed Development 

One representative each 'rom Ministry of Rural 

Development. Ministry of Agriculture. Ministry of 

Environment and Fornta. Ministry of Water 

Resources. Ministry of Panchayati Raj. 

Advisor. Agriculture. Planning Commission. . 
Director. Central Arid Zone Research tnslit~te I 

(CAZRI). Jodhpur 

Director. Crllltral Research Institute for Dryland 

Agriculture (CRID") Hydel ;j\l,;d 
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2. 

3. 

•• 

5. 

8. 

7. 

8. 

9. 
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The Chief Executive Officer of the National (I) To prepare • perspective plan. outlining 

Reinfed Area Authority .nd the experts in the the national strategy and road map for 

Executive Committee shall be appointed by the holistic and sustainable development of 

Govemlng Board on the .dviee of • Search ralnted farming areas. 

CommIttee appointed by the Prime MinI8ter. 

The National Reinfed Area AuthorIty (NRM) 

ehafl be an expert body to provide the much 

needed knowledge Inputs regarding systematic 

up-gradatlon and management of country's 

dryIand and rainfed agriculture. 

The National RaInfed ArH Authority (NRAA) 

ahall be .n Advisory, Policy MakIng and 

Monitoring Body ch.rged with the role of 

ex.mlnlng guldelin.. in various existing 

achemes and in the formation of new 8Chemee 
Including ai' extemalty aided projects In the 
rainfed a ...... 

The National Ralnfed Area Authority (NRM) 

ahaH epeclaly focus on luues relating to 

IandIesI .nd margin.1 farmers who conatItute 
the large majority of Inhabitantl of rainfed 
.re ... 

The National R.lnted Are. Authority (NRM) 

shall bring about convergence and aynergy 
among the numerous ongoing programmes .nd 
ah.II adviIe, guide and monitor their progr .... 

The National Rainfed Area Authority (NAM) 

shan cover aU upectI of suatalnable .nd 
holistic development of rainfed areas Incfuding 

appropri.te farming and livelihood ayatem 
approaches. 

All Centr.' Government Mintatriea .nd 
Dep.rtment. ahan be re.pon.ible for 

~tIon of their tine programmes In 
raInfed areas in consultation with the National 

Rainfed Area Authority (NAM). 

The mandate of the Authority ahaII be: 

(II) To evolve common guidelines for all 

achemes of different Ministries including 

Extemally Aided Projects (EAPs) for 

development of RaintedlDry land Farming 

Systems. 

(ill) To coordinate and bring convergence 

within and among agricultural and waste-

land development programmes being 

implemented in rainfod areas of the 

country. 

(Iv) To identify rainfed areas in different States 

which need priority attention and prepare 

watershed development programmes for 

Integrated natural resource management. 

In consultation with States, focusing on 
multi dimensional crop, livestock, horticul-

ture, agri-paature Integrated systems and 
programmes for landless farming commu-
nities. 

(v) To identify gaps in input supply, credit 

availability, dissemination of appropriate 
technology and other requirements rel-
evant for development of rainfed areas. 

(vi) To guide the Implementing agencies on 

priority Mtting and monitor the specific 

interventions required. 

(vii) To develop plans! programmes for capac-
ity building of Centre/State Govemment 
functionaries In rainfed areas. 

(viii) To suggest modalities to strengthen 

National and State Level Institutions 

concerned with RainfedlDryiand areas, 

.nd establish institutional linkages with 
prioritized watersheds. 
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(Ix) To monitor disbursement of rural credltl 
Insurance coverl safety net programmes 

developed for ralnfed ar8as. 

(x) To set N research agenda including a 

critical appraisal of on-going programmes 

and promote diffusion of required knowl-
edge for Integrated farming In ralnfed 

areas to district and lower level authori-

ties. 

(xi) To evaluate the effectiveness of c0m-

pleted watersheds and concurrent evalu-

ation of on-golng programmes. 

10. The National Aainfed Area Authority (NRM) 

shall be located in and serviced by the Ministry 

of Agriculture. 

11. The Ministries of Agrtculture and of Aural 

Development will suitably redeploy staff for 

NAAA with no creation of posta other than the 

Chief Executive OffIcer and the full time expel'll 

of the Executive Committee. The .." would be 

drawn from the MiniatrieI of Agriculture and of 
Aural Development through coneuItatIon. be-
tween the Chief executive Offtcer of NRM and 

the Secretariel of these two Miniltrlea. 

12. The National Aalnfed Area Authority may take 
additional p8l'8Onnei on contract or on deputa-
tion basis from elsewhere, when neceuary. 

13. The National Ralnfed Area Authority (NRAA) 

IhaII have ita own budget. The initial expendi-

tures on eatabllahment of NRAA ~ bernet 

under Waterahed Development CouncH (WDC) 

Scheme of Department of Agriculture and 

Cooperation, Ministry of Agriculture, Govern· 
ment of India. 

DlatrIbutIon: 

1. 

2. 

3. 

4. 

5. 

Secretaries of all Central MlnistriellDepartment8 

of Government of India. 

Member Secretary, Planning Commilsion. 

Govemment of India. 

Shri K.L. Sharma, Deputy Secretary. Cabinet 

Secretariat, Aashtrapati Shawan. New 

Deihl. 

All Members of Govemlng BoardlExecutive 

Committee of the National Aainfed Area 

Authority (NAAA). 

Additional Secretary and Financial Advisor. 

Department of AgrIculture and Cooperation. 

Ministry of Agrtculture. Krilhl Shavan. New 

Deihl. 

6. Chief Secretarlel of all StatealUT s. 

7. Agriculture Production CommiIIioners of all 

StatalUTs 

8. Secretary Agriculture/Soli Conlervationl 

Watersh8dlRyral DevelopmentlForeltIWater 

Rnourcea (If all StatMlUTI. 

9. Vice Chancellors of all State Agriculture 

Univeraitiel. 

10. All DMIIonaI Headl, Department of Agriculture 

and Cooperation. Ministry of AgrIculture, 

Government of India. 

11. Govemment of India p~. New Delhi with a • 

requeat to pub/IIh thil Order In the Gazette 0' 
India. 

ScV· 
Pram Naraln 

Joint Secretary 
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St.t.men"" 

EBtimllted effect of lITigation on yields In .mlar ag~ 

climatic regions of selected crops from district 

database based on a study conducted 

Crop 

Rice, Kharlf 

Rice. Rabi 

Wheat 

Barley 

Maize 

by CRIDA, ICAR 

Estimated Yield (Kg.Jha) 

with no 

irrigation 

1236 

445 

954 

1368 

1351 

with 

irrigation 

1830 

2907 

1554 

1658 

1690 

Per cent 

Response 

32 

552 

63 

21 

25 

Sorghum Kharlf 405 708 74 

Sorghum rabI 

Peart millet 

Finger millet 

Se .. me 

Cutor 

Linseed 

Rape18M' 

Mustard 

Sunflower 

Soya beans 

Groundnut 

Cotton 

919 

925 

1811 

177 

346 

400 

663 

704 

803 

955 

254 

1299 41 

1184 26 

1888 16 

263 49 

532 54 

429 7 

22 

1032 47 

605 o 

1085 14 

306 21 

(English) 

Reduction In Drug Price 

·'77. SHRIMATI MANORAMA MADHAVRAJ : Will the 

Minister of CHEMICALS AND FERTILIZERS be pleased to 

state: 

(a> whether the recent reduction in prices of 886 
drugs hu turned out to be a cosmetic exercise without 

providing any relief tor the common man; 

(b) If 10. whether many of the drugs with the 
reported price reduction upto 75 percent e,:,joy a market 

share of only 5 percent or lela; 

(c) wMther the Govemment proposes to make 

suitable amendments in the Drug (Price Control) Order, 

1995 to check unethical practk:ea and make better 

availability of cheaper medicines to common man; and 

(d) If 10, the details thereof? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 

AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN) : 

(a) to (d) Pharmam companies have agreed to voluntarily 

restrict the trade margins for generic medicines to 15% for 

whoIeaalers and 36% for retailers. AI a result of this 

voluntary cap on trade margins the pricel of several 

medicines manufactured b¥ 11 companies. have been 

reduced. A compilation of a list of 886 such medicines. 

whose prices have been voluntarily reduced by these 

companies has been brought out. The list of 886 medicines 

is available on thil Department's Website 

www.chemlcal •• goy.ln It has allO been placed in the 

library of the Parliament. The lilt covers formulations in all 

doIage folml such as tablets, capsules and syrups, etc. 

and they find uaage in the treatment of a large number 

of diMues. The medicines covered are antiblota. cough 

syrups. painkillers al well as thole used during the 
surgical operationa, for the cure of the infectious diseases 

and for the treatment of hypertension etc. This was 
voIunIery actIonIreduction by the Companlel which have 

not given ftgu,. of their market ahare for the reepective 
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medicines. This reduction in trade margins has been 

effected by industry on medicines promoted by trade 

(commonly called generic-generic or branded-generic 

drugs) where these margins are high as compared to the 

Scheduled drug and non-Scheduled branded drugs. It is 

true that this segment forms a very small portion of the 
total pharma market in the country. However, It may be 
mentioned here that this is only the first step towards 

redUCing high trade margins and consequently reducing 

prices of some of the drugs. Many more steps are 

contemplated to be taken after the finalization of the new 
Pharmaceutical Policy. 

The Govemment have drafted National Pharmaceuti-

cal PoIicy-2006. After the Policy has been approved, a new 
Drugs (Prices Control) Order il proposed to be issued. This 

may include .. veral new measures for better availability 

of cheaper medicinel to the convnon man. In addition 

.. veral other measu.... for making cheaper ~ 

available to common man are also being contemplated e.g. 

National Health Insurance Policy for the BPL families, 
Larger allocation for National Illness Asalatance FundlState 

Illness Assistance Funds, District Illness Assistance Fund, 

Revolving Funds for BPL famllle8 to be set up in all the 
Central Govemment hospitals, States also to .. t up 
revolving funda in alL the Government hoapitall for free 
treatment of BPL .familles, Rajasthan model of Medicare 

Relief Societies to be replicated in other Statel, Scheme 

of District level Drug Bank in StatesIUTl, Setting up of 
Cancer Medicines Assistance Fund etc. 

Besides, It Is also proposed to strengthen NPPA for 

effective monitoring and enforcement of drug prices with 

the help of State Drug Controllers. 

Fundi for Con8Umer A ........ 

. ·178. SHRI ANWAR HUSSAIN : WII the Minister of 

CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBU-

TION be pleued to state : 

(a) the details of the funds earmartcect for launching 

conaumer awarenea campaIgna during the current year, 

regIon-wlae; and 

(b) the details of campaigns launched and the 

expenditure incurred thereon In different regions of the 

country campaign-wile and region-wise? 

THE MINISTER OF AGRICULTURE AND MINISTER 

OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRI-

BUTION (SHRI SHARAD PAWAR) : (a) An amount of 

RI.8940 lakhl has been allocated for consumer aware-

ness campaign during the year 2008-07 In the budget of 

Department of Consumer Affairs. Out of this, an a~ount 

of RI.8190 lakhl Is earmarked for running the campaign 

in all the regions of the country and an amount of RS.75O 
lakhl Is earmarked exclusively for North Eastem States. 

(b) Department of Consumer Affairs has launched 

a campaign using both electronic and print modIS as well 
as outdoor publicity through State Governments and the 

Song and Drama Divillon of the Ministry of Information and 
Broadcasting. 

DetaIls of campaign-wise expenditure incurred upto 

30 November, 2008 are ghIen beIow:-

(in lakhs) 

North Eaatam Region 

ElectronicIPrint media Rs.344 

Outdoor publicity Rs.97 

As. 441 

Other Region. 

Electronic media As. 3526 

Print media RI. 10 

Outdoor publicity Rs.767 

Rs. 4303 

Total expenditure upto 30.11.2008:-

RI. 4303 

Rs.441 

Rs. 4744 lakhs 
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{Translation} 

Subeldy on Food 

*179. SHRI RAJIV RANJAN SINGH -LALAN- : Will the 

Minister of CONSUMER AFFAIRS.. FOOD AND PUBLIC 

DISTRIBUTION be pleased to state : 

(a) whether the Govemment has decided to cut 

down food subsidy during 2006-07: 

(b) If so. the details thereof and the reasons 

therefor; 

(c) whether the Govemment hu Identified the items 

on which the subeidy is propoeed to be cut down: 

and 

(d) if so. the details thereof? 

THE MINISTER OF AGRICULTURE AND MINISTER 

OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRI-

BUTION (SHRI SHARAO PAWAR) : (a) No, Sir. 

(b) to (d) Does not arise. 

{Eng/Ish} 

DMtha due to Pollution 

*180. SHRI N.S.V. CHITTHAN : 

SHRI CHANDRAKANT KHAIRE : 

Will the Minister of ENVIRONMENT AND FORESTS 

be pleased to state : 

(.) whether any study hal been conducted to co-

relate exc:eulve deaths occurlng in major cities of the 

country on account of environmental pollution: 

(b) If 50, the details thereof aIongwIth the percent-
age of the tot.1 annual increase in the environmental 

pollution during the last two years in the metropolitan 

cities: 

(c) the strategy being formulated by the Government 

to gear up the measures for controlling envlronment.1 

pollution: .nd 

(d) the details of the steps taken/proposed to be 

taken in this regard alongwrth the progress made by the 

Govemment 80 far? 

THE MINISTER OF ENVIRONMENT AND FORESTS 

(SHRI A. RAJA) : (.) .nd (b) Studlel carried out by various 

institutions in some major cities on envlronment.1 

pollution and health effects provide no conclusive 

scientific evidence to establish cause-effect rel.tionship 
between environmental pollution and incidences of 

mort.lity. 

Annual ambient levels of lulphur dioxide .nd oxides 

of nitrogen in the metropolitan cities are well within the 

prescrtbed standards for residential areas except for 

respirable suspended particulate matter (RSPM) which 

have exceeded the limit in Mumbai, Kolkata and Delhi but 

.re below the standard in Chennai during the last two 
ye.rs as may be seen from the graph statement. About 
60% of the RSPM in Delhi ia natural duat. 

(c) and (d) Strategle. adopted and mHlures taken 

to control pollution Include comprehensive policy for 
abatement of pollution, supply of improved autofuel 

including CNG and LPG. tightening of vehicular and 

industrial emission norms, mandatory environmental 

clearance for specified industries, management of munici-

pal and blo-medical wast., promotion of cleaner 
technologies, strengthening of air and water quality 

monitoring statlone. useament of pollution load and 

source apportionment studies, preparation .nd implemen-

tation of action plana for major citIeI and critically polluted 

.,.... 
M a reauh of various measures taken. the air pollution 

load and water pollution load in terma of bio-

chemical oxygen demand (BOD) have come down 

aignIfic;antty. 
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Stlltement 

Trend in Ambient Air Quality 
(Annuoal .. verage eoncenntion In micrograms per cubic motre) 

a) Trend in Sulphur dioxide (S02) levels 

2001 2002 2003 2004 2005 2008 ( 
Jan to 
Oct) 

b) Trend in Nitrogen dioxide (N02) levels 

2001 2002 2003 2004 2005 2006( 
Jan-
Oct) 

to Questions 

• Deihl 
• Mumbai 
o Chennai 
DKoIkaw 

• Delhi 
DMumbai 
DChennai 
• Kolkata 

C) Trend in Respirable Suspended Particulate Matter (RSPM) 

• DeIhl 
CliumNi 
OChennil 
.KoIUD 

N8: Nllional Ambient Air Qualil) Slalldard for Reside"lial An:.s (AnnualllvCllIIc) for SOl.NO! IIIld RSPM tilt 
micl'OlJ'llllll per cubic metre. 

82 
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Anti Sea Erosion Scheme 

*181. SHRI PRASANIA PRADHAN : Will the Minister 

of WATER RESOURCES be pleased to state : 

<a) whether some State Government, have submit-
ted projects for protection of the sea-shore to the Union 

Govemment: 

(b) If so. the name of the projecla, State-wi8e; 
and 

(c) the amount sanctioned against the above 
mentioned project8 upto the last financial year? 

THE MINISTER OF STATE IN THE MINISTRY OF 

WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 

YADAV) : (a) to (c) Schemes for anti-sea erosion works are 

planned and implemented by the respective State 
Govemments. Realizing the Importance of such works, the 

Central Water Commission requested the State Govern-
ments to identify the critical reaches and IUbmIt auItabIe 
proposal with a view to prepare a scheme for eeeIdng 

extemal funding. State Governments of Andhra Pradesh, 

Goa, Gujarat, Kamataka, Kerala. Maharashtra, Orissa, 

Tamllnadu, West Bengal. Union Territories of Lakshadweep 
and Pondicherry have submitted the proposals. The details 

are given in the enclosed Statement-I. Based on the 

proposals received from the State Governments, a concept 
note was prepared and forwarded to Department of 
Economic AHairs (DEA) for identifying a suitable external 
funding 1genCy. The DEA has forwarded the concept note 

to AsIan Development Bank (ADB) for consideration. The 
ADB has approved administering technical assistance to 
the Govemment of India for technical studies on "Integrated 
Coastal Management and Related Investment Develop-

ment". An ADB Inception Mission visited the States during 
September-November 2006. Consultants/Specialists have 
also been appointed by ADB to conduct the studies. 

The Ministry of Water Resources is also implementing 
a scheme on pilot basis during X plan under which funds 
have been released for anti sea erosion works in specific 

critical reach of Kerala. Kamtaka, Maharashtra. Orissa. 
PondIcherry and Tamllnadu. The details are given in the 

Statement-II encIoeed. 

Details of proposals received from sr.t. GovetnmenIJ/UT. for incIc.8ion In ",. scheme for SHking external funding 

Name of the 
State 

Andhra Pradesh 

Details of works Included 

2 

(1) Construction of seawall near beach 
erosion at Uppada and near by 
villages near Kakinada 

(2) 

Amount of 
the proposal 

(Rs. in crores) 

3 

35.65 

(3) Fonnation of ~ bank to Protect the 
viII~ of Kruthlvennu Mandalam in 
KrIshna District 

L.ocationsI Districts included in 
the proposal 

4 

Uppada and near by villages 
near Katdnada and some places 
in w.a Godavari and Krishna 
DIetrtceI. 
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(4) Repairs and Restoration of KET and 

Kona Tidal Banks of 43 km. long in 

Krishna District 

Goa (1) Construction of sea wall (7.50 km) 55.00 Pemem. Bardez. Salcete. 

Canacona. T,swadi Talukas. 

(2) Refonnatlon of sea wall (1.50 km) 

(3) River Bank Protection Works (4.00 km) 

(4) Refonnatlon of damaged River bank 

Pro1eCtton Work (3.00 km) 

Gujarat Anti-See· Erosion Worka (61.296 kin) 400.22 Some places in Valsad. Navasan. 

Surat. Bharuch. Jamnagar. 

Bhavnagar. Amareli. Junagadh 

districts. 

Karnatllka (1 ) Conatructlon of .. a wall 135.95 Some places In Mangalore. 

(49.875 km) Udupi and Kundapur Talukas in 

(2) Reformation of Damaged .. a will Dakshina Kannada District and 

(17.805) Bhatkal. Honnavar. Kunta. Ankola 

and Klrwar Talukas in Uttara 

Kannada District 

~.rall (1) ConItructIon of ... wall 218.96 Some places in 

(52.085 km) Thlruvananthapuram Kollam. 

(2) Conatruotion of groinI (21 noel Alappuzha. Ernakulam. Thrissur. 

(3) Reformation of ... waU Manjeri. Kozhikode. Thalessery, 

(59.448 km) " Kasaragoo. DiviSions. 

Maharuhlra Conatruction of Bunda for Anti·Sea- 193.801 Some places in Mumbai. Mumbai 

Erosion works (72.38 km) Suburban. Thane. Ratgad. 

Ratnagirl and Sindhudurg 

Dlatrtcl8. 

(1) CoMtructIon of Sea win at open 304.517 Some pIacea In Ganjam. Pun. 

BaeecheI (68.20 km) Kendrapar.. Balasore. 

(2) Construction of .. Wall at Jagatsinghpur and Bhadrak 

mouth of rivera (23.35 Icm) Oi8tricts. 
-----_. __ ... _- - ... ---- - ----
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Tamil Nadu Construction of 13.824 kms of sea 
walls/groins 

Statem.n,-I' 

167.692 Some places in Chennai North. 
Kancheepuram, Cuddalore, 
Nagapattinam. Thioothukudi, 
Tirunelveli and Kanyakumari 
districts. 

Funds released to State Govemments for anti erosion wot1cs in specific critical reaches under the scheme, 'Critical 
anti erosion wot1cs in coastsr and other Ganga basin States· 

S. State 
No. 

1. Kamataka 

2. Kerala 

3. Maharaahtra 

4. Orissa 

5. Pondicherry 

6. Tamil Nadu 

Name of the 
State 

1 

west Bengal 

Name of Scheme 

Providing protection waN against Sea Erosion at Paduvarl 
in Udupl district 

Fund released so far 
(Rs. in Crore) 

0.50 

Constructing .ea wall for a length of 1680m between Azhlkode 
and Eriyadu between KERI CP 4004 and 4012 (Thrlssur district). 

0.50 

Construction of anti-sea erosion Bund at Theronda in Raigad 
district 

Construction of Sea wall of Jamboo Saline Gherry on Gobari 
left from RD 8.670 km to 10.855 km at Jamboo 

Strengthening the existing rock revetment from CH 0 m 
(New Pier) to CH. 300 m towards South and CH 300 m to 
CH 900 m North of New Pier in Union Territory of Pondicherry 

Construction of groyne (4OOrn) at Pertathalal in Thoothukudi 
dIatrIct 

2.30 

1.50 

1.00 

2.32 

Detalla of works included Amount of 
the proposal 

(RI. in crores) 

Locationa! Districts included in 
the proposal 

2 

Construction of 10.75 kmI of beach 
protection works and 36.50 kmI of 
bank protecIion worka In the tidal 
reec:hee of the rivers. 

3 

256.23 

4 

Some places in 24 Parg8na8 
(South), 24 Pargan.. (North) 
and Digha. 



89 Written Answers AGRAHAYANA 13. 1928 CSaka) to Questions 90 

------------------------------------ .---.- ....... . 

2 3 4 

Lakshadweep 72.57 km of anti sea erosion wortcs 142.307 A part of coastline in the Islands 
of Agatti. Amini. Andrott. Bitra. 
Chetlat. Kadmat. Kalpeni. 
Kavaratti. Klltan and Minicoy. 

Pondlcherry Providing replenishment/reformation 
and standardization of rock revetment 
in Pondicherry region (5.40 km) and 

Mahe region C1.00 km) 

25.50 Some places in Pondicherry. 
Mahe reglo. 

-----------------------------------_ .. _-----

SMre of Contribution between 
ESIC and State 

1665. SHRI CHANDRAKANT KHAIRE : Will the 
Minister of LABOUR AND EMPLOYMENT be pleased to 

state: 

(a) whether in respect of ESI Schemes operated in 

Maharashtra. Jharkhand and Bihar. the ESI Corporationa 

contribution often falla far short of their due share. year 

after year; 

(b) if so. the prescribed share of contribution 

between the ESI Corporation and the State; and 

(c) the accumulated excess expenditure Incurred by 

the Government of Maharashtra, Jharkhand and Bihar in 

respect of ESI Schemes as on August 31. 2006, over and 

above the State's due share? 

THE MINISTER OF STATE OF THE MINISTRY OF 

LABOUR AND EMPLOYMENT (SHRI OSCAR 

FERNANDES) : <a) No, Sir. 

Cb) As per Section 68 of the ESI Act, the 
responsibility for providing medical benefit Is that of State 

Governments. As per agreement between the ESIC and 

the State Governments the recurring annual expenditure 

on medical care II Ihared between the ESI Corporation 

and the State Government In the ratio of 7:1 subject to 

actual expenditure Incuned by State Government and 

ceiling preeorIbed from time to time whictIever II Jell. The 

ESI Corporation Is making the payment to the State 

GoYemment as per the ceiling prescribed. The ceiling for 

reimbursement on expenditure on medical care to the 

States ia Ra.9OOI· per IP family unit with effect from 

01.04.2005. The State Government of Maharashtra. 

Jharkhand and Bihar are alao being reimbursed a8 per 

the ceiling amount of Rs.900/- per IP per family unit subject 

to actual expenditure whichever is less. However. all 

capital expenditure on construction of building of dispen-

saries and hospitals is totally borne by the ESI Corporation. 

Slmllar1y, the expenditure on purchase of initial equipments 

for hospitals and dispensariea is borne by ESI Corporation. 

Besides this the expenditure an additional equipments and 

replacement of old equipments ia also borne by the ESI 

Corporation over and above the ceiling. 

Cc) Nil 

MIS for Arecanut 

1666. SHRI G.M. SIDDESWARA : Will the Minister of 

AGRICULTURE be pIeaed to state : 

Ca) whether the Union Government has received 

any propoeaI from the Government of Kamataka regarding 

declaration of MaIbt Intervention Scheme (MIS) for 

arecanut; 

(b) if so. the details of the proposal; and 

(c) the reaction of the Govemment thereto? 
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THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION (SHRI KANTILAL BHURIA) : (a) No, Sir. 

(b) and (e) Do not arise. 

Subaldy for Growing Betel 

1667.SHRI ANANTA NAYAK : Will the Minister of 
AGRICULTURE be pleased to state : 

(a) whether the Govemment has any proposal to 

enhance the subsidy for growing betal; and 

(b) if so, the details thereof and the steps taken 

thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION (SHRI KANTILAL BHURIA) : (a) and (b) No, 

Sir. Under Centrally Sponsored Scheme for Technology 

Mission for Integrated Development of Horticulture in North 

Eastem States. Sikkim, Jammu and Kashmir. Himachal 

Pradesh and Uttaranchal, asalstance 0 Rs.13.000/- per 

hectare is provided to the cultivators for growing of spices 
including betelvine. 

Demand of Steel 

1668.SHRI K.C. PALLANI SHAMY : 

SHRI E.G. SUGAVANAM : 

Will the Minister of STEEL be pleased to state : 

(a) whether demand for steel is incRuing in the 
country during the last few years: 

(b) if so. the details thereof tor the last three yea .. ; 

ec) whether the Govemment has any proposal to 

expand and modemise Salem Steel Plant to meet the 

growing demand for steel; 

(d) If so. thecietails thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 

STEEL (DR. AKHILESH DAS> : (a> Yea, Sir. 

(b) The domeatic demand for finished (Carbon) 

steel is reftected In the figures of apparent consumption. 
The apparent consumption of finished (Cetbon) ..... 

during the last three yea.. Is given below 

Year 2003-04 2004-05 2005-08 

Quantity 31.169 34.389 39.185 

(in million tonnes) 

Growth% 7.88% 10.33% 13.94% 

(Source: Joint Plant Committee) 

(c) to (e) Expansion of Salem Steel Plant has been 
approved ~n-principle' by the SAIL Board at an indicative 

coat of 1.553 erores. The expansion Plan ovisagn 
Installation of a Steel Melting Shop to produce 1 ,80,000 

tonnes per annum (tpa) of stainl888 steel slabe and the 

capacity of Cold Rolling MiH to be increased to produce 

146,000 tpa of cold rolled stainless steel. 

MeetIng betwHn MIni.., and Tru ..... 
ofEPFO 

1689. SHRI MOHAN RAWALE : Will the Minister of 
LABOUR AND EMPLOYMENT be pleased to state : 

(a) whether any meeting had been convened 

recently between the Hon'ble Minister and the trust ... of 
the Employees Provident Fund Organisation: 

(b) if so, the outcome thereof; and 

(c) the steps taken for safeguarding the Interests 
of the employees? 

THE MINISTER OF STATE OF THE MINISTRY OF 

LABOUR AND EMPLOYMENT (SHRI OSCAR 

FERNANDES) : (a) and (b) A meeting of the Central Board 
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of TruaIees, Employees' Provident Fund was held under 

1M Chairmanship of Mintater of State for Labour and 

Employment on November 7, 2008. During the meeting 

diIcuaion8 were held on the rate of interest to be paid 

to the EPF members during the year 2006-07. It was 
decided to defer the declaration of rate of interest till the 

sub-commlttee to look into the accounts of EPFO submits 
the final report. Further after discussions on pensionary 

matters, Hon'ble Chainnan decided to have meeting with 

the senior leader of all Central Trade Unions to have 
comprehensive review of the Employees' Pension Scheme, 

1995 and to evolve consensus on the required changes 

in the Scheme. 

In addition, various Issues relating to finance, 

compliance and other matters were brought before the 
Board, deliberated upon and appropriate decisions taken. 

(c) Since a decision on. the issues placed before 

the Board is taken after due dellberatl9"8 by the members 
of the Board inctuding employees' representatives, inter· 

ests of employees are duly safeguarded. 

PM Channel, In Andh... PntcInh 

1670. SHRI BADIGA RAMAKRISHNA : Will the 
Minister of INFORMATION AND BROADCASTING be 

pIea8ed to state : 

(a) the number of' FM radio chennele set up and 

propoeed to be set up in Andhra Pradesh and other States; 

(b) the areas Identified In Andhra Pradesh for FM 

radio channell: 

(c) the revenue the Govemment is likely to eam 
ttnugh the existing and proposed stations eepandely; 

(d) whether enough FM transmitters have been eet 
up to cater to the needs of new FM radio channels; 

(e) if eo. the details thereof: and 

(I) If not, the time by which more FM tranamttters 
are UkeIy to be ... up? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 

MINISTER OF INFORMATION AND BROADCASTING 

(SHRI PRIYA RANJAN DASMUNSHI) : (a) Under All 

India Radio (AIR) 12 FM transmitters have been set up 
and 7 are proposed to be set up In Andhra Pradesh. 

Apart from these 4 private FM stations are operating 

and 15 channels are proposed in Andhra Pradesh. In the 

whole of the country 161 AIR FM transmitters are working 

and 104 new transmitters have been planned. 41 Private 

FM channels are currently in operation in the country 

while 225 more private channels are proposed to be set 

up. 

(b) Kaklnada, Karlmnagar, Srikakulam. Nellore. 

Mahboobnagar, Suryapet and Mecherta have been 

identified for AIR FM Radio Stations and Hyderabad. 

Vijayawada, Vllakhapatnam, Rajamundry. Tirupati and 

Warangal have been identified for private FM Radio 

Stations In Andhra Pradesh. 

(c) The revenue eaming from existing AIR FM 

trallsmltterl during 2006-06 was Ra. 33.25 crores. At this 

stage It is not possible to indicate revenue likely to be 

generated from proposed AIR transmitters because the 

rates for theIe transmitters are yet to be decided. The 

revenue earning from existing private FM transmitters 

during 2005-06 was Rs. 10.67 crores. Annual income 

expected from 41 currently operationalised channels has 

been calculated as Rs. 15.24 CfOres. Bestdes, a total of 
Ra. 1145.48 crores was also received under the Phase II 
of private FM radio echeme on account of One Time Entry .. 
Fee and migration fee. The annual revenue expected on 

operatlonallsation of all the 266 private FM channels would 

be Rs.38.18 CrorH. 

(d) to (I) 133 AIR transmitters were proposod dUring' , 

10th Plan to increaae the coverage by FM Signal from 
31.3% by population to 49.75% after completion of 10th 

Plan scheme. Of theM 19 transmitters have come up so 

far covering 35% of the population. FU1th8r oxpansion is 

envisaged in the 11th F'Ne Year Plan. The Implementation 

of all the AIR IChemes wilt depend on ,1('proVai and 

availability of fund8. 
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C .... tlon of W .... hou.lng Capacity 

1671. SHRI L. RAJAGOPAL : Will the Minister of 

CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBU-

TION be pleased to state: 

(a) whether the Andhra Pradesh State Warehous-

ing Corporation has recently created an additional 17.2 

lakh metric tonne storage space for the Food Corporation 

of India (FCI); 

(b) if so, the details of agreement entered into 

between the FCI and Andhra Pradesh State Warehousing 

Corporation for creation of said space; 

(c) the details ot rental charges paid by FCI to 

various State WarehOUSing Corporations at par with the 

Central Warehousing Corporation (CWC); 

(d) whether the FCI has not Increased the rental 

charges to be paid to the Andhra Pradesh State 

Warehousing Corporation since 2002 Inspite of increasing 

the same for other State Warehousing Corporations; 

(e) if so, the reasons therefor; and 

(f) the steps taken for payment of revised rentals 

to Andhra Pradesh State Warehousing Corporation? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND 

PUBLIC DISTRIBUTION (DR. AKHIlESH PRASAD SINGH) : 

(a) Yes, Sir. The Andhra Pradesh State Warehousing 

Corporation (APSWC) had got created 17.6 Iakh MTs 

storage space tor the Food Corporation of India (FCI) 

under the seven years guarantee scheme. 

(b) The FCI had agreed to give seven years 
guarantee for using godowns to be constructed or to be 

got constructed by APSWC and to make such payments 

of storage charges to APSWC at par with Central 
Warehousing Corporation (CWC) subject to the apec:ifica-
tions of godownI and services of storage being equal, as 

per instructlona iIIued by the FCI from time to time. 

(c) The FCI had fixed storage charges .t the rate 
of Rs.1.51 per bag of 50 kg. per month (Rs.30.20 per MT) 

with effect from 1.4.2001 to 31.3.2002 and RS.1.79 per bag 

of 50 kg. per month (Rs.35.eO perMT) with effect from 

1.4.2002 at par with the CWC. 

(d) Yes, Sir. 

(e) It was observed by the FCI that the APSWC was 

paying much less godown rent i.e. Rs.2.00 per sq.ft. per 

month (Rs.12.00 per MT) to the private investors and the 

expenditure incurred by the APSWC on the maintenance 

of the stocks and godowns was also limited. Therefore, it 

was decided to restrict the payment to the extent as agreed 

between the investors and the APSWC + 15% supervision 

charges. 

This dElelsion has been implemented uniformly with 

effect from 25.4.06 in all the States where the State 

Warehousing Corporations (SWCs) had got the godowns 
constructed through private investors under the seven 

years guarantee scheme. 

(f) The FCI has requested APSWC to provide the 

details of the actual expenditure Incurred as per their 

Annual Accounts for the year 2005-06. Currently, ad hoc 

payment is being made to APSWC as per actual rents paid 

to the investors plus 15% supervision charges. 

Non Ramoval of RHtrlctiona on 

u .... Import 

1672. SHRI JOACHIM BAXLA : Will the Minister of 

CHEMICALS AND FERTILIZERS be pleased to state : 

(a) whether domestic fertilizer Industry has re-
quested to the Union Govemment not ~o remove 

quantitative restrictions on urea it'11)Ort; 

(b) If so, the details thereof; and 

(c) the reaction of the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 

CHEMICALS AND FERTILIZERS AND MINISTER OF 
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STATE IN THE MINISTRY OF PARliAMENTARY AFFAIRS 

(SHRI B.K. HANDIOUE) : (a) No Sir. Department of Fertilizer 

has not received any request from fertilizer Industry 

regarding non removal of quantitative restrictions on urea 

import. 

(b) and (c) In view of (a) above does not arise. 

Exemption of Exct .. Duty 

1873. SHRI HITEN BARMAN: Will the Minister of 

CHEMICAlS AND FERTILIZERS be pleaeed to state : 

(a) whether small scale drug manufacturers are 

facing difficulties due to high excise duties. manufacturing 

costs. etc.; 

(b) if 80. whether anyrepreeentation has been 

received from the Drug Manufacturing Association of West 

Bengal and Maharuhtrain this regard; 

(c) if 80. the details thereof and the action taken 

by the Govemment thereon; 

(d) whether excise duty has been exempted in 

some of the States while the other States are still reeling 

under high excise duty; and 

(e) If so, the reasons for such diSCrimination? 

THE MINISTER OF STATE IN THE MINISTRY OF 

CHEMICALS AND FERTILIZERS AND MINISTER OF 

STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 

(SHRI B.K. HANDIQUE) : (a) to (c) The Govemment has 

received representations regarding the problems being 

faced by small scale drug manufacturing units in some of 
the States, coneequent upon the levy of Central Excise 

Duty on drugI on the retail prices in Iiew of the eartier 

practice of levying central exclM duty on ex-factory price. 

The problem hu accentuated due to exlating Central 

Excile Duty exemption to the 81st88 of Himachal Pradesh, 

Uttarancha\ and Jammu and Kalhmir. 

These representations were examined by the 

Government. In order to mitigate the rigoure of Excise 

Duty regime and to provide a level playing field for 

small units, this Department hu proposed the following 

meuurea to be considered by the Department of 

Revenue: 

(i) Reduction of the ~xcise duty on all pharmaceu-

tical products from 16 to 8 percent; 

(ii) Enhance the exemption limit of small scale units 

from the present Rs. 1 erore to Rs. 5 erore. 

(d) and (e) As per the decision eartier taken by the 

Govemment the Central Excise duty hes been exempted 

on manufactured goods including drugs. in notified areas 

of Uttaranchal, Himachal. Jammu and Kashmir. Sikkim. 

Kutch, and North Eutem States. 

[Transilltion] 

Bonus to Farmers 

1674. SHRI HANS RAJ G. AHIR : Will the Minister of 

AGRICULTURE be pleased to state : 

(a) whether the Govemment has procured wheat 

from the wheat producing farmers by paying bonus in 

addition to Minimum Support Price (MSP); 

(b) if so. the details thereof; 

(c) whether the Union Govemment proposes to 

give bonus to the farmers in the procurement of paddy and 

other agricultural commodities also; and 

(d) If 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF . 
AGRICULTURE AND MINISTER OF STATE IN THE ' 

MINISTRY OF CONSUMER AFFAIRS. FOOD AND PUBLIC 

DISTRIBUTION (SHRI KANTILAL BHURIA) : (a) and (b) 

Yea, Sir. An incentive bonus of Rs. 50 per quintal 

for procurement of wheat over and above the 

Minimum Support Price (MSP) of Rs. 850 per quintal was 

gMtn to farmers In the Rabi Marketing Season (RMS) 

2008-07. 
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(c) and (d) An Incentive bonuaof RI . .a per 

quintal for procurement of paddy during Kharlf 

Mar1ceting Seuon (KMS) 2008-07 over and above 

the announced MSP of RI. 580 per quintal for Common 
variety and Rs. 610 per quintal for Grade A variety 

has been announced for paddy to be procured upto 

31.3.2007. 

1675. SHRI SUBODH MOHITE : WUI the MinIster of 
AGRICULTURE be pleased to state : 

(a) whether the funds meant for the farmers 
under the apecIaI package for suicide prone ...... In 
Vidarbha aMounced by the Prime Minister ... been 

disbursed; 

(b) if so. the details thereof and the extent of fundi 
that has since been utilized; 

(e) the manner in which the funds have been 
disbursed among farmers: 

(d) whether the Headquarters for f.rmers 

package is being shifted to Puna from Amravati city; 
and 

(e) if so, the reeeona therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS. FOOD AND PUBLIC 

DISTRIBUTION (SHRI KANTlLAL BHURIA) : (a) to (c) 

DetaIls are given In the encIoHd statement. 

(d) There is no IUCh propouI under contIderation 

of the Government. 

(e) Does not arise. 

......... , 
Loan dIIbunIemenC of As. 1734 CIOf8 to 8.24 
takh fa,.".,.. 

100 

Outstanding interest of RI. 696 crore to 9.24 
takh farmers has been waived off. 

A principal sum of Rs. 1378 crore loan to 9.24 

latch overdue accounts has been rescheduled 

as on July 1 st, 2006 with one year moratorium 

and three years instalments. 

1.24 I8kh quintal seed for Rabijwar. Wheat, 

Gram , Safflower and Maze has already been 

made available at distribution centres. 1.06 lakh 

quintal seed has already been distributed to 
2.93 &akh farmers. 

lIIationai Horticulture Mission has been ax-

tended to all the six suicide affected districts. A 

project for Rs. 27 crore has been already 

sanctioned by Govemment of India for these 

dIetrIcIs. Rs. 14.50 crore have been released as 

first instalment. An area of more than 5.400 ha. 

hu already been brought under various 

horticultural crops during the currant year. 

For the spread of micro irrigation in the six 

affected districts, to bring an additional 16,000 
ha. under drip and sprinkler, a project for RS.15 

crore was recently· sanctioned by Govemrnent 
of India and nearly, 2,000 ha. area has already 

been brought under micro irrigation. 

To strengthen agricultural extension in the six 
districts, Agricultural Technology Management 

Agencies (ATMA) have been constituted In all 

these Oiltricta. About Rs. 4.50 croro have been 
sanctioned for implementing extension 

programmee lor the cunent year. 

To provide 8ublidlary Income to tHe farmers, 
dairy and goat and sheep rearing activities 

have been taken up In all the six di8tricts. More 
than 3000 farm families heve already been 

auIated with one milch oattIe each. 

Ex1lf'8tia M8iItance haa been provided to 

3M7 fannera. , 



101 AGRAHAYANA 13, 1928 (Saka) to OuesNons 102 

(Eng/I8h] 

l.oMH to HOCL 

1878. SHRI S.K. KHARVENTHAN : Will the Minister of 

CHEMICALS AND FERTILIZERS be pleased to 

ltate : 

(a) whether the Hlndustan Organic Chemicals 

Umlted (HOeL) Is Incurring 1oe8ea; 

(b) If 10, the details thereof during the last three 

yea"; 

(c) the reaaone therefor, 

(d) whether the Govenvnent has any proposaJ to 

revive the HOeL; 

(e) if 10, the details thereof; and 

(f) the time by which It Is likely to be revived? 

THE MINISTER OF STATE IN THE MINISTRY OF 

CHEMICAlS AND FERTILIZERS AND MINISTER OF 

STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 

(SHRI B.K. HANDlQUE) : (a) and (b) The Ioaes Incurred 

by HOCL during 2003-04 WIS RI. 164.82 crores; during 
2004-05, It made a profit to Rs. 6.40 erorea and during 

2005-06, it incurred a loss of Rs. 58.61 erores. 

(c) The company has been Incurring losses due to 

market conditions, dumping of certain products like phe~ 

by other countries, closure of certain plants and high 

Interest COlt. 

(d) to (f) The Govemment has sanctioned a revival 

proposat for HOCL which Includes the following: 

I. Government of India to provide equity of Rs. 

2.50 crorw in Ihe form of 8% redeemable non· 

cumulative preference shares to be redeemed 

• 20% each year from 4th year onwards and 

thil amount to be utilized by HOCL for 
(I) repayment of high cost overdue Bonds; 

n. 

(II) InIroduction of fresh VRS costing RI. 36 
crorea tor estimated 590 employees; 

(IH) ntpayment of VAS loan of RI. 31 crores 

avMed from Bank of Baroda in 2001 for 886 

employees and (Iv) Rs. 8 crores towards part 
repayment of Bonds. 

Waiver of penal interest and interest on Intorest 

upto 31.3.2005 

III. Continuation of Govemment of India Guaran-

tees of Rs. 100 cror. for full term of 10 years 

(Issue date 19.12.2001) to be utilized to 

liquidate high cost debt. 

BIFR has appointed State Bank of India as the 

Operating Agency for Imptementing the reVival package. 

CuttlVlltion of Rice 

1677. SHRI KULDEEP BISHNOI : Will the Ministor of 

AGRICULTURE be pleased to state: 

(a) whether the Govemment has any plan to 

promote cultivation of different varieties of 'joha' rice of 

Assam; 

(b) if 10, the details thereof; and 

(c) if not, the reasons therefor? 

THI: MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION (SHRI KANTILAL BHURIA) : (a> to (e) 
Integrated Cereal Development Programme for Rice 

Baaed Cropping Systems) Areas (ICDP.RIce) is under 

Implementation IS a sub-1Cheme of Macro Management 

Programme in different States of the country including 

Assam to promote the cultivation of Rice including 'Joha' 

rice of Assam. Under the ICheme, 888i8tance is provided 

for diItr1bution of quality seeds of improved varieties and 

hybttds. fann implements, field demonstrations on im-

proved package of practices including Integrated Peat 
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Management and capacity building of farmers. The frontline 

Demonstrations on frontier crop production and protection 

technologies are also conducted at farmers' field for 

popularization of the technologies amongst farmers. 

Statua of Advertising Court to ASCI 

1678. SHRI KULDEEP BISHNOI : Will the Minister 

of INFORMATION AND BROADCASTING be pleased to 
ltate : 

(a) whether the Govemmentproposes to give 

status of an 'advertising court' to the Advertising Standards 
Council of India; 

(b) If so, the details thereof; 

(c) If not, reasons therefor; and 

(d) the stepa taken by the Govemment to give 

leglalatlve and judicial powers to ASCI to enable It to 

penalise a non-complaint offender? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 

MINISTER OF INFORMATION AND BROADCASTING 

(SHRI PRIYA RANJAN DASMUNSI) : (a) No, Sir. 

(b) Does not arise. 

(c) The Govemment doH not have any control 

over Advertising Standards Council of India (ASCI) which 

is a self- regulatroy body of the advertising induatry. ASCI 
hal a Consumer Complaints Council (CCC) compriling of 
people from various walks of life who examine c0m-

plaints received on misleading, dishonest or Indecent 

advertisements both in print media and electronic media 
and takes action on the same. As such, the Govemment 

has no proposal to give status of an 'advertiling court' to 

ASCI. 

(d) No such Itep has been taken by the , 
Govemment. However, vide Notification dated 2-8-2006 
statement, a provI8k)n hu been made under the Cable 
Televialon Networka Rules, 1994 according to which no 
advertisement which violates the Code for ~-regulatton 

in advertising, as adopted by the Advertising Standard 

Council of India, Murnbai for exhibition in India, shall be 

carried in the cable service. 

S""men' 
THE GAZETTE OF INDIA : EXTRAORDINARY 

Part (/I) - Section 3 - sub-Section (i) 

Ministry of Information and Broadcasting 

Notification 

New Deihl, dated : the 2nd August 2006 

G.a.A. 45I(E) : In exercise of the powers conferred by sub-

section (1) of section 22 of the Cable Television Networks 

(Regulation) Act, 1995 (7 of 1995), the Central Govemment 

hereby makf.a the follOwing rules further to amend the 

cable Television Networks Rules, 1994, namely:-

1. (i) These rules may be called Cable Televi-

sion Networks (Amendment) Rules, 2006. 

(II) They shall come into force on the hate of 

their publication In Itte official Gazette. 

2. In the Cable Television Networks Rules, 1994, 

(I) in rule 6, in sub-rule (1) after clause (0) 

the following proviso shall be inserted, 
namely:-

"Provide that no film or film long or film 

promo or film trailer or music video or 

music albums or their promos, whether 

produced In India or abroad, shall be 

carried through cable service unless it has 
been certified by the Central Board of Film 

Certification (CBFC) as suitable for unre-

stricted public exhibition in India". 

(Ii) In rule 7, for sub-rule (9) the following shall 

be substituted, namely:-

W(9) No adverttsement which violates the 
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Code for self-regulation in advertising, as 
adopted . by the Advertising Standard 
Council of India CASCI). Mumbai for public 

exhibition in India. from time to time. shall 

be carried in the cable service·. 

(F.No.2302I112001-BC-1II (Part») 

N. Ballendra Kumar Jt. Secy. 

Note: The principal rules were published In Gazette of 

India, Part II, Section 3, Sub-Section (I) vide number GSR 

729 CE) dated the 29th September and IUb8equently 

amended by GSR 459 (E) dated the 8th October. 1998 and 

GSR 710 (E) dated the 8th September, 2000, and 

GSR 282 CE) dated the 11 th May, 2006. 

[Translation} 

Impact of Foreign CNlnnel, at 
Border ArM' 

1879. SHRI JASWANT SINGH BISHNOI : WIll the 
Minister of INFORMATION AND BROADCASTING be 

pleased to state : 

Ca) the names of the countries whose channels 

have an effect on the border areas of India; and 

Cb) the steps taken to check It and IUCC8U 

achieved therein? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 

MINISTER OF INFORMATION AND BROADCASTING 

(SHRI PRIYA RANJAN DASMUM.SI) : (a) p,...,. Sharati 

have Informed that Pakistan and Bangladelh Channels 
have an effect on border aria. of India. 

(b) Pruar Bharati have Informed that the survey 

conducted In the .. rty months of 200810 ...... the ImpIICt 

of foreign channels has revealed that about 40% of 

audience in the State, eapeclally In Kashlr region watch 
Q.. TV which Is a religious channel of p......" mainly for 
Its religious recitation. However the steps taken by 

Doordarshan are as follows: 

(i) Priority to expansion of TV coverage in border 

areas of Pakistan and North-East; 

(ii) The terrestrial coverage in the border areas was 

strengthened with the sateUlte coverage and by 

. DTH coverage. 

(iii) Counter propaganda programmes are being 

telecut In consultation with concerned Minis-

tries. 

[English} 

1880. SHRI M. SREENIVASULU REDDY: Will the 

Minister of AGRICULTURE be pleased to state : 

(a) whether the Govemment has launched a mega 

project for Panchayat level Agri-Growth Centres; 

(b) If 10, the details thereof; and 

(c) the time by which such Agrl-Growth Centres are 

likely to become operational? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION (SHRI KANTILAL BHURIA) : (a) There is 

no such apec:IfIc: mega project launched by the Govem-

ment. However, a number of ongoing programmes which 

aim at promoting agricultural growth in the country are in 
operation. 

(b) and (c) Do not arise. 

RevfV81 of BCPL 

1881. SHRI SUNIL KHAN : Will the Minister of 

CHEMICALS AND FERTILIZERS be pleased to state : 

(a) whether any decision has been taken too , 
revive Bengal Chemicals and Phannaceuticals Limited 

(BCPl); 

(b) If 10,· the detda thereof; and 
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(c) the funds allocated for the purpose? 

THE MINISTER ,OF STATE IN THE MINISTRY OF 

CHEMICALS AND FERTILISERS AND MINISTER OF 

STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 

(SHRI B.K. HANDlaUE) : (a) to (c) There is plan to revive 

Bengal Chemicals and Pharmaceuticals Ltd. (8CPL). The 

Board for Reconstruction of Public Sector Enterprises 

(BRPSE) at its meeting held on 25.8.2006 has since 

recommended the Modified Scheme for revival of BCPL. 

Further action has been initiated to obtain the approval of 

the competent authority for the revival scheme of the 

Company. 

FI ... UndIng Centre. In W.B. 

1682. SHRI SUBRATA BOSE : Will the Minister of 

AGRICULTUR£ be pleased to state : 

(a) whether any techno-feasibility studies are done 

on potential landing aIt .. for fiahlng on the Coast of West 

Bengal; 

(b) if 80, the details and outcome thereof and when 

wai the ltudy done in the pest; 

(c) the names of center studied in West Bengal 
alongwith economic potential of each such site; and 

(d) the action taken thereon? 

THE MINISTER OF AGRICULTURE AND MINISTER 

OF CONSUMER AFFAIRS. FOOD AND PUBLIC 

DISTRIBUTION (SHRI SHARAD PAWAR) : (a)Ves, Sir. 

(b) to (d) Techno-economic feulbility studies at a total 

of 19 landing aites on the coat of Welt Bengal have been 
canted out from time to time. which are found .uitable from 
techno-economic angle for development as fishing harbourl 

fish landing center. All the 18 feasible sites on West Bengal 

coast have been taken up for development. Out of the8e. 
one major fiahlng harbour at Roychowk, 2 minor fishing 

harbours at Fraser Ganj, Digha (Stage I and II). Surtanpur 

(Diamond Harbour) and 12 fish landing centers at other 

sit .. have been completed. Details are given in the 

ancloeed statement. 

S •• men' 

S. Name of the FIshing 

No. Centre 

1 2 

Fishing Harbours 

1. Roychowk 

2. Fraser Ganj 

3. DIgha (Stage-I and II) 

4. Suhanpur 

(Diamond Harbour) 

5. Harwood PoInt 

6. Petuaghat 

FeasibHity studies 

carried out by 

3 

KoIkata Port Truet 

CICEF 

CICEF and WBFD 

WBFO 

WBFD . 

WBFD 

Year of approval 

of GOI 

4 

Jan-71 and [)ec. 73 

Jan-89 

Feb-82 and Nov-95 

March-2000 

March-QS 

Present status 

5 

Completed 

Completed 

Completed 

Completed 

Work in progrH8 

Woft( in progrea 
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-_. -.- . ~ .. - - .. -

2 3 4 S 
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FI .... landing Centree 

7. Namkhana WBFD March-76 Completed 

8. Jalda WBFO March-84 Completed 

9. New Jaida WBFO March-84 Completed 

10. Kharpai WBFO March-84 Completed 

11. Kalinagar WBFD 0ec·84 Completed 

12. Ganeehpur WBFD Dec:·84 Completed 

13. Bamanagar WBFD Dec-84 Completed 

14. Akhoyanagar WBFO Dec-84 Completed 

15. Junaput WBFD March-84 Completed 

16. Soula WBFD Dec·U Completed 

17. Madangunj WBFD Dec·U Completed 

18. arajoballavpur WBFD Dec·U Completed 

19. Maya GoaIlni Ghat WBFD Dec-OS Work In progrea 

CICEF : Central lnllltute of Coutal EngIneering for fIIherteI ceICEf), BMgaIore 

WBFO : Welt Bengal ~ Department, Go¥emment of W .. Bengal 

1683. SHRI TUKARAM GANGADHAR GACW<H : WII 

the Minilter of INFORMATION AND BROADCASTING be 
pIeaaed to ..... : 

(a) whether any prapouJ for opening a 24 Houra 
MovIe Channel of DoordarIhIIn .. under 001 tIIdef.cIon of 
the GovMwneIII; 

(b) 1110, the dNIIa ..,.,. of aIongwiIh the lime by 

which the said channel II likely to be made operatioMI; 

(c) the Inc ...... In the revenue of Doordarehan by 

the adv8rtIMment from IhI8 movie channel; 

(d) whether the Government II conelcleting to 

teIecut weekly EngIIIhIHolIywoo MovieI on DoordarIhan 
Channel; and 

(e) " 10, the detail thereof? 

THE MINISTER OF PARlIAMENTARY AFFAIRS AND 

MINISTER OF INFORMATION AND BROADCASTING 

(SHRI PRIYA RANJAN DASMUNSI) : (a) Praar Bharati 
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have informed thet there is no such proposal under 

consideration of Doordarshan at present. 

(b) and (c) Do not arise. 

(d) Prasar Bharati have informed that there is no 

such proposal under consideration. 

(e) Does not arise. 

Wild Ufe Crime Control au ..... 

1684. SHRI DALPAT SINGH PARSTE : Will the 

Minister of ENVIRONMENT AND FORESTS be pleased to 

state: 

(a) whether revised proposal for Constitution of 

wildlife crime control bureau has been submitted to the 

Ministry of Law for suggestions; 

(b) if 10, the details thereof as on date; 

(c) the suggestions given by the Ministry of Law 

thereon; and 

(d) the steps taken to expedite the process and the 

time by which the bureau is likely to be constituted? 

THE MINISTER OF STATE IN THE MINISTRY OF 

ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 

MEENA) : (a) to (d) Baeed on the advise of the Union 

Ministry of Law and Justice, enabling legal provilfona have 
been provided in the WI~1fe (Potection) Amendment Act,· 

2006, which has come into force with effect from 4th 

September, 2006. Action hal been taken for proceasing a 

revised proposal baaed on the new legal provision. for 

constituting the Wildlife Crime Control Bureau at the 
earliest. 

MIIn.gement of nger Rnerve In 0rI ... 

1885. SHRI MILIND DEORA : win the Minister of 

ENVIRONEMENT AND FORESTS be pleased to ,.... : 

(a) the .tutUI of Conservation and Protection of 
TIgers in Orleu .. on date; 

(b) whether Orissa Government has not demar-

cated park boundary, eviction of core area villages etc. 

while reviewing the functioning of the Simplipal Tiger 

Reserve in Mayurbhanj district; 

(c) if so, the details thereof alongwith the reasons 

therefor; 

(d) whether there is a discripancy in the figures of 

Tigers as pointed out by Tiger Reserve and the latest 

Census of 2004; 

(e) if so, the reasons for this discrepancy in the 

figures and the actual figure of Tigers in the State: 

and 

(f) the time since when the proposal for notifying 

the SImpHpal National Park hes been pending? 

THE MINISTER OF STATE IN THE MINISTRY OF 

ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 

MEENA) : (a) Sirnpllpal Tiger Reserve, the only tiger 

reserve In Orissa, has been assessed by a panel of 

Independent experts based on 45 parameters using the 

format of the World Commission on Protected Areas of 

the Intemational Union for Conservation of Nature and 

Natural Resources (IUCN), which has been peer reviewed 

by the IUCN. Both the assessment and peer review have 

been placed before the Parliament. Based on the above, 

Simplipal Tiger Reserve has been categorizecl 88 'Very 
good'. 

(b) and (c) The State Government has notified Its 

intention for declaring the core area of Simplipal Tiger 

Reserve .. a National Park, but Its final notification is 

pending on aocount of eettIement of rights of people living 
in such area. 

(d) Md (e) The All India estimation of tiger is carried 

out once in every four years and estimation figures 

pertaining to the last such estimaticn done In 2001'()2 in 
reepect of SImpIlpai Tiger Reserve, as received from the 

State, 11 99. At present, the All lnella estimation of tigel'8 

and other wild animals, Including habitat status evaluation, 
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II ongoing as per the reviHd, enhanced methodology 
endoraed by the T.lger Task Force. 

(f) The Sta .. Government has notified its Intention 

for declaring Slmpllpal National Park In two ph .... vide 

notifications 187031FFAH dated 6.8.1980 and 195251FFAH 

dated 11.6.1988. The final notification as a National P.rk 

is pending on account of senlement of rights of people 

living in such area. 

Social Forutry 

1888. SHRIMATI PRIYA DUTT : Will the Minister of 

ENVIRONMENT AND FORESTS be pIeued to ltate : 

(a) the total area of land .ffo .... ted under the social 

forestry ICheme In the last three yea,.; and 

(b) the fundi allocated In the lut three ye.,. under 
the 1Cheme? 

THE MINISTER OF STATE IN THE MINISTRY OF 

ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 

MEENA) : (.) and Cb) The Ministry of Environment and 
Fo ...... ilimplementing National Afforestation Programme 

(NAP) Scheme In the country during the Tenth Five Year 

Plan. The ICheme II being Implemented through Fol'8It 

Development ~ (FDA) at fo,... divlalon level and 
Joint FOI'Wt Management Committees (JFMCa) at vlUage 
level. 431 FDA projectI have been approved In au 28 

Stata to treat an area of 4.48 Iakh hecta,.. during Iut 
th .. years (2003-()4 to 2005-08). An amount of Ra. 888.68 

CrorM has been releued during ·Iut th .. years (2003-
04 to 2OOfHMI). • 

1887. SHRI SURESH PRABHAKAR PRABHU : Will 

the Mlnilter of ENVIRONMENT AND FORESTS be pIeued 

to": 

Ca) the ....,. taken for regeneration of mangroves 
that have been deatroyed ItIegaHy after the Coufal 
Regulation Zone NotIftcatIon came Into force; and 

(b) the fundi allocated/Utilised for this purpose so 
far? 

THE MINISTER OF STATE IN THE MINISTRY OF 

ENVJ.RONMENT AND FORESTS (SHRI NAMO NARAIN 

MEENA) : (a) and Cb) The Centr.1 Government provides 

aaiItance to State Governme.ts and UT Administration 

under the 100% funded. centraly sponsdred scheme 

'Conservation and Management of Mangroves' . Assistance 

is provided for plantation .nd maintenance both in new 

a,... and for areas degraded by biotic and abiotic 

streIHI. Among components for which _stance is given 

are supplementary and alternative IlYell.hood support. 

Infrutructure Itrengthenlng, training and capacity-building 

and awar:eneaa-creation. On a country-wide ~asis, there 

are 38 identified mangrove 81tes. 

(Tf8fI$IationJ 

Terml.tor .... 

1888. SHR. RAGHUVEER SINGH KOSHAL : Will the 

Minister of AGRICULTURE be pIeued to state : 

(a) whether due to the ~ of "terminator teed" 

technology eeveral probleml are r8pOrted to have been 

cropped up; 

(b) If 10, the dNlls thereof; 

(c) whether the Government has conducted any 

study In thil regard; 

(d) If 10, the detalil thereof; and 

(e) the remedial at..,. taken/pf'opoMd In this 

regard? 

. 
THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE • 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION (SHRI KANTllAl BHURIA) : (.) to (e) The 

..... of Genetic UN Restriction Tech.-1O/ogy and Terminator 

Tectti'lOlogy Ia not allowed In India. Under provisions of 
Protection of PJant Varieties end Farmers' Righta Act, 2001. 
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any variety of any genera or speciel which involves 

Genetic Use Restriction Technology and Terminator 

Technology shall not be registered. Any transgenic crop 

developed for commercial release Is tested and verified 

for confirmation of the absence of terminator gene before 

II IS permitted for any field testing by the Genetic 
E.nglneering Approval Committee (GEAC), functioning 

under the Ministry of Environment and Forests. GEAC has 
"ot received any report regarding use of "Terminator Seed" 

technology. Since thia technology has not been permitted 

for use within the country, the question of conducting any 

atudy does not ari8e. 

(EngUsh) 

Coastal Zone Management Plan 

1689. SHRI DAHYABHAI VALLABHBHAI PATEL: Will 

the Miniater of ENVIRONMENT AND FORESTS be pleased 
to atate : 

(a) whether the Govemment has received a 

demand from Daman and Diu for a change In the Coastal 

Zone Management Plan; 

(b) if 10, the details thereof; and 

(c) the action takenlpropoeed by the Govemment 

in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

ENVIRONMENT AND FORESTS (SHRI NAMa NARAIN 

MEENA) : (a) Yea, Sir. 

(b) The propoeal from Daman and Diu Administra-
tion sought for recIaaaJftcatio of Coastal RegulatIon Zone 
area falling between MoIi Daman area from South of 
Daman Ganga river upto DhoIar Char Rasta, I.e., upto 
aouthern municipal Hmit, as notifted In 2006, from CoutaI 
Regulation Zone-III to eoaat. ~1atIon Z~l. 

(c) The said propoaaI wu placed before, the 
National Coastal Zone Management Authority In the 
meeting held In AuguIt. 2006. Subsequently, the Ministry 
has received a Npresentation from Chairman, Bahujan 

Samaj Party, Daman and Diu regarding the said 

reclassification proposal which has been referred to 

Daman and Diu Coastal Zone Management Authority for 

their comments. These are yet to be received. 

(Translation) 

Promotion of Agrlculture In Hilly Area. 

1690. SHRI K.C. SINGH "BABA" : Will the Minister of 
AGRICULTURE be pleased to state : 

(a) whether the Govemment has formulated any 

scheme to promote agriculture in hilly areas of the country 

particularly in Uttaranchal; 

(b) 

(c) 

(d) 

wise? 

if so, the details thereof State-wise; 
\ 

i: not, the reasons therefor; and 

the funds allocated for the purpose. State-

THE MINISTER OF STATE IN THE MINISTRY. OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBliC 

DISTRIBUTION (SHRI KANTILAL BHURIA) : (a) to (d) 

Ministry of 'Agriculture, Government of India has been 

Implementing two major Centrally SponfIofed Schemes 
namely 0) Macro Management of Agriculture and 

(II) Technology.Mlssion for Integrated ~Iopment of 

HorticullUre In North Eastem States, Sikklm, Jammu and 
Kuhmlr, Himachal Pradesh and Uttaranchal for promotion 

of agriculture In hilly areas of the country including 

Uttaranchal. Details of the schemes are as under: 

(I) The Centrally Sponsored Scheme on Macro 

Management of Agriculture has been forrnu-

. lated with the objective to ensure that the 

Central Assistance is spent on focused and· 

apecifIc intervention for development of agricul-

ture of different States. The scheme provides 

auffIcient flexibility to the States to develop anct 
pursue the progr8rnrn841 on the basis of tt1INr 
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regional priorities within the ambit of 17 sub-
IChemes aub8umed in it. The names of the 
17 IUb-lChemes IUb&umed under Macro 

Management echeme and the details of 
Sta .. wtae allocation and release of fundi for 

the yHr 2008-07 are given In the enctosed 
atatement-I and II reapectlvely. 

(Ii) The Centrally Sponsored Scheme Technology 
MIaaIon for Integrated Development of Horticul-

ture ,In North Eastem States. Sildeim, Jammu 

and Kashrnir, Himachal Pradesh .nd Uttaranchal 

haa been formulated with the main objective of 
Integrated Development of Horticulture in .n 
theI8 eleven States In a Million Mode 
approach. The Scheme Ie being Implemented in 
a MIuIon Mode approach with Ita four MIni 
MIleIOM. Mini M~ rei .... to Research 
and technology development Ie coordinated 

• nd Implemented by Indian council of Agricu1-
ture Reeearch. M~nl Mluion-li relet .. to Improv-
ing production and productivity Ie coordinated 
by Department of Agriculture and CooperatIon 
and implemented by the Agricultu...wHorticulture 

Department of the Stat ... Mini Mlaeion-III relates 

to Poet-harvest man.gement. marketing and 
export Ie Coordinated by Department of Agricul-
ture and Cooperation and Implemented by 

National Horticulture Board, Directorate of 
Markettng and IntpeCtIon, National CooperatiYe 

DeYeIopment CorporatIon, NatJonaJ Agricultural 

CooperatIve MarketIng Federation of India 
LimIted and AgrIcultural and Proceeaed Food 
Products Export development AuthorIty. MIni 
MIuion-IV reIatee to Procealng 18 coordinated 
and Implemented by Miniltly of Food Procell-
Ing Induatriea. 

DetaIIa of State-wIH allocation and ...... of 
funda for the year 2008-07 are given In the encloled 

""'m."t-Ill. 

hlHy areas of the country .re (.) Watershed Development 

Project in Shifting Cultivation Areas. (b) Schema on 

Transport subsidy on movement of Seeds to North Eastern 

St.t.. including Slldeim. J.mmu and Kashmir. Himachal 

Pradesh and Uttaranchal and Hill Areas of West ~ngal. 

(c) Scheme on "On farm Water Management for Increasing 

Crop Production in eastem India" and (d) Scheme on 

Technology Misaion on Cotton. 

StlItement-l 

A. List of 77 Sub ICherrIn subsumed under Centrally 

SportMH'fId Scheme on #MelD u.nagement of 
Agriculture 

1. Asaietance to Coop. Weaker Section 

2. Assiatance to Women Cooperative 

3 . Non-overdue Cover Scheme 

4. Agri. Credit StabiUzation Fund 

5. Special Scheme for SCIST 

6. Integrated Cereal Development Programmes in 

Rice Baed Cropping System Areas 

7. Integrated Cereal Development Programmes in 

Wheat Baled Cropping System Areas 

8. Integrated Cereal Development Programmes in 

CoaI'l8 Cereall Baled Cropping System Areas 

9. Spectal Jute Development Programme 

10. SuataInabIe DeYeIopment of Sugarcane Based 
CroppIng System 

11. Balanced and 'Integrated UN of Fertilizer 

12. PromoIIon of Agricultural Mechanlz.tion among 
SmaH Farmel'l 

13. National Watel'lhed Development Project 'or 

Reinfed Areas 



118 DECEMBER 4, 2006 to Ouestions 120 

14. Scheme for Foundation and Certified Seed 

Production 0' Vegetable Crops 

15. Soil Con .. rvatlon In Catchments of River Valley 

Projects and Flood Prone Rivers 

18. Reclamation and Development of Alkali Soill 

17. State Land U.. eoarde. 

B. srar. wiN IIIIocafion and ,.,.... of funds under 

CBS on Mec:to Management of Agriculture 
during 2008-07 

S. StaMlUTI Allocation Relealed 

No. (AI. In lakhe) (As. in lakhl) 

1 2 3 4 

4210.00 1293.50 

2200.00 1100.00 

3. Alum 2000.00 1000.00 

4. Bihar 2170.00 1085.00 

5. Chhlttllgarh 2300.00 892.00 

e. Goa 210.00 237.50 

7. G.rat 2810.00 454.00 

8. Hary.,.a 2040.00 1350.00 

8. HImIIchaI PradHh 2040.00 1350.00 

10. Jammu and KuhmIr 4000.00 2551.50 

11. Jhartchand 1880.00 830.00 

12. Klmataka 5990.00 2995.00 

13 Qrala 3080.00 1000.00 

2 3 4 

14. Madhya Pradesh 4980.00 2490.00 

15. Maharashtra 8730.00 4365.00 

16. Manipur 2200.00 1100.00 

17. Mizoram 2500.00 1250.00 

18. Meghalaya 1800.00 900.00 

19. Nagaland 2500.00 1250.00 

20. Oriua 2550.00 1275.00 

21. Punjab 

22. Rajuthan 7390.00 4368.00 

23. Sikkim 1'900.00 950.00 

24. Tamil Nadu 4590.00 3037.50 

25. Trlpura 2000.00 1000.00 

26. Uttar Pradesh 7400.00 3700.00 

27. Uttranchal 2170.00 1436.00 

28. WMt Bengal 3190.00 1595.00 

29. Deihl 

30. Pondlcherry 

31. AnclamBn and Nlcobar 25.00 12.50 
Islands 

32. Chandigarh 

33. Dadra and Nagar Haveli 10.00 5.00 

34. Daman and Diu 

35. Laklhadweep 25.00 12.50 

Total 88700.00 44595.00 
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S,.'.""",t-lll 

C. State-wiBB alloc.tion and fPJlMs. of funds under 
CSS on Technology Mission for Integrated 

Development of Horticultue in North Eastem sr.tes, 
Slkklm, Jammu lind Kashmir. Himachal Pradesh 

and Uttaranchal during 2006-07 

States Allocation Relea.e 

(Rs. In lakha) (Rs.in lakhs) 

A- MIni Mlalon-ll 

Assam 1400.00 700.00 

Arunachal Pradesh 1400.00 700.00 

Manipur 1700.00 850.00 

. Meghalava 2000.00 1000.00 

Mlzoram 2000.00 1500.00 

Nagaland 2000.00 800.00 

Trlpura 1800.00 1500.00 

Sikklm 1400.00 700.00 

Janvnu and Kashnmr 3500.00 883.00 

HImachal Pradesh 4000.00 3000.00 

UHaranchal 4000.00 3000.00 

B. Project bued 2640.00 1117.00 

propoull under 
IMni MlNIon-I. 
.... VI 

ToIM 27840.00 15750.00 

fEnII/IMJ 

Agrlcult&nl Debt Relief Commlealon 

1691.SHRI P. RAJENDRAN : wm the Minllterof 

.AGRICULTURE be pIeaMd to state : 

(a) whether the Govemment hal received any 
propoeaJ from the Govemment of K,,... 10 ... up an 
Agricultural Debt Relief CornmiIaIon; 

(b) if 80, the detalil thereof; and. 

(c) the action taken thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STAT F IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTILAL BHURIA) : CI) No. Sir. 

(b) and (c) Do not ariM. 

1892.SHRI ANANT GUDHE : Will the ....... of 
AGRICULTURE be pjeued to atate : 

(a) whether the Govemment hu accorded approval 

to Agricultural Export Zone (AEZ) Project for medicinal and 
aromatic plants; 

(b) If 10, the detalll thereof; 

(c) whether above project II stili pending wtIh 
Agricultural and Processed Food Producta Export [)eve!. 

opment Agency (APEDA): and 

(d) If 10. the details thereof and the Nm8dIaI ..... 
to be taken In thit regard? 

THE MINISTER OF STAT~ IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND PU8UC 
DISTRIBUTION (SHRI KANTlLAL BHURIA) : (a) and (b) 

Yes. two agr!, export ZOMI haw been ~ by the 
Government for MedIcInal and AromatIc PIantI on the 
ball of propoeaJ IUbmItted by two State GoYenwNnIIt 01 
Uttaranc:t* ·and Kerala. The Stale wiN deIaIII ... • 
under: 

UtWanchaI : An Agri Export Zone wee unc:tioMd ~ 
the Steering Committee on 03.02.2003. MoU ..... n 

APEDA and Herbal ReMarch and ~ 

lnatitute (HRDI) wu aigned on 28.03.2003. 
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Ke,... : The proposal for aettIng up of an AEZ for 

Medicinal and Aromatic plants in K .... 1a State was 
considered and approved In the Steering Committee 
meeting held on 24.09.2004. The MoU between 
APEDA and the State Govemment of Keraia was 
Signed on 01.01.2006. 

Utt8ranc".1 

S. Name of the project 

No. 

1. Proposal for eetabllehlng Super Common 

Crttlcal Auld extraction Unit PfOCeAIng 
(SCFE) 88 Common Procealng Facility 

FacIlity for Export Promotion at 

Centre for Aromatic Plants (CAP), 

Salaqul, Dehradun 

2. Proposal for estabIilhlng of Setting up 

"Herbal Analytical and ruue of TIIeue 

Culture Laboratory" at Culture Lab 
Gopeshwar at ChamoIl 

3. Quality lab for testing Common Setting up 
Facility - To be used by of Quality 

Growerallndustriallsts Exporters, lab for 

which will help them to teet testing 

the herbal and medicinal plantl 
In order to et.ndardIze the 
herbal products. .. per 
International epecIfIcatIone 

Kerele 

1. Project propoaal under Land 

the ASIDE Scheme for DeveIopmerIt and' 

manufacture of medicines land and MachInery 

under AEZ for medicinal IncIucIng R and D 
. and aromatic pienta In equtpmentl 

Palllkklld. Keraia of MI •. 
Agutya BIophann India Ltd. 

(c) and (d) In addition to above, APEDA hal 

also received few more proposals from the States of 
Uttaranchal and Kerala. The propoI8ls have been 

IUbmItted to Ministry of Commerce and Industry for 

approval under the ASIDE Scheme. The detalll are gNen 

In the encIoIed atatement. 

(Ra. in lakha) 

Total Funding Support Remarlcl 

reqLlested 

305.11 240.11 

438.31 100.00 

438.31 290.00 Proposal is being 

put up for 

consideration In the 
Authority Meeting 

of APEDA scheduled 
to be held on 

17/1112006 

20100.00 2726.00 
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(English] 

Ta. Conceulon to PhIInna CompanIee 

t-eta.$otRI RAKESH StNGH : Wi" the MInister of 
CHEMICAt~ AND FERTllIZ~RS be pleased to state : 

(a) whether Pharmaceutical companies have in-

cluded India In the nat of ImpoI'tant countries for its 
investment. research and development· In an Intematlonal 
survey; 

(b) If so, whether the Government pIOpOI88 

to provide conoessionB In the tax structure to the 

pharma companies as per demand of these companies; 
and 

(c) "so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICAlS AND FERTILISERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRI B.K. HANOIQUE> : (a) India is emerging _ one of 

the most favoured destinations for collaborative R and D. 
biOInformatics. contract research and manufacturing and 
clinical research as a reSUlt of growing compliance with 
intemationaUy harmonized standards such as Good 

Laboratory Practices (GlP). current Good manufacturing 

Practices (CGMP). Good Clinical Practices (GCP) and 
patent laws. 

(b) and (c) As per the current provisions of Section 
36 (2A8) (1) of the Income Tax Act, If a company engaged 
In the business of bio-technology, drugs, pharmac:eutlcala 
etc. incurs any expenditure on scientific research (exclud-
Ing cost of any land or building) on In-house R and D 
facUlty. a deduction of a sum equal to 150% of expenditure 
80 Incurred Is allowed. to encourage investment in R and 
D in pharma sector. Besides this, Income Tax Act also 
contai.. the provision of Section BO-IB(SA) under which 
for any company carrying on ScIentIfic R and D. deduction 
of 100% of Profit and Gains of such buslnela for a period 
of 10 conaecutIYe _.I.ment years. beginnjng from the 

Initial 8.I.au.61' year is allowed. 

Settlement of ClaIm. of Bhopel 0.. VIctim. 

1694.SHRI RAYAPATI SAMBASIVA RAO : Will the 
Minister of CHEMiCAlS AND FERTILIZERS be pleased to 
alate : 

(a) the status of settlement of claims of Bhopal Gas 

Disaster victims; 

(b) the reasons for delay In its settlement; and 

(c) thd efforts taken/proposal to be taken by the 

Govemment to resolve It? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICAlS AND FERTILISERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRI B.K •. HANDIQUE) : (a> An amount of Rs.1546.62 
crore has been awarded to 5.74.273 claimants of the 

Bhopal Gas Leak DIsaster. as on 318t October, 2006 In 
addition to this. In compliance with the orders of . "(' 
Supreme Cour1 dated 19th July, 2004 and 26th October 

2004 an amount of Re. 1494.29 crore haa been dlsbursea 
among 5.57.927 claimants as pro-rita compensation on 
1:1 basis, till 31st October, 2006. The di8buraal pl'OC888 is 

stili continuing on the directions of the Supreme Court. 

(b) and (c) There 1& no delay In aettlement of the claim 
cases. 

{'1i7IneI8tfonJ 

Technical EdUClltlon to ChlldNn 
of Labou,.,. 

1695.SHRI HARIKEWAl PRASAD : 
SHRI SUNIL KUMAR MAHATO : 

Will the Minister of LABOUR AND EMPlOYMENT be 

pleued to state : . 
(a) whether the Government hu tMen any inJtjative' 

to provide tIchnicaI education exct_vety to the children 
of Iebourera engaged In orgaNeed and unorganised 

sec:tore; and 
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(b) If 10. the detalla thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 

LABOUR AND EMPLOYMENT (SHRI OSCAR 

FERNANDES) : (a) and (b) DGE&T under the MIniItry 

of Labour and Employment II Implementing CrafIImen 
Training Scheme where children of 14 yeal'l and above 

including children of labourers may join training cour ... 

run In the Indu8trial Training InltltutealCentrea spread 

throughout the country. Presently. training II being 

imparted In 107 tradel in 5114 Industrial Training lnetltuteel 

Centres. 

[English] 

Import of Yanupetl from Sri Lana 

1895.SHRI NAVJOT SINGH SIDHU: WIH the MInister 

of CONSUMER AFFAIRS. FOOD AND PUBLIC 

DISTRIBUTION be p/eued to etate : 

(a) whether Govemment has receHecI repNI.nta-
tions from Vanaapatl Manufacturers regarding check on 

import of Vanaepatl from Sri Lanka for providing remunera-
tive price to domeatIc producers: 

(b) if 80, the details thereof; and 

(c) the reaction of the Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS. FOOD AND PUBLIC 

DISTRIBUTION (DR. AKHILESH PRASAD SINGH) : (a) to 

(c) Yel. Sir. The repreaentatlone received from vanaepatl 

Consultative Commlttoe and Vanupali Manufacturers' 
Association of India In this regard hal been conaIdentd 

by the Miniltry of Commerce and Induatry. The total 

quantum of Import of vanupatl including bakery sh0rten-
Ing and margarine under India Sri tank FrH ,.,.. 
Agreement (ISLFTA) has beef! ..... ricted to 2.5 lakh MT per 

annum as per the arrangement8 indicated in the PublIc 

Notice No. 89 dated 21.11.2008 Iuued by Dbedorate 
General of Foreign Trade (DGFT). 

[English} 

1887.SHRI RAM KRIPAL YAOAV : Will the Minister 
of CONSUMER AFFAIRS. FOOD AND PUBLIC 

DISTRIBUTION be pleased to state : 

(8) whether ~ Govemment hu allowed the big 
corporate hOUI8I to enter into retail outlet buIineu In the 

country; 

(b) if 10. whether this would advel'l8ly affect the 

retail outIeta in the unorganized sector; and 

(c) If so. the steps being taken by the Gc?vemment 

to protect the Inte,..t of the people employed in retail 

business in unorganized HCtor? 

THE MINISTER OF AGRICULTURE AND MINISTER 

OF CONSUMER AFFAIRS. FOOD AND PUBLIC DISTRI-

BUTION (SHRI SHARAD PAWAR) : (a) and (b) There is 

no rMtriction on the entry of the big corpora'e houeea and 

other domestic investors into the retail lMICtor. The 
organised retail sector would reduce the cost of interme-

diation on account of economIn of acale benefiting 

consumers and producerslfarmel'l. It alIO helps in 

estabIIahment of cost effective supply chaine. BeekIee. Ihe 

organlud ,..alling sector would create more employment 

opportunities and Improve the quality of employment in 
the long run. The 8hare of orgenJeed. nttaHIng in the 
total retail trade Is very small and It would not have any 
major adverse Impact on retail outIeta In the unorganlud 

MCtor. 

(c) No action '""" to be neceuary at ~ In 

view of replies to <a) and (b) above. 

InvaIon of Locuata In Jammu and Kahmlr 

1888.SHRI CHHEWANG THUPSTAN : WIll ~ Minister 

of AGRICULTURE be plealed to atate : 

(a) whether aU the thnIe NgionI of Jammu and 

KuhrnIr was devutat.d by ~ of Iocwta; 
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(b) If eo, the details thereof; and 

Cc) the 888ietance sought and funda released to the 
State? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION (SHRI KANTlLAL BHURIA) : Ca) to Cc) 

Migratory locust inte.tation In the Zanakar area of Kargll 

wu spread over an area of about 3000 hectares and 
in the Changthang valley of Leh dIetrtct over an area of 
5000 hectares. ,. IQOn u information· about IocUlt 
Infestation wu received from the State, Govemment of 

India dl8patched special "a"" from Its Locust Warning 

0rgan\IattQn to. the affected areas In Kargll and Leh 

diItricta. These tea"" conducted iurvey, deviled control 
strategy and luperviHd control operatlonl In the affected 

a,... In collaboration wtth officials of the State Govemment 

due to which locust infestation could be brought under 
control. 

SuJlam-Sutlam Project 

1899.SHRI MADHUSUDAN MISTRY: WHI the Minister 

of WATER RESOURCES be pleased to state : 

Ca) the money IP8f1I on Sujlam-Suftam project In 

Gujarat eo far; 

(b) the money provided by the Union Government 
for thia project; 

(c) whether the State Govemment has diverted the 
Union Govemment's money meant for other purpoee for 

thia project; 

(d) If eo, the detaiIa and fUIonIthetwof; 

(e) whether any technical . study wu· carried out by 
the State Government and Union Government before 
starting the project of Sujlam-Suflam project; 

(f) If eo, the fincIngI and reuonI therefor; and 

(g) the ItatuI of prqect SUjlam-Suftam at preeent 
and the lime by which It \I I\k8ty to be ~ 

THE MINISTER OF STATE IN THE MINISTRY OF 

WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 

YADAV) : (a) SuJlam Suffam Project launched by the 

Govemment of Gujarat in 2003-04 envisages irrigation 

watershed management and drinking water supply 

schemel. The estimated cost of the project is As. 4,291.00 

crore out of which Rs.1946.33 crore Is aUocated to drinking 

water lupply schemes. As per Information received from 

State Govemment, expenditure incurred by State Water 

Resources Department and State Water Supply department 

on the project are Rs. 2067.14 crore and Rs. 984.88 crore 

re.pectively. 

(b) and (c) The money for the project is provided by 

. the Govemment of Gujarat. 

(d) Does not arise. 

(e) and (f) The State Govemment has infQrmed that 

for each component of the project, a detailed report was 

prepared before according administrative and technical 

sanction by the State Govemment. 

(g) The status of major component of the Sujlam 

SuphaJam Project u reported by Govemment of Gujarat 

is u under: 

(A) W.., Ae.ourcee Depilrtment: 

(I) Work of Sujalam Suphalam Spreading 

canal Cof 337 km. length) is In progress 

and II likely to be completed by June, 

2007. 

(Ii) Two 11ft Irrigation schemes (pipe lines), 

(namely Piyaj - Dharoi and Khorasam· 

Saruwatl) are completed. Works of six 

p/peIine8 are in progress. which will be 

completed by June, 2007. 

(iii) In Surendranagar district, 71 check dams' , 

are completed and remaining works will 
be completed by October, 2007. 

(iv) Works of Panam High Level C8naI and 
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Kandana High Level Canal are in progress 
and are likely to be completed by 
December, 2007. 

(v) Works of check dams under Sardar Patel 

Participatory Water Suppy Scheme and 

other major check dams are In progress. 
. 

(vi) In Kachch District, works of 10 Bandharas 

are In progress. For 30 Bandharas, tender 

pl'OC8l8 18 in progress. This woft( wi" be 

completed by June, 2008. 

(vII) Remaining works will be taken up as per 

avaHability of funds and works will be 

completed at the earliest. 

(B} Witter SUpply DeJ)lll'tment : 

Total 32 Water Supply Projects are covered In 

Sujalam Suphalam Yojana-Drinking Water Supply 

Projects for Supplying drinking water to 4904 

villages and 34 towns at the cost of RI. 1946.33 
crore, out of whlch-

(I) 2 projects have been completed and 

20 projects are in progress covering 

3137 villages and 27 towns. Water supply 

to· 836 villages has been started. 

(Ii) 10 project8 covering 176 villages and 
7 towns ant yet to be taken In hand. 

(III) The projectl are proposed to be completed 

by March, 2008 lubject to availability of 
fund. 

eon.tructIon of FlM LMcIIng Centre 

lit KocIIbeI .... 

1700.SHRI D.V. SADANANDA GOWDA : WHI the 

Mlnilter of AGRICULTURE be pleased to .... : 

(a) whether the reviMd propoul for As. 179.00 

IakhI for conatruction of fish landing center at K~ 

in Kamataka is pending with the Union Government; and 

(b) If 80, the detaill thereof and the reaction of the 

Govemment thereto? 

THE MINISTER OF AGRICULTURE AND MINISTER 

OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRI-

BUTION (SHRI SHARAD PAWAR) : (a) No, Sir. 

(b) Does not arise . 

PoIeYa....... MultI Purpoee Project 

1701.SHRI JUAL ORAM : Will the Minister of WATER 

RESOURCES be pleased to state : 

(a) whether the construction activity of the PoIavaram 

Multi-Purpose Project has already started without proper 

clearance from the Union Govemment and without the 

knowledge of the affected states; 

(b) If 80, the reaction of the affected States and the 

Union Govemment thereto; 

(c) whether the said project is also likely to 

IUbmerge the world famous Rama Temple at Bhadrachalam 

aIongwIth the entire town; and 

(d) if 80, the details thereof and the steps taken to 

protect the temple and the town? 

THE MINISTER OF STATE IN THE MINISTRY OF 

WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 

YADAV) : (a) As reported by the Government of Andhr. 

Pradesh, the State Govemment commenced the wor1cs 
pertaining to canals and spill way located on the right flank 

and no work has commenced in the river portion. 

SubHquently,. all the works were stopped from 8th May, 

2006. The State Government 18 yet to obtain investment 

clearance from the planning Commission. 

(b) The Ministry of Water Resources convened an 

Inter-State meeting of party States on 4th ~ober, 2006 

to cIIcuaa the iIaues related to PoIavaram Project and to 

I'88OIv8 them amicably. The party States have agreed tor 

joint survey to ...... extent of IUbmergence from 

PoIavaram Protect. 
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(c) No, Sir. The State Gowmment of Andhra 
Pradeeh hu Informed that Rama Temple at Bhadrachalam 

aIongwIIh the entire town will not be submerged with the 
project. 

(d) Does not arise. 

~} 

PrQcIuctIon of Ethanol 

1702.SHRI TUKARAM GANPATRAO RENGE PATIL : 
SHRI BADIGA RAMAKRtSHNA : 
SHRI JIVABHAI A. PATEL : 

Will the Minister of CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION be pleased to state : 

(a) whether production of ethanol has Increaaed 

in the country during the last three yeara and the current 
year; 

(b) If so, the details thereof and the steps taken to 
further augment ethanol production; 

(c) whether the Government has providedlpropoees 
to provide epecIaI facilltleslloana at tower Intereet ..... to 
sugar factories for setting-up of plants for production of 
ethanol from rnoIa8seIIalcohol; 

(d) If so, the details thereof; and 

(e) the Itepa takenIpropoeed to promote uIiIIaatIon 
of ethanol produced by these milia? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRlBUTION (DR. AKHllESH PRASAD SINGH) : (a) and 
(b) The production Of ethanol is expected to go up to about 
550 miNIon liters during the current year. In the abeence 
of a clear policy on blending of ethanol with petrol, there 
was no significant production of ethanol during the last 
three years. 

with petrol from November, 2006 which will create a 

demand for about 560 million IItrea during the current year 
which In tum will augment ethanol production. Further. 

c:onoeesIonal loans are provided from Sugar Development 
Fund (SDF) to the sugar factories to establish facilities for 
production of ethanol. 

(c) and (d) Yes, Sir. The Sugar Development Fund 

Rules, 1983 provide for sanction of financial aasiatance to 

sugar mlUs for setting up of plants for production of ethanol 

from moIa8&esIaIcohoI at concessional rate of interest i.e. 

2% below the Bank Rate, which effectively comes to 4"10 
per annum at present. The eugar mill Is eligible fOr SDF 
loan upto 40% of the eligible project cost which is to be 
repaid in eight half yearly equal Instalments a1ler one year 

from diaburaement. 

(e) The Government has decided to blend 5% 

ethanol with petrol with effect from November, 2006. 
The percentage 01 blending has been planned to be 
Increased to 10% In Phase-II, which Is expected to 

generate a demand of about 1200 million Iltree after one 
year or 10. 

[English} 

FlMIIzatIon of ,.,..... of NPC88 

1703. SHRI HARIBHAU RATHOD : WHI the Minister of 

AGRICUlTURE be pleased to state : 

(a) whether the Govemment has finalized Phaee-II 
01 the NatIonal Project for Catae and Buffalo BreedIng 

(NPCBB); 

(b) If 10, the details thereof; and 

(c) If not, the time by which the project is Ukely to 
b8 finalized? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD ~WAR) : (8) to (c) 
Department has finalized the ptOp088l for Phaae-II of 
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National Project for OdIe and Buffalo BreedIng (NPCBB). 
The ExpendIture Finance CommIttee meeting held on 

19.6.2008 hal recommended the continuation of PhaIe-
II of NPCBB from cunent financial year. The note for 
c.b6net Committee on Economic AffaII'I for approval of the 
project hal been submitted. 

rr,."..tionj 

Non-eV8IIabIIIty of IIIIk and 
Milk Producte of DM8 

1704. SHRI AlOK KUMAR MEHTA : 

SHRI HEMLAL MURMU : 

. DR. K. DHANARAJU : 

Will the MIn18ter of AGRICULTURE be pIeued to 

atate : 

Ca) whether the conaumel'l are facing probIemI due 
to thort euppIy and non-avall8blHty of milk and milk 

producta particularly Ghee In DeIhl MUk Scheme (OMS) 
outlets for the put few montha: . 

(b) If 10, the reaIOnI therefor; and 

(c) the action taken by the Union Government to 

,naure adequate auppIy of milk and milk producta In the 

OMS 'outIet8? 

THE MINISTER OF AGRICULTURE AND MINISTER 

OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRI· 

BUTION (SHRI SHARAD PAWAR) : (a). and (b) v.. Sir. 

Due to floods In the Stalel of Rajasthan and Gujarat, OMS 
could not procure auffIcIent quantity of milk for euppty In 

Ita outlets. 

Cc) OMS hal lince started making adequate IUPPIy 
of milk and milk productI In the OMS oua.ta. 

.......... of PtMitIoIdM ............ In 
Fruita end .". ...... 

1706.SHRI AVTAR SINGH BHADANA.: 

SHRI J.M. AARON RASHID: 

DR. RAJESH MISHRA : 

SHRI SAJJAN KUMAR 

SHRI NAVEEN JINDAL : 

WiH the Minister of AGRICULTURE be plealed to 

etate: 

Ca) whether any arrangement h .. been made by the 

Union Govemment in consultation with the State 

GovemmentI to examine and study presence of pesticides, 

other haimful elements and metals, like nickel and 

cadmium In fruita and vegetablel; 

Cb) If 10, the details and the findings thereof; and 

Cc) the action taken/proposed to be taken by the 

Govemment In this regard? 

THE MINISTER OF STATE IN THE; MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION CSHRI KANTILAL BHURIA) : (a) to (c) The 

Registration Committee constituted under Section 5 of the 

lneecticidee Act, 1968 regilte,.. pesticideS only after 

I8tIIfyIng ItaeIf regarding their efficacy and safety. Toxicity 

and residue data generated under superviaed . trials is 

analyled and uaed to fix Maximum Residue limits (MRLa) 

by the Mlni8try of Health and Family Welfare under the 

Prevention of· Food Aduheratlon Act, 1954 and Rules 

framed thereunder. The inspection of fruits and vegetables 

for the preeence of pesticide residues and other harmful. 

IUltances falls under the purview of the Ministry of Health 

and Family Welfare. However, .. per the directions of the 

Inter Ministerial eon,mlttee constiMed to review the use 

of hazardous chemicals and ineecticides, 33 samples of 

vegetables have been drawn from Agricultural Produce 

Marketing Committee, Azadpul, Delhi since June, 2006 

and tested for residues of organo-chlorine, organo-
phoaphorul and synthetic pyrethrolds p,estlcides . 

ReIiduea of chlorpyriphoa were detected in two of these 

aampIee at the level of 0.18 ppm. 24 of the .. samples 

have ,aIIO been ~ for the presence of heavy 

......... lead, cadmium and araenic. The hMvy metaJa 
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found in the samples of vegetables were below the 
maximum limit prescribed under the Food Aduheration 

Rules, 1955. 

The Ministry of Agriculture has also taken up a acheme 

for MOnitoring of Pesticide Realduea under which 21 

laboratories under varicHa MlniatriealDepartmenta have 

been provided with equipmenta to undertake analylil of 
pesttclde rnIdues In vegetables, water, meat and meat 
product8, and marine producta. 

(English) 

ClMnlng of Rivera 

notIftcation on . Environment Impact AI8eIament (EIA)/ 
Norma; and 

(b) If 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARIAN 
MEENA) : (a) Yes, Sir. ~he Environmant Impact Auelament 
Notification has been lasued on 14th September 2008 vide 

Gazene No. S.O. 1533(E) 

(b) The Nllent teetu,.. of the Notification are a8 
fOllows: 

(I) HOC (No ObjectIon CertIfIcate) Ia not required 
1706.SHRI PANNIAN RAVINDAAN : Will the Mfnlater for the purpoa of Environment Clearance. 

of ENVIRONMENT AND FORESTS be pleased to state : 
(II) The devetopmental project have been catego-

(8) whether Ketala Government tIM aubmItIed rized according to their environmental Impact 

propoaala for Central Auiatance for an action plan for the potet,aal lnatead of the .a.r Investment 

cleaning of the Karamanayar, Klillyar and Parvalhl cnteria. 

Puthanar rivera; 

(b) If 80, the details thereof; and 

(0) the time by which the said propoaall are likely 

to be cleared? 

THE MINISTER OF STATE IN THE MINISTRY OF 

ENVIRONMENT AND FORESTS (SHRI NAMe NARAIN 

MEENA) : (a) No proposal for an action plan for. cleaning 
of Karamanayar, Kllliyar and Parvathl Puthanar rivera have 

been recetvecI from the Government of Kera ... 

(b) and (c) DoeI not arise. 

NotIftcIItIon on Environment Impeat 
A ......... nVNorm. 

1707.SHRI SWADESH CHAKRABORTTY : 

SHRI A.K. MOQRTHY : 

Will the Mlnilter of ENVIRONMENT AND FORESTS 

be pleased to state : 

(a) wMther the Government hu IaIued a new 

(Iii) Environmental Clearance proceu hu been 

decentralized. 

(Iv) The developmental projects have been cat~ 
rtzed Into two Categortea viz. category 'A' and 

eat.gory 'B'. All category 'A' projects ~ire 

environmental clearance from the Centr.. Gov-
ernment level while all Category 'B' projects 
require clearance from the S~teJUT Level 
Environment Impact AHeMment Authority 

(SEAC). 

(v) OuaImc.tIon and expertencahu been clearly 

. prncrtbed for the Expe.... and Mefn!:»era for 
Expert AppraiIaJ Committ .. (EAC), State Level 

~ AppraJaa/ CommIttee (SEAC) and the 
State Level Environment Impact Aaeaament 

Authortly (SEAC). 

.. (vi) The environmental. procea wiI ~ four 
..... ; namely ScreenIng, Sooping, Public· 

ConauItation and EnvIronment AppraiIaI of the 
protect propoNII. 



139 DECEMBER 4, 2006 to Question, 140 

(vii) Public Con8UltaliCJn has been structured and 

made more transparent. 

(viii) Time Limits have been prescribed for each stage 
of environmental clearance process. 

(Ix) Over all. the Envlrorvnental Clearance proceu, 
has been made more transparent, as most of the 
cIocuments will be dleplayed on the Web IIitea 
of respedlve Authorities. 

DAMS on Upper V8mune 

1708. SHRI IQBAL AHMED SARADGI : 

SHRI KAlLASH MEGHWAL : 

Will the Minister of WATER RESOURCES be pleased 

to Itate : 

(a) whether the Central Govenment has taken a 

serious note of the persistent water and power problems 
that the capital has been facing over the past few years 
and a high level meeting conaIatIng of Uttar Pradesh, 
Uttaranchal, Rajasthan, Haryana and the National C8p1ta1 
·RegIon Territory for constructlon of three dams. gi' the upper . 
reaches of the Yamuna river were conaidered; 

(b) whether the SteerIng Committee comprising 
Secretaries to the Ministries of Power, Water Resources 
and EnYit'onment and Forests was constituted for' this 

purpose; 

(c) If so, whether a road map of the conatruction of 
these dams have been prepared; and 

(d) If so, the time by which the work on thIe project 

Is likely to be started? 

THE MINISTER OF STATE IN THE MINISTRY, OF 

WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 

YADAV) : (a) The Government is already aware of the water 
and power pIObIems being faced In the CapItal. Thtt. 
conetructIon of three storage protecta i... Renuka, Klehau 
and L~ VyaII In upper reachea of rMtr Yam.ma was 
diecussed, as an agenga Item In the SId meeIIng of Upper 

Yamuna Review Convnitlee chaired by Hon'ble Union 

Mlnilter of Waler Resources on 12.4.06 and It was decided 

to constitute a Steering Committee to formulate the strategy 

to expedite the works on the three storage projects. 

(b) Yes, Sir. A Steering Committee comprising the 

Secretary (Water Resources), Secretary (Power), Sec:retary 

(Environment and Forests) from the Central Government 
and In'IgationIWater Resources Secretaries from the States 
of Uttar Pradesh, Uttaranchal, Himachal Pradesh, Rajasthan, 

Haryana and NCTof Delhi was constituted as decided in 

the 3rd meetinQ of Upper Yamuna Review Committee. 

(c) and (d) The Steering Committee has desired that 

Renulca dam project should be implemented expeditiously 

by the State of Himachal Pradesh. The Government of 

Uttaranchal i:lformed the Committee of their decision in 

principle to entrust .the Klshau dam project to Tehrl 

Hydro DewIopment Corporation (THOC), which Is looking 

into the different techrilcal and COlt aspects of the 
project to proceed further. On a revised Detailed Project 

Report (OPR) of Lakhwar Vyasl Project submitted by 

National HYdro Electric Power Corporation (NHPC), 

comments of certain specialised Oirectoratea of Central 

Water Commission have been forwarded to NHPC for 

compliance. The construction of the aforesaid projects 

can be started depending upon factors ... appIicIbIe. such 

as compliance of Qbeervations of Central Apprising 
Agencies, Technical Clearance and InYeatment Clearance 

by Planning CommIeaIon. 

Employment Opportun ..... 

1709.SHRIMATI NIVEOITA MANE: 

SHRI EKNATH MAHADEO GAIKWAO : 

Win the Minister of LABOUR AND EMPLOYMENT be 

pleased to state : 

(a) whether de8pite 5 percent rise in Groa 

00m8etic Product (GOP) during the IMt few years, 
employment opportunities have gone down; and 

(b) If eo, the IWUOnI for ... phenon,enon with the 
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details of GOP and the employment opportunities recorded 
In the last five years? 

THE MINISTER OF STATE OF THE MINISTRY OF 

LABOUR AND EMPLOYMENT (SHRI OSCAR 

FERNANDES) : (a) and (b) No, Sir. Reliable estimates of 

employment and unemployment are obtained through 

quinquennial National Sample Surveys carried out by the 
National Sample Swvey Organisation. Last such survey for 

which results have been published relates to the year 

2004-05. As per these surveys, the employment. as per 

usual .tatus approach which was of the order of 397 

minion in 1999-2000 hu gone up to 469 milUon In 2004-
05. On an average, therefore, around 12.4 miUion persons 

were provided employment per .year during the period 
2000-05 against a target of 10 mUlion per year. 

Shortilge of Milk 

1710.SHRI N.S.V. CHITTHAN : Win the Minister of 

AGRICULTURE be pleased to state : 

(a) whether Chennai and certain other cities were 

suffering from milk shortage recently; 

(b) if so, the details thereof and the reasons 

therefore; and 

(c) .the steps being taken by the Government to 

meet the shortage? 

THE MINISTER OF AGRICULTURE AND MINISTER 

OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRI-

BUTION (SHRI SHARAD PAWAR) : (a) No Sir. Chennai and 

certain other cities were not facing ehortage of milk, 

reoently. 

(b) and (e) Does not arise In view of reply at (a). 

[Translation] 

1711. SHRI SUNIL KUMAR MAHATO : 

SHRI HARISINH CHAVDA : 

Will the Minister of INFORMATION AND BROAD-

CASTING be pleased to state : 

(a) whether Doordarshan levies any charge on 

private broadcasters; 

(b) if so, the details thereof: 

(e) the revenue earned during the last two years 

through the said levy; and 

(d) the 8tepI taken by the Government to increase 

revenue und4tr the head? 

THE MINISTER OF PARLIAMENTARY AFFAIRS. AND 

MINISTER OF INFORMATION AND BROADCASTING 

(SHRI PA.YA RANJAN DASMUNSI) : (a). Yes. Sir. 

(b) Every private channel is currently paying 

an annual carriage fee of Rs. ,1 erore to be on DTH 

platform. 

(e) As. 1.45 erore till date. 

(d) P .... r Bharali has initiated a move in this 

direction with other Public Service Broadcasters in the 
wor1d. Be8ideI eome requeeta from other private channels 

are und4tr pI"OCMI. 

GuIdeI .... for Film CertIfIcMIon 

1712.SHRI HARISINH CHAVDA : 

SHRI M. ANJAN KUMAR YADAV : 

WIt the Minister of INFORMATION AND BROAO-
CASTING be pIeued to state : 

(a) whether new guld8lines formulated by ,the 

Central Board to chick Indecent and objecIionabte ICeI'I8I 

In fiImI have been recently circulated among the members • 

of the Board for their observation/notes; 

(b) If 10, the detafII thereof; 

(e) the time by which these guidelines are likely to 

get final apprortal and Implemented; and 
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(d) the reaction of the Govemment on the Increasing 

obscenity in films? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 

MINISTER OF INFORMATION AND BROADCASTING 

'(SHRI PRIYA RANJAN DASMUNSI) : (a) No, Sir, 

(b) Does not arise. 

(c) Does not a\ise. 

(d) The Central Board of Aim Certification certifies 

films for public exhibition under the pFOviliona of SectIon 
58(1) of the Cinematograph Act, 1952 and the guidelines 

issued thereunder. The ghldelines inter alia stipulates the 

following: 

Human sensibilities are not offended by 

vulgarity, obscenity, or· depravity; 

Such dual meaning words as ~Iy cater 

to baser instincts are not allowed; 

Scenes degrading or denigrating women in any 

manner are not presented; 

Scenes showing sexual perversion8 shall be 

avoided and if such maners are germane to the 
theme, they ahall be reduced to the minimum 

and no details are to be shown. 

FIxation of Standard. for Blo fertilize ... 

1713.SHRIMATI NEETA PATERIYA : Will the Minister 

of AGRICULTURE be pleased to state : 

(a) whether the Union Govem~t has fixed the 
standards for Bio-fertilizers In March, 2008 and 

communicated them to the State Govemments; 

(b) if 80, the detaill thereof; and 

(c) the States who have Implemented the .. me and 
those who have not implemented 80 far? 

THE MINISTER OFISTATE .IN THE M,INISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION (SHRI KANTILAL BHURIA) : (a) and (b) 

Yea, Sir. The Govemment vide notification S.O. 391 eE) 

dated 24.03.2006 has Incorporated blo-fertilizers namely 

Azotobacter, Rhizobium, Azospirillum and 'Phosphate 

Solubilizing Bacteria In Fertilizer (Control) Order. 1985 to 

regulate the standards and to provide regulatory mechanim 

for ensuring supply of quality blo-fertilizers to the 

farmers. 

(c) As per FertlHzer (Control) Order. 1985 States are 

expected to regulate the production and sale of these blo-

tertl"zers. To enable the manufacture", and sellers. 

keeping In view the time required for taking necessary 

Govemment approvals and short shelf life of bio-fertlbzers. 

time up to 31.12.2006 has been given for enforcement of 

FertiUzer (Control) Order relating to blo-fertillze,.. 

Pilot Protect 

1714.SHRI VIJAY KUMAR KHANDELWAL : 

SHRI KRISHNA MURARI MOGHE : 

Will the Minister of ENVIRONMENT AND FORESTS 

be pleased to state : 

(a) whether the Union Govemment Propo88l to 

conserve the Chambal's ravines; 

(b) . if so, whether any scheme is being formulated 

for this; and 

(c) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 

ENVIRONMENT AND FORESTS (SHRI NAMa NARAIN 

MEENA) : (a) to (c) Presently, there is no specific scheme 

of the Union Government for the conservation of Chambal's 

ravines. However, the Govemment of India II Implementing 

National Afforeetation Programme (NAP) and Development 

of National Parks and Sanctuaries schemes in all the 

States, InCluding the areas of Chambal'. ravines for 

conaervatlott, protection and development of fo18818. In 
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addition, the Govemment of India has conltituted a 

National Level Task Force for the rehabilitation of ra\l8nOU8 

areas. 

Cattle 01 ...... 

1715. SHRI RA-GHURAJ SINGH SHAKY A : 

DR. DfIIIRENDRA AGARWAL : 

SHRI SUNIL KUMAR MAHATO : 

Will the Minister of AGRICULTURE be pleased to 

state: 

(a) whether the Govemment has received any 

financial N8iatance from World Bank to deal with various 

diseases that affects livestock; 

(b) if so, the details thereof; 

(c) whether the Union Govemrnent has received 

any proposal from the State Govemments particularly 

Madhya Pradesh and Jharkhand for controlling the Cattle 
diseases; 

(d) if 80, the details thereof; and 

(e) the reaction of the Govemment thereto? 

THE MINISTER OF AGRICULTURE AND MINISTER 

OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRI-

BUTION iSHRI SHARAD PAWAR) : (a) No, Sir. 

(b) Question does not arise. 

(c) to (e) No If?8Cific proposal for financial uaIatance 

for controlling the Cattle diseases has been received from 
Government of Madhya Pradesh and Jharkhan. However, 

under ongoing Tenth Plan Cantrally Sponsored ScherMI 
namely, (i) Assistance to State8 for Control of AMnaI 
Diseases (ASCAD) and (ii) National Project on Rlnderpeet 

Eradication (NPRE) proposal for release of fundi for 

controlling animal diseases has been received from thMe 
States. Amount revalidated/released to the Government of 
Madhya Pradesh and Jharkhand during the current 

financial year (2006-07) under above two schemea ia as 

under: 

Name of 

Scheme 

ASCAD 

NPRE 

[English] 

Madhya Pradesh 

Amount Amount 

revali- released 

dated 

138.59 50.00 

0.00 25.00 

(Rs. in lakh) 

Jharkhakd 

Amount Amount 

revaU- released 

dated 

160.519 0.00 

30.18 0.00 

Export of Cotton BaIH 

1716. SHRI RAOSAHEB DANVE PATIL : Will the 

Minister of AGRICULTURE be pIeaaad to state : 

(a) whether the Government is considering any 

proposal to enter into cooperation with China in the 

agriculture field; 

(b) If 10, the details thereof; 

(e) whether the Government of China ha. refueed 

to purchue the cotton balM from India: 

(d) if 10, the detalIa thereof; 

(e) whether the rate of cotton it likely to decline aa 

~ thenIof; and 

(f) If 10, the detaiII of the steps taken by 

the Government to ..ure ~nerativ. price to 

fannerI? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE, 

MINISTRY OF CONSUMER AFF~RS. FOOD AND PUBLIC 

DISTRIBUTION (SHRI KANTILAL BHURIA) : (a) to (f) The 

Information ia being collected and will be laid on 1M ... 

of the houee. 
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[Translation) 

Sources of W.w, 

1717. DR. DHIRENDRA AGAFmAL : 

SHRIMATI SANGEETA KUMAR I SINGH DEO : 

Will the Minister of WATER RESOURCES be plea8ed 

to state: 

(a). whether the Government have conducted any 

survey for the exploitatiion of new water sources In the 

country; 

(b) If so, the detail, thereof, State-wise; and 

(c) the steps taken for proper utHization of the said 
resources? 

THE MINISTER OF STATE IN THE MINISTRY OF 

WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 

YADAV) : (a) to (c) The average annual water reIOurces 

availability of the country has been .. I_ed as 1889 
billion cubic meter. It is estimated that owing to topographic, 

. hydrological and other constraints, the utilizable water Is 

1123 billion cubic meter out of which 690 billion cubic 

meter Is surface water and 433 billion cubic meter is 

replenlshable ground water. The average annual water 

availability may be conaIdered to remain unchanged. 

Survey and Investigation for IdentIficIIon of appropriate 
lit.. for IUItaInabIe development of water reeoun:ea for 

meeting the ' requiremenIB In varioul HCto1"8 Is a 

conti~ proceu. 

Water being a St8te Uject. MY"" meUUrM for 

development II'Id IIWI8g8IMnt of water NIOUfC8I are 

undertaken by the reapeclive State GovemmenIa which 
incfude creation of Itoragee, reatoratlon of water bodIea, 
rain water harveatlng, artifIcMI recharge to growKI WIder 
and adoption of beIIer nnagement prIICIIceI etc. Storage 

capacity of 213 bIIon cUIIc meter hal been created 10 

.. ,. Aa per preaent ".'Ilment, the tot.I ~ ..... atorage 
capKIIy 0' the vartoua projec1a under coneructJon II about 
76 ......... cubiC meier. Further, the State GcwemmenII hM 

identified various other schemes for investigation and 

planning and the 8IIimated storage for such achernee Ie 
about 108 billion cubic meter. The Central Ground Water 

Board (CGW8) also undertakes exploratory drilling to 

...... the potentialitiea of various geological fonnationl. 
The State wile II8t of the exploratory bore hoIee drilled by 

CGWB II given in the statement enclosed. 

State-.... .",tus of Exploratory Bore HoIft Drilled by 

C.G. W.B. (As on 30.9.2006) 

S. 

No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

(AnfHIK to Lole Sabha Unstarred Question 

No. 1717 for answer on 04.12.2OOB) 

State Total 

2 3 

Andhra Pradesh 2258 

Arunachal Pradesh 36 

Aasam 513 

Bihar 936 

Chhanilgarh 871 

Gos 121 

Gujarat 1918 

Haryana 988 

HlrMChal Pradesh 160 

Jammu and Kuhmlr 481 

Jharkhand 486 

Karnataka 

Kerala 883 

Madhya Pradesh 1482 
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15. Maharashtra 

16. Manipur 

17. ·Meghalaya 

18. Mizoram 

19. Nagaland 

20. Orissa 

21. Punjab 

22. Rajasthan 

23. Sikkim 

24. Tamil Nadu 

25. Tripura 

26. Uttranchal 

27. unar PradeIh 

28. West Bengal 

Total 

1. Andaman and Nicobar 

2. Chandlgam 

3. Dadre and Nagar Havel! 

4. Deihl 

5. Daman and DIu 

8. Po'richeny 

Total 

Grand Total 
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3 

1613 

38 

106 

6 

17 

1602 

2431 

40 

1384 

108 

186 

1881 

776 

23244 

60 

66 

13 

693 

3 

77 

901 

24145 

1718.SHRI J'1'OTIRAOITYA M. SCINDIA : Will the 

Minieter of AGRICULTURE be pIeued to stale : 

(a) whether the National Commil8lon for Farmers 
headed by Dr. M.S. Swarninalhan has suggested the 
MttIng up of National Food Security and Sovereignty 
Board; and 

(b) If 10, the dNllllher80f indicating the constitution 
and functlonl of the Board? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTlLAL BHURIA) : (a) and (b) 

-. SIr. The National Commiuion on Farmers hal 

reconvnended the MltIng up of National Food Security and 

SoverWgniy Board with the Prime MInister as ill Chairman 
and Union MinIster of Agriculture, Finance, Rural 
Development, Water RelOurc .. , Panchayati Raj, 
Commerce and Envlrorrment. l.eadera of all polltic;al 
pa"'. Chief MInietera of few StatH .. Membera and an 
eninent prot •• Itfor ... In the ... of Food Securfly aa 
Member Secretary. 

"- ... functionf would IncfudI operation of 
Minimum Support Price (MSP) and Public Distribution 
System (PDS) and the rnalntenance of food Security 
..... rvea. nMew of growth nile In agricufIure land 
horticuIIure and provide 0Wt'IIght to IaIUM such .. 
ctver.ion of prime faImtInd for non-ferm purpoeea. 

~tJonJ 

1718. SHRI KULDEEP BISHNOf : WIt the Mlniller of 
CONSUMER AFFAIRS. FOOD AND PUBLIC DISTRIBU· 
TION be Pteased to .... : 

(a) whether • Is rnMdatoty for compenIea producing 
canned mile to ... certifIcaUon from Bureau of Indian 
Standards (BIS); 
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(b) if so, the number of such companies which have 

obtained the said certification; 

(c) ·'Whether a number of companies engaged In 
production of canned milk in the country has not obtained 

the said certification; 

(d) If 10, details and reasons therefor; and 

(e) the steps taken by the Govemment to ensure 

compliance of standards fixed by BIS for canned food 

items by the companies engaged In production of such 

'items? 

THE MINISTER OF AGRICULTURE AND MINISTER 

OF CONSUMER AFFAIRS, FOOD AND PUBliC DISTRI-

BUTION (SHRI SHARAD PAWAR) : (a) According to sub-
rule 16 of rule 49 of the Prevention of Food Adulteration 

Rules, 1955, condensed milk .weetened, COIIdeneed 
skimmed milk sweetened, milk powder, skimmed milk 

powder, partly skimmed milk powder and partly skimmed 
sweetened condensed milk &hall not be sold except undltr 

Bur.... of Indian Standards Marks. 

(b) BIS hu gr.rted 203 licence. to varioul 
manufacturers for packing milk powder (IS: 1185:2002), 
Condensed Milk (IS:1186:1986), Skimmed Milk Powder-

Standard Grade (IS:13334 (Part-I):1998) and SIctmmed Milk 

Powder - Extra Grade (18:13334 (Part-2):1882). 

(c) and (d) Oepartmant of ConeumerAffakllBureau of 
Indian Standardl have no Infonnation about the ~­
nles engqed In production of canned milk In the country 
without BIS certification. 

(e) Violation of any provlaiona of the Prevention of 

Food Adulteration Act, 10S4 and °ru'" made there-under 

attrecta legal action agalnat the offenders. 

IEngIiMt] 

Inc ...... In Agrl Exporta 

H20.SHRI K.C. PALlANl SHAMV : 

SHRI E.G. SUGAVANAM : 

Will the Minister of AGRICULTURE be pleased to 

state : 

(a) whether the agrl-exports have increased in the 

country over the years: 

(b) If 80, the details thereof during the last three 

years and the Items which are exported during the above 

period; 

(c) whether the Govemment has made any 

perspective plan for agrl-exports during the current 

decade; 

(d) If so, the details thereof; and 

(e) the steps taken to further boost the production 

and export of agricultural products in the country 

particularly In fruits and vegetables? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRIC'ULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION (SHRI KANTILAL BHURIA) : (a) and (b) Ves 

Sir. AgrIcultural exports recorded a growth of 7.5%, 11.6% 

and 19,7% during the years 0 2003-04, 2004-05 and 2005-

06 reapectiYely. The details are given in the enclosed 

statement. 

(c) to (e) The Government of India promotes agro-

exports directly and through Commodity Boards, Export 

Promotion Counclla and Commodity A8s0ciations. In order 

to boost export of agro products, the Govemment, through 

the CommodIty Boards, provides various incentives for 

Inf, .. tructure development, quality control, market 

development and promotion, packglng, publicity, information 

diIIemInatIon etc. beaides providing assitance to exporters 

for conducting publicity campaigns, market surveys, 

I8nding delegations abroad, participating in intemational 

trade fatrs. Inviting potential buyers etc. Further, the 

Government has taken initiatives to make the farmers 

...... about the Ie .... technlquea of farming through mass 

media support to agriculture which uses Doordarshan 

infrastructure for providing agriculture related Information 
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and knowledge to th8 farming community. In order to 

dis.eminate Information on Improved production 

technologies arnongat the farmel'l, block demonstrations 

and Integrated P8at Management (IPM) demonstratIOnS are 

organized Itvaugh State Department of Agriculture and 

Frontline Demonstrations through Indian Council of 

Agricultural Research. 

The Govemment has introduced a number of 

initiatives and Interventions for enhancement of production 

and productivity of agricultural productl, which inter alia, 

Include Integnlted Scheme of OIIaMd1, PuIeeI. Oilpalm 

and Maize (ISOPOM), National HofticuIIUre Miaaion, 
Technotogy MiNion for Integrated Development of 

Horticulture, Micro-Irrigation and Integrated Cereal 

Datelopment Programmea. Schemea auch .. the Traneport 

Assistance Scheme and Viaheah Krilhi us-; Votna are 

implemented to .. .,... that the farmet"l get remunerative 

pricel for their exports as well as Increased access to the 

intematlonal rnartcet. 

Statement 

Export of Agricultural Products from 2003-04 to 2005-06 

QIy. 'OOO'tono8', Value : Rs. In crores 

Item 2003-2004 2004·2005 2005·2006 

Qty. Value Qty. Value Qty. Value 

1 2 3 4 5 6 7 

PUM' 153.88 328.60 246.38 563.81 444.61 1102.62 

Rice BumatI 771.49 1993.05 1128.13 2741.94 . 1161.44 3030.32 

Rioe (other than BaematI) 2840.67 2174.94 3845.87 3899.73 3905.41 4144.03 

Wheat 4093.08 2391.15 1998.00 1448.03 745.56 557.12 

Other Cereals 604.23 397.55 1165.3 77.6.88 512.88 

Tea 177.77 1637.35 194.56 1784.18 157.91 1632.09 

188.46 1085.92 158.94 1007.96 177.89 1577.07 

Tobacco unmfgd. 120.84 801.41 135.32 937.71 144.06 1027.70 

Tobacco mfgd. 295.06 309.04 302.41 

Dairy and Poultry Products 415.15 670.55 1112.06 

Floriculture Products 250.47 205.25 304.69 

Spice, 267.47 1544.18 350.75 1794.11 402.84 2218.09 



155 DECEMBER 4, 2008 to au.tions 156 

1 2 3 4 5 6 7 

Cashewnut Shell LIquid 4.33 5.02 5.13 11.58 4.41 6.98 
·tt 

Cashew 89.ea 1889.82 109.67 2338.15 124.10 2562.77 

Sesame and Niger Seed 207.00 754.30 181.68 723.33 223.88 794.09 

Ground nut 178.11 544.30 167.50 501.99 185.11 500.53 

Guilrgum Meal 120.58 507.90 128.29 655.96 186.53 1042.19 

OiIMeaIa 3249.89 3348.41 3518.09 3100.75 8969.51 4826.07 

Castor 011 182.38 858.08 260.01 1028.26 253.40 934.41 

Shellac 10.50 179.74 8.60 162.n 9.67 161.18 

Sugar 1200.60 1218.59 105.11 143.90 318.85 557.10 

Mol88888 98.62 19.38 7.71 5.22 72.48 27.29 

Fruit8lVeg I88d8 5.18 53.81 8.70 82.93 10.04 89.87 

Fresh Fruits 784.03 811.42 1101.22 

Ff8Ih Veg 953.93 813.83 910.94 

Proce •• d Yeg 291.15 339.91 472.94 

Proceaed FruIt Juice 343.86 348.08 800.18 

1068.69 880.88 978.98 

Meal n PnIpar8IIona 1714.41 1734.37 2647.50 

MarIne JIIoducIa 409.49 8105.83 379.88 5895.21 461.06 6355.84 

Cotton Raw Incl. waste 179.81 842.37 73.80 384.49 595.88 2791.87 

JIM ....... in 410.11 422.14 488.80 

PaperlWood producta 2382.58 3813.55 4431.09 

Toial AgrIcuItutaI Exporta 37~.52 39883.31 49802.92 

% Growth in total Export 7.50 11.60 19.70 

Source : DGCI&S Report 
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1721.PROF. M. RAMAOASS : WHI the MInIMr of 
WATER RESOURCES be pIeued to &tate : 

(a) whether the docatlon of Re. 1208 CfOf8 for 

Command Area Development and Water Management 

Scheme has not been utilized fuIy during the firat four 
yMl'I of the Tenth Plan; and 

(b) If 10, the detaIIII thereof and the rMIOnI 

therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 

WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV) : (a) Vee, Sir. 

(b) Out of Plan ouIIIIy of Re. 1208 CI'Of'8 tor the TenIh 
Plan uncI8r Command Area Development and WIIter 
Management ProgrM1me, the budgM aIIoc8IIon of Re. 
785.50 crore WIll made during the flrat four financial yMl'I 

of the· Tenth Plan. Out of .. an amount of ·Ra. 838.526 
CI'Of'8 hal been utilized. 

The yMr wile detail of budget allocation and 
utIIWdion are • under.. 

S. 
No. 

1. 

2-

3. 

4. 

2002.()3 

2003-04 

2004.05 

2006-08 

Total for 
four yeara 

CenIraI Share 

BudgIt AIIooatIon 
(In CroNe) 

202.00 

202.00 

181.50 

200.00 

785.50 

CennI Shale 

Uliliaatlon 
(In eror.) 

162.167 

144.020 

142.448 

1".8" 

838.626 

The c.ntral AasiIt8nCe .. provided 10 the S1aIM ..., 
the PtOgI.iiIM on matching .... bMII. The uIIIzIdion 
during tIrat 3 ,.... of the Tenth Plan hM been ....... 

IIIocdon mainly becauIe State Governments have not 

been able to provide their matching .hare due to their 

financial c:orwtraIrD. 

1722.SHRI NAVEEN JINDAl: WHI the Minister of 

LABOUR AND EMPLOYMENT be pleued to state : 

(a) whether the total number of strikee and lockouts 

In the country hal come down during the cunent year u 
~ to the prevIoue year; 

(b) If 10, the detaIfe thereof; 

(0) the ........ d Ioee of mM-CIaye and production 

due to strtkee and IocIcouI8 during the current year 10 

far; 

(d) whether the mechanism to avoid strikes and 

Iockoute .. under nMew; and 

(e) If 10, the detaHe thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 

LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES) : (a) and (b) Vee. Sir. The total number of 
.... Md IockouIa declined to 348 during January to 
September 2008 (for which the latest data .. available) 
from 387 wiIneIted during the correepondIng period of the 
piWVIous yMr. 

(c) the rMndaye and production lou due to ..... 
and IocIcouIa during the fIrat nine monIhe of the curNnt 
year .. been 13.75 mIIIon and AI. 181.82 croree 

~. 

(d) and (e) The InduetrIaI DiIputeI Act, 1947, 
providIe a legal fnunework for InIintaining harmonloue 
InduItrt.I nIIIIIIons. Central InduetrtaI. ReIaIIone MachInery • 
(ClAM) of MInIIby of labour and Employment continuously 
..... efIort8 10 maIntIIIn harmonIoue IndustnaI I8IaIIon8 
In the central ephere ~ through meuurM, 

which Include lntw .. entIon In eIIuatione cI threatened 

...... and IocIcDuIe wIIh a .. to .wrt the atrike8 and 
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lockouts with minimum lou of production, rnandays and 
wagea. n.r. Is no proposal to. review the exJetIng 
mechanllm. 

CIIrua Fruita 

1723. SHRI K.S. RAO : WIll the Minister of 
AGRICULTURE be pleased to atate : 

(a) whether the Government has taken atepa to 

encourage email farmers to adopt programme to grow 
citrus fruits on the lines of initiative taken by the CoUncil 
for Citrus and Agro Juicing in Punjab; 

(b) If so. the details thereof a10ngwith the availability 

and supply of ttasue cultured rootstock plants for growing 
citrus omhardl under the programme; and 

(c) the funds provided for the purpose, State-

wi .. ? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS. FOOD AND PUBLIC 

DISTRIBUTION (SHRI KANTILAL BHURIA) : (a) Under the 

Centrally Sponeored Scheme on "National HortIcuItuM 

MiIaion (NHM)", being Implemented by the Government 

aince 2006-08, .. category of farmers are being 

encouraged to take up cultivation of horticulture crope 
inoIudIng fruItI like cItruI. 

(b) The Scheme Is in operation in 18 States and two 
Union TenitortM, wherein citrus has been identified as a 
focua CrM In 10 States including Punjab. EstabIiIhment 

bf nursertea and rehabilitation of Ii88ue culture un1t8 both 

In the public and private sector has been envisaged under 
the NHM for making available quality planting material 

to the farmers. While Model nurseries produce 4 lakh 

pIanta per year. the small nurseries have to produce 

80.000 to 80,000 plants per year. During 2005-06. funds 

have been provided for setting up 216 nurseries 'and 
rehabilitation of 27 tissue culture labs in the citrus 

producing States. 

(e) State·wiN delalle of funds provided during 

2006-06 for establilhment. of nurseries and rehahili; 

talion of tiuue culture labs is given in the statement 

encloled. 

State 

Stlttement 

Setting up of 
Nurseries 

.(Rs. in lakh) 

Rehabilitation of 

existing Tissue 

culture units 

Physical Financial Physical Financial 

(No.) (No.) 

Andhra Pradesh 5 90.00 8.00 

Bihar 17 158.00 8.00 

Gujarat 42 167.50 8 36.00 

Haryana 6 48.00 2 16.00 

Jharkhand 75 348.00 

Madhya Pradesh 20 226.50 5 40.00 

Maharashtra 26 234.00 6 48.00 

Punjab 6 49.00 8.00 

Rajasthan 15 105.00 

west Bengal 4 72.00 3 24.00 

Total 216 1488.00 27 188.00 

Merger of StHlIMlnlng Unlta with SAIL 

1724. SHRI DUSHYANT SINGH : Will the Minister of 

STEEL be pleased to state : 

(a) whether the Government has a proposal for the 

merger of some steel and mining companies with Steel 

Authority of India Umlted; 

(b) If 80, the details thereof; unit-wise; 
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(c) whether the Government has started the merger 
process;' . 

(d) If so, the details thereof as on date; 

<e) whether an expert group was constituted by the 

Govemment to evaluate the technical and financial 

feasibility of various propoeals for merger of 8tH1 and 
min'ing companies; 

(f) If so, the details of the recommendations of the 
group: and 

(g) the reaction of the Government thereto? 

lHE MINISTER OF STATE IN THE MINISTRY OF 

STEEL (DR. AKHILESH DAS) : <a) to (g) Ministry of Steel 

had constituted an Expert Group under the Chairmanship 

of Shri BoL. Das, former Secretary (Steel) to examine 

various proposals of merger between psu. under the 

Ministry and make recommendations about the feasibility 

of these proposals. The Expert Group has recommended 

and the Govemment has accepted the same for the 
following mergers with SAIL:· 

(1) Merger of NHanchal lapat Nigam Umlted 

(NINL) with Steel Authority of India Umlted 

(SAIL) 

In the meeting of Committee of Secretaries 

(COS) held on 14-7-05. it was decided to merge 
NINL with SAIL. Board of Directors of SAIL In its 

312th meeting held on 24-3-2006 has accorded 
in-principle approval for acquiring equity lhare 

capital of NINL through cash payment and 

subsequently merge it with SAIL. Industrial 

Development Bank of India (lOBI) has been 

appointed as the Valuer for valuation of NINL's 

buslneu and the same Is in progress. 

(2) Merger of ... ha .... htr8 EI.ktro ..... 1t Umltec:l 

(MEL) with SAIL 

Board of Directors of SAIL and Board of 
Directors of MEL in their 314th meeting 

held on 25·5-06 and 193rd meeting held on 
26·5-06. respectively have accorded in-

principle approval for the merger of MEL with 

SAIL. Necessary actions to effect the merger 

have aince been initiated by both tM 

Companies. 

(3) Merger of Bham Refractorle. Umltec:l (BRL) 
with SAIL 

Board of Directors of BRL have already passed 

a resolution accepting the proposal to merger 

BAL with SAIL on 11-5-06. Board of Directors 

of SAIL have also approved In'principle the 

merger proposal In ita meeting held on 22·9-06. 

The proposal is under consideration by the 

Board for Reconstruction of Public Sector 

Enterprises (BRPSE). 

The Expert Group h.. also recommended 

for merger of Sponge Iron India Limited 

(SilL) with National Minerai Developm.nt 

CorporatIon (NMDC). The Govemment has 

directed SilL and NMDC to take necessary 

action for merger. 

881e of FertJII .... 

1725. SHRI A. SAl PRATHAP : Will the Minister of 

AGRICULTURE be pleased to state : 

(a) whether the Govemment hu received reports 
about the aaJe of fertilizers at a pric:e above Minimum 

Retail Pric:e to farmers In some Statn; 

(b) If so. the details thereof; and 

(c) the 8tepe takenIpropoIed to be taken by the 
Government in thie regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS. FOOD AND PUBLIC 

DISTRIBUTION (SHRI KANTtLAI. BHURIA) : (a) to (el 
Except a few sporadic c ..... no III. IC8Ie reports about 
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seiling 01 fertilizers above the statutorynndlcatlve 

prices have come 10 the notice of lhe Govemment. Under 

Clause 21 of the Fertilizer (Control) Order, 1985 (Foo) it 

Is mandatory to print the Maximum Retail Price (MRP) 

on the bags of fertilizer and no person Is permitted 

to sell the material above the statutorynndicatlve price. 

The State Governments are adequately empowered 

under the provisions of the Fertilizer (Control) Order, 

1985 to check such activities. Arty violation of the 

provisions of the Foo, 1985 attracts penal/administrative 

action under the E888ntial CommodItIes Act, 19551Foo, 

1985. State Govemments have been advised to prevent 

such malpractices and ensure that the farmers are 

provided with right quality of fertilizers at statutory/ 

Indicative price. 

Wind Mllil In Forni Areal 

1726.SHRI SHRINIWAS DADASAHEB PATIL : Will the 

Minister of ENVIRONMENT AND FORESTS be pleased to 

state: 

(a) whether hiD tope In Forest are ... are propoeed 

to be uaec:I for setting up of wind mills; 

(b) If so, the details thereof; 

(e) whether altemate land Is required to be given 

to the forest department In lieu of the land given for aettIng 
up of such wind mills; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMa NARAlN 

MEENA) : (a) and (b) The propoaal for 88ItIng up of wind 

mills are forwarded to the Central Government by the State! 
Union Terrttory Govemmenta lor eeekIng approvaJ ..., 
the Forest (Conservation) Act, 1880, after ucertainlng the 

technical feasibility of the project sit ... 

(c) and (d) Yes, Sir. Equivalent non-foralt land II 
required to be provided by the Ueer Agency for 

Compensatory Afforestation .. per the proviIions of the 
Forest (Conservation) Act, 1880 on cue-to-cue bull. 

ProfIt of SAIL 

1727.SHRI BALASHOWRY VALLABHANENI : Will the 
Minister of STEEL be pteased to state : 

(a) whether Steel Authority of India Umited has 

poeted net profit of Rs. 1443 crore for the second quarter 

of the current financial year; and 

(b) If so, the overall target fixed and posted by it in 

the current year? 

THE MINISTER OF STATE IN THE MINISTRY OF 

STEEL (DR. AKHILESH DAS) : (a) Yes Sir. Steel Authority 

of India Umlted (SAIL) has earned a Net Profit (Profit After 

Tax) of As. 1443 crores for the second quarter of the current 

financial year. 

(b) The target fixed for the year 2006-07 and 

financial performance of SAIL for Half Year (H-1) of 2006-

07 Is as under: 

Partlcutar 

Profit Before Tax 

(PBT) 

Profit After Tax 

(PAT) 

Annual Target 

(2006-07) 

as per the 

Performance 
Budget of Ministry . 

of Steel 

4727 

3106 

Actual financial 

performance of 

SAIL for Half 

year (H-1) of 
2006-07) 

4264 

2829 

OvwcrowdIng of AnImal. In Zooe 

1728.SHRI PRABOOH PANDA .: WI! the Minleter of 
ENVIRONMENT AND FORESTS be pleased to state : 

(a> whether there ~ overcrowding of animals in 
certain ZOO8; and 

(b) If so, the ... taken by 1he Central Zoo Authority 
to prevent OV8ftlrowding of anImaIe In zoos? 
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THE MINISTER OF STATE IN THE MINISTRY OF 

ENVIRONMENT AND FORESTS (SHRI NAMe NARAIN 

MEENA) : (a) Vee, Sir. There Is over crowding of prolifically 
breeding species in certain ZOOI. 

(b) The Recognition of Zoo Rules, 1992 (Rule 10 
Sub Rule 38 and .to) preecribes that Is mandatory for 

every zoo to keep In lis collection only such numbers of 

anima.. and such speoieI for which houIIng facility 

.... and in order to safeguard against uncontrolled 
growth In the population of prollllcally breeding animals, 
zoos ahall Implement approprtate population control 

rneaauree. 

The Central Zoo AuthorIty has also I...edguideline8 
for keeping the number of Panthar, TIger, Blue bull, ChItaJ, 
Sambar and Black buck in large, medium and IIhaII ZOO8, 

which Is provided beIow:. 

ca~of 

Zoo 

Large Zoo 

Medium 

Small 

No. of Tigerl 
Panthar 

10 

8 

4 

No. of Blue buH, 
ChItaI, Sambar and 

Black buck 

20 

12 

10 

T .. m lAII.. ServIoea Umlted 

1729.SHRI SANTASRI CHATIERJEE : WID the 
Minister of lABOUR AND EMPLOYMENT be pleued to 

state: 

(a) whether the Government has gone through the 
report of Team Le888 ServIces Umlted; and 

(b) If 10, the details thereof and the reaction of the 

Govemrnent thereto? 

THE MINISTER OF STATE OF THE MINISTRY OF 

LABOUA AND EMPLOYMENT (SHAI OSCAR 

FERNANDES) : (a) Vee, Sir. 

(b) The India Labour Report of Tearn-Lea .. 58r-

vIce8 Limited has been submitted to the Planning 

Commission. The Report has ranked Indian States based 
on a labour Eco System Index conatructed using three 
variables of labour demand, labour supply and labour 

IIWI. " has examined the current status of our labour 

market and makes the cue that there win be a large 
number of people in 2020 In the labour force, who will 

require a range of employment opportunities. " further 

analyses that if current trende continue, it will lead to wide 
spread unemployment i.e. 30% by 2020. It has also Ijnked 

economic growth with the States ranking on the Index and 

shows that the States, which has better rating in the past 

have achieved higher growth. 

The Planning Commission has not accepted this 

Report or any of Its recommendations till now. 

Growth In Aet81I· Sector 

1730.SHRI K. SUBBARAYAN : Will the Minister of 

CONSUMER AFFAIRS, FOOD AND PUBliC DlSTRIBU· 

TION be pfeased to state : 

(a) the number of retail outlets in the country both 

in organized and unorganlsed sectors separately; 

(b) the average tumover of the organised and the 
unorganiHd retaIfa eectorsj 

(e) the share of organised and unorganlsed retail 

aectors In the Groee DomestIc Product (GOP) of the 

country; 

(d) If rate of growth of share of retail sector in 

GOP; 

(e) whether the rebUl eector has shown a steady 

growth oyer the years; and 

(f) If so, the steps taken to ensura I steady growth 

for this sector In tutu,.? 

THE MINISTER OF AGRICULTURE AND MINISTER 

OF CONSUMER AFFAIRS. FOOD AND PUBLIC 
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DISTRIBUTION (SHRI SHARAD PAWAR) : (a, to (e) Aa per 

the study commissioned to Indian Council of Research on 

Intemational Relations (ICRIER) by Department of Con-

sumer Affairs, the number of organised and unorganised 

retail outlets in the countly has been estimated over 15 

millions. The study has 811imated the total size of the retail 

mar'lI(et in India at Rs. 7,40,000 crore in the year 2002. Aa 
per the study, the retail trade sector accounta for around 

10 per cent of the Gross Domestic Product (GOP). 

(d) As per the GOP estimated of the Central 

Statistical Organisation (CSO), the growth rate in GOP of 

trade sector as a whole has been estimated as 7.5 per 

cent during the year 2004-05. Separate official estimates 

of rate of growth of the share of retail sector In GOP are 

nat available. 

(e) As per the ICRIER study, the retail sector has 

grown at 7% per annum on an average during 1999-2002. 

(f) To ensure steady growth of the ratan sector, 

various measur.. have been taken such as adoption of 
Value Added Tax (VAT) and model Agricultu~ Produce 

Marketing Committee (APMC) Act by several States. 

Besides. the Bill for amending Essential Commodities Act. 

1955. has been passed by both Houses of Parliament. 

[Translation] 

Approval to Forni Development Project 

1731.SHRIMATI SUMITRA MAHAJAN : win the 
Minister of ENVIRONMENT AND FORESTS be pleased to 

state : 

(a) the number of Forest Development Projects 

(FOP) sanctioned by the Union Govemment as on 

date; 

(b) the number out of that submitted/sanctioned for 

Madhya Pradesh; 

(e) the number of projects from Madhya Pradesh 

still pending as on date; and 

(d) the time by which they are likely to be 

sanctioned? 

THE MINISTER OF STATE IN THE MlNlSTfrf OF 
ENVIRONMENT AND FORESTS (SHRI NAMe) NARAIN 

MEENA) : (a) The MInistry of Environment and ForeIIS IS 

Implementing the National Afforestation Programm (NAP) 

Scheme, which Ie mainly aimed at deve!OPfnent of for .. ts. 

The scheme Is being implemented through a two-tler 

decentralized indtutlonal aetup of Forest Development 

Agency (FDA) at the Forest Division level and Joint Forest 

Management Committees (JFMCs) at the village level. 715 

FDA projects at a total cost of Rs.1521.10 Cror. have 

been approved by the Ministry of Environment and Forests 

upto 31.10.2006. 

(b) to (d) Out of 51 FDA project propoeal8 received 

from State of Madhya Pradesh. 49 FDA projects have been 

approved at a total cost of Rs.112.48 Crores to treat an 

area of 76,520 hectares through 1,518 JFMCs. The 

pending proposals will be approval subject to their 

suitability according to NAP Guidelines, and the availability 

of funds. 

{English] 

A_rei for Work In Conaumer Protection 

1732.DR. K. DHANARAJU : Will the Minister of 

CONSUMER AFFAIRS. FOOD AND PUBLIC DISTRIBU· 

TION be pleased to state : 

(a) whether the Govemment had constitued a 

National Award for WomervWomen Organisations for 

outstanding work done in the field of consumer protection; 

(b) if so. the details thereof; and 

(c) the detalls of the awards distributed ~uring the 

last three years? 

THE MINISTER OF AGRICULTURE AND MINISTER 

OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRI-

BUTION (SHRI SHARAD PAWAR) : (a) Yes. Sir. 
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(b) In the year 1993, the Central Govemment had 

instituted a scheme of annual award called ·Swaml 

Vivekananda National Award for Women on Consumer 

Protection" to recognize the outstanding efforts made by 

the women in the field of consumer movement and to 

,encourage them to come forward and take up such 

activities in large numbers. Under this scheme, three 

awards are given in the shape of prize money of 

Rs.20,OOO/-, Rs.15,0001- and Rs.10,OOO/- respectively 

along with a certificate of merit. 

(c) No 8UCh award has been distributed during the 

last three years. 

W .. r Development 

1733. SHRIMATI ARCHANA NAYAK ; Will the Minister 

of WATER RESOURCES be pleased to state : 

(a) whether the scenario for water development and 

management in India appears to be bleak in future; and 

(b) if so, the measures taken by the Govemment to 

protect water bocfl8s? 

THE MINISTER OF STATE IN THE -Mn'STRY OF 

WATER RESOURCES (SHRI JAY PRAKASH 'NARAYAN ,.-
YADAV) : (a) The average annual water availablHty in 

the country is assessed as 1869 billion cubic metre 

(BCM). Based on the population of 1027 million as per the 

2001 census, the per capital availability works out to 

be 1820 cubic metre per year. However, there is 

consider"!.,'e temporal and spatial variations in the water 

availability in the country and due to population growth, 

the per capita water availability is allo decUning year after 

year. There 81'8 also instances of over-exploitation of 

ground water leading to .lowering of water table in certain 

areas. 

(b) Water being a State subject, several measures 

for development and management of water IWOUI'C8I are 

undertaken by th8 rnpective State GovemmenIa wtUch 

include Cf'88tion of atorageI, restoration of water bocIeI, 
rain water harvesting, artificial recharge to ground water 

and adoption of better management practicea etc. 

Govemment of India provides assistance to the State 

Govemments for completion of on-going irrigation projects 

under the Accelerated Irrigation Beneflt Programme AIBP). 

Further, a pilot scheme titled "National Project for Repair, 

Renovation and Restoration of Water Bodiea directly linked 

to Agriculture" has been approved by Govemment of India 

In January 2005. Govemment of India also provides 

support under centrally apon80red scheme for Command 
Area Development and Water Management (CAD&WM) 

with a view to bridging the gap between irrigation potential 

created and potential utilized. Govemment has also 

conatttuted an Advisory Councfl on Artificial Recharge to 

Ground Water under the Chairmanship of Union Minister 

of Water Resources with the main objective to popularize 

the concept of artificial recharge to ground water among 

all stakeholders. 

Drug (Price. Control) Order, 1885 

1734.SHRI E.G. SUGAVANAM : Will the Minister of 

CHEMICALS AND FERTILIZeRS be pleased to stale : 

(a) whether the existing Drugs (Prices Control) 

Order, 1995 (DPCO), 95 becomes obsolete; 

(b) If 80, the details thereof; 

(c) whether the Govemment proposes to replace 

the exiltlng DPCO. 95; 

(d) if so, the details thereof; and 

(e) the time by which the new DPCO is likely to 

come Into effect? 

THE MINISTER OF STATE IN THE MINISTRY OF 

CHEMICALS AND FERTILISERS AND MINISTER OF 

STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRI B.K. HANDIQUE) : No. Sir. 

(b) Does not ariae, in view of reply to (al, al 

above. 

(c) to <e) The Government have drafted National 

Pharmaceutical Policy 2008 which il under 
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flnalisation. Baaed on this Policy, a new DPCO may 
be promulgated. 

Transportation of Foodgralna 

1735. SHRI P.S. GADHAVI : 

SHRI ALOK KUMAR MEHTA : 

Will the Minister of CONSUMER AFFAIRS, FOOD AND 

PUBLIC DISTRIBUTION be pleased to state : 

(a) whether a huge amount of food subsidy is lost 
due to unnecessary transportation of foodgrains from one 
State to another for distribution under Public Distribution 

System; 

(b) If 80, whether the Govemment has since decided 

to review this policy with a view to allow States to distribute 

foodgralns within the State from where it has been 
procured; 

(c) If 80, the detalls thereof; and 

(d) the time by which It is likely to be implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION (DR. AKHILESH PRASAD SINGH) : (a) A 

major portion of the procurement of wheat and rtce is 

procured from a few Stat., such as Punjab, Haryana, U.P., 

A.P. and Chhatlsgarh Foodgrains procured from these 
States have to nec8118r11y be transported to other 

con8umlng States. 

(b) to (d) The scheme of DecentraHzed Procurement 

of foodgralns was introduced in 1997-98 to enhance the 

efficiency of procurement and PDS and to encourage 
procurement in non-traditlonaJ States, thereby extending 
the benefits of MSP to local farmers as weD as to save 
on transit loases and transportation costl. This also 

enables procurement of foodgraina more auited to lOcal 
taste for distribution under the PDS. 

Under this 1Cheme, the State Govern,."t itself 
undertakes direct purchase of paddy and wheat and 

procurement of levy rjj::e on behalf of Govemment of India, 

and also stores and distributes theH foodgrains there. 

The Central Govemment undertakes to meet the 

entire expenditure Incurred by the State Govemments 

on the procurement operations as per the approved 

costing. The State Goverrnents of West Bengal, Madhya 

Pradesh, Uttar Pradesh, Chhatl8garh, Uttaranchal, 

Andaman and Nlcobar Islands, Orissa, Tamil Nadu, 

Gujarat, Kerala and Karnataka are undertaking 

Decentrallsed Procurement. 

T.V. Programme Under CAS 

1736. SHRI REWATI RAMAN SINGH: Will the Minister 

of INFORMATION AND BROADCASTING be pleased to 

state: 

(a) whether the TV programme would be available 
through nonnal antenna even under the Conditional 

Access System (CAS) regime; 

(b) if 80, the details thereof; and 

(c) if not, the steps taken to protect the viewer's right 

to have a free flow of information from 8uch channels 

including State run channels? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 

MINISTER OF INFORMATION AND BROADCASTING 

(SHRI PRIYA RANJAN DASMUNSI) : (a) and (b) Yes, 

Sir. Implementation of the Conditional Acce88 System 

(CAS) will not affect availability through normal antenna 

of T.V. programmes terrestrially tl'llnsniitted by Door-

darshan. 

(c) Does not arlee. 

1737. DR. K.S. MANOJ : WII the Minister of AGRICUL-

TURE be pleased to state : 

(a) whether several IChemee sanctioned under the 
VidaIbha special package to agricultural and animal 

husbandry farms a18 only meant for dairy development; 

and 
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(b) if 80. whether the Government pn:IpOI8 to 
extend this scheme to other apecle8 of Iive8tocks 
partlcular1y in KeraIa? 

THE\'MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS. FOOD AND PUBLIC DISTRI-
BUTION (SHRI SHARAD PAWAR) : (a) and (b) The 8p8CiaI 

package for suicide prone dlstricta in the States of Aneltra 
Pradesh. Maharuhtra. Kamataka and Kerale includes 

component8 for development of dairy and fisheries. There 

Ie no proposal to extend the scheme to other epecies of 
livestock. 

TV SI8tIon In Andhra PrMeeh 

1738. SHRI G. NIZAMUDDIN : 
SHRI M. ANJAN KUMAR YADAV : 

Wi8 .the Mlni8ter of INFORMATION AND BROAD-
CASTlNC:i be pleased to ltate : 

(a) the number of TV Stations in Andhra Pradesh 
alongwlth coverage area of each; 

(b) the number of people being connected by each 
of theI8 1tatIonI; 

(c) whether the Govemment propol" to Nt up 
additional TV Statlonl and upgrade the existing ones; 
and 

(d) If 10. the detaIII thereof? 

THE MINISTER OF PARlIAMENTARY AFFAIRS AND 
MINISTE~ OF INFORMATION AND BROADCASTING 
(SHRI PRIYA RANJAN DASMUNSI) : (a) and (b) There .... 
at preHnI. 3 TV StudIo Centres and 105 TV tranemIItera 
of varying power functioning In Andhra Pradelh. BrMk up 

of the trarwnltte,. Ie as under: 

(I) 001-95 (HPTa-9. LPTa-75. VLPTa-11)" 

(it) DO New8 - 10 (HPTI-4. LPTa-6) 

Coverage range of the above tranamitte,. Ie as 

under: 

Transmitter Power Primary coverage 
Type range 

HPT 10 kW 70-80 Kma. 

HPT 1 kW/5 kW UHF 40 Kms. 

LPT 100WI3OOW/500W 15-20 Kms. 

VLPT 1OWl5OW 5-6 Kma. 

Fringe coverage is available beyond the primary 
coverage zone of the transmitters. It is estimated that about 
89.7% P,OPulation of Andhra Pradesh is covered by the 
above . !ranamltters. Area-wise coverage in the state Is 
about 82.7%. The above coverage figures are incluaiYe of 
fringe coverage. 

(c) and (d) The existing LPT at Mehboobnagar is 

envIsag8d to be replaced by an HPT and new TV Studio 
Centre is envtaaged to be Nt up at Tirupati in the State 
of Andhra Pradesh. 

·HPT - High Power Transmitter; LPT - Low Power 
Transmitter; VLPT - Very Low Power Transmitter. 

1739. SHRI VIKRAMBHAI ARJANBHAI MADAM : WUI 
the Minister of CONSUMER AFFAIRS. FOOD AND PUBLIC 
DISTRIBUTION be pleased to Itate : 

(a) whether there has been an abnormal ntduction 

In the allocation of wheat to Gujarat since June. 
2006; 

(b) If 10. Whether the Government has decided to 
reinstate the eat1ier quota of wheat for the State; 

(c) whether Gujarat has not been provided the 
coafM grains allocated to It in lieu of the cut in allocation 
of wheat for May and June, 2006; 

(d) If 10. the reasons therefor and the eteps taken 
to rete ... the Mid coarse grains to the State immediately; 
and 
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(e) the time by which it is likely to be released? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS. FOOD AND PUBLIC 

DISTRIBUTION (DR. AKHILESH PRASAD SINGH) : (a) 

There has been no reduction in the allocation of wheat 

to Gujerat since June, 2006, till date. The details of 

allocation of wheat since June, 2006 till November, 2006 

are as follows: 

Commodity June 2006 

(In Tonnes) 

Octoberl 

November 2006 

MY BPL APL MY BPL APL 

Wheat 11101 19954 6402 15373 21377 6402 

Total = 37457 Total = 43152* 

*Increase is because of allocation in lieu of C08rsegralns. 

(b) Question does not arise in view of (a) above. 
.. 

(c) to (e) No, Sir. On the requeat of the State 

Govemment, the State of Gujarat has been allocated 

coarse grains for the month of May and June, 2006 as· 

per following details: 

. (in Tonnes) 

Commodity May 2006 June 2006 

MY BPL APL MY BPL APL 

Maize 2807 935 2807 835 

Jowar 1465 488 1485 . 488 

Bajra 1800 600 

The foodgralns allocated to the State were required 

to be lifted withIn the validity period. subject to timely 

deposit of the payment by the State. While coarse grains 

allocated for the month of June. 2006 has been released 

by the Food Corporation of India (FCI), a request for 

extension of the validity period of coarse grains allocated 

for the month of May, 2006 has been received. 

Widening Ambit of Consumer Protection 

1740. SHRI ASADUDDIN OWAISI : Will the Minister.of 

CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBU-

TION be pleased to state : 

(a) whether the Government proposes to bring 

forward a law to widen the ambit of Consumer Protection 

in the age of e-govemanee and e-commerce; 

(b) if so, the details thereof indicating the services 

to be covered therein and the time by which the new law 

is likely to be enacted; 

(c) whether the draft law has been circulated to 

other concerned Ministries and States; 

(d) if 10, the reaction of the Ministries and the 

States thereon; and 

(e) the benefits likely to accrue to the conswneQl 

therefrom? 

THE MINISTER OF AGRICULTURE AND MINISTER 

OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRI-

BUTION (SHRI SHARAD PAWAR) : (a) to (e) Ves Sir. There 

Is a proposal to furthern amend the proviSions of the 

Conaumer Protection Act, 1986. which would inter-alia 

widen the scope of the Act to expressly provide for certain 

provisions to cover e-commerce transactions also. In 

consultation with the concemed MinistrieslDepartments 

and the State Governments. who were gene~ally suppor-

tive of the proposals, the proposals were finalized in the 

Department of Consumer Affairs and have been thereafter 

referred to Ministry of Law and Justice for their 

concurrence. In view of various processes involved till the 

enactment of the amendment proposals. no time frame can 
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be iuggested at this stage. The pl'OpOHl:t amendments are 

aimed at further protecting the Intereet of the consumers. 

Inter-State TIger ReMrve In Kenlia 

1741. SHRI M.P. VEERENDRA KUMAR: Will the 

Minilter of ENVIRONMENT AND FORESTS be 'pleased to 

state : 

(a) whether the Government has received any_ 

proposal from Kerala for setting up of an Inter-State tiger 

..... rve In the Stale; 

(b) If 10. the details thereof; and 

(c) the reaction of the Government thereto? 

THE' MINISTER OF STATE IN THE MINiSTRY OF 

ENVIRONMENT AND FORESTS (SHRI NAMa NARAIN 

MEENA) : (a) to (c) "In principle approval· hal been 

accorded for declaring Anamalai-Paramblkulam Wildlife 

Sanctuaries as AMY Tiger Reserve spread over Tamil Nadu 

and Kerala StatN. based on proposal. received from 

StatN and .. recommended by the Steering Comrnlttee 

of the Project TIger in its 37th meeting held on 23rd 

January. 2006. 

rrranm.tionJ 

Ben of Cltlld .Labour 

1742. SHRIMATI BHAVANA PUNDALIKRAO GAWALI : 

SHRI BAPU HARI CHAURE : 

SHRI SANJAY DHOTRE : 

WI" the Minister of LABOUR AND EMPLOYMENT be 
pleuect to ltate·: 

(I) whether the Government had Imposed a ban on 
child labour wol1cing in factorie& and hotels eartier; 

(b) If 10. the detaiIa thereof; 

(c) whether any decline was noticed in the child 

labour at that time; and 

(d) If 10. the percentage of decline in the child 

labour noticed at that time recorded after Imposing ban on 

child labour? 

THE MINISTER OF STATE OF THE MINISTRY OF 

LABOUR AND EMPLOYMENT (SHRI OSCAR 

FERNANDES) : (a) and (b) Yes. Sir. Government had 

already prohibited employment of children under the 

Factories Act. 1948. Recently. Government has issued 8 

Notification prohibiting employment of children in hotels 

allO with effect from 10.10.2006 . 

(c) and (d) Census conducted by the R$gistrar 

General of India is the only authentic data in respect o~ 

population of child labour in the country. Occupation wise 

data on wol1cing children is not maintained prior to 200 1 

census. The number of wol1cing children recorded during 

1971. '1981.1991 and 2001 are 1.07.1.36. 1.12 and 1.26 

crore respectively. However. the percentage of working 

children In the age group of 5-14 years to that of child 

population in the corresponding age group has corne 

down between 1991 and 2001. Since the present 

notification has been isaued in October. 2006 only. it is too 

earty' to aaselS the impact .of it at this stage. 

(English) 

Employment to SCalSTe and OBC. 

1743. SHRI G. KARUNAKARA REDDY : Will the 

Minister of LABOUR AND EMPLOYMENT be pleased to 

state: 

(a) the stepa taken by the Government to provide 

employment to Scheduled castes/Scheduled Tribe,; Rnri 

other Backward CIueee; 

(b) whether the Government propose. to impart 

job-oriented training to them to make.them eligible to get 

jobs that are available to skilled persont: and' 

(e) If 10. the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
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LABOUR AND EMPLOYMENT (SHRI OSCAR 

FERNANDES) : (a) Tenth Plan envisaged creation of 

around SO million employment opportunities; 30 million 

through normal growth process and 20 million through 

special employment generation schemes. This caters to 

Scheduled CasteslScheduled Tribes and Other Backward 

Classes as per the quota fixed by the Govemment. 

(b) and (c) Skill training, in various vocational .... des 

to meet skilled manpower requirements for technology and 

industrial growth of the country, is imparted ur.der 

craftsmen training scheme (CTS) and apprenticeship 

training scheme (ATS). Seats are reserved 88 per 

reservation quota fixed by the Government. Twenty two 

coaching cum-guidance centres. for Scheduled Cutes! 

Scheduled Tribes functioning in twenty two StatealUnion 

Territories are also imparttng vocational training and 

guidance through their various programmes like apec:ial 

coaching scheme, computer training and training in typing 

and shorthand etc. 

Greenfield S.... Planta 

1744. SHRI S.K. KHARVENTHAN : Will the Minister of 

STEEL be pleased to state : 

<a> whether some of the private players have 

8hown interest for investment in Greenfield steel plants 

and discussed the same with the Govemment in this 
regard; 

(b) if so, the details thereof; and 

(c) the places which are identified for setting up of 

Greenfield steel plants, the expected output and the time 

by which It is likely to be set up? 

THE MINISTER OF STATE IN THE MINISTRY OF 

STEEL (DR. AKHILESH DAS) : (a) to (c) Yes, Sir. Some 

of the Private Companies have signed .Memorandum of 
Understandings with State Govemments of Ori8sa, 

Chhatti8garh and Jharkhand. The details are given in the 

statement enclosed. 

Ust of Steel Plant Projects for which MoUs have been signed with the 

Stat. Govemment of Orissa 

SI. 
No. 

Name of the Company 

2 

Location 

3 

1. Mis Shushan Power and Steel Ltd. Lapanga, Sambalpur 

2. Mis Aartl St .... Ltd. Ghantikhal, Athagarh, 

Cuttack 

Capacity in 

MTPA 

4 

Phal.'1 1.2 

PhaH-1i 1.6 

Ph ... I 0.5 

Phase-II 0.5 

Expected/projected time 
schedule for commissioning 

of manufacturing facilities 

from date of MoUl 

Agreement facilities ~ 
date of MoU/Agreement 

5 

2005-2007 

By 2007 
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1 2 3 4 5 

3. MIl Adhunlk MetaIicks (P) Ltd. Chadrlhariharpur, Phale-I 0.26 By 2006 

Rourkela, Sundergarh 
Phase-II 0.15 

4. MIl Scaw Induatiel (P) Ltd. Gundichapada,DhenkanaI Ph ... , 0.25 By 2006 

Phase-II 0.55 

5. Mil Deo Mines and Mineral (P) Bonal, Sundargarh 0.325 Septmber. 2006 

Ltd. 

6. MIl Vila Indultriel Ltd. Jhakhapura, Dubrl, Jajpur 0.35 By 2006 

7. MI. SMC Power Generation Ltd. Hlrma, Jharsuguda Ph ... , 0.25 By 2006 

Phase-II 0.15 

8. MIl Shyam DRI Power Ltd. Pandoli, Rengell, 0.27 By 2007 

Sambalpur 

9. MI. Oriaaa Sponge Iron Ltd. Gurta, GovIndpur, Ph ... , 0.35 By 2007 

Sambalpur 
Ph .... 11 0.6 

10. MIa SPS Sponge Iron Ltd. Badmal Growth Centre 0.29 By 2007 

Jharauguda 

11. MIa MMarutra SeamIeI8 Ltd. Kalinganagar Industrial Ph ... , 0.3 By 2007 

Complex, Duburl, Jajpur 
Phase-II 0.18 

12. MIa OCL india Ltd. R.qgangpur, Sundargam 0.25 By 2009 

13. MIa ~ry lepat (P) Ltd. Rampei, Khuntunl, Cuttack 0.25 By 2007 

14. MIl Monnet lepat Ltd. Mangalpur, Dhenkanal 0.25 By 2007 

15. MI. Aryan I. & Power (P) BomIaI, RengelI, Sambalpur 0.30 By 2008 

Ltd. 

HI. MI. tMlthan I. Ltd. Kallnganagarlndultrial 0.27 By 2007 

Complex, Duburi 

17. MI. S,.. MetUkI Ltd. LoIdIpada. BarbII, Keonjhar 0.25 BV 2007 
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18. MIs MSP Metalicks (P) Ltd. Marakuta. Jharsuguda 0.26 By 2007 

19. MIs Action Ispat & Powtlr (P) Pandiripathar and Marakuta. 0.25 By 2007 
Ltd. Jharsuguda 

20. MIs Patnaik Steel & Alloys Ltd. Purunapani, Jada, Keonjhar 0.27 By 2008 

21. MIs Rathi Udyog Ltd. Pctapally-Sikridi. Sambalpur 0.30 By 2008 

22. MIs Vlraj Steel & Energy Ltd. Gurupali, Pandatoi, 0.30 By 2008 
Sambalpur 

23. MIs Deepak Steels & Power Topodlh, Balbll, Keonjhar 0.25 By 2008 
Ltd. 

24. MIs Konark Ispat Ltd. Hirma, Jhar8uguda 0.25 By 2008 

25. MIs Beekay Steel & Power Ltd. Uliburu. Barbll, Keonj~ar 0.28 By 2008 

26. MIs BRG Iron & Steel Co. (P) Khuruntl. Dhenkanal 0.25 By 2008 
Ltd. 

27. MIs Jain Sponge (P) Ltd. Durlaga, Jha~uda 0.30 By 2008 

28. . MIs Jindal Stain,", Ltd. Duburi, Jajpur Phas.1 0.8 By 2008 

Phase-II 0.8 

29. MIl Rungta MinH Ltd. Kamando, nN( Koira, 2.00 fir 2008 
Sundargarh and 
Jharaband, Dhenkanal 

(1 MTPA each) 

30. MIs Brand Alloys Ltd. Palalpanga, Keonjhar 0.27 By 2008 

31. MIs Eutern Steell & Power Ltd. Lahandabud, Jhareuguda 0.25 By 2008 

32. MIs Jal Balajl Jyoti Steela Ltd. Taniaar. near Lathlkata, 0.33 By 2009 
-6undargath·· 

33. MIs. Welspun Power & Steel Bhadrak district or Cuttack 3.0 By 2010 
Ltd. of 'any other ~ 

location In the StIlle of ... . . 
Orissa 
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. ,.,'.' UItam Galva Steel Ltd. 

35. Mis Tata Steel ltd. 

38. MIs Ster1ite Iron and Steel 

Company ltd. 

37. Mil Hy-Grade Pellets ltd. 

(ESSAR Group) 

38. Mis POseo India Project 

(P) ltd. 

39. MIs Jindal Steel & Power ltd. 

40. MIl Bhushan Steel & Strips ltd. 

location is yet to 

finalized in Orissa 

Kaltnganagar Industrial 

Complex, Duburi, Jajpur 

Palasponga, Keonjhar 

Pa~adeep 

Paradeep 

BenefIciation Plant at 

Deojhar, Keonjhar and 
Steel Plant at Angul 

Meramundall, Ohenkanal 

3.0 By 2010 

1st Module 3.00 By 2008 

2nd Module 3.00 

Phase-I 3.4 By 2009 

Phase-II 1,7 

4.00 By 2010 

12.00 By 2010 

6.00 By 2011 

3.00 By 2008 

List of Iron and Steel PIMt, ProjtK:Is for which MoUe hav. been signed with tM 

State Govemment of Jharlchand 

SI. 
No. 

Name of the Company 

2 

1. MIl Monnet .Ispat U .. 1Ited 

2. MIs vaHabh Steel Umlted 

location 

3 

Hazarlbagh 

Gamharta 

Capacity In 
MTPA 

(a) Sponte Iron - 0.8 

(b) Steel - 0.7 

(a) Sponge Iron - 0.3 

(b) Steel - 0.2 

Expected/projected 
time schedule for 
commissioning of 

manufaewriny 
facilities from date 
of MOU/Agreement 

5 
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(e) Pig Iron - 0.15 

3. Mil Aadhunlk Alloy & Power Kandrl (a) Sponge Iron - 1.98 

Ltd. (b) Steel - 2.6 

4. MI, NHanchal Iron & Power Ltd., Chandll (a) Sponge Iron - 0.5, 

(b) Steel - 0.20 

5. Mis Jhartchand Ispat Pvt. Ltd. Ramgarh (a) Sponge Iron - 1.08, 

(b) Steel - 0.20 

6. Mia Abhljeet Infrlletructure Pvt. Ltd. Hazartbag (a) Sponge Iron - 0.26, 

(b) Steel • 0.11 

7. MI, AML Steel & Power Ltd. Sarilkela·Kharsawan (a) Sponge Iron - 1.54, 

(b) Steel· 0.20 

8. Mis Corporate lapat Alloy Umited Hazaribag (a) Sponge Iron • 0.25, 

(b) Steel • 0.11 

9. MI, Annpuma Global Ltd. W. SInghbhum (a) Sponge Iron • 0.201, 

(b) Steel • 0.1 

10. Mil Prasad Groups, Raourcea, Near PatrabJ (a) Sponge Iron • 0.105, 

Pvt. Ltd. (b) Steel • 0.22 

11. w.. Paka8h lepat Chalbua PIg Iron • 0.2 . 

12. MIa. Horizon Loha Udyog Ltd. Chalbaaa Sponge Iron - 0.4 
(MIl. Horizon Eximp Ltd.) 

13. MIa. Spectrum Mercantile Chalbaaa Sponge Iron - 0.4 
Pvt. Ltd. 

14. MIa. ChaIbuaa Steel Pvt. Ltd. Chalbua . Sponge Iron - 0.4 

15. MIa ChatIIegarh Electricity Co. Ltd. Kama, ~ (a) Sponge Iron - 0.46 

(b) Steel - 0.4 



189 Written AM_IS AGRAHAYANA 13, 1e28 (Saka) to Questions 190 

2 3 4 5 

16. MIl Electro Steel Clltingn Ltd. Chandll (a) Sponge Iron - 1.3, 

(b) Steel 1.0 

17. MIs BaJa;ee Industrial Product Chalbasa (a) Sponge Iron - 0.12 

Ltd. Jalpur 

18. MIs Pawanjai Steel & Power Ltd. Lohardaga (a) Sponge Iron - 0.2, 

(b) Steel- 0.4 

19. Mis Balaji Metal & Sponge Ltd. Chaibala (a) Sponge Iron - 1.08, 

(b) Steel - 0.1 

20. Mis R G Steel Pvt. Ltd. Near Patratu (a) Sponge Iron - 0.09, 

(b) Steel - 0.06 

21. Mis SunfJag Iron & Steel Com. Saralkela-Kharsawan (a) Sponge Iron - 0.06 

Ltd. (b) Steel - 0.49 

22. Mis Hy-Grade Pellets Ltd. (a) Sponge Iron - 7.5 

W, Singhbhum (b) Steel - 10 
(e) Pellet Plant 8 

23. Mis BMW Industries Ltd. (a) Sponge Iron - 0.21 

Chandll (b) Steel· 0.5 

(e) Pig Iron • 0.5 

24. Mil AnlndIta Traders & Ramgarh (a) Sponge Iron • 0.334 

Inveatment Ltd. 

25. Mil Narbheram Gas PoInt Jamahedpur (a) Sponge Iron • 0.135, 

Pvt. Ltd. (b) Steel • 0.046 

28. WI GoeI Sponge Pvt. Ltd. W. Singhbym (a) Sponge Iron • 0.115, 

(b) Steel • 0.09 

27. MIa Rungta MInes Ltd. Chaib .. a (a) Sponge Iron • 0.51 

28. MIa Raj Refractories (P) Ltd. Bundu (a) Sponge Iron - 0.6, 

(b) Steel • 0.06 
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29. Mis Contil!eel Limited, Chandll (a) Sponge Iron • 1.2, 

(b) Steel • 1.1. 

(c) liquid Steel • 1.25 

30. Mis Kohinoor Steel Pvt. Ltd. Buladih near Chandil (a) Sponge Iron • 0.225, 

(b) Steel • 0.12, 

31. Mis Jindal Steel & Power Ltd. G~tahlla (a) Sponge Iron • 5.0 

(b) Steel· 5.0 

32. Mis Shushan limited, Aaanboni, (a) Sponge Iron • 1.5, 
Jamahedpur (b) Steel· 1.5 

33. Mis Kalyani Steel Ltd. S11I1, Ranch! (a) Sponge Iron • 0.23, 

(b) Steel· 1.0 

34. MIs. Tata Steel Ltd. (Green Manoharpur/Chandll Integrated' Steel Plant • 12.0 
Aelcl Project) 

35. MIs. Tata Steel Ltd. (ExtensIon) Jamahedpur Integrated Steel Plant • 5.0 

36. Mis. V.S. Dempo & CQrnpany Manoharpur Integrated Steer Plant • 0.5 
Pvt. Ltd. 

37. Mls.Mlttal Steel Co. N.V. Not decided Integrated Steel Plant· 12.0 

38. Mis. Jindal South·West Steel Ltd. HeiaIong, Chandll Integrated Steel Plant· 10.0 

39. Mis. Ranchl Integrated Steel 8l1li, Near Murl Irdegrated Steel Plant • 1.5 
limited 

Lis' 01 Steel PIMt PfOjecI8 for which Moth '-ve been ,algned with the 
sm,. Government of ChhIIttlsgam 

SI. Name of the Company Location _ CapacitY In Expected/projected 
No. MTPA time schedule for 

commiulonlng of 
manufacturing . \ 

facilltiea from date 
of MoUIAgreement 

1 '2 3 4 5 

1. MIa Jindal Orgeniution Ralgarh (a) Steel • 0.205 
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2. MIa Monnet Group of Induetries Ralgarh and Raipur (a) Sponge Iron - 0.6 

(b) Steel - 0.9 

3. MIl Shushan Limited Ralgarh (a) Steel - 1.2 

4. MIa MSP Steel & Power Private Raigarh (a) . Sponge Iron - 0.4 

Ltd. (b) Steel - 0.21 

5. MIa Sunil Sponge Iron' Ltd. Ralgarh (a) Sponge Iron - 0.09 

(b) Steel - 0.1 

8. MIa VIae Induatrlea Ltd. Raigarh Ra/gam and Korba (a) Sponge lron.- 0.45 

(b) Steel - 0.2 

7. MIa Ind Agro Synergy Ltd. Ralgarh (a) Sponge Iron and 

Steel Billet - 0.4 

8. MIl Sunvljay Rolling· and Engg. Ra/garh (a) Sponge Iron - 0.32 

Ltd. (b) Steel Billet. Rolling Mill - 0.3 

9. MIa Anjanl Steel Pvt. Ltd. Ralgarh (a) Sponge Iron - 0.18 

(b) Steel - 0.15 

,10. MIa Agio Ind. Pvt. Ltd. Bilaapur and Raigarh (a) Sponge Iron - 0.099 

(b) Steet Melting - 0.024 

11. MIa Superior sponge Pvt. Ltd. Durg (a) Sponge Iron - 0.2 

(b) Steel Melting Shop - 0.3 

(e) Pig Iron - 0.15 

(d) Rolling Mill - 0.225 

. 
12. MIl Nawbhlm Group of Butar, Korba, (a) Sponge Iron - 0.5 

Companl .. RaIpur 

13. MIl ~ 1m ............ Pvt. ltd. ""'9On, (a) Sponge frort - 0.09 

(b) Induction Furnance Unit - 0.105 
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14. MIl Vandana Energy and Steel Raipur and Korba (a) Sponge Iron • 0.15 

Pvt. Ltd. (b) Steel· N.A. 

15.- MIl Bajrang Power and lapat Ltd. Raipur (a) Sponge tron • 0.09 

(b) Steel • 0.06 

18. MIa NaIionaJ Steel & Agro Durg. (a) Sponge Iron • 0.15 

1~.Ltd. (b> Steel Melting Shop • 0.15 

17. MIl Aryan I8pat & Power·Pvt. Ltd. Bllaapur (a> Sponge Iron • 0.48 

(b> Steel Billets· 0.348 

18. Mil lapet Godavari Ltd. Raipur (a> Sponge Iron • 0.85 

(b) Steel Bliletalingots • 0.55 

19. MIl Alliance Integrated Ralpur (a> Sponge Iron • 0.2 

Metallic Ltd. (b) MIni Steel Plant • 0.15 

20. Mil Vandana Global· Ltd. Ralpur (a> Sponge Iron • 0.351 

(b) Fumance 

(IngotIBlHets)·0.16752 

21. Mil SKS lepat Pvt. Ltd. Raipur (a> Sponge Iron • 0.27 

(b) Steel Melting Shop· 0.21 

22. Mil Magnum Steel Ltd. Durg (a> Sponge Iron· 0.3 

(b> Semlanet Roid Productl • 0.3 

23. MIl GPT Met8J InduItriee Ltd. BHaapur (a> Sponge Iron· 0.105 

(b) InduCtIon Fumanct • 0.08 

24. MIl BEC Protect Ltd. Durg (a) Sponge Iron • 0.135 

(b) Steel Melting Shop • N.A. 

25. MIl ChhattIIgarh Iron & Steel Ud. DurgiRalgarh (a) Sponge Iron • 0.105 

(b) StIeI MeltIng Shop • 0.1 
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26. MIl Mega Powers Builders DurglRalgarh (a) Sponge Iron • 0.105 

Pvt. ltd. (b) Steel Melting Shop • 0.1 

27. MIa Anand Ispat Udyog Pvt. ltd. Dantewada (a) Sponge Iron • 0.15 

(b) Induction Fumance and 

~t • 0.13 

28. MIl Feral EngIneering ltd. Chhattlegarh (a) Sponge Iron 0.2 

(b) Steel Melting Shop 0.01 

29. MIl Jindal Steel & Power ltd. Ratgarh (a) Steel Melting Shop • 1.26 

(b) Blast FumMCe • 1.25 

(e) Wire RodIRoIllng Mill· 0.7 

30. MIl Chhattlegarh Electricity Ralpur (a) Sponge Iron • 0.6 

Co. ltd. (b) Steel Plant • 1.0 

31. MIl Prakah Indultriel ltd. Champa (a) Sponge Iron • 0.4 

(b) Steel Melting Shop • 0.9 

(e) Pig Iron 0.25 

(d) RoIll~ire rod Mill· 0.6 

32. MIa BigboeI Steel & Allya ltd. Janjgir, Champa Steel Plant· N.A. 

33. MI, Vuundhra Steel & Power . Bllaspur Integrated Steel Plant· 0.4 

Ltd. 

34. MIl Rexon Stripe lid. Bllupur Integrated Steel Plant • 0.40 

36. MIa ChhatIIagarh Steel & Power Janjgir, Champa Sponge Iron • 0.38 

38. Mfl PuMp StMf & Mining Boral Growth Centre, Sponge Iron • 0.315 

Pvt. Ltd. Durg 

37. MIl SaIuar Sponge & Power Ltd. Ralgarh (a) Sponge Iron • 0.185 

(b) Steel • 0.1 
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38. MI, Shri Radhe IncMtriea Blla.pur 

Pvt. Ltd .. 

39. Mis Satyarth Steel & Power Ltd. Ralpur 

40. MIa API Ispat & Powertech Ralpur 

Pvt. Ltd. 

41. MI' Topworth Steel Pvt. Ud. Durg 

42. MI' Shrl ~hyam Global Pvt. Ltd. . Ralpur 

43. MI' Crest Steel· & Power Pvt. Ltd. Durg 

44. MIl Balajl Vldyut and. Sponge Raipur 

Iron 

45. MI, Texas Power Zen Bllaspur 

46. Mil Tata SteelButar 

47. Mil Ellar Steel Chhatlilgam Ltd. Bastar 

1745.SHRI KULDEEP BISHNOI : WlI the Minister of 

INFORMATION AND BAOAOCAsrING be plaHed to 

state: 

(a) whether ~ 18 any poley or mechan,iem to 

-~ ... --.-
4 5 

(a) Sponge Iron • 0.26 

(b) Steel Melting Shop - 0~05 

(a) Sponge Iron • 0.22 

(b) Induction Fumace - 0.182 

(c) Re-rolcl Products 0.0314 

(a) Sponge Iron· 0.315 

(b) Steel Ingot • 0.0864 

(a) Sponge Iron • 0.21 

(b) Steel MeltIng Shop • 0.1 

(a) Sponge Iron • 0.165 

(b) Induction Fumace • 0.072 

(c) Re·roId Products • 0.06 

Sponge Iron· 0.231 

(a) Sponge Iron • 0.06 

(a) Sponge Iron· 0.72 

(b) Induction Fumace • 0.216 

(c) Rolling Mill - 0.216 

Integrated Steel Plant • 5.00 

Integrated St .. 1 Plant • 3.2 

Ihow the advertisement as. WeD ., telecalt, rates on. 
Doordarahan; 

(b) if 10, the detalll thereof; 

(c) whether thent Ie any monitoring system regard· 
Ing the teIecut of edvertilementl on Doordarshan as per 
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(d) if so, the details thereof? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 

MINISTER OF INFORMATION AND BROADCASTING 

(SHRI PRIVA RANJAN DASMUNSI) : (a) and (b) Praaar 

Sharati have informed that all advertisements telecast on 
Doordarshan are approved in accordance with the 

Commercial Code of Advertisement and care is also taken 
to see that the Programming Code of Doordarshan is not 

violated. So far as telecast rates are concerned the same 

are closely monitored in accordance with the marteet 
conditions from time to time. 

(c) and (d) Pruar Bharati have informed that ..... r 

monitoring is done at the time of telecalt by the concerned 
DQOrdarshan Kendra, as per the time 1CheduIe. They have 

further Informed that at the end of the telecast, a telecalt 
certificate is al80 iaaued which I)elpa in proper billing. 

Protection of Chlru 

1746.SHRI DALPAT SINGH PARSTE : 
SHRI MILIND DEORA : 

WHI the Minister of ENVIRONMENT AND FORESTS 

be pleased to state : 

(a) whether any Sino-Indian agreement on protec-

tion of Chiru has been made or is proposed to the made; 

(b) if so, the details thereOf; and 

(c) the population of Chiru aIongwtIh the stept to 
protectlincreaae their population? 

THE MINISTER OF STATE .IN TH,E MINISTRY OF 

ENVIRONMENT AND FORESTS (SHRI NAMa NARAIN 
MEENA) : (a) and (b),An Indian delegation visited China 

during June 2006. During the meeting both the countries 
had agreed to strengthen JQlnt' efforts in combating 
Poaching and Illegal trade in endangered species, In 

particular big cats and Tibetan Antelope in compliance with 

'national legislation as well as the proviaionl of the 

Convention on International Trade in Endangered ~ 

of Wild flora and fauna (CITES). However, no specific 

agreement In respect of Chiru has been made. 

(c) As reported by the Govemment of Jammu and 

Kashmir, Tibetan Antelope (Chlru) are found In Ladakh 
region of Daualt Beig 0Ide (D.B.O.) North of Ladakh in 

Karakoram Range and Chang Chenmo valley (Hot spring) 

in North East of Ladakh. ,. per the information available. 
a small migratory population of 200-250 Chiru has been 

found in the Ladakh region. The .. taken to protecl the 
population 'of ChiN are as follows: 

(i) Tibetan Antelope has been included in the 

9chedule-l of the Wildlife (Protection) Act. 1972 

thereby giving them highest degree of protec-
tion. 

(II) The Jammu and Kashmir Wildlife (Protection) 

Act, 1978 was amended during the year 2002 
re-listtng the Tibetan Antelope from Schedule-

II to Schedule-I, hence providing maximum 

protection to the apecin. 

(iii) The two prime habitats of Chlru have' been -declared .. Wildlife s.nctuariea. viz. Karakoram 
Sanctuary (5000 Sq.kms) and Changthang 
Cold Desert Wildlife Sanctuary (4000 Sq. Kms), 

(Iv), The Miniltry it providing financial aaai8tance to 
both the WHdllfe Sanctuaries under the Cen-
trally Sponsored Scheme "Development of 

National Parka and Sanctuaries". 

Telephone Cable throughDudh~ 
NatlOMI Parte 

1747.SHRI RAVI PRAKASH VERMA: Will the Minister 
of ENVIRONMENT AND FORESTS be pleased to state· ~ 

(a) whether any propotJl to lay'teIephone cable 
along the rotId puaing thr~ the Dudhwa National Parte 
has been aubmitted for clearance; 

(b) if 10, the details thereof; and 
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(c) the time by which the said proposal is likely to 

be cleared? 

THE MINISTER OF STATE IN THE MINISTRY OF 

ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 

MEENA) : (a) No, Sir. No proposal to lay telephone cable 

along the road passing through the Dudhwa National Park 

has been received In the Ministry for clearance. 

(b) and (c) D08I not arise. 

Protection of Lake 

1748.SHRI P. RAJENDRAN : Will the Minister of 

ENVIRONMENT AND FORESTS be pleased to state : 

(a) whether the Govemment of Kerala has submit-

ted any proposal to preserve and protect the single fresh 

water lake at Saatharncottah; 

(b) If so, the details thereof; 

(c) whether the Government has given any grant 

therefore; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 

ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 

MEENA) : (a) Yes, SIr. SUthamkoftah has been identified 

u one of the wetlands under NatIonal Wetland Conser· 

vlltlon Programme. A proposal hu been received from 
Kerala Government for conservation of this wetland In 

1999. 

(b) to (d) So far, en amount of Rs.38.85 lakha hu been 

released to the Goverment of Kerala for conservation of 

this wetland for ICtIvItIes like Agrofonmy, Pollution 
abatement, Weed control, Rsheries deveIopn'ient, . Catch-
ment area treatment, Education and awareness, etc. 

YoU with POSCO 

1749.SHRI MILIND DEORA : Will the Minister of 
STEEL be pI...ed to alate : 

(a) whether a meeting was held recently between 

the Union Govememtn and the representative of Phang 

Steel Company (POSCO); 

(b) If so, the details thereof; 

(c) whether the POSCO project Is propoeed to be 

reviewed; and 

(d) It so, the detal'- thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

STEEL (DR. AKHILESH DAS) : (a) and (b) A meeting of 

the Foreign InV8llment Implemen1ll1ton Authority (FilA) wu 

held on 17.08.2008 In the Ministry of Commerce and 

Industry, Department of IndUllrial Policy and Promotion to 

discu88 the prog ..... of Mis POSCO Steel Plant Project 

being set up in Orilaa. The laU88 diecUl88d in the meeting 

Included progress of acquisition of land for the project, 

resettlement and rehabilitation measures undertaken by 

the State Govemment of Oriala and the ComPanY. mining 

licen ... and other infrastructure facilities like pc11Ner, roada 

and railway lin ... 

(c) and (d) At present, there' Is no propoMl under 

consideration of the Government to review the POSCO 

Protect· 

Promotion of Community Redlo 

1750. SHRI KISHANBHAI V. PATEL : 

SHFtI SUGRIB SINGH : 

Will the ..,.nlster of INFORMATION AND BROADCAST· 

ING be pleased to atate : 

(a) whether the Govemment proposes to amend law 

for promotion of convnunity radio In the counby; 

(b) If 10, the detalll thereof and the stepl taken by 

the Govemment in thia regard; 

(c) whether u.. Govemmant hat evaluated the 
suc:cea registered by II·Phase of FM RHIo; 
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(d) If so, the detaIII thereof; and 

(e) the time by which the policy for III-Phue FM 
Radio Is likely to be PAlPBr8d and finaliled? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 

MINISTER OF INFORMATION AND. BROADCASTING 

(SHRI PRIYA RANJANDASUUNSI) :. (a) and (b) The 
Govemment has since taken a decision' to grant 

permillion for letting up community ,.., Itations to 'Non-

profit' organlutlons viz. Civil SocIety.nd VoIunatary 
organizations, 'State Agricultural Unlveraltin, 1ndian Coun-

cil of Agricultural Research (ICAR) inItftuIIonI,. Krilhl 

Vlgyan . Kendas, Regiatered Socletiea and Autonomous 

bodies and Public Trusta· ~ered under SocietIea Act or . 

any other such act relevant for the. jNrp0e8 in. addition to 

the educational If.titutIona, aubjectto fu1fliiment of the 

eligibility eonditiona. 

(c) and (d) The process of implementation of Phue 

II Is .In full swing and the SUCC888 of the scheme can be 
evaluated only on completion of the entire proce8I. 

(e) There is no proposal for the FM Phue III at 
this stage and no time schedule has been fixed for the 

same. 

Rehabllbtlon of Child Labour 

1751. SHRI RAGHUNATH JHA : WUI the Minister of 
LABOUR AND EMPLOYMENT be pIeued to state : 

(a) whether many children are wortdng .. a bonded 

labour In Kaartchana to c..... dnlgner producI8 which 

sold In lncla and abroad as reported In The HlnduIJIan 
Times dated AuguIt 28, 2008; 

(b) If 10, the fIIcII thereof; and 

(c) the 8CtkIn taken to reecue children wortdng .. 
bonded labour and echeme8 formulated for their rehabilI-
tation? 

THE MINIMROF STATE OF THE MINISTRY OF 

lABOUR AND EMPLOYMENT (SHRi OSCAR 

FERNANDES) : (a) and (b) No specific complaint regarding 

incidence of bonded labour In Kaar1<hana to create 

deIlgner products including child bonded labour has been 

received. However, some Instances of children working in 

the Zarl Units of DeIhl have corne to the notice during the 

raids conducted by the Govemment of Delhi. Many of these 

were migrant children having come from other States. 

These children were withdrawn from work and sent back 

to their families at their native places. 

(c) Children found working in hazardous occupa-

tions and procesaea are withdrawn from work and 

rehabHltated under the National Child Labour Project 

(NClP) Scheme where the .. children are put Into apeclal 

8Chool8 and provided education, nutrition, stipend, voca-

tional training and health care facilltlee etc. 

Envlron .... ntal Im.-ct of Conatructlon Protect 

1752. SHRI BRAJA KISHORE TRIPATHY : Will the 

Mlnilter of ENVIRONMENT AND FORESTS be pleased to 

state : 

(a) whether It iI neceaary to obtain environment 

Impact Ul88lm8nt certfftcate for all construction projects 

In the counIIy; 

(b) If 10, the delalil of the guidelines IHUed by the 
Govemment In this regard; 

(c) whether cuee of violation of guidelines have 

come to the notice of the Government; and 

(d) If eo, the .. taken by the Government for 

compliance jot the guldellnet? 

THE MINISTER OF STATE IN THE MINISTRY OF 

ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN' I 

MEENA) : (a) and (b) Yet, Sir. Accordtng to the provisions 

of the Envtronmental Impact Auesement Notification of 

14th September 2008, the Building and Construction 

Projects wtth built up area more than or equal to 20,000 

IqUare meters (sq.mII) and Townships and Area DeveI· 
opment Proiecta covering an area more than or equal to 
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50 hectare (ha) and/or built up area more than or equal 

to 1,50,000 sq.mtrs. are required to aeekprior EnvirQnlTl8n· 

tal Clearance (EC). 

(c) A few cases of. violation of the earlier EIA 

notification 1994 have come to the notice of the 

Government. 

(d) Monitoring of EC conditions: by this Ministry's 

Regional offices and the State Ponution Control Boarell 

Union Territory Pollution Control Commmee concerned is 

stipulated when according Environment Clearance and 

project proponents are also directed to submit six monthly 

compliance reports to them. 

(Translation) 

Quantum of Electronic Wa .. 

1753. SHRI HANS RAJ G. AHIR : Will the Minister 

of ENVIRONMENT AND FORESTS be pleased to 

state: 

(a) the quantum of electronic waste generated In the 

country every year including the current year; 

(b) the arrangements r:nade for disposal of inc ..... • 

ing e·waste in the country; 

(c) whether technology for total destruCtion of the 

harmful elements like mercury, lead and cadmium found 

In e·waste is available In the country; 

(d) if so, the details in this regard; and 

(e) If not, the steps takenlpropoited to ensure 
complete disposal of such wastes? 

THE MINISTER OF STATE IN THE MINISTRY OF 

ENVIRONMENT AND FORESTS (SHRI NAMO NAAAIN 

MEENA) : (a) Electronic waste comprises goods ranging 

from personal computers to various hoUMhQld .appUances 
such as TV, refrigerator, cell phones etc. The proc:eu of 

Inventorization of e·waste in the country is underway. 

According to a study convnissioned by Central Pollution 

Control Board, arounc.;l 1,46,00Q tonnes ~ waste electrical 

and electronic equipment (WEEE) is generated annually. 

(b) To (.) Safe management of .. wasta include re-

~se, recycling, resource. recovery and final disposal tn 

secured landflns. 

An e-waste recycling pilot plant of 10 MT/day c~paCity 
near Bangalore, Karnataka and an a-waste management 

and I'fCYCling unit at Navi Mumbai, Maharashtra have been 

set up. These have facilities for metal I'8CO'i8ry. One major 

IT company has identified, disposal agencies and Ht up 

. complete process for disposal of .. waste for its customers. 

According to the available information, mercury 

contltining w~te can be managed by installing mercury 

recovering system (vacuum distillation) and lead can b8 
recovered by mechanical _peration in solders. 

With a view to promote the ~doption of cleaner 

production technologies and motivate the electronics 

Industry to minimize the generation of waste, the 

Department of Information Technology (DITl has initiated 

measurea to generate awareness in the industry and 

provide adequate Information. A comprehensive technical 

guide "Environmental Management for Infonnation Tech~ 

noIogy Industry In India" has also been released by the 
'OtT. 

Pollution In A1ver8 

1754. SHRI BRAJESH PATHAK : 

SHRI HARIKEWAL PRASAD : 

SHRI AVTAR SINGH BHADANA : 

SHRI SURESH PRABHAKAR PRABHU : 

SHRI SHAILENDRA KUMAR : 

SHRI GANESH SINGH : 

SHRI HITEN BARMAN : 

SHRI NAVEEN JINDAL : 

DR. AAJESH MISHRA : 

SHRI V.K. THUMMAR : 

SHRI SAJJAN KUMAR : 

SHRI RAVI PRAKASH VERMA : 

SHRI LALIT MOHAN SUKlABAJDYA . 
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Will the Minister of ENVIRONMENT AND FORESTS 

be pleased to state : 

(a) the programmes launched and the extent of 

success achieved by the Union Government 80 far in 

cleaning of each of the rivers and lakes; 

(b) the fundsallocatedlutilised so far under each of 

the programmes, State-wise; 

(c) whether the Government proposes to create 
Yamuna Authority; 

(d) jf so. the details thereof alongwoth the objectives 
envisaged thereunder; 

(e) whether Central Ganga Authority has held its 

meeting recently; and 

(f) if so, the details of the discussions held and the 

decisions arrived thereat? 

THE MINISTER OF STATE IN THE MINISTRY OF 

ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 

MEENA) : (a) and (b) The Centrally Sponsored Scheme 

(CSS) of National River Conservation Plan (NRCP) is 

under implementation In 160 towns along pollUted 

stretches of 34 rivers spread over 20 States at an approved 

cost of Rs.4735.42 crore. The CSS of National Lake 

Conservation Plan (NLCP) launched in 2001 covers 42 

lakes in 12 States with an approved cost of Rs.510.41 

crore. The works of pollution abatement for all the rivers 

under NRCP are in various stages of progress In different 

States. For example, inspite of a phenomenal increase in 

urban population in cities along the bank of river Ganga, 

there has been a perceptible improvement in the water 

quality of ri ... er along its stretch with respect to its pre-

Gange Action Plan quality. In this connection. a graphical 

representation of the change in the Bio-chemical Oxygen 
Demand (BOO), a key parameter indicating water quality, 

of the river versus percentage increase in upstream 

population at different monitoring points over the years is 

placed at statement-I enclosed. A total of 1872 million litres 

per day (mid) of sewage treatment capacity has been 

created under the NRCP in addition to the 865 mid of 

treatment capacity oreated under the first phase of Ganga 

Action Plan. Regarding the lakes, works in 10 lakes have 

been completed so far out of 42 lakes taken up for 

conservation under NCLP. A total of Rs.2051.71 crore has 

been released under NRCP and Rs.157.03 crore under 

NLCP to different States 80 far. The State-wise and 

programme-wise details are given in the enclosed 

statement-II. 

(c) and (d) The NRCP includes works under the 

Yamuna Action Plan. (YAP) for abatement of pollution of 

river Yamuna. The first phase of the Plan was completed 

In 2003 at a cost of Rs.686 crore and 750 mid. of sewage 

treatment capacity was created under this phase. The 

implementation of Phase-II has started In December, 2004 

with an approved cost of Rs.624 crore. The progress of 

the YAP is monitoried at the Central and State levels 

through the Steering Committee meetings regularly. There 

is no proposal at present under the consideration of the 

Ministry to create a Yamuna Authority. 

(e) and (f) The Central Ganga Authority (CGA) was 

oonstituted in 1985. However taking in view the alrrning 

pollution levels in other major rivers of the country, CGA 

was broad based and renamed as National River 

Conservation Authority (NRCA) in 1995 to tackle the 

pollution levels in the major ri .... rs with the objective to 

improve their water quality. The 50th meeting of the 

Steering Committee of the NRCP was held in August, 

2005. The major decisions taken In the meeting include 

the stipulation for the State Governments to submit a 

detailed plan for generation of revenue to facilitate 

Operation and Maintenance of the assets created under 

the NRCP and initiation of the process for a 

tripartite Memorandum of Understanding between 

the National River Conservation Directorate, the 

State Governments and the Implementing AgencieS 

concerned for the conservation of rivers & lakes in the 

States. 
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Ststement-i 

WATER QUALITY TREND OF GANGA 
,ATKANNAUJ 

Water Quality monitored by lIT, Kanpur 
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·WATER QUALITY TREND OF GANGA 
AT ALLAHABAD 
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WATER QUALITY TREND OF GAN~A 
ATPATNA 

Water Quality monitored by Patna, University, Patna 
ar---------------------~ 
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Statamant-II 2 3 

Statewise funds released under National River/Lake 

Conservation Plan 
6. Haryana 18098.40 

(Rs. in lakh) 
7. Jharkhand' 445.41 

8. Kamataka 4187.37 
S. Action Plan/State Funds Released 

No. (till 1012006) 9. Kerala 78.00 

2 3 10. Madhya Pradesh 6800.10 

11. Maharashtra 9550.15 
A National River Con_rvatlon 

Plan 12. Orissa 2626.93 

1. Andhra Pradesh 8772.20 13. Punjab 12339.64 

2. Bihar 307.94 14. Rajasthan 112.17 

3. Delhi 18154.54 15. Tamil Nadu 53931.12 

4. Gujarat 8791.86 16. Uttranchal 1726.00 

5. Goa 866.00 17. Unar Pradesh 40633.28 
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2 3 

18. Sikkim 698.50 

19. West Bengal 16611.37 

20. Nagaland 450.00 

Total (River) 205170.98 

B National Lake Conservation 

Plan 

1. Andhra Pradesh 82.10 

2. Jammu and Kashmir 7154.15 

3. Maharashtra 719.82 

4. Tamil Nadu 373.23 

5. Karnataka 2240.14 

6. Uttranchal 2661.17 

7. Rajasthan 1500.00 

8. Madhya Pradesh 58.00 

9. West Bengal 400.00 

10. Tripura 50.00 

11. Kerala 429.80 

12. Orissa 21.31 

NLCP General 13.66 

Total (Lake) 15703.38 

Incruse In Import of Mustard au 

1755. SHRI TUFANI SAROJ : Will the MInister of 

CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBU-

TION be pleased to state : 

(a) whether the Government proposes to increase 

the import of mustard oil in view of the decline in the area 

under oilseeds production; and 

(b) if so, the details thereof indicating the quantum 

I",ely to be imported alongwith the countries identified 

therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MIN1STER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, -FOOD AND PUBLIC 

DISTRIBUTION (DR. AKHILESH PRASAD SINGH) : (a) and 

(b) In order to ensure adequate supply of edible oils in 

the domestic market, the Government has permmed Import 

of edible oils including mustard oil (excluding Coconut Oil) 

under Open General Licence (OGL). The quantum of 

imports depends upon commercial judgement of the 

importers. Presently, there is no proposal to import Mustard 

Oil on Government account. 

[English] 

GM crops 

1756. MS. INGRID MCLEOD : 

SHRI MANORANJAN BHAKTA : 
SHRI AVTAR SINGH BHADANA : 

SHRI ASAOUODIN OWAISI : 

SHRI J.M. AARON RASHID : 
DR. RAJESH MISHRA : 

SHRI SAJJAN KUMAR : 

SHAI ANANDRAO VITHOBA ADSUL : 

SHRI ADHALRAO PATIL SHIVAJIRAO : 
SHRI M. SREENIVASULU REDDY : 

Will the Minister of ENVIRONMENT AND FORESTS 

be pleased to state : 

(a) the number of GM (Genetically Modified) crops 

under contained trials 88 on date and the time by which 

these trials are likely to be completed; 

(b) whether the Hon'ble Supreme Court has issued 
a notice to the Union Government directing a moratorium 

on commercialization of GM variety of crops until a 

raguIatory structure Is put in place; 
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(e) if so, the details thereof; and 

(d) the reaction of the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 

ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 

MEENA) : (a) The GM Crops presently under contained 

field trials include cotton, brinjal, ~, cutor, 

cauliflower, com, groundnut, okra, potato, rice, tomato and 

mustard. The contained triala would be over by December 

2008 for all crops. 

(b) and (c) The Hon'ble Supreme Court vide 

order dated 22.9.2008 In respect of the WP No.28OI2005 

in IA No. 412006. has directed the GEAC to withhold 

fresh approvals for field trlale of GM crops until the 

matter Is heard and further directions are IISUed by the 

Court. 

(d) The matter Ie currently lubjudlce. 

(Translation) 

Lift In1gatIon CentrH 

WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 

YADAV) : (8) and (b) According to the iatelt minor 

irrigation census the number of 11ft Irrigation IChemel 

are 19110186. The number of 11ft irrigation tehemel 

not In use II 21 15675 which is 11 % of the total 11ft 
Irrigation IChemea. The number of 11ft Irrigation ache"," 
In use as per State wise breakup II given in the statement 

enclosed. 

(c) and (d) Irrigation il a State subject and the 

planning, execution, funding, operation and maintenance 

of Irrigation projects are primarily the reaponalbility of the 

State Governments based on their prloritiea. Concerned 

with the delay in completion of the Irrigation projects mainly 

due to the resource crunch being faced by the Stales, the 

Central Government launched the AIBP in 1998-97 to 

provide . Cantral Alalatance (CA) to luch rnaJor/medium 

ongoing. irrigation projects which are in advanced ltage 

of construction and are beyond the resources capability 

of the Stat... Under the Programme, CNGram of 

Rs.19437.8837 crore hu been provided to Stat.. upto 

March, 2006 for completion of Major, Medum and 

Minor Irrigation projects· under AIBP. An amount of 

RI.4492.522 crore ha. been provided as CNGrant for Ihe 
1757.SHRI RAMDAS ATHAWALE : Will the Minister of State of Gujarat by the Central Government upto March. 

WATER RESOURCES be pIeued to state : 2008. 

(a> the total numbr of 11ft irrigation centers in S"'.ma' 
wortdng condition In the country partlcularty in tribal· 

areas as on date aIongwIth the locations thereof, State-

wise; 

(b) whether more than fifty per cent 11ft Irrigation 

centres are not In wotklng condition; 

(c) If 10. the detalle and reesone therefor; and 

(d) the steps taken by the Government to provide 

water for irrigation and to deel with droughtaltuation In 

the country partlcularty In Gujatat? 

THE MINISTER OF STATE IN THE MINISTRY OF 

S. Name of StatealUT 

No. 

2 

1. Andhra Pradeah 

2. Arunachal PradeIh 

3. AeAm 

4. Bihar 

lift Irrigation 

Schemes 

in U .. 

3 

1882414 

12 

78283 

717110 
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5. Chhaftisgarh 

6. Goa 

7. Gujarat 

8. Haryana 

9. Himachal Pradesh 

10. Jammu and Kahmlr 

11. Jharkhand 

12. Kamataka 

13.' Kerala 

14. Madhya Pradesh 

15. Maharashtra 

16. Manlpur 

17. Meghalaya 

18. Mizoram 

19. Nagaland 

20.0 ...... 

21. Punjab 

22. Rajasthan 

23. Sikklm 

24. Tamil Nadu 

25. Tripura 

26. Unar Pradesh 

27. Uftr&nchal 

28. Welt 8engIt 
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284018 

6095 

860335 

406192 

5527 

4303 

318235 

884916 

181870 

1498114 

1694238 

50 

78 

215 

140 

346741 

1077488 

1007953 

o 

1504394 

2800 

3833134 

. 53883 

2 3 

29. Andaman and Nicoll'u Islands 1261 

30. Chandigarh 187 

31. Dadra and Nagar Haveli 643 

32. Daman and Diu 0 

33. Delhi 10983 

34. Lakshadweep 0 

35. Pondicherry 4737 

Total 16994511 

[Eng/ish} 

Low Chol •• terol Dell OhM 

1758. SHRI SUGRIB SINGH : 

SHRI KISHANBHAI V. PATa : 

Will the Minister of AGRICULTURE be pleased to 

state: 

(a) whether National Dairy Research Institute (NORI). 

Kamal has developed low cholesterol desl gtvte; 

(b) If 10. the details of the quality of the ghee: and 

(c) the time by which commercial production of 

ghee ia likely to be started in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION (SHRI KANTILAL BHURIA) : (a) Yes. Sir. 

(b) The average cholesterol in desi ghee is 0.3%. 

By using technology developed at NDRI, Kamal the 

cholesterol content can be reduced to 0.045% . 

(c) The Technology is being acaled up and shall be 
sold for commercial use. 
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~port of Non-Saamatl Rice 

1759. SHRI M. SHIVANNA : Will the Minister of 

CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBU-

TION be pleased to state : 

(a) whether huge quantity of non-basmatl rice 

meant for rural poor particularly under Sampooma 

Grameena Abhlvrldhl Yojana was siphoned off from the 

Food Corporation of India godowns at Ralchur, Gangavathi, 

Bellary and Illegally exported through middlemen; 

(b) if so, the details thereof and the action taken to 

prevent Its recurrence; and 

(c) the steps taken against the persons held 

responsible therefor? 

THE MINISTER OF' STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION (DR. AKHILESH PRASAD SINGH) : (a) to 

(c) No, Sir. The Food Corporation of India (FCI) is having 

its depot at Raichur and Bellary and not at Gangavathi. 

The Depot at Gangavatl belongs to State Warehousing 

Corporation (SWC) under the control of State Govemment 

of Kemataka. 

The investigations undertaken by FCI reveal that there 

is no involvement of staff/officers of FCI in diversion of rice 

ex-Kamataka for the alleged Illegal exports. 

The FCI is releasing foodgrains (wheat and rice) to 

the State Govemments or their nominees as per 

allocations made by the Govemment and the responsibility 

of Its distribution to the end consumers rests with the 

respective StatelUTs Govemments. 

NCPP of U.ha .... htre 

1760. SHRI MOHAN RAWALE : Will the Minister ~f 

WATER RESOURCES be pleased to state : 

(a) whether the Govemment of Maharashtra has 

submitted a National Coastal Protection Project (NCPP) to 

Central Water Commission (CWC) for approval; 

(b) if so, whether the necessary approval has been 

accorded to the project; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor and the time by which 

it is likely to be approved? 

THE MINISTER OF STATE IN THE MINISTRY OF 

WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 

YADAV) : (a) to (d) A proposal, amounting to Rs.19S.50 
crore was received from the Maharashtra Maritime Board, 

Mumbai, In July, 2002, for Inclusion in the National Coastal 

Protection Project (NCPP). The proposal includes construc-

tion of 72.36 Km of anti-sea erosion works in Mumbai. 
Mumbai Suburban, Thana, Raigad, Ratnagiri and 

Sindhudurg Districts. The proposal has been considered 

acceptable for inclusion in the NCPP. 

The National coastal Protection Project, covering all 

maritime States/UTs is to be formulated for protection of 

coastal areas of maritime States/UTs from sea erosion with 
a view to explore possibilities of funding through external 

resources or other domestic resources. The formulation of 
consolidated report of NCPP depends upon receipt of final 
proposal of all maritime States/UTs. The proposals of 

maritime States/UTs are at various stages of finalization 

with the State Governments in consultation with Central 
Water Commission. 

Contaminated Drinking Water 

1761.SHRI MANORANJAN BHAKTA: 
SHRI NIKHIL KUMAR : 
SHRI SHAILENDRA KUMAR : 

SHRI SURESH PRABHAKAR PRABHU 
SHRI ADHIR CHOWDHURY : 

\ 

Will the Minister of ENVIRONMENT AND FORESTS 

be pleased to state : 

(a) whether the Central Pollution Control Board has 



225 Written Answel5 AGRAHAYANA 13, 1928 (Saka) to aue.tions 226 

carried out any study on tap water as reported In 'The 

Hlndustan Times' dated November 11, 2006; 

(b) if so, the outcome of the study; 

(c) its Implications on human body; and 

(d) the steps taken by the Govemment In this 

regaid? 

THE MINISTER OF STATE IN THE MINISTRY OF 

ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 

MEENA) : (a) and (b) Yes, Sir. The Central Pollution Control 

Board (CPCB) has informed that it had clarified the position 
to all concemed about facts pertaining to the tap water 

supply in Delhi, during July. 2006, relating to the levels 

of all four individual Trihalomethanes (THMs). and Total 

Trlhalomentanes (THMs). The levels of individual THMs as 
well as Total THMs at tap water pOints have been found 

within World Health Organisation (WHO) Drinking Water 

Guidelines as well as other Intemational Standards of 
United States Environment Protection Agency (USEPA), 
Environment Canada and European Union. 

(c) and (d) The prolonged consumption of potable 
water containing Trihalomethane compounds exceeing the 
limits specified under Drinking Water Guidelinee. may pose 

carcinogenic risk and other health problems. HOW8Yer, the 

levels of Trihalomethanes in Drinking Water in Delhi are 
not cause of concem because these were found well within 

the Drinking Water Guidelines. 

(Translation] 

Production Rate of Foodgralns 

1762. DR. CHINTA MOHAN : 
SHRI RAMJI LAL SUMAN : 

Will the Minister of AGRICULTURE be pleased to 

state: 

(a) whether the production rate of foodgrains In the 

country varies from State to State; 

(b) if so, the production rate of foodgralna registered 
In Jhe country on an average, State-wi .. ; 

(e) whether the Govemment has identified the 

reasons for variance in foodgrain production rate; 

(d) if so. the details thereof; 

(e) whether the cost of production each of the 
foodgrainl also varies from State to State; and 

(f) if 10, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS. FOOD AND PUBLIC 

DISTRIBUTION (SHRI KANTILAL BHURIA) : (a) and (b) 

Yes, Sir. The production rate In terms of average yield of 
foodgralns in the country varies from State to State. The 
State-wise average yield (average of 5 years from 2000-
01 to 2004·05) In ·terms of kilogram of foodgrains per 

hectare is given in the enclosed statement. It varies from 
834 kglhectare In Maharashtra to 3974 kglhectare in 

Punjab against all·lndla average of 1657 kglhectare. 

(c) and (d) The main reasons for variation in the yield 
of foodgrains in different States are varying agro-climatic 

conditions. rainfall pattern, soil fertility. incidence of pests 
and diseases. use of Inputs, availability of irrigation water 
and farm management. 

(e) and (f) The cost of production of each of the 
foodgraln crops varies from State to State. The reasons 
responsible for these variations are differences in climatic 
conditions prevalent in different States, use of hybrid/local 
seeds, use of fertilizers. adoption of technology/practices 
and techniques of production. 

Stlltement 

State-wise Average Yield (average of 5 yesrs from 

2000·07 to 2004·05) of Foodgrsins 

State 

Andhra Pradesh 

Yield 
(kg/Hectare) 

2 

2013 
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Arunachal Pradesh 1197 

Bihar 1550 

Chhattlagarh 919 

Goa 2443 

Gujarat 1305 

Haryana 3090 

Himachal Pradesh 1873 

Jammu and Kuhmlr 1524 

Jharkhand 1218 

Kamataka 1192 

Kerata 2110 

Madhya Pradesh 1090 

Maha,..htra 834 

Manlpur 2328 

Meghalaya 1872 

Mlzoram 1908 

Nagaland ·1499 

Ortaa 1148 

Punjab 3974 

Rajasthan 1050 

SlkkIm 1355 

Tamil Nadu 1971 

, 
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2 

Tripura 2194 

Uttar Pradesh 2086 

Uttranchal 1665 

west Bengal 2388 

Andaman and Nicobar Islanda 2702 

Dadra and Nagar Haveli 1446 

Deihl 2742 

Daman and Diu 1571 

Pondlcherry 2305 

All India 1657 

[English} 

Project Propo .. , for Eco-Sy,"m 

1763.SHRI P.C. THOMAS Will the Minister 

of ENVIRONMENT AND FORESTS be pleu8d to 

state: 

(a) whether the Govemment of Kerala hu submit· 

ted projects for 888lstance under 100% Centrally Spon-

sored Scheme for conserving the special eco-system of 

sacred grovel; and 

(b) If 10. the details thereof and the responae of the 
Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 

ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 

MEENA) : (a) and (b) A project for the Protection and 
, 

ConIerYatIon of Sacred Groves in Kerala hal been 
8UbmIlted by Govemment of Kerala vide letter dated 
21.11.2008 with an outlay of R'.127 .501- Lakhs. Proposals 

for ~tIon of biodiveraIty ~ from varioul State 
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Govemmenta are examined as per the laid down 
procedu,.. and guidelines, keeping In view the ~ry 

aJIocations. 

Lou of FI'" end ... Food 

1784.SHRIMATI MANORAMA MADHAVRAJ : WIN the 
Minister of AGRICULTURE be pleased to state : 

(a) whether the Govemment has studied the report 

by World's top scientists predicting total disappearance of 

filh and other Ma food by 2048 due to over fishing and 
exceulve pollution of oceans; 

(b) If 10, the details thereof; and 

(c) the steps the Govemment proposes to take in 

the matter? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION (SHRI KANTILAL BHURIA) : (a) Yes, Sir. 

(b) Dr. Boris Worm, Department of Biology, 

Dalhousie, University, Halifax, Canada and others (13) 

have published a research article entitled "Impacts of 
BIodIversity LOll on Ocean EcotyBtem Services" in the 
joumal, 'Soietlce', Vol. 314, on 3rd November, 2006. 

The ScIentists analyzed the effects of changes in 

marine biodiversity on fundamental ecosystem services, by 

combining available data from different sources ranging 

from tmall experiments to global fisheries. These Included 

effects of variations in marine diversity on primary and 

secondary productivity, mource use, nutrient cycling and 

ecoeystem stability in 32 controlled experiments. Long term 

trendI from 12 coastal and estuarine ecosystems were 

analyzed. 

The authors of the paper observed that systems with 
higher NgionaI epecIeI rich"... appeared more suitable 
and '*lOrdI over the pat millennium revHIed • decline 

of natM speciee dIveraIty since the onset of lncMtrtalization. 
WhIle analyzing the data from large marine ecoeyIt8ml 

(LMEs), the authors observed that 29% of the currently fiah 
species were considered collapsed in 2003. These. were 

specie. whose catches dropped below 10% of th8 
recorded maximum. 

On the other hand, the Scientists have stated that fish 

diversity varied widely acrols LMEs, from 20 to 4000 

species. With increasing species richness, the proportion 

of collansed fisheries reduced and further. the other 

fISheries increased. The recovery process has been 

discussed in the paper. that increased with fish biodiversity. 

the complimentary functional roles of related fish species 

has alao been brought out In the paper. An approach to 

enhance the recovery is to target other species. offering 

overfished species a chance of recover. The role of Marine 

reserves and Fishery closures In reversing the process of 

1011. of diversity has been analyzed, with positive results 

In increaiang spec," richness. These Increa... in 

biodiversity have been reported to be associated with large 

Inc ....... in fish productivity, up to four ttmea the average 

catch. 

It Is clear in the ConctusiorlS of paper that the study 

wu highlighting the societal concurrence of the erosion 

of biodiversity and that Is where they have. stated about 
the possible global collapse of all taxa by 2048. baaed 

on extrapolations. However. they also have indicated the 

limitations of the study aOd also positive contribution. of 

high diversity systems. An approach for restoring marine 

biodiversity through suitable fishery population control. 

maintenance of essential habit... and creation of marine 

,..,.,.. has been indicated to mitigate the problem of 

reduction in marine biodiversity and productivity. 

(c) As regards Indian marine fisheries. there has 

been an Increase In the annual catch from 22.99 lakh 

tones during 1990-91 to 29.42 lakh tones during 2003-04. 

though the production has plateaued from 1996-97 

onwardl at about 29 lakh tones. As many as 57 dinerent' t 

groupa of marine fish are landed In the country, the large 

ones being 011 sardine. mackerel. Bombay duck. croak ..... 

anchovIee. eeer flIh and different spectes of prawns and 

cephalopods. 
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Both the Union and the State ,Govemments have been 

implementing the Marine Fishing Policy and the Marine 

Fishing RegUlation Acts Incorporating closed seasons (not 

fishing during monsoon season), mesh size regulations, 

quota for different classs of fishing vessels, prohibition of 

juvenile fishes and other measures in coastal fisheries, 

also in accordance with the Code of Conduct for 

Responsible fisheries, which have been able to sustain the 

catches. In order to enhance the fisheries potential, fish 

aggregating devices (FADs) and artificial reefs are being 

employed and the programmes of maricuhure, sea 

ranching, and sea cage farming are being taken up. 

Further, diversified fishing and deep sea fishing are being 

encouraged with 10!,!,g liners in place of trawlers and Island 

fisheries developm~t in both Andaman and Nlcobar and 

lakshadweep islands are being emphasized. 

With these in place, the marine fish production Is 

expected to be around 30 lakh tones annually a8 against 

the projected potential of 39 lakh tones. Efforts are also 

being made to concentrate on deep sea fishing to realize 

and sustain estimated potential in future. 

GOP Share In Agriculture 

1765. SHRI M. SREENIVASUlU REDDY : 

SHRI K. SUBBARAYAN : 

Will the Minister of AGRiCULTURE be pleased to 

state: 

(a) the share of agriculture in Gross Domestic 

Product (GOP) as on date; 

(b) whether it has declined in the recent past; 

(c) if so, the details thereof alongwith with reasons 

therefor; and 

(d) the steps proposedltaken to check this trend and 

to improve pUblic investment therein? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBliC 

DISTRIBUTION (SHRI KANTILAlBHURIA) : (a) According 

to the latest advance estimates of Central Statistical 

Organisation (CSO), the share of Agriculture including 

allied sectors of forestry, logging and fisheries in total 

Gross Domestic Product (GOP) In real terms (at 1999-00 

prices) was 19.9 percent for the year 2005-06. It stood at 

19.2 percent for the first quarter (April-June) of 2006-07. 

(b) and (c) The share has declined from 25.3 percent 

during the year 1999-2000 to 19.9 percent in 2005-06 and 

to 19.2 percent for the first quarter of 2006-07. The details 

are given in the following table: 

Table : Trend of Share of Agriculture and Allied Sectors 

in Total GOP of India. 

Year 

1999-2000 

2000-01 

2001-02 

2002-03 

2003-04 

2004-05 

2005-06 

2006-07 
(April-June) 

Percentage share in real terms 

(al 1999-2000 prices) of agriculture 

including allied sectors of forestry. 

logging and fisheries in total GOP 

25.3 

24.3 

24.4 

21.9 

22.2 

20.6 

19.9 

19.2 

The reasons for the decline of the share of agriculture 

including allied sectors of forestry. logging and fisheries 

in total GOP is attributed to the .fact that manufacturing and 

services sector constitute relatively increased shares vis-

a~vi. the agricuJtural sector. This is expected for any 

developing economy including India. 
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(d) Some of the steps/policy measures initiated by 

the Govemrnent to arrest the declining trend in share of 

agricultural sector in total GOP, and to improve public 
In"estment in the agriculture and allied sectors are as 

follows: 

Increase In the rate of public Investment in 
sectors like Irrigation, watershed development 

in ralnfed areas, rural road connectivity, rural 
electrification. 

Revitalization of agricultural extension system 

through Krlshi Vikas Kendras in each district. 

Agricultural diversification through horticulture 

and floriculture. 

Development/strengthening of modern 
agricultural markets. 

Reorientation of banks towards extending 

credit, especially production credit, to rural and 
farmers' households at concessional rate of 

Interests. 

Revitalization of Agricultural research to ensure 
full exploitation of scientific advances for 

improving productivity according to agro-c::limatlc 

conditions. 

Contract farming to attract corporate investors. 

Special Package for North E.stem Region 

1766. SHRI ANWAR HUSSAIN : Will the Minister of 

INFORMATION AND BROADCASTING be pleased to 

state: 

(a) whether there is any proposal to include North 
East Package for All India Radio (AlA) and Doordarshan 

(DO) in Eleventh Plan; 

(b) If so, the details thereof; and 

(c) the amount sanctioned, r.'eased and utilized 

durlog the 1st phase of North East Package? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 

MINISTER OF INFORMATION AND BROADCASTING 

(SHRI PRIYA RANJAN OASMUNSI) : (a) Yes, Sir. 

(b) Details are being framed. 

(c) The amount sanctioned and utilized during the 

first phase is as follows: 

(As. in crores) 

Sanctioned Utilized 

All India Radio 24.80 17.56 

Doordarshan 380.55 98.33 
---------------------------------------

Irrigation ProJecm of M,harashtra 

1767.SHRI CHANDRAKANT KHAIRE : Will the 

Minister of WATER RESOURCES be pleased to state : 

(a) the names of the irrigation projects in 

Maharashtra which got foreign assistance; 

(b) the quantum of foreign assistance received 

during the last three years, project-wise; 

(c) the amount out of the above spent on the 

said irrigation projects in the State during the said 

period; 

(d) the number of irrigation proposals pending with 

the Govemment and the reasons therefor; and 

(e) the time by which the proposals are likely to be 

approved? 

THE MINISTER OF STATE IN THE MINISTRY OF 

WATER RESOUACES (SHAI JAY PAAKASH NAAAYAN 

YADAV) : <a) to (c) At present two projects for irrigation are' , 

under implementation in Maharashtra with external 

assistance. A statement indicating names of the ongoing 
extemaUy assisted irrigation projects and quantum of funds 
disbursed by the funding agency during the last three 
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years is enclosed. The Government of MahafUhtra Is also 
participating in the Hydrology Project which is under 

implementation with Wotkf Bank assistance. 

SI. Name of the Name of Funding 

No. Irrigation Project Agency . 

1. Maharashlra Minor Irrigation Kfw Germany 

Project 

2. Maharashtra Water Sector World Bank 

Improvement Project 

Sale of eatable. at Higher PrIce 

1768. SHAI SURESH PRABHAKAR PRABHU : Will 

the Minister of CONSUMEA AFFAIAS, FOOD AND PUBLIC 

DISTAIBUTION be pleased to .tate : 

(a) whether complaints regarding sale bottled 
mineral water and other eatables above the Minimum 

Retail Price (MRP) by some restaurants and hotels have 

been received; 

(b) if so, the details thereof and the action taken 

against such establishments; and 

(c) the Iteps taken to ensure the compliance of 
MRP by all such establishment? 

THE MINISTER OF AGRICULTURE AND MINISTER 

OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRI· 

BUTION (SHRI SHARAD PAWAR) : (a) Yes, Sir. However 

It is informed that the acronym "MRP" atanda for "Maximum 

Retail Price" and not "Minimum Retail Price". 

(b) As per Information available from StateslUTI, 

20 Inltances of specific complaint were received by State 

enforcement authorities. Of these, .. caeee have been 

compounded, 14 are under procesa and 2 are before the 
Court. 

(d) and (e) No proposal of Mahlr8lhtrl for external 

assiItInce for Irrigation project Is pending with the Mlnletry 

of Water Aesource •. 

Date of 

agreement! 

termination 

31.12.1998/ 
31.12.2008 

19.8.20051 
31.3.2012 

Disbursement (AI. in crore) 

received during 

2003·04 2004·05 2005·06 

7.051 4.145 8.922 

143.206 

(c) Action I. taken as per the provisions of the 

Standards of weights and Measure, Act, 1978 and the 
Standards of Weights and Measures (packaged CommodI· 
tiel) Rules, 19n. 

Damage of Groundnut Crop 

1789. SHRI BADIGA RAMAKRISHNA : Will the 

Minister of AGRICULTURE be pleased to state : 

(a) whether any report from the Govemment of 

Andhra Pradesh has been received In connection with 
damage of groundnut crop In the State; 

(b) If 80, the details thereof; and 

(c) the action taken by the Government In this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION (SHAI KANTILAL BHURIA) : (a) to (c) An 
area of 2544 hectares of groundnut crop was ,damaged 

in Vizlanagaram, Kumool, SriUkuIam, ViIakhapatnam, 
Krlehna, West Godavari, Prakuam and Guntur dI8tricta of 
Andhra Pradesh by tIoodI during khatIf 2008. An 

UIietance of Ra.SS.03 lakhe has been provided .. Input 
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subsidy to the affected groundnut farmers under Calamity 
Relief Fund during 2006-07. 

Hlltoneal Speeches of Freedom FJghtera 

1770. SHRIMATI NIVEDITA MANE : 
SHRI EKNATH MAHADEO GAIKWAD : 
SHRI KlATt VARDHAN SINGH: 

Will the Minister of INFORMATION AND BROADCAST-
ING be pleased to state : 

(I) whether the Govemment hll sold the historical 
speeches of the freedom fighters to mobile phone 
operators; and 

(b) if so, the details thereof alongwlth the I'8UOnI 

thereof? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTJNG 
(SHRI PRIYA RANJAN DASMUNSI) : (I) Ind (b) A 
proposal was received from Mil. Rajlhri Media (Pvt.) Ltd., 
Mumbal for the telecom rights of Filme Diviaion. FUma 
Divllion entered into an agreement with that company for 
lale of telecom rights etc. Mil. Rajlhrl Medii (Pvt.) Ltd. tent 
a Banker'1 cheque of RI.2,47,334I-. However as Rime 
Divllion was not empowered to enter Into such In 
agreement and the sale of telecom rights was not 
delegated to them, FD did not encaah the cheque received 
from MIl. Rajahri Medii (Pvt.) Ltd. 

Authenticity of Label. 

1771. SHRI LALIT MOHAN SUKLABAIDVA : Will the 
Minister of CONSUMER AFFAIRS, FOOD AND PUBUC 
DISTRIBUTION be pIeued to state : 

(a) whether there II any rnechani8mlagency to 
authenticate the clalml milde by the manufacturers on the 
!abela of their products; 

(b) if 80, the detaIIa thereof; and 

(c) If not, the manner In which the authenticity of 

luch claiml .Is monitored by the Govemment? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBUC DISTRI-
BUTION (SHRI SHAAAD PAWAR) : (a) and (b) Yea, Sir. 

Burelu of Indian Standards is the agency to authenticate 
the claime made by the manufacturers on the Iabefa of lSI 
marbd product. The authentication Is limited to the 
requirements of making clause of the relevant Indian 
Standard. Frult"roductI Ire licenced under Fruit Productl 
order, 1855 (FPO) The clllm made by the manufacturer 
on the lebela of FPO marked product are authenticated 
under FPO. 

(c) Does not arise. 

[TtaMlation} 

SettIng Up of Krlehl Vpper Kendl'lll 

1772. SHRI RAGHUAAJ SINGH SHAKY A : 
SHRI ANANT GUDHE : 
SHRI SRICHAND KRIPLANI : 

Will the Minister of AGRICULTURE be plelsed to 
Itlte : 

(a) whether the Krlahl ClInic and Krilhl Vyapar 
Kendra (KVK) have been eel up In the country particularly 
In Uttar Pl'lldelh; 

(b) If 80, the details thereof; State-wlN; and 

(c)· the amount releued and actually utilized on 
Krilhl Clinic and KVKI during the lilt th~ yelrs and the 
current year, State-wi .. ? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTILAL BHURIA) : (a) The 
Department of Agriculture and Cooperation hal launched 
the Central Sector Scheme of Agri-CIInIcl and Agrt-
Buelneaa Centres in 2002 for Xth Five Year Plan under 
which gI1Iduatee in agriculture and allied areas are 
provided training so that they could set up Agri-Clinlcl and 
AgrI-Bulinett Centre (ACABC), as self-employment ventur •. 
Such Cent .... have been set up In the country, including 
UP. 

(b) AI on 28.11.2008, 3584 ACABC. have been 
eetabllIhed by trained agrt-preneurs In' the country. 
The State-wiH detaiII are given In the encIoHd 
llatemem-1. 
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(0) The State-wise amount released to Nodal 2 
Training Institutions and utilized by them during the last 
three yea,. and the current year is given in the enclosed 
statemen-II. 

9. Jammu and Kashmir 

S. 
No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

SI. 

No. 

1. 

StIIt.ment-l 

Agri-c/inics and Agri-Buslness Centres Scheme 
Statewise number of Agri-ClinicB Bet up 

(As on 28.11.2006) 

10. Jharkhand 

11. Karnataka 

12. Kerala 

13. Madhya Pradesh 

Name of the State No. of Agri-clinics 14. Maharashtra 

established 15. Manipur 

2 3 16. Orissa 

Andhra Pradesh 204 
17. Pondicherry 

Assam 15 
18. Punjab 

Bihar 335 
19. Rajasthan 

Chhattiagarh 42 20. Tamil Nadu 

Goa 1 21. Uttar Pradesh 

Gujarat 141 22. Uttranchal 

Haryana 12 23. West Bengal 

Himachal Pradesh 7 Total 

Statement-II 

Agri-C/inics and Agri-Busines Centres Scheme 

State-wise releases and Expenditure from 2003·04 to 2006-07 

Name of the State Year Year Year 
2003-04 2004-05 2005-06 

Amount Expendi- Amount Expendi- Amount Expendi-
Released ture Released ture Released ture 

2 3 4 5 6 7 8 

Andhra Pradesh 11.25 13.55 29.71 25.3 14.95 21.07 

to Questions 240 

3 

9 

8 

564 

15 

121 

672 

20 

74 

12 

475 

167 

613 

35 

51 

3594 

(Rs. in lakh) 

Year 
2006-07 

Amount Expendi-
Released ture 

9 10 

9.52 8.09 
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1 2 3 4 5 6 7 8 9 10 

2. Assam 3.5 0 3 3.3 0 0 0 0 

3. Bihar 14.45 21.18 108.84 66.04 63.45 66.67 50.62 30.8 

4. Chhattisgarh 0 0 20.95 4.42 0.65 9.29 3.43 0 

5. Delhi 3.5 0 0 0 0 0 0 0 

6. Gujarat 9.95 14.42 35.12 17.51 2.55 6.65 0 0 

7. Haryana 3.5 0 9.23 0 0 0 0 0 

8. Himachal Pradesh 3.5 0 0 0 0 0 12.87 5.44 

9. Jammu and 3.5 0 19.38 0 9.7 0 0 9.38 

Kashmir 

10. Jharkhand 4.5 7.44 12.46 0 0.1 3.54 0 1.95 

11. Karnataka 15 22.28 76.43 49.24 72.55 76.89 29.14 25.76 

12. Kerala 4.5 0 18.73 4.82 0 0 0 4.45 

13. Madhya Pradesh 14.9 0 42.38 13.19 9.11 8.46 0 10.09 

14. Mahar.shtra 19.2 26.73 128.17 59.51 79.98 106.59 65.83 41.51 

15. Manipur 3.5 4.8 9.65 0 2.66 0 4.87 13.23 

16. Orissa 6.4 14.4 33.69 11.9 0 11.61 0 0 

17. Pondicherry 0 0 0 0 0 0 0 0 

18. Punjab 0 1.85 11.68 0.88 0 0 0 0 

19. Rajasthan 24.85 37 98.32 34.55 66.93 88.22 16.65 15.49 

20. Tamil Nadu 10.5 3.75 23.25 12.17 25.17 25.02 17.8 17.85 

21. Uttar Pradesh 19.45 15.04 114.96 30.41 112.84 126.89 74.73 83.6 

22. Uttranchal 3.5 0 14.27 0 0 4.5 4.25 10.17 

23. West Bengal 10.2 9.57 24.93 10 5.87 13.08 0 1.39 
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2 .- 4 '" 

24. Coordination charges 0 37.93 
of Manage 

25. Service Change 0 0 

Total 189.45 225.94 

(English) 

Per-capltli lupply of eoa .... Gralnl In 
Anethra Pradeah 

5 

0 

0 

833.15 

1773. SHRI L. RAJAGOPAL : Will the Minister of 

CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBU-

TION be pleased to atat. : 

(a) the quantum of rice provided to the poor people 

in Andhra Pradesh during each of the last thAte years 

under the Public Distribution System (PDS), Targeted 

Public Dlatrlbutlon System (TPDS) and Antyodaya Anna 

Yojana (MY). 

(b) whether any request has been received from 
the Govemment of Andhra Pradesh for increasing the 
percaplta supply of coarH· grain partlcuJarty jawar and rag! 
In lieu of rice and wheat to Increase the per capita 
availability of foodgrainI under the said schemes; 

(c) If 80, the detaill thereof; and 

(d) the time by which a final decteIon II likely to 

be taken thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGR1CULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION (DR. AKHILESH PRASAD SINGH) : (a) The 
quantum of rice provided under the Antyodaya 
Anna Vojana (My), Below Poverty line (BPL) and· ~ 
PoYarty line (APL) during each of the Iut three yMI'I 

under T~ PublIc DiItrIbutIon Syatem (TPDS) ." .. 
under: 

6 7 8 9 10 

10.11 0 12.83 0 4.31 

0 0 0 0 15.8 

353.35 456.51 592.21 279.71 299.31 

(in '000 Tonnes) 

Y .. r MY BPL APL Total 

2003-04 337.97 1368.43 2l13.08 3819.48 

2004-05 476.28 1230.12 2113.08 3819.48 

2005-06 620.22 1086.09 2113.08 3819.39 

2008-07 381.64 613.69 1232.63 2227.96 
(upto 

. October 06) 

(b) No such request has been received from the 

State Govemment of Andhra Pradesh. 

(c) and (d) Question does not arise in view of (b). 

[»ansIalion) 

Aeglatratlon of New Newapapera and 

Uagul"" 

1774. DR. DHIRENDRA AGARWAL : 

SHRI V.K. THUMMAR : 

Will the Mlnlater. of INFORMATION AND BROAD-

CASTING be pleased to state: 

(a) whether the ownera of new newspapers and 

new ~ are facing a number d ~ in 

getting themaetveI regtatered with the Registrar of 

NewIpaper8 of India; 

'(b) If 80, the detai" thereof; and 
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(c) the steps being taken by the Government in thle 
regard and outcome thereof? 

THE MINISTER OF PARLIAMENTARV AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIVA RANJAN DASMUNSI) : (a) No, Sir. 

(b) Does not arise. 

(c) The process of title verification is now online. 
The pl'OC888 of registration of publication has been 
streamlined and computerization is underway. The details 
of documents required for registration 18 al80 available 
online. 

[English} 

Loan to Agriculture Sector 

1775. SHRI G.M. SIDDESWARA : Will the Minister of 
AGRICULTURE be pleased to state : 

(a) whether loan given to the agriculture sector is 
being Increased constantly during the recent years; 

(b) If 10, the percentage of Inc..... In the loan 
provided to agriculture sector during each of the lut three 
yea/'l; 

(c) whether agricultural production has not 
Increased on year to year basil despite Increase made 
In availability of loan; and 

(d) if so, the quantity of yeariy agricultural production 
recorded during each of the eaIc:I years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTlLAL BHURIA) : (a) and (b) 
Yea, Sir. The details are 81 under:-

Year 

2003·04 

Agriculture Credit 
(RI. Crore) . 

2 

88981 

% Growth 

3 

25.04 

2 3 

2004·05 125309 44.06 

2005-06 167775 33;89 

(c) and (d) The details are given in the statement 

enclosed. 

Sm.ment 

Details of yearly agricultuffl plOduction during the la.t 

thlH yea" al8 .. under 

Vear Food Oil seed Sugarcane Cotton 

grain production production production 

production (In (In (million 

(in million million million bale)S 

tonnes) tonnes) tonnes) 

2003-04 213.19 25.19 233.88 13.73 

2004-05 198.36 24.36 237.09 16.43 

2005-08- 208.30 27.73 278.39 19.57 

Source: Directorate of Economics and Statistics, Ministry 

of Agriculture, New DelhI. 

-4th Advance Estimates. 

$One bale of 17Okg. 

{TranMatlon} 

Demand 01 Onion by Pakletan 

1778. PROF. MAHADEORAO SHIWANKAR : Will the 

MInIster of AGRICULTURE be pleased to .tate : 

(a) whether the Govemment of Pakistan h .. placed 

derMnd for Onion to the Union Govemment for the current • I 

year; 

(b) If 10, the detdI thereof aIongwith quMIiIy In 

tonnee dema11ded; 
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(c) the action taken thereon; 

(d) whether the traders of the country have 

increased the prices of Onion and started its hoarding 

due to increasing demand of the neighbouring country; 

(b) The Recognition of Zoo Rules, 1992 (Rule 

10(41») prohibits hybridisation (cross-breeding) between 

different species of animals or different races of the same 

species of the animals. 

and (c) Does not arise. 

(e) if so, the details thereof and the reaction of the Agriculture Summit 

Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION (SHRI KANTILAL BHURIA) : (a) to (c) No 

demand for Onion from the Government of Pakistan 

has been received in this Ministry during the current 

year. 

(d) and (e) The prices of agricultural commodities 

depend on demand and supply and various other macro-

economic factors. No hoarding. of onion has been reported 

so far. The arrivals of the new kharif crop of onion have 

already started and availability as well as prices in the 
domestic market is nonnal. 

[English] 

Cross·breedlng of Uonl 

1777. SHRI K.C. SINGH "BABA" : Will the Minister of 

ENVIRONMENT AND FORESTS be pleased to state : 

(a) whether cross-breeding of Asiatic and African 

lions is being discouraged by the Government; 

(b) if so, the reasons thereof; and 

(c) if not, the details about the number of hybrid 
lions during the last five years and the current year, Zoo-

wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 

MEENA) ~ (a) Yea, Sir. The cross breeding of Asiatic and 

African lions is being discouraged by the Govemment. 

1778. SHRI PRABODH PANDA : Will the Minister of 

AGRICULTURE be pleased to state : 

(a) whether an Agriculture Summit was held in New 

Delhi, recently: 

(b) if so, the details thereof; and 

(c) the decisions arrived thereat? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION (SHRI KANTILAL BHURIA) : (a) and (b) 

Agrioulture Summit, 2006 was organized jOintly by the 
Department of Agriculture and CooperatIOn, Ministry of 
Agriculture, Government of India and FICCI at Vigyan 

Bhavan, New Delhi on October 18-19, 2006. The Theme 
of the Summit was 'Reforms for Empowering the Farmer'. 

Dr. Manmohan Singh, Hon'ble Prime Minister of India, 

inaugurated the Summit. 

(c) It was emphasized that for achieving higher 

growth in agriculture sector, an adequate support framework 

is required for promoting higher investments, technology 
di88emination, linking fanners to consumers, mitigating 

crop risk, enhancing agri-exports etc., particularly in public 

private partnership mode. 

(Translation] 

Project propo .. 1 from RaJa.than , 

1779. SHRI JASWANT SINGH BISHNOI : Will the 

Minister of ENVIRONMENT AND FORESTS be pleased to 

state : 
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<a) whether the Government of Rajasthan has 
submitted anyprojed for Khojangli Shahidi in Jodhpur 
District; 

(b) if so, the cost involved in the said project; 
and 

(c) the time by which this project is like to be 

sanctioned? 

THE MINISTER OF STATE IN THE MINISTRY OF . 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 

MEENA) : (a) and (b) No project has been received from 

the Government of Rajasthan for Khojangti Shahidi in 

Jodhpur District. However, a project ;proposal for financial 

assistance to the tune of Rs. 499.00 lakh has been 
received for the construction of National Paryavaran 

Shahid Smarak at Khejarll, Jodhpur. 

(c) The Ministry of Environment and Forests 
does not have any operational scheme under which 
financial assistance could be provided for the proposed 

project for the costruction of National Paryavaran Shahid 
Smarak at Khejarli, Jodhpur and the Principal Chief 

Conservator of Forests has been informed accordingly by 

the Ministry. 

{English] 

Dairy Development 

1780. SHRI JYOTIRAOITYA M. SCINDIA : Will the 

Minister of AGRICULTURE be pleased to state: 

(a) the number of proposals received from various 
States particularly from Bihar and Uttar Pradesh under 
Consolidated Dairy Development Scheme; and 

(b) the measures being taken by the Government 
thereon and for achieving the objectives and targets fixed 

by the Government under the scheme? 

THE MINISTER OF AGRICULTURE AND MINISTER 

OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRI-
BUTION (SHRI SHARAD PAWAR) : (a) No, Sir. The 

Department of Animal Husbandry, Dairying and Fisheries 

is not implemented such ·consolidated dairy development 
scheme". 

(b) Does not arise in view of (a) above. 

Indebtedness among Farmers 

1781. SHRI VIJOY KRISHNA : Will the Minister of 

AGRICULTURE be pleased to state: 

(a) whether excessive mechanization of farms have 

reduced the labour absorption capacity leading to severe 
implications for poverty; 

(b) if so, the details thereof and reaction of the 

Government thereto; 

(c) the number of farm households under debt, 

State-wise and 

(d) the steps taken/proposed to be taken by the 

Government to save the farmers from the debt by informing 

them to avail credit schemes from the banks? 

THE MINISTER OF STATE IN THE MINISTRY Of 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBlIC 
DISTRIBUTION (SHRI KANTILAL BHURIA) : (a) and (b) 

Mechanization Is necessary for adoption of New technology 
and to carry out farm operations timely and precisely and 

to economize agricultural production and value addition 
processes. The present level of mechanization has been 

estimated at 1.50 kilowatt per hectare in 2005-06 in the 

country whereas the optimal requirement a8 per report of 
ICAR is 2 kilowatt per hectare. The study conducted by 

NABARD during 1996-97 reveals additional annual 

employment generation of 189 man days per tractor and 
170 man days per power tiller. 

The Census of India-2001 Indicates an increase in 
number of agricultural workers from 210.5 million in 1991 

to 234.0 million in 2001. 

(c) A statement is enclosed. 
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(d) A comprehensive credit policy has been 

announced by the Govemment on 18th June, 2004. this 
policy has been Implemented from 2004-05. 

The highlights of the policy are:-

Credit flow to agriculture sector to Increase 

030% per year. 

Debt restructuring In respect of farmers in 

distre88 and in arrears making all farmers 

eligible for fresh credit. 

Special one time lettiement scheme for setting 
the old and chronic loan accounI8 of lmall and 

marginal farmers. 

Banks allowed to finance for redeeming the 

loans taken by farmers from private money-
lenders. 

. Convnerclal Banks to finance 0100 farmeral 

branch; 50 Iakh new farmers to be financed by 

the banks In a year. 

New inveatmentl In agriculture and allied 

actIvItlal 02 to 3 projectllbranch. 

Refinementl In Kllan Credit Carda (KCC) and 

fixation of acale of finance. 

During 2008-07 a target of agriculture credit flow has 

been fixed at R8. 1,75,0001- Crate and achievement till 
September, 2008 hal been As. 94,346~54 crore which Is 

53.91% of the target. 

During 2006-07 about 23.31 lakh new farmers have 

been financed by the Public Sector ConvnerctaJ Banks 
(PSCBa) and 2.05 lakh new farmers by the Private Sector 
CofnInen:qI Banks. BeeideI, Regional Rural Banks 
(RABe) have fInanoed 8.71 Iakh new farmers ,during the 
yur. 1:'1 addition, the Cooperattll'e BankI have fiNInced 
8,97 lakh new farmers durtng the year. Thus 41.04 Iakh 

new fannerI have been financed by the banking ayatem 

during the year. 

An Amount of R.. 4520. n crore haS been provided 

as debt relief to the farmers in dlstresa, farmers In arrears 
\ 

and under One Time Settlement (OTS), till September, 

2006 during 2006-07. 

PSCBs have provided Rs. 26.57 crore as advance. 

to 4120 fanners to enable them to redeem their debts from 

money lenders. The corresponding flglJres for Cooperative 

Banks and RRBs are Rs. 7.85 crore (5514 accountl) and 

RI. 3.85 crore (1833 accounts), respectively. 

St..men' 

S. Name of the State 

No. 

2 

1. Andhra Pradelh 

2- Arunachal Pradesh 

3. Assam 

4. Bihar 

5. Chhattisgarh 

6. Gujarat 

7. Haryana 

8. Himachal Pradesh 

9. Janvnu and KMhmlr 

10. Jharkhand 

11. Kamataka 

12. Kerala 

13. Madhya Pradesh 

14. Maharuhtra 

Estimated number of 

Indebted Farmer Households 

(in hundreds) 

3 

49493 

72 

4536 

23383 

11092 

19644 

10330 

3030 

3003 

5893 

24897 

14128 

32110 

36098 
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15. Manlpur 533 

16. Meghalaya 103 

17. Mizoram 184 

18. Nagaland 294 

19. Orissa 20250 

20. Punjab 12069 

21. Rajasthan 27828 

22. Sikklm 174 

23. Tamil Nadu 28954 

24. Trlpura 1148 

25. Uttar Pradesh 69199 

26. Uttranchal 644 

27. West Bengal 34896 

28. urs 372 

All India 434242 

Source : Agricultural Statistics At a Glance 2005. 

[TtanslstionJ 

New W.. for Agricultul'IIl Laboul'lll'll 

1782. SHRI KAlLASH NATH SINGH YADAV : 
PROF. MAHADEORAO SHIWANKAR : 

Will the Minister of LABOUR AND EMPLOYMENT be 

pleased to ltate : 

(a) whether the Government has contempIatedI 
sanctioned an incfeae In the wages of the agrtcuItural 
labourers .. reported in 'Rahtrty_ ~, November 23, 
2008; 

(b) If 10, whether IhII Increae Ita been -:-c-
tioned for certain Stat8I only; 

(c) If 80, the reasons therefor; 

(d) whether the rates of wages announced In 

recent years by the Government are being adopted In all 

the States; and 

(e) If not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 

LABOUR AND EMPLOYMENT (SHRI OSCAR 

FERNANDES) : (a) The Chief labour Comml8l10ner 

(Central) t::as revised Variable Deamt18 Allowance (VDA) 
for different category of workers employed In agriculture 

with en.ct from lit October, 2008 on the buie of rise In 
prices as measured In terma of All India Consumer Price 

Index Number for Industrial Workers. The basic rates and 

VDA fixed for a agriculture .. applicable to different ar ... 
In the Central Sphere are .. under:-

Area WI.. a..le + V.D.A. AatH (In R .. ) 

Category Area 'A' Area 'B' Area 'C' 

Unskilled 114.QQ+§I~Z ]~IQQ+~.7i 1 Q2IQQ+~.Z§ 
120.37 109.79 107.78 

Semj..Skllled 12:i·QQ+IU:i l]§·QQ±§.a lQ7.QQt:i.lll 
131.95 122.38 112.81 

Skilled 137.00+Z.54 125.QQt6.95 115,QQ±§.37 
144.54 131.95 121.37 

Highly Skilled ]53.QQt8.41 141.QQ+Z.82 125,()0t8.ZI1 
181.41 148.82 131.78 

ArM 'A', '8' and '0' are defined a. per the Statement 
encloHd. 

(b) to (e) These rat .. are not appnc.ble for IOheduIed 
empIbyment ..... tlng to agriculture In the Stat .. Iphere .. 
under the provIIIona or MInimum Wages Act, 1948, the • I 

Central Met State GovernmentslUnion Territories are the 
appraprtate GcMtmrnenta ,to fix and revile the ratea tor 
"**""'" .... In the IChecIuIed ~ under IheIr 
reepecIIve jurIadIcIIonI. 
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StlItement 

AREA 'A' 

Ahmedabad (U.A.) Greater Bombay (U.A.) Chennai (U.A.) 

Bangalore (UA) Hyderabad (UA) Nagpur (U.A.) 

Kolkata (U.A.) Kanpur (U.A.) Delhi (U.A.) 

Lucknow 

AREA 'B' 

Agra (U.A.) Ghaziabad (U.A.) Meerut (U.A.) 

Ajmer (U.A.) Gorakhpur (U.A.) Moradabad (U.A.) 

Aligarh (U.A.) Guwahati Mysore (U.A.) 

Allahabad (U.A.) Guntur Nasik (U.A.) 

Amravati (U.A.) Gwalior (U.A.) Pune (U.A.) 

Aurangabad (U.A.) Indore (U.A.) Patna (U.A.) 

Bareilly (U.A.) Hubll-Dharwad Raipur 

Bhavnagar/Bhopal Jabalpur (UA) Rajkot 

Blkaner Jaipur (U.A.) Ranchi (U.A.) 

Bhubaneshwar Jalandhar Sholapur (U.A.) 

Amritsar Jamshedpur (U.A.) Srinagar (U.A.) 

Call cut (U.A.) Jodhpur Sural (U.A.) 

Chandigarh (UA) Kolhapur (U.A.) Thiruvananthapuram (U.A.) 

Cochin (U.A.) Kalyan Ulhasnagar 

Coimbetore (U.A.) Kota Vadodara (U.A.) 

Cuttack (U.A.) Ludhlana Varanasi (U.A.) 

Durgapur Madurai (U.A.) Vajayawada (U.A.) 

Vishakhapatnam (U.A.) 

Warangal 

Farldabad Complex 

Area 'C' wlH comprise all areas not mentioned In this list. 

NB : U.A. stands for Urban Area. 
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{English] 

PolaVII,..... Project 

1783. SHRI G. NIZAMUDDIN : Will the Minister of 

ENVIRONMENT AND FORESTS be pleased to state : 

(a) whether objection raised regarding Polavaram 

Project in the Khammam District of Andhra Pradesh has 

been addressed by the Govemment: 

(b) if so, the details thereof: and 

(c) if not, the time by which it is likely to be done? 

THE MINISTER OF STATE IN THE MtNlSTRY OF 

ENVIRONMENT AND. FORESTS (SHRI NAMO NARAIN 

MEENA) : (a) Yes, Sir. 

(b) Main objections, raised by different stakehold-

ers pertained to the following: 

(I) Suitability of the proposed site. 

(ii) Compensation for land 

(iii) Submergence of areas in the States of - Orissa 

and Chhattisgarh. 

(iv) Public hearing. 

These have been duly considered while according 

Environmental Clearance (EC). 

(c) Does not arise in view of the reply to part (b) 

above. 

Cotton Farmers 

1784. SHRI VIKRAMBHAI ARJANBHAI MADAM : Will 

the Minister of AGRICULTURE be pleased to state: 

(a) whether on account of world-wide increase in 

cotton production, Indian cotton tarmers are facing a 

difficult situation with the likelihood of import of cotton; 

and 

(b) if so, the steps being taken or proposed to be 
taken to discourage import and create more demand for 

domestic cotton to protect the interest of domestic cotton 
growers? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION (SHRI KANTILAL BHUAIA) : (a) There is 

a decline in the world wide production of cotton in 2005-

06 compared to 2004-05, while in India the production has 

gone up from 240lakh bales In 2004-05 to 270 lakh bales 
in 2005-06. 

(b) Industry imports mainly cotton of very high count 

long staple fibres such as Suvin and Pima, since these 
are in short supply in the country. The total import Is less 

than 2% of total consumption. The import of Cotton has 

declined from 252,900 tonnes in 2003-04 to 98,240 tonnes 
in 2005-06. 

[Translation] 

Sale of COIDVO through Post 

1785. SHRIMATI BHAVANA PUNDALIKRAO GAWALI : 

SHRI BAPU HARt CHAURE : 
SHRI SANJAY DHOTRE : 

Will the Minister of INFORMATION AND BROADCAST· 

ING be pleased to state : 

(a) whether the Govemment proposes to distribute 
or sell CDs and DVDs of Doordarshan (DO) and Akashvanl 

through Postal Department; 

(b) if so, whether any agreement has been signed 

to this effect between Prasar Bharali and Indian Postal 

Department: and 

(c) if so, the details thereof? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 

MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIYA RANJAN DASMUNSI) : (a) Pra.... Bhatati 
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has held preliminary dI8cuaIonI on poellble ale of COlI 
VCDIIDVDa with India Post. 

(b) No, Sir. 

(c) DoH not aria. 

[EngllshJ 

Amendment to SUgarcane Control 
Order, 1 .. 

1786. SHRI KISHANBHAI V. PATEL : 
SHRI SUGRIB SINGH : 

Will the Mlnlater of CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION be pIeued to .. : 

(a) whether the Govemment has amended Sugar-
cane (Control) Order, 1968; 

(b) If 10, the details thereof; 

(e) the reaction of sugar Industry thereto; and 

(d) the extent to which sugar manufacturers are 
Ukely to be benefited by such amendments? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBUC 
DISTRIBUTION (DR. AKHILESH PRASAD SINGH) : (a) and 
(b) Yea, Sir. Theeem.l_ Gcwemment has amended the 
Sugarcane (Control) Ordef. 1988 vide NottIIcatlon dated 
10lh November, 2008. A copy of the NotIfIcation Is 
enclosed u ataternent. 

(e) The Govemment has 10 far received I88Ction 
from the Maharuhtra Rajya SaNkari SaIchar KaIkhana 
Sangh Ltd. the apex body of cooperative luger factortee 
In Maharuhtra and the South Indian Sugar MIlls 
Association (Kamataka). Both theu organlaationl, have 
appreciated this atep of the Govemment. 

(d) h fa not posalble to quantify the beneftIa of such 
amenctmenta. 

Stlltemen' 

[Published in the Gu.". 01 India, Extraordinary, 

Pal1-ll-Section 3-Sub-sectlon (li)J 

No.1349 MINISTRY OF CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION (DEPARTMENT 

OF FOOD AND PUBUC DISTRIBUTION) 

ORDER 

New Delhi, the 101h Nowmber. 2006 

S.O. 194O(E) - In exercise of the powet'8 conferred by 

SectIon 3 of the E88entlal Commodities Act, 1955 (10 of 

1955), the Central Govemment hereby makes the following 
Order further to amend the Sugarcane (Control) Order, 
1988, nalMly:-

1. (1) This Order may be called the Sugarcane 

(Control) (Amendment) Order, 2006. 

(2) It shall corne Into force on the date of Its 
publication In the OffICial Gazette. 

2. In Sugarcane (Control) Order, 1968, after clause 

6, the following clauses shall be inserted. 
namely:-

e6A, Restriction on setting up of two sugar factories 

within the radius of 15 KrN. - NotwIthstanding 

anything contained In clause 8. no new sugar 
factory shall be set up within the radius of 15 

kmI. of any existing sugar factory or another 
new sugar factory In a State or two or more 
States: 

PorMdecI that the State Government may with 

the prior approval of the Central Government, 
where II considers neceuary and .. xpedent In 

public Interest, notify such minimum distance 
higher than 15 kmI. or different minimum 
dIetMcae not lees than 15 lema. for different 
regions In their reapectIve Statea. 
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ExplanatIon 1 - All existing lugar factory shaH 
mean a lugar factory In operation and ahan 
also Include a sugar factory that has taken an 

effective ateps al apecifIed In Explanation 4 to 
HI up a auger factory but excludes a sugar 
factory that has not canied out Ita crushing 
operations for last fIVe sugar seasons. 

EJq)Ianation 2 - A new sugar factory shall mean 
a sugar factory, which ia not an existing IUgar 

factory, but has filed the Industrial Entrepreneur 
Memorandum as prescribed by the Department 

of Industrial Policy and Promotion, Ministry of 
Commerce and Industry In the Central Govem-

ment and has submitted a performance guar-
antee of rupees one crore to the Chi8f Director 
(Sugar), Department of Food and Public 

DIstrIbutIon, Ministry of Conlumer Affalt'l, Food 
aM Public Dlltrtbutlon for Implementation of the 

Induatrlal Entrepreneur Memorandum within the 

stipulated time or extended time as epecifIed In 
clauae SC. 

ExpI.".t/on 3 - The minimum distance shall 

be determined as measured by the Survey of 
India. 

Explanation " - The effectMt steps shall mean 
the following stepa taken by the concerned 
pet'lon to Implement the Industrial Entrepreneur 
Memorandum for HttIng up of sugar factory:-

(a) purchaae of required land In the name 

of . the factory; 

(b) p111C8m8nt of firm order for purc:hale of 
plant and machinery for the factory and 

~ of Nqulilte advance or opening 
of irreYoCabIe letter of credit with suppli-

era; 

ec) cornrnencement of civil work and con-
Ib'UCIion of building for the factory; 

(d) sanction of requisite term loans from 
banks or financial institutions; 

(e) any other step prescribed by the Central 

Government, In thll regard through a 
notification. 

6B. Requtrements for filing the Industrtal Entrepre-
neur Memorandum-

(1) Before filing the Industrial Entrepreneur 
Memorandum with the Central 
Govemment, the concerned peraon shall 

obtain a certtflcate from the Cane 
Commlsaloner or Director (Sugar) or 

Specified Authority of the concemed 
State Govemment that the distance 
between the ... where he proposes to 
set up lugar facory and adjacent existing 
sugar factories and new sugar facto"" 
II not lea than the minimum distance 
praecribed by the Central Govemment or 
the State Government, as the CUI may 
be, and the concemed person shall file 
the Industrial Entreprener Memorandum 
with the Central Govemment within one 
month of Is8ue of such certificate falling 

which . validity of the certificate shall 
expire. 

(2) After filing the Indultrial Entrepreneur 
Memorandum, the concerned penton 
IhaII IUbmIt a performance guarantee of 
~ one crore to ChIef Director 
(Sugar), Department of Food and Public 
Distribution, MInIstry of Consumer Aftalt'l, 
Food and Pubic Otetrlbullon within thirty 
dayI of ~ the InduIIMI Entrepreneur • 
Memorandum as a aunIty for lmplemen-

tation of the Induatrial Entrepreneur 
Memor8ndum within the atIpuIated time 
or extended lime .. 8pICIfIed In clauee 
6C falUng which Industrial Entr.prelleur 
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Memorandum shall stand de-recognized 

as far as provisions of this Order are 

concerned. 

6C. Time limit to implement Industrial Entrepreneur 

Memorandum.-

The stipulated time for taking effective steps 

shall be two years and commercial production 

shall commence within four years with effect 

from the date of filing the Industrial Entrepre-

neur Memorandum with the Central Govern-

ment, failing which the Industrial Entrepreneur 

Memorandum shall stand de-recognized as far 

as provisions of this Order are concemed and 

the performance guarantee shall be forfeited: 

Provided that the Chief Director (Sugar), 

Department of Food and Public Distribution, 

Ministry of Consumer Affairs, Food and Public 

Distribution on the recommendation of the 

concerned State Government, may give exten-

sion of one year not exceeding six months at 

a time, for Implementing the Industrial Entrepre-

neur Memorandum and commencement of 
commercial production thereof. 

60. Consequences of non-implementation of the 

provisions laid down in clauses S8 and SC. If. 
an Industrial Entrepreneur Memorandum re-

mains unimplemented within the time specified 

In clause SC, the performance guarantee 

fumished for its implementation shall be 
forfeited after giving the concerned person a 

reasonable opportunity of being heard. 

SE. Application of clauses 6B, SC and SO to the 

person whose Industrial Entrepreneur Memo-

randum has already been acknowledged. 

(1) Except the period specified In sub-clause 

(2) of clause 68 of this Order. the other 

provisions specified in clauses 6B, 6C 

and 60 shall also be applicable to the 

person whose Industrial Entrepreneur 

Memorandum has already been ac-

knowledged as on date of this notification 

but who has not taken effective steps as 

specified in Explanation 4 to the clause 

6A. 

(2) The person whose Industrial Entrepre-

neur Memorandum has already been 

acknowledged as on date of this notifi-

cation but who has not taken effective 

steps as specified in Explanation 4 to the 

clause 6A shall furnish a performance 

guarantee of rupees one crore to the 

Chief Director (Sugar), Department of 

Food and Public Distribution. Ministry of 

Consumer Affairs, Food and Public 

Distribution within a period of six months 

of issue of this notification failing which 

the Industrial Entrepreneur Memorandum 

of the concerned person shall stand de-
recognized as far as provisions of this 

Order are concerned.·. 

[File No.27(4)/2006-ST) 

Dr. Joy I. Cheenath, Jr. Secy. 

Footnote:-The principal Order was published in the 
Gazette of India, Extraordinary under Order number G.S.R. 

1126, (E), Ess. Com/Sugarcane dated the 16th July, 1966 

and was subsequently amended vide:-

1. G.S.R. 35/Ess. Com/Sugarcane dated 05.06.1967 

2. G.S.R. 1591Ess. Com/Sugarcane dated 17.10.1967 

3, G.S.R. 945/Ess. Com/Sugarcane dated 18.05.1968 

4. G.S.R. 1456lEss. Com'Sugarcane date~ 02.08.1968 

5. G.S.R. 402(E)lEss. Com/Sugarcane dated 25.09.1974 

6. G.S.R. 492(E)/Ess. Com/Sugarcane dated 12.09.1975 

7. G.S.R. 542(E)/Ess. Com/Sugarcane dated 27.10.1975 
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8. G.S.A. 484(E)/Ess. Com/Sugarcane dated 26.07.1974 

9. G.S.A. 799(E)/Ess. Com/Sugarcane dated 13.09.1976 

10. G.S.A. 913(E)lEss. ComlSugarcane dated 09.12.1976 

11. G.S.R. 197(E)IE8s. ComISugarcane dated 29.03.1978 

12. G.S.A. 79(E)JEss. Com/Sugarcane dated 24.02.1982 

13. G.S.A. 895(E)lEss.ComISugarcane dated 09.09.1983 

14. G.S.A. 903(E)/Ess. ComlSugarcane dated 29.11.2000 

15. G.S.A. 113(E)/Ess. ComISugarcane dated 20.02.2003 

16. G.S.A. 204(E)lEss. ComISugarcane dated 22.03.2004 

Agricultural Export Zones 

1787. SHRI M.P. VEERENDRA KUMAR: Will the 
Minister of AGRICULTURE be pleased to state : 

(a) whether the Go¥emment has any plan to set up 

crop based Agricultural Export Zones in the country 

to Increase production and export of agricultural 

commodiHes; 

(b) if 80, the details thereof; and 

(c) the States where these would be set up? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION (SHRI KANTILAL BHURIA) : (a) to (c) The 

Government of India has sanctioned 60 Agri Export Zones 

(AEZs) in 20 States of the country. A list of such Agri Export 

Zones is enclosed as statement. The Government, on the 

basis of a review of the existing AEZs, has decided not 

to consider setting up new AEZs unless there are strong 

compelling reasons. 

St.tement 

S.No. State 

2 

1. West Bengal 

2. Kamataka 

List of Sanctioned 60 Agri Export Zones 

AEZ Project 

3 

1. Pineapple 

2. Lychee 

3. Potatoes 

4. Mango 

5. Vegetables 

6. Darjeeling Tea 

7. Gherkins 

Districts/Area 

4 

Darjeeling, JaJpaiguri, Uttar Dinajpur, Cooch Behar, 

Howrah 

Murshldabad, Maida, 24 Pargana(N) and 24 

Pargana(S) 

Hooghly Burdhman, Midnapore (W), Uday Narayanpur, 

Howrah 

Maldah and Murshidabad 

Nadia, Murshidabad and North 24 Parganas 

Darjeeling 

Tumkur, Bangalore Urban, Bangalol'8 Rural, Hassan, Kolar, 

Chltradurga, Dharwad and Bagalkot 
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Uttranchal 

Punjab 

Uttar Pradesh 

8. Rose Onion 

9. Rowers 

10. Vanilla 

11. Lychees 

12. Flowers 

13. Basmati Rice 

14. Medicinal and 

Aromatic Plants 

15. Vegetables (Cabbage 

Broccoli, Okra, Peas, 

Carrot, Baby Com, 

Green ChHiIeB, Green 

Beana, Tomato 

16. Potatoes 

17. BasmatJ Rice 

18. Potatoes 

19. Mangoel and 

Vegetablea 

20. Mangoea 

21. Baamatl Rice 

4 

Banglore Urban, Banglore Rural, Kolar 

BangIore Urban, BangIore Rural, Kolar, Tumkur, Kodagu 

and Belgaum 

Dtatricts of Dakahln Kannada, Uttara Kannada, Udupl, 

Shimoga, Kodagu, Chickamagalur 

Udham singh Nagar, Dehradun and Nainltaf, 

Dehradun, Pantnagar, Udhamaingh Nagar, Nainltal and 

Uttarkaahi 

Udhan Singh Nagar, Nalnital, Dehradun and Harldwar 

Uttarkashi, Chamoli, Pithoragarh, Dehradun, Nainital, 

Harldwar and Udhamaingh Nagar 

Fatehgarh Sahib, Patlela, Sangrur, Ludhlana and Roper 

Singhpura, Zirakpur Dislt. Patlala and Satellite Centres at 

Rampura Phul, Muktsar, Ludhiana, Julundur 

Gurdaspur, Amritsar, Kapurthala, Jalandhar, HOIhlarpur 
and Nawanahahar 

Agra, Hathras, Farrukhabad, Kannoj, Meerut, Baghpat and 

Aligarh, Janpad Badaiyun, Rampur, Ghazlabad and 

Rrozabad 

Lucknow, Unnao, Hardoi, Sitapur and Barabanki 

Saharanpur, Muzaffamagar, 8ijnaur, Meerut, Baghpat and 

Bulandahar, Jyotlfulenagar 

." Baral~ Shahjahanpur, Pilibhit, Rampur, Badaun, Bijnor, 

Moradabad, JB Phulenagar, Sharanpur, Mujjafarnagar, 

"Meerut, Bulandahahar, Ghaziabad and Baghpat 
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6. tMhara.htra 

7. Andtn PradMh 
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22. Grape and G,..,.me 

23. Mangoe. 

24. Keear Mango 

25. Flowe ... 

26. Onion 

27. Pomegranate 

28. Banana 

29. Orang •• 

4 

Nul'" Sangll, ShoIapur, Satara, Ahamednagar 

Ratnaglri, Sindhudurg, Ralgarh and Thane 

Aurangabad, Seed, Jalna, Ahmednagar and Latur 

Pune, NaIl'" Kolhapur and SengI; 

NaIIk, Ahmednagar, Pune, Satara, Jalgaon, SoIapur 

Diatricta of SoIapur, Sangli, Ahmednagar, Pune, Nasik, 

08manabad and Latur 

JaIgaon, Dhule, Nandurbar, Buldhana, Parbhanl, HIndoII, 

Nanded and Wardha 

Napr and Amraotl 

30. Mango Pulp and Fresh Chltoor 

Vegetablea 

31. Mango and Grapel 

32. Mangoes 

33. Ghelkin. 

34. Chilli 

Rangareddy, Medak, Mehboobnagar 

Kriahna 

District. of Mahboobnaga~, Rangareddy, Mldak, 

Karimnagar, Warangal, Anathapur and Nalgonda 

Guntur 

8. Jammu and Kuhmlr 35. Appl .. s~, ~~ AnM~, ~~ra. Ka~~ and 

Pulwana 

9. Tripura 

10. Madhya PradeIh 

38. Walnut 

37. Pineapple 

38. Potatoes, OnIon and 

GarlIc 

39. Seed SpIce. 

BaIWnUla, Anatnag. PuIMma. ~, Kupwara. Srlnagar. 
Doda Poonch, Udhampur, fWIourI and Kathua 

Kumarghat, Manu, Melaghar, MatabarI and Kakr8ban 

BIocka 

Matwa, UjaIn, Indore, Dewu, Char, Shejapur. Ratlam. 

Neemuch, Mandlaur and Kh~ 

Guna. Mandaaur, UjjaIn.· R9rh, Ratlam Shajapur and 

Neemuch 
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11. Tamil Nadu 

12. Bihar 

13. Gujarat 

14. Sikkim 

15. Himachal Pradesh 

16. Orissa 

17. Jharkhand 

40. Wheat (including 

Sharbati wheat for 

Bhopal Zone 

41. Lentil and Grams 

42. Oranges 

43. Cut Rowers 

44. Flowers 

45. Mangoes 

46. Cashewnut 

47. Lychee, Vegetables and 

Honey 

48. Mangoes and Vegetable~ 

49. Value Added Onion 

50. Sesame Seeds 

51. Flowers (Orchids) and 

Cherry Pepper 

52. Ginger 

53. Apples 

54. Ginger and Turmeric 

55. Vegetables 

4 

Ullaln Zone (Neemuch, Ratlam, Mandsaur and 

Ujjain), Indore Zone (Indore. Dhar. Shajapur and 

Dewas) and Bhopal Zone (Sehore. Vidisha, Raisen, 

Hoshangabad, Harda, Narsinghpur and Bhopal 

Shivpuri, Guna, Vidisha, Raisen, Narsinghpura. 

Chhindwara 

Chindwara, Hoshangabad, Betul 

Dharampuri 

Nilgiri 

Districts of Madurai, Theni, Dinndigul. Virudhunagar 

and Tirunelvell 

CUddalore, Thanjvur, Pudukottai and Sivaganga 

Muzaffarpur, Samastipur, Hajipur, Vaishali, East and 

West Champaran, Bhagalpur, Begu Sarai. Khagaria, 

Sitamarhi, Saran and Gopalganj 

Ahmedabad, Khaida, Anand. Vadodara Surat Navsari, 

Valsad, Bharuch, Narmada 

Districts of Bhavnagar, Surendernagar, Amreli. Rajkot, 

Junagadh and Jamnagar Districts 

Amerili, Bhavnagar, Surendranagar, Rajkot, 

Jamnagar 

East Sikkim 

North, East, South and West Sikkim 

Shimla, Sirmaur, Kullu, Mandi, Chamba and 

Kinnaur 

Kandhamal 

Ranchi, Hazaribagh and Lohardaga 
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2 

18. Kerala 

19. AIaam 

3 

56. Horticulture Products 

57. Medicinal Plant 

58. Fresh and Proceued 

Ginger 

20. Rajuthan 59. Corriander 

60. Cumin 

Scheme. for Development 

of Fore.1I 

1788. SHRI ASADUDDIN OWAISI : Will the Minl,ter 

of ENVIRONMENT AND FORESTS be pleased to 

stete : 

(a) whether It is a fact that Union Govemment is 

Implementing various schemes for the protection, 

coneervatlon and development of forests In the 

country; 

(b) If 10. the total grants so far provided by the 

Union Govemment to Stete, for maintenance of forests In 

2005-08 and 2008-07, State-wise; 

(e) whether 12th Finance Commllsion has 

~ an additional grant of RI.1ooo crores for 

a period of five years for the maintenance of forests; 

and 

Cd) if 10. the details thereof and lteps taken or 

baing taken by' the Govemment to _ure that grantI 

provided ... utilized judiciously? 

THE MINISTER OF _STATE-~ THE MINISTRY OF 

ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 

4 

ThrilSur. Emakulam. KoHayam. Alpuzha. PathanamthiHa, 

Kallam. Thiruvanthapuram, Idukki and Pallakad 

Wayanad. Mallapuram. Palakkad. Thrissur. 

Emakulam, ldukkl Kollam. Pathanamitth. 

Thlruvananthapuram 

Kamrup, NalbaR. Barpeta. Darrang. Nagaon. Morigeon. 

KartH Angkmg and North Cacher 

KOla. Bundl, Baran. Jhalawar and ChiHoor 

Nagaur. Barrner. Jalore. Pali and Jodhpur 

MEENA) : Ca) Yes. Sir. The Ministry is implementing various 

Cantr.My Sponsored Schemes for protection. conservation 

and development of forest. In the country. These schemes 

are Integrated Forest Protection Scheme (IFPS). 

Development of National Parks and Sanctuaries. National 

Afforeatetion Programme (NAP) and Management of 

gregarioua flowering of bamboo In North Eastem 

States. 

Cb) Detells of central auiatance provided to the 

States and Union Territori .. for protection of forests during 

the financial year 2005-06 and during 2006-01 are placed 

at statement-I enclosed. 

Cc) Yes. Sir. Xllth Finance Commiuion has 

recommended an addillonal grant of Rs. 1000 CIOr88 for 

maintenance of forests for a period of five years (2005-

06 to 2009-10). 

(d) Details of additional grant-in-aid to States 

provided for maintenance of foreats by Xllth Finance 

CommlMlon are placed at Statement-II enclosed. The 

guideIineI for release and ulllizltion of grants-in-aid 

provide for • monitoring mechanism to ensure proper 

uhli1ation of the grants-in-aid. 
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""""nt·n 
Grants-in-aid for Maintenance of Forests 

(Xllth Finance Commission) 

(Rs. in Crores I 

State Forest 2005-06 2006-07 2007-08 2008·09 2009·10 2005·10 
Area 

(Sq.Km.) 

1 2 3 4 5 6 7 8 

Andhra Pradesh 44637 13.00 13.00 13.00 13.00 13.00 "" 00 

Arunachal Pradesh 68045 20.00 20.00 20.00· 20.00 20.00 100.00 

Assam 27714 8.00 8.00 8.00 8.00 8.00 40.00 

Bihar 5720 1.00 1.00 1.00 1.00 1.0r 5.00 

Chhattisgarh 56448 17.00 17.00 17.00 17.00 17.00 85.00 

Goa 2095 0.60 0.80 0.80 0.80 0.60 3.00 

Gujarat 15152 4.00 4.00 4.00 4.00 4.00 20.00 

Haryana 1754 0.40 0.40 0.40 0.40 0.40 2.00 

Himachal Pradesh 14360 4.00 4.00 .4.00 4.00 4.00 20.00 
.\ 

Jamml.t and. Kashmir 21237 6.00 6.00 6.00 6.00 6.00 30.00 

Jharkhand 22637 6.00 6.00 6.00 6.00 8.00 30.00 

Karnataka 36991 11.00 11.00 11.00 11.00 ".00 55.00 

Kerala 15560 5.00 5.00 5.00 5.00 5.00 25.00 

Madhya Pradesh n285 23.00 23.00 23.00 23.00 23.00 116.00 

MeQ,arashlra 47482 14.00 14.00 14.00 14.00 14.00 70.00 

.~anlpur 16928 6.00 6.00 6.00 6.00 6.00 30.00 

M~halaya 15684 8.00 6.00 6.00 600 6.00 30.00 

Mlzoram 17494 !5.00 5.00 5.00 5.00 5.00 25.00 
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2 3 4 5 6 '7 8 

Nagaland 13345 5.00 5.00 5.00 5.00 5.00 25.00 

Orissa 48838 15.00 15.00 15.00 15:00 15.00 75.00 

Punjab 2432 0.40 1,40 0.40 0.40 0.40 2.00 

Rajasthan 16367 5.00 5.00 5.00 5.00 5.00 25.00 

Sikkim 3193 1.60 1..60 1.80 1.80' 1.60 8.00 

Tamil Nadu 21482 6.00 6.00 6.00 6.00 6.00 30.00 

Tripura 7065 3.00 3.00 3.00 3.00 3.00 16.00 

Uttar Pradesh 13746 4.00 4.00 4.00 4.00 4.00 20.00 

Uttranchal 23938 7.00 7.00 7.00 7.00 7.00 35.00 

West Bengal 10693 3.00 3.00 3.00 3.00 3.00 15.00 

Total States 668200 200.00 200.00 200.00 200.00 200.00 1000.00 

Shortage of Pi.ltlc Raw Materlall 

1789. SHRI S.K. KHARVENTHAN : Will the Minister of 

CHEMICALS AND FERTILIZERS be pleased to ltate : 

(g) if 50, the details and IocatloM thentof; and 

(h) if not, the reasone therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
(a) whether there Is ahl)rtage of raw materi'" for ' CHEMICAlS AND FERTILISeRS ANO MINISTER OF 

plastic goods; 

(b) if so, whether the prices of raw materials has 
been increased to manifold for the past few monthe; 

(c) if so, the details thereof; 

(d) whether the Govemment proposes to reduce lis 
prices and to impose a ban on export of pIutIc raw 
materials; 

(8) if so, the details thereof and the time by 'wtrich 
a final decision i8 likely to be taken In this regard; 

(f) whether there Is proposal to open pIuttc raw 
material industries In various parts of the country; 

STATE OF PARLIAMENTARY AFFAIRS (SHRI B.K. 
HANDIQUE) : (a) to (e> PIutIc raw materiaII are 

manufac=tunMi by the domeetIc indultry and allo can be 
imported under open general Ucenee. Howe\.<er, All Indian 
PIutIc Manufactu,..,. Association (AIPMA), All India PIaatIc 
InduItrIee AaeOciations have given repreeentations on 
Inordinate and frequent price rile in CommodIty PIaIticI 
and requested for reattIc:tIng the export of polymers, CUllom 

duty reduction from the cunent level of 5% to 0% removal 
of InIf.dumpIng duty on PVC reaIn and reductIQn of excile 
duty from 1 e% to I'M., While the ChemicaII and 
PetrochemicaII ManufIlcIu,.,.' AIIOCIetIon haw men-
tioned· that the volatility In prtceI II a global phenomenon 
and not only epecIIIc to India. The PetICX:hemrc.- Indultry 

II deregulated and delicellIId, Govemment hal not 
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PftlPOHd to put any ben on exportofplutlc raw materials 

as on date. The prices of raw malarial. for pIuttc are 
market driven and prices are not controlled by Govern-

" ' 

menl. 

(f) to (h) The Government has approved the setting up 

of the Assam Gas Cracker Project, at Lepet Kata in Assam 

which wiN produce polymers. 

Improvement In Consumer Protection Council 

1790. SHRI G. KARUNAKARA REDDY : 

SHRI KAILASH MEGHWAL : ' 

Will the Minister of CONSUMER AFFAIRS, FOOD AND 

PUBLIC DISTRIBUTION be pleased to state : 

(a) whether steps have been taken to strengthen 

and enhance the effectiveness of working of Central 

Consu""'r Protection Council for bener consumer protec-

tion; 

(b) If so, the status of the various working groups 
constituted In this regard alongwith the recommendations 

made by these working groups; 

(c) the status of Implementation of the said 

recommendations; 

(d) whether a New National Consumer Policy Is 

proposed to be framed; and 

(e) If so, the time by which" Is likely to be framed? 

THE MINISTER OF AGRICULTURE AND MINtSTER 

OF CONSUMER AFFAIRS, FOOD AND PUBUC DISTRI-

BUTION (SHRI SHARAD PAWAR) : (a' Yes, Sir. The Central 

Consumer Protection ,Council (CCPC) has been ~ruc­
tured and the number of Its members has been reduced 

from one hundnJd fifty to thIIty five 80 .. to facilitate 
frequent IMIItngs .. 'also' for more mMnIngful and 
focgeed dIIcuI8iona. 

(b) No.uch working group was constituted to 

ItNngIhen 'and enhanoe the ~ of' wotking of 

CCPC. 

(c) In view of (b) above, does not anse. 

(d) A draft National Consumer Policy prepared by 

the Department of Consumer Affairs is being finalized in 

consultation with other MinistriesIDepartments. 

(e) The time frame cannot be indicated at this 

stage. 

[Translation] .. 
Vllcent Poets In Labour Courtl 

1791. SHRI RAMDAS ATHAWALE : Will the Minister 

of LABOUR AND 'EMPLOYMENT be pleased to state : 

(a) whether several posts of the Presiding Officers 

are lying vacant in the labour Courts at present particularly 

in the tribal areas of the country; 

(b) If so, the details thereof alongwith the Sched-

uled CastealScheduled Tribe. ~ts out of these posts as 

on date Stat.wise; and 

(c) the steps taken or proposed to be taken by the 
Govemment In this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 

LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES) : (.) to (c) In respect of Industrial disputes 

arleing in the Central Sphere, Central Government 18 the 
Approprl8te Government for. setting up the Central 

Government Industrial Tribunal • cum • Labour Courts 
(CGIT'8, u per the Industrial DI8put8I Act, 1947. Out of 

the 22 COIT'I, the poets of the PreaidIng OffIcers in the 

following Central Government IncIuItrIar Trfbunal - cum -
Labour Courts (CGlrs) are lying vacant from the dates 

indicated against each: 

CGIT'. From 

1 2 

(I) COO-I, Ohanbad 01.09.2006 

(Ii) CGIT-II, DhanbIId 28.10.2006 



287 Written Answers DECEMBER 4, 2006 288 

2 

(iii) CGIT, Ahmedabad 01.07.2006 

(iv) CGIT, Jalpur 04.07.2006 

Presiding OffIcers in the CGIT's are appointed as per 
the provisions of Section 7, 7-A, 7-B and 7-C of the 
Industrial Disputes Act, 1947. Government hu already 
initiated action to fill up the vacant posts of Presiding 
Officers as per the prOvisions under the Industrial Disputes 
Act. 1947. 

1792. SHRI SUGRIB SINGH : Will the Minister of 
STEEL be pleued to ltate : 

(a) the number of sponge iron plants as on date 
in the country, State-wise and location-wise; 

(b) the details of installation capacity and actual 
production of sponge iron during each of the last three 
years in theae plants; and 

(c) the quantity of sponge iron exported by each 
of these plants during the laid period? 

THE MINISTER OF STATE IN THE MINISTRY OF 
STEEL (DR. AKHILESH DAS) : (a) AI per the available 
infonnatton, the total number of sponge iron units as on 
date i. 241. State-wi8e delalls of these units are given in 
the statement enclosed. 

(b) Details of inltalted capacity and actual produc-
tion of sponge iron during each of the lut three years in 
these plants are as under:-

(In '000 tonnes) 

Item 2003-04 2004-05 2005-06 

IMtalled capacity 9985 12971 18951 

Actual production 8085 10298 12M9 

(Source: Joint Plant CommIttee) 

(e) DetaIls of export of sponge iron during the Mid 
period are a. under:-

(In '000 toMes) 

Year Export 

2003-04 8.905 

2004-05 29.800 

2005·06 41.454 

(Source: Joint Plant Committee, 

State No. of Units 

Andhra Pradesh 16 

ChhaUlsgarh 51 

Goa 4 

Gujarat ,,1 

Jharkhand 33 

Karnataka 21 

Maharashtra 7 

OriIN J3 

Tamllnadu 4 

WMt Bengal 31 

Total 241 

Ove, Exploitation of Ground Wate, 

1793.SHRI RAVI PRAKASH VERMA : 

SHRI ANANORAO VITHOBA ADS\.IL: 

SHRI AOHALRAO PATIL SHIVAJIRAO : 
SHRI SANTOSH GANGWAA : 

WII the MIniIter of WATER RESOURCES be pIeued 
to Itate : 
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(a) whether the Union Government has urged the 

State Govemmenta to enact legialation forc:hecklng over 

exploitation of ground water u reported in The Hindu 
dated September 29. 2006; 

(b) If 80. the details thereof; 

(c) the response of the State Govemdments 

thereto; and 

(d) the steps taken by the Union Govemment to 

regulate development and augmentation of ground water 

reeources? 

THE MINISTER OF STATE IN THE MINISTRY OF 

WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 

YADAV) : (a) and (b) Yes. Sir. To facilitate enactment of 

suitable ground water legislation by the States. Ministry of 
Water Resources has circulated to the St.te and Union 

Territories. a draft Model Bill to regulate and. control the 

development and managemen~ of groundwater. The Bill 

wu initially circulated in 1970 which has been re-
. , 
~ulated in 1992. 1996 and 2005 for adoption. 

The Union Minister of Water REsources in his letter 

dated 11.9.2006 addressed. to thp Chief Ministers of States 

and Administrators of Union '~rlltones, while expressing 

concern at the indiscriminate withdrawal of ground water 

in various partl of the country. has appealed to the State 

Governments to enact ground water legialation for 

checking over-exploitallon of ground water. 

(c) So far ground water legislation has been 

enacted by the States of Andhra Pradesh. Goa. Himachal 

Pradehs, KeraJa. Lakshadweep. Pondlcherry. TamH Nedu 

and West Bengal. The response of the StateIUT Govern-

ments is given in the statement enclosed. 

Cd) The steps taken by the Union Government to 
regulate the development of ground water and Its 

augmentation are as foltows:-

Central Ground Water Authority (CGWA) consti-

tuted under Environment (Protection) Act of 

1986 18 regulating withdrawal of ground water 

by . new industries/projects in Over-exploited. 

Critical and Semi-critical areas. 

CGWA has notified 20 severely Over-exploited 

areas in the country for regulation of ground 

water development and management. In these 

notified areas. installation of new ground water 

ab8traction structures is not permitted without 

prior specific approval of the AuthOrity. 

CGWA has also notified 51 Over-exploited 

areas for registration of ground water abstrac-

tion structures in various States which showed 

a very steep decline in ground water levels and 

required actiion for regulation. 

CGWA has issued directions to an the Chief 

Secretaries of States having Over Exploited 

blocks to take all necessary measures to 

promote Rain Water Harvesting for Artlficiai 

Recharge to Ground Water . 

Based on various studies carried out to 

demarcate the areas where decline of ground 

water level is on continuous basi. and identify 

areas feasible for recharge. a concept report 

titled 'Master Plan for Artificial Recharge to 

Ground Wate( has been prepared which has 

identified a total of 4.5 lakh aq.km. area in the 

country needing artificial recharge of ground 

water. It has been estimated that annually about 

36 bern of surplue monsoon run oft can be 

recharged to agument ground water. The 
document has been cireufated to all the States! 

UTs. 

The Board hu circulated M8nuaIIGuide on. 

AftificiaI Recharge to Ground Water to the 

Stateel Union Territories 10 enable them to 
fonnulale aNte tpeCific artificial recharge 

IChemes to check the declining . trend of ground 

water levell. 
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Central Ground Water Board provides technical 

guidance on rain water harvesting for Artificial 

Recharge of Ground Water to various agencies 

including State Govemment agencies, educa-

tional Institutions, Resident Welfare Associa-
tions, Group Housing Societies, private entre-

preneurs and individuals. 

To create awareness among the public on rain 

water harveiting for Artificial Recharge to 

Ground Water mass awareness programmes 

are regularly organized by the Central ground 

Water Authority. Further, to generate resouree 

p8F80n8 as a measure of capacity building, 

training programmes are conducted In various 

parts of the country. 

Central Ground Water Board haa Implemented 

165 demonstrative recharge projects In various 

States under the central sector scheme on 
'Study of recharge to ground wate" during the 
IX Plan. 

. Ministry of Water Resoure88 has requested 

other Central Mlnlstrlel! Departments of Rail-

ways, Defence, Posts, Telecommunications, 

Central Public Wortcs Department and National 

Highways Authority of India to provide roof top 

rain water harvesting structures in the buildings 

under their control. 

s,.,.",.", 
Response of StatelUT Govemments on Enactment of 

L .. tIon on the Unes of Model Bill Circulated by 
the Union Ministry of Wate, Resources 

StMaIlUTI where Leglilation Enacted 
and Being Implemented 

S.~8 

No. 

2 

Status of Implementation of 
Enactment of Legislation 

3 

1. Andhra Pradesh Andhra Pradesh Water, Land 

The Central Ground Water Authority has an~ Trees Act, 2002 covering 

directed the Chief Secretarlel of the concemed whole State has been enacted 

States to take all measures to adopt artificial with effect with 19.04.2002 
recharge to ground waterl promote rain water 

harvesting In all the Over-exploited ams failing 

under their jurisdiction and enauNt Inclusion of 
roof top rain water harvesting In the building 

bye-Iawa. 

Govemment haa constituted Artlfielal Recharge 
of Ground Water AdvIsory Council under the 
Union Miniater of Water Resources with the 
objective of popularizing the concept of ArtIficIal 
Recharge among all stakeholders. It has 

,.....mattona from varloul Mlniltriel c0n-

cerned with rain water harYeIIIng like M~ry 

of RUral Development, UIbM Development, 

AgrtouIIufe, EnvIronment Met ForMts, StatesI 
UTa, hnciaI InatItutIons, IncMtrieeI PublIc 
Undertakings Met NGOI,· 

2. Goa 

3. Tamil Nadu 

The ·Goa Ground Water 

Regulation Act, 2002· has already 

been enacted by the State 

Legislature on 25.01.2002 and 

come into force on 17.03.2003. 

The State Government of Tamil 

Nadu has paased an Act "Tamil 

Nadu Ground Water (Develop-

ment and Management) Act, 
2003· on 04.03.2003 which 

Includes provision for'setting up 
Tamil Nadu Ground Water 

Authority to regulate and control 

water development in the State 

of Tamil Nadu, Framing of rules 
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1 2 

<t. Laklhadweep 

5. Kerala 

6. PondIcherry 

7. West Bengal 

3 

and constitution of State Ground 

Ground Water Authority Is under 

coneIderation of State Government 

Lakshadweep Ground Water 

(Development and Control) 

Regulation, 2001 has been 

enacted with effect from 

01.11.2001. 

The "Kerala Ground Water 

(Control and Regulation) Act, 

1997" has since been pal88d by 
the State Legislative Aeaembly. 

Pondicherry Ground Water 

(Control and Regulation) Act, 

2002 to regulate and control the 

development of ground water 

has been notJfIed in the Gazette 

of Pondicherry vide No.6 dated 

04:03.2003. 

"West Bengal Ground Water 

Reaources (Management, Control 

and Regulation) Act 2005" came 

Into effect on 15th September, 

2005. 

8. HImachal Pradesh The State Govemment he 

enacted ·Hlmachal Pradesh 

Ground Water (Regulation and 

Control d Development and 

Management) Act, 2005" (Act 

No.31 of 2005) in the State of 

HIrMcheI PradeIh which has 

.-a" been notified on 28.10.2005. 

The Ru1e8 under this Act are 
being firialJzed. 

1 2 

StalellllT. whe,. Bill. P •• Hd 
But not Eneaeted 

3 

1. Maharaahtra Maharashtra Ground Water 

(Regulation for Drinking Water 

Source) Act, 1993 was enacted 

on 16.8.1993 for the limited 
purposes of regulating the 

exploitation 01 ground water lor 

the protection of public drinking 

water sources in the StaUt and 

the situation of ground water in 

the State is good. Maharashtra 

Ground Water Regulation Act 

has also been drafted and being 

laid on the Table of the House. 

2. Gu)arat Gujarat Ground Water Authority 

(CGWA) he been formed vide 

Govemment of Gujarat. notifi· 

cation No. GWRl109516111·1~·1 

dated 19.09.2001 for control and 

regulation of ground water 

resources. Model Bill to regulate 
and control the development of 
ground water is under 

preparation. 

a._IllITe which have Initiated Action 
.tor Preparing Leglel.tlonl 

1. Aeaam 

2. Bihar 

"The Assam Ground Water Bill· 

hal been prepared the 

Government"of Assam to regulate 

and control the development of 
ground water, which has been , 

refe~ to Law Department for 

vetting. Necessary action Is being 
taken for flnalisatlon. 

Ground Water (Control and 
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2 

3. Haryana 

4. Jammu and 

Kashmir 

5. Karnataka 

6. Mizoram 

7. Oriaa 

3 

Regulation) Bill, 2003 hal been 

prepared and referred to Law 

Department for clearance. 

Draft Bill II under preparation by 

the State Government. The 

repre.entatlve of the State 

Govemment In the meeting held 

on 28.01.2005 with AS (WR) 
Informed that the new 

Govemment will be able to bring 
out the Bill after they take over 

the charge. 

The grund water bill il under 

consideration of the State 

Government. However, CGWB 

was requested to luggest the 

State Govemment whether IUCh 

a legislation is required or not in 

view of low development of 

ground water In the State. 

The Kemataka Ground Water 

(Regulation and Control) Bill. 
2002 has been finalized and 

efforts are being made to get It 

passed from the State legislature. 

Preparation of draft Bill tOr 

regulation ground water with 
reference to Model Bill for the 
State Is under process In PHED. 

Draft Bill namely, "Ori188 Ground 

Water (Regulation and Control of 
Development· and Management) 

BIll, 2006" has been ;eferred 

Mlnlltry of Home Affalrl, 

Government of India for 

Administrative approval. 

2 

8. Raj •• than 

9. Uttar Pradesh 

3 

The State Government of 

Rajasthan has presented "The 

Rajasthan Regulation Control of 

the Development and 

Management of. Ground Water 

Bill, 2006" in the Rajasthan 

Vidhan Sabha on 07.04.2006 
which Is presently under 

consideration of the House. 

Draft Bill on Ground Water 

Regulation on the lines of Model 

Bill circulated by this Ministry has 

been prepared and sent to the 

State Water Board for Its approval. 

After the approval of the State 

Water Board, further action to 

enact the legislation will be 
taken. 

10. Daman and Diu The UT Administration has 

Informed that they have already 

started necessary procedure to 

regulate the over exploitation of 

ground water by enacting the 

Model Bill. As soon as the Model 

Bill is finalized, would be intimated 
to MOWR. 

11. NCT Delhi 

12. Jharkhand 

The State Govemment proposes 

to amend the Delhi Water Board 
Act to accommodate concems 

expressed In the Model Bill, draft 

of which has since been prepared 
and at consultation stage. 

Enactment of ieOislation for 

regulating the extraction and use 
of ground water on the lines of 

the Model Bill Circulated by 

this Ministry, is under active 
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2 

13. Meghalaya 

3 

consideration of the State 

Government. Model Draft BiR for 

the legislation has already been 
formulated and is likely to be 

finalized shorty. 

The State Government ha. 

informed that action for enactment 

of the legislation for regulating 
the extraction and use of ground 

water win be submitted as soon 
as the reports are received from 

the concerned Departments. 

14. Dadra and Nagar Administration of Dadra and 

Haveli Nagar Havell vide letter dated 

16.11.2004 ha. Intimated that a 

draft Bill has been prepared and 

submitted for consideration and 

appraisal of concerned 

authorities which it expected to 

be approved in near future. 

15. Madhya Pradesh ·Madhya Prade.h PeVial 
Parlrakshan Adhlnlyam, 1988· 
for protection of drinking water 

souroe. exists. However, Model 
Bill on the Iinel of MOWR has 
been drafted and circulated to 

different Departments of the State 
for comments and the matter wlU 
be further considered after 

obtaining their comments. 

16. Uttaranchal The Uttaranchal BiU to Regulate 
and Control the Development 

and Management of Ground 

Water has been prepared on the 
lines of Model Bin circulated by 
MOWR with the help of Regional 
~ of CGWB. Nectlsary action 

2 

17. Andaman and 
Nlcobar 

18. Chhattllgarh 

3 

for appt'OVal by the State Cabinet 
is being taken before the same 
is introduced In the Assembly. 
The State Govemment informed 
that, Uttaranchal being a small 

State, In place of establishing a . 
Ground Water Board. a Ground 
Water CeH would be eatabllahed 
for regulation of the Bill. 

The Andaman and Nlcobar 
Adminiltration II examining and 
Initiating the action for enactment 
of Legislation. 

The State Government have 

drafted the Ground Water BI" 
. which will be placed on the floor 
of the House attar the same is 
vetted by the Law Department. 
Further. the State Government 
informed that at present only 
20% of the available ground 
water is being utilized in the 
Sta.. and position II considered 
within control. However. action in 
respect of legislation i. in 
progrea. 

-....ruT. which .... It not Nacnury 
to Enact LAg .... tlon 

1. Nagaland 

2. SlkkIm 

In view of very low development 
of ground water. State 
Government feels that the ground 
water regulation and 
management law may be deferred 
at present. 

In view of very low development 

of ground water. State 
Oovemment feels It not neceesary 

to enact any law at prnent. 
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2 

3. Tripur. 

4. Punjab 

5. Chandigarh 

6. Manipur 

3 

In view of very low development 

of ground water, State 

Government feels it not necessary 

to enact any law at present. 

The Punjab Ground Water 

(Control and R$9ulation) Act, 
1998 was prepared on the ba8i8 
of Model Bill and was submitted 

to the Punjab State Water 

Resource Committee (SWRC). 

However, the Committee 

observed that the draft is too 

harsh on users. SWRC, in ita 

meeting on 11.01.2005, decided 

after'considering the report of the 

expert group to first control the 

demand, to make some corrective 
measues for optimum use of 

ground water and its 

augmentation. They also opined 

that Punjab being a irrigation 

State and dependence upon 

ground water, adoption of Model 

BiD Ie not in the larger interest of 

the'farmers and suggested that a 

system of incentives Is better. 

In . UT of Chandigarh, Bye-law 

requiring permission of 

Chandigarh Administration for 

withdrawal of ground water In 

Capital Project Areas exists. 

OpIned, no action Is required. 

There Is no over-exploltation of 
~r:ld water re8OUl'CH In the 
State. Aa such, at preeentn there 
., no need for such legation In 

the State. 

2 

7. ANnachal 

Pradesh 

3 

In view of very low development 

of ground water, the State has 
not enacted any legislation for 

regulation of ground water. 

Micro Propagation of Sugarcane 

1794. SHRt M. SHIVANNA : 

SHRI G.M. SIDDESWARA : 

Will the Minist.r of CONSUMER AFFAIRS, FOOD AND . ' 

PUBLIC DISTRIBUTION be pleued to state : 

(a) whether the Govemment of Kamatalea had 

submitted a proposal for consideration of the Union 

Government for establishment of large Scale Micro 

Propagation.of Sugarcane at the Kamatalea Sugar Instttute; 

(b) if 80, the details of the proposal and the 
estimated coat of the project; 

(c) whether the Union Govemment has consider 

the request of ttl. Govemment of Kamatalea; and 

(d) if so, 1M time by whlctl the Government II likely 

to accord Its approval for thll proposal? 

THE ,MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MtNISTER OF STATE IN THE 

MINtSTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION (OR. AKHILESH PRASAD SINGH) : (a) to 

(d) Vel, Sir. The KamatakaSugar InItIMe, submitted a 
propoeal for 'Establishment of largem. Scale Micro 
Propagation of SugarcMe' for sanction of grant-in-aid from 
Sugar Development. Fund (SDF) In August. 2006, with 
eatImIded COlt of Rs.501.80 1akhI. The proposal was 
placed before the Standing Reledrch Adviaorym Convnit-, 
tee tn III meeting held on 28.11.2008 and the ConwnIttM, 
after detailed consideration, obHMtd that the actIvItiea 
proposed In the echema do not fall within the purview of 
...... rch activities, as such, the project can not be 

reCOmmended for sanction· of Qraln-In-aid from SDF. 
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Auame8e HeM Bulletin 

1795. SHRI ANWAR HUSSAIN: Will the Minister of 
INFORMATION AND BROADCASTING be pleued to 
atate : 

(a) whether there is any proposal to start an 
Assameae News Bulletin from Ooordarshan Kendra (DDK), 
Guwahati; 

(b) , If 80, the .details thereof; 

(e) whether there is any proposal to inc ...... the 
frequency of Auame8e News in DOK, Guwahatl; 

(d) if so, the det8118 thereof; and 

(e) if not, the reasons therefore? 

THE MINISTER OF PA~LIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHAt PRIYA RANJAN OASMUNSI) : (a) to (d) P ...... 
Btwati have infonned thai ODK, Guwah~ Is aIrMdy 

tefeQutlng two Alaarneee News Bullettnl aI 9.00 a.m. and 
7.00 p.m.H~r, it has been ptDpOMd to atart addItioQaI 
four Asaame.. News Bulletlna for the North Eut of 10 

minutes duration each at 7.00 a.m., 11.00 a.m., 5.30 p.m. 
and 9.00 p.m. They have further informed thai they are 

considering to advance the existing A .. ameae 
News Bulletin of 10 minutel duration from 9.00 a.m. to 8.45 

a.m. 

(e) Does not arise. 

Poultry ProchII=tIon 

1796. SHRI BRAJA KISHORE TRIPATHY : Will the 
MInister of AGRICULTURE be pIMI8d to lllate : 

(a) whether.the Poultry production has IncrHeed in 

the country during 2004-05; 

(b) if so, the detaila of the production recorded u 
compared to previous year; 

. . (c)tM number of poultry proc: ... lng. pIMI8 Nt 

up in various parts of the country during the said 
period; 

(d) the ... I_nee provided for promotion of poultry 
production to various States during the said period and 
the current financial year: and 

(e) the estimated number of ~rsons engaged In 
Poultry SectQJ in the country? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRI· 
BUTION (SHAI SHARAD PAWAR) : (a) ..... Sjr. 

(b) Following are the detaiII of pouttry production 

in 2003-04 and 2004-05: 

Item of Production 

Egga (bUllon) 

Chicken Meat (Million MetrIc 
Tonne). TheM FAa figures 
are for calender ~ 2003 
and 2004 .. 

2003·04 2004·05 

.0.4 45.2 

1.80 1.85 

(c) There is no Information of any new poultry 
proceaIng plant having being eetabIiIhed In the country 
In 2004-05. 

(d). The Department of Animal H~ndry, Dairying 
and fWMtrtea provide following financial uaIItance to 
variouI Stat .. and Union TerriIorIeI during the relevant 
period: 

Amount inRi. crore 

2004-05 

14.37 

2005·08 

23.18 

2008-07 
(TIll Nov.' 2008) 

12.88 

(e) The number of peraona ~ in poultry 
rea.t.d actIvItiIIt. directly or Indirectly. are estirn8ted al 
around three million • 
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Ban on Import of Bulk Drugs 

1797. SHRI L. RAJAGOPAL : Will the Minister 

of CHEMICALS AND FERTILISERS be pteased to 

state: 

(a) whether Pakistan has banned import of bulk 

drugs from India: and 

(b) If so, the details thereof and the reasons 

therefor? 

THE MINISTER OF STATE IN THE MINtSTRY OF 

CHEMICALS AND FERTILISERS AND MINISTER OF 

STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 

(SHRI B.K. HANDIQUE) : (a) and Cb) Based on the 

information made available by the High Commission of 

India, Islamabad in July, 2006 import of pharmaceuticals 

into Pakistan is presently pennltted on the basis of a 

Positive List of Imports from India and is restricted to only 

a few items. 

In the aftermath of the earthquake on 8th October, 

2005 the Pakistan Government had for a limited period 
allowed import of relief items including certain medicines 

through Wagah land (road) border. 

Both India and Pakistan signed and ratified the South 
Asian Free Trade Area (SAFTA) Agreement. The Notiflcation 
issued by Government of Pakistan IJn 01 July, 2006, to give 

effect to SAFTA however, limits SAFTA tariff conceulons 

subject to import policy notifted by Ministry of Commerce 

within the parameters of the Positive List for Imports from 
India. No change in this position has been made in the 
Trade Policy for 2006·2007 announced by Government of 
Pakistan on 17.7.2006. 

Conservation of MIIngrovee 

1798. SHRI G.M. SIDDESWARA : Will the Minister of 

ENVIRONMENT AND FORESTS be pleased to·.tate : 

Ca) whether the Karnataka Government has 

submitted a proposal to the Union Govemmentfor 
conservation and development of Mangroves;' 

(b) if so, the details thereof and the estimated cost 

of the project; 

(e) whether the Union Government has approved 
the proposal of the Kamataka Government; and 

(d) if not. the time by which the final decision in 

this regard is IIktfly to be taken? 

THE MINISTER OF STATE IN THE MINISTRY OF 

ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 

MEENA) : (a) and (b) The State Government of Karnataka 

has submitted proposals, seeking assistance for an 
amount shown against each site, for four mangrove sites 

eo 
namely Mangalore (Rs. 1701· lalchs), Karwar (Rs. 19/· 
lakhs), Honnavar (Rs. 20.54/· lakhs). and Coondapur 

(Rs. 80.80/· lakhs. 

(e) and (d) The Central Government has approved 

the proposals In respect of Mangatore. Karwar and 

Honnavar. All proposals are examined as per presctlbed 
gUidelines for' the scheme. and keeping in view the 
budgetary aHocation. It Is not possible to indicate the time 

frame. within which the decision on remaining proposals 
will be taken. 

Ben on Kheurl Del 

1798. SHRI HANSRAJ G. AHIR : Will the Minister of 
AGRICULTURE be pleased to state : 

(a) whether the Government has constituted a 

Committee to review the . ban on Khesari Dal; 

(b) If 80, whether the said Committee has submitted 

any reporVprovisional report to Ih8 Government: 

(c) If 80, the details thereof and recommendations 

made therein; and 

(d) . the steps takenlpropoeed to be taken by the 

Government to lift ban from t<heIart Oat? 

THE MINISTeR OF STATE lN THE MINISTRY OF 
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AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION (SHRI KANTILAL BHURIA) : (a) to (d) 

Govemment hu constituted an Expert Committee under 

the Chairmanship of Agriculture Commissioner, Government 

of lnella, to study the iesues connected with the ban on 

Khesarl Dal. The report of the Committee is yet to be 
received. Consequently, lifting of ban on Khesarl Dal is not 
under consideration of the Govemment at this stage. 

Target for Production of Fertllizera 

1800. PROF. MAHADEORAO SHIWANKAR : 

SHRIMATI PRIYA DUTT : 

Will the Minister of CHEMICALS AND FERTILISERS 

be pleased to state : 

(a) whether. the target fixed for production of 

fertiUzers has been achieved by .tli the fertilizer units in 
the country during the first Ilx months of the current year; 

(b) if not, the reasons therefor; 

(c) the details of the subsidy provided to the 

fertllizecs producing units during 2005-06 and the 
percentage Increued In the subsidy amount during 2006-
07 u compared to the· prevloua year? 

(d) whether the Govemment Is considering an 

a1temative calculation method for providing more subsidy 

on fertilizers in the country; and 

(e) if so, the detaUs thereof? 

THE MINiSTER OF STATE IN THE MINISTAY OF 
CHEMICAlS AND FERTILISERS AND MINISTER OF 
STATE IN THE MiNiSTRY OF PARLIAMENTARY AFFAIRS 

(SHRI B.K. HANDIQUE) : (a) and (b) For the fist six montha 
of the current year the target for production of fertilizers 
by all fertilizers unite wu fixed at 57.24 LMT of Nitrogen 

and 23.45 LMT of Phoephate. AI againat this, the 
production achieved WBI 55.39 LMT of Nitrogen and 21.36 
LMT of Phosphate. The shortfall in production is primarily 

attributable to heavy rains and ftoods in Gujarat leading 

to a diaruption In gee supply BI also the limited availabifity 

of phosphoric acid and temporary suspension of produc-

tion in Gujarat State Fertilize,. and Chemicals Co. ltd. 
(GSFC) - Baroda. 

(c) The lotal subsidy disbursed during 2005-06 

was Rs. 18299 crores which included Rs. 11749 crores 

sublldy on Urea and As. 8550 crores subSidy on 

decontrolled phosphatic and potassic ferlilizers. The 

budget allocation for the payment of concession/subsidy 

during 2008-07 was Rs. 17252.91 crores. In addition 10 II. 

an amount ofRs. 1500 croruhas allo been provided in 

the first .upplementary grant making the total availability 

of funds of RI. 18752.91 cro,... As per the revised 

estimate, the tOlal requirement of funda for fertilizer subsidy 

during 2008-07 18 Rs. 32952.94 crores which includes the 

carry over liability of Rs. 5913.94 crofts of the previous 

yea,.. 

(d) No, Sir. 

(e) Does not arise. 

{English] 

EnvlronnMIn .. I CI.arance 10 InfrIIltructure 
Prolectl 

1801. SHRI SURESH PRABHAKAR PAABHU : Will 

the Minister 0' ENVIRONMENT AND FORESTS be pleased 

to stale: 

(a) the mining and infrastructure projects that 

have been cleared uncler the Environment (Protection; 

Act, 1986; 

(b) whether such projects have complied Wllh all 

the conditions and implemented all the sa'eguard~ 

imposed by the Govemmenl; and 

(c) if not, the steps proposedltaken in this WgdfC . 

THE MINISTER OF STATE IN THE MINISTAY Ot 

ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 

MEENA) : (a> Ministry 0' Environment and Forests "as 
granted environmental clearance to 551 mining project!> 
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and 257 infrastructure projects, which relate to the areas 

of thermal and hydropower, highways, airports, industrial 

estates/parks, SEZ and IT Parks, during the period January, 

2004 to October, 2006. 

(b) and (c) Regular monitOring of the projects is carried 

out by the respective Regional Office of Ministry of 
Environment and Forests and a follow-up action in the form 

of continous persuasion with the project authorities is 

undertaken for ensuring an effecting compliance of the 

stipulated conditions. In cases of significant non-compli-

ance., to begin with show caul8 notices are iseued. 

Purehe .. of Flatl by SAIL 

1802. SHRI KISHANBHAI V. PATEL: Will the Minister 

of STEEL be pleased to state : 

(a) whether Steel Authority of India Limited (SAIL) 

has purchased flats in Asiad Village In New Delhi; 

(b) if 80, whether SAIL has In the recent past 

renovated these flats; 

(c) If so, the detal~ of expenditure actually Incurred 

as compared to estimated expenditure assessed by the 

contractor before completion of job; 

(d) whether there has been a - mlluse of 

Govemment money while executing renovation work by 

SAIL; 

(e) if 80, whether the Govemment hal conducted 

any Investigation to find out the officials responsible for 

such misuse of funds; 

(f) if 80, the details thereof and the outcome of 
such investigations; and 

(g) the action taken against the persona found 

responsible therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 

STEEL (DR. AKHILESH DAS) : (a) Yes, SIr, The Steel 
Authority of India Umited (SAIL) had purchaeed 7 (seven) 

flats in Aslad Village, New Delhi In 1984 and 2 (two) flats 

in 1986 at a total coat of RI. 1,27,79,300/-. 

(b) and (c) Yes, Sir. These flats were constructed 26 

years back. After 20 years, the condition of these flats 

became dilapidated due to seepage, leakages, caving in 

floors etc. Because of financial iU-health of the company, 

the required major repairs/renovation could not be taken 

up earlier. In the recent past i.e. 2004-06 four flats namely 

Flat No. A341, B248, B249 and C15 have been renovated. 

The Company incurred expenditure in making the flats 

habitable for Ita senior functionaries. After 88IeSling the 

condition of the flats, the work of renovation was awarded 

to L 1 tenderer after follOwing due procedures. 

No estimate was assessed by the contractor. Based 

on the preliminary Inspection, a Blook Estimate of around 

Rs. 12 lakhs for each flat was prepared departmentally for 

getting the administrative approval. During execution of the 
renovation work, several deviations and extra Items 

cropped up on account of the conditions of flats revealed 

during process of renovation. The expenditure Involved in 

renovation of these 4 flats was Rs. 72.52 lakhs. 

(d) There has been no evidence of misuse of 

Company. money. 

(e) Since there i8 no evidence revealed of misuse 

of Company's funds, no inquiry was required. 

(f) Not applicable. 

(g) Not applicable. 

Stock of Foodgralnl 

1803. SHRI G. KARUNAKARA REDDY : Will the 

...... of CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION be pleased to state : 

(a) the curr.ent stock of foodgrains In the country as 
on OctOber '31, 2006; 

(b) the quantum of toodgralns spoIIedIlQtten during 

the Iut ttl,.. yea,. aIongwith the value thereof: and 
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(c) the reasons for not distributing the foodgrains 

Slored in the godowns in various parts of the country 

among the poor people at subsidised rates? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS. FOOD AND PUBLIC 

DISTRIBUTION (DR. AKHILESH PRASAD SINGH) : (a) The 

stock of foodgrains (wheat and rice) as on 31.10.2006 in 

the Central Pool is as under: 

(in lakh tonnes) 

Stock in Central Pool As on 31.10.2008 

Rice 125.11 

Wheat 59.94 

Total 185.05 

(b) Accrual of damaged foodgralns with the FCI 

during the last three years is 88 under: 

Year Wheat Rice 

2003-04 0.22 0.54 

2004-06 0.12 0.85 

2005-08 0.15 0.80 

TOtal 0.49 2.19 

(in Iakh Mrs) 

Value 

(Re/crores) 

45.6 

54.8 

57.2 

157.3 

(c) The dIItrIbutIon of foodgrainl under the Public 
Dlatributlon System (PDS) II the Joint reeponslbIllty of the 

Central and the State Governments. While the Central 
Govemment is responsible for procurement, storage, 
traneportatlon and bulk aIIocaIion of foodgr8Ina, me 
reeponsibility for effectively dlatrtbuting the same to the 
consumers through the network of fair Price ShopI (FPSs) 

lies with the Stale Government. The Central GcMmmenI 

has directed all the State GcMtrnmentslUnton Territories 10 

ensure that the foodgrains (Including wheat) allocated 

under the Targeted Public Distribution System (TPDS) 

are distributed amongst the actual beneficiaries of the 

TPDS. 

The Food Corporation of India (FCI) has been carrying 

out various operations of foodgrains under the Central Pool 

on a massive acale and in diverae geographic and climatic 

conditions. For such enormous operations as the FCI, and 

in adverse conditions. getting a normal quantity of stocks 

damaged during the nonnal couree of operation cannot be 

ruled out altogether. BeIides lOme other factors. generally 

stocks get damaged when etocka are retained for a long 

period inadvertently or when the observance of the 

principle of Flrat-In-Firat-out (FIFO) cannot be ensured in 

unavoidable circumstances. 

. Fee for u .. of captive Mines 

1804. SHRI RAVI PRAKASH VERMA: 

SHRI ANANDRAO VlTHOBA ADSUL : 

SHRI ADHAlRAO PATIL SHIVAJIRAO : 

Will the Minister of STEEL be pleased to state : 

(a) whether the Union Govemment proposes to 

levy certain fee for use of Iron ore from captive mines In 

the country; 

(b) if so, the delell8 of the plan prepared therefor; 

and 

(c) the benefits likely to accrue to the Govemment 

therefrom? 

THE MINISTER OF STATE IN THE MINISTRY OF 

STEEL (DR. AKHILESH DAB) : (a) to (c) Infotmatton 

Is being collected and will be laid on the table of Lok • 
Sabha. 

1805. SHAI M. SHIVANNA : WIU the Minister of 
ENVIRONMENT AND FORESTS be pIeaHd to state : 
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(a) whether the Govemment of Kamataka has 

submitted a proposal for the conservation and develop-

ment of Mogekere Lake In Bangalore; and 

(b) if so, the time which this proposal is likely to 

be cleared? 

THE MINISTER OF STATE IN THE MINISTRY OF 

ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 

MEENA) : (a) Yes Sir. 

(b) Under the National Lake Conservation Plan, 

proposals for new lakes are considered on the bUIa of 
their prioritlsatlon, pollution status and availability of funds 

under the Plan. The prioritisation list conveyed to the 
Ministry by Lake Development Authority, a body set up by 

the Govemment of Kamataka, does not Include Mogekere 

Lake 

New. CorrespondentIReport.r at DDK, 
Guwahatl 

1806. SHRI ANWAR HUSSAIN : Will the Minister 

of INFORMATION AND BROADCASTING be pleased to 

state : 

(a> whether there i. no permanent News Corre-
spondenVReporter posted at Doordarshan Kendra (DDI<), 

Guwahati; 

(b) If so, whether the Govemment propoae8 to 

appoint permanent news correspondence at DDK, 

Guwahati; and 

(c) If so, the details thereof and the time by which 

it is likely to be implemented? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 

MINISTER OF INFORMATION AND BROADCASTING 

(SHRI PRIYA RANJAN DASMUNSI) : (_> to (c) Yes, Sir. 

There is no permanent News Correspondent/Reporter 

posted at Doordarshan Kendra, Guwahati. However, the 

regular permanent News staff posted at DDK Gu-IVahatl, 

compriSing 0' one Director (News), one News Editor and 

two Assistant News Edito!"s are doing reporting work from 

time to time. In add,ilion, the Kendra has engaged three 

casual news reporters who are all operating from 

Guwahati. At present, there is no prOfX)sal to appoint a 

permanent News correspondent/Reporter at Doordarshan 

Kendra, Guwahati. 

Funds to NGOs for El'lldlcatlon of 
. Child Labour 

1807. SHRI BRAJA KISHORE TRIPATHY : Will the 

Minister of LABOUR AND EMPLOYMENT be pleased to 

state: 

(a) the number of children benefited under National 

Child Labour Project~ during 2005-06 and 2006-07, State-

wise so far; 

(b) whether the Govemment provides funds to 

voluntary organisations for eradication of child labour in 

the country; 

(c) If SO, the organisations to whom grants-in-aid 

allocated durin, the said period, State-wise; and 

Cd) the name of projects under implementation to 

check chUd labours in the country? 

THE MINISTER OF STATE OF THE MINISTRY OF 

LABOUR AND EMPLOYMENT (SHRI OSCAR 

FERNANDES) : (a) Govemment is implementing the 

National Child. Labour Project (NCLP) Scheme In 250 
districts of 20 States In the country for the rehabilitation 

of children withdrawn from work. The. number of children 

covered under this scheme is given In the enclosed 

Statement-I. 

(b) and (c) Yes, Sir. !n addition to the NCLP Scheme, 

GowrnmenI Is JmpIementing the lehema of Grants-jn-ald 

to voIuntaIy organIeatIona for the benefd 'of children 

withdrawn from work In _ ~ which are not covered 

byNCLP Scheme. 

List of the NGOa to whom grants-in-aid were allocated 
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dloring 2005-06 and· 2006-07 is given in the enclosed 

Statement-II. 

(d) Govemment is Implementing two Schemes for 

the rehabilitation of children withdrawn from work namely. 

National Child Labour Projects and Grants-In-aid to 

Voluntary Organisations. Apart from these two acheme8, 

Govemment is Implementing three other projects in 
collaboration with ILO I.e. INDUS, an Indo-US project being 

Implemented In 21 districts of five States and Andhra 

Pradesh State ~ed Project being implemented in 3 
districts in Andhra Pradesh. The third project is being 

Implemented in Kamataka for the welfare of working 

children in two districts of the State. 

Ststemsnt-' 

Present Sanctioned coverage of child labour under 

NCLP Scheme 

Name of State No. of Children 

2 

Andhra Pradesh 56900 

Assam 4750 

Bihar 49400 

Chhattisgarh 15050 

Gujarat 450 

Haryana 

Jammu and Kashmir 

Jharkhand 9600 

Kamataka 18800 

Maharuhtra 11450 

Madhya Pradelh 29000 

--_._-
2 

Ori88a 38400 

Punjab 5350 

Rajasthan 50950 

Tamil Nadu 24800 

Uttaranchal 

Uttar Pradesh 72200 

West Bengal 33200 

Total 420100 

Ststems"t-/I 

Ust of NGOs who have been Granted Flnanctal 

Assistance during 2005-06 

A •• am 

Sadau Aaom Gramya Puthlbhaval Santha. Nagaon 

Bahumukhi Krishi Aru Samaj Kalyan Samity 

Nagaon 

Kasturba Gandhi National Memorial Trust. Guwahati 

Dr. Ambedkar Mission. Dist. Kamrup 

alhar 

Sidharth Gyan Kendra, Samastipur 

Shakuntala Prabha Bal Avam Mahlla Seva Kendra, 

Vaishall 

JhartcNnd 

Deep Jyoti, Deoghar 

Gyan Niketan, Sahibganj, 

,. 
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Chhattlagerh 

Naveen Ankur Mahlle Mandai, Ralpur 

Jammu and Kaahmlr 

Social Welfare of India 

National Development Institute, Jammu 

Madhya Pradeah 

Gram Vikas Sangh, Jabalpur 

Mahila Seva Mandai, Satna 

Ravindra Bhardwaj Kalyan Evam Shodh Sanathan 

Gayanpath Shiksha Evam Samaj Kalyan Samitl, 

Bhopal 

Maha,.ahtra 

Madhya Pradesh Education Society, Gondia 

Sal Vlkas Academy, Aurangabad 

Gramin Vlkas Sand P Sansthan, Nagpur 

Samajik Bahuudeshiya Sanatha Nagpur 

Sonali Shikshan Sanstha Nagpur 

Anusaya Mata Mahila K and G Bhandara 

Uilawal Gondwana Mahila Mandai Nagpur 

Lok Kalyan Shikshan Sanethan, Gondle 

Veer Arjun Vuvak Mandai, Nagpur 

Bahujan Hitaya Bahujan Sukhaya Prasarak Mandai 

Ganpat Rao Nimbalkar Smruti Mukti Ashram . 

Manlpur 

Urban Welfare Association 

APARD 

CARE Manlpur 

Rural Voluntary Org. Putoi Part-II Imphal(W) 

United Rural Development Services, Thoubal 

Manlpur State Council for Child' WeIfa"" Imphal 

Centre of Rural Upllftment Service, Warangal 

Awangiri Nupi Marup, Imphal 

Ashufiirnei Development Society 

United Rural Development Services, Wang. 

Nagaland 

Dzevi Society Kohima 

Sanenuoko Child Welfare Society, Kohlma 

As$oclation of Tribal Welfare Development, Dlmapur 

Old Home Multipurpose Co-op. Society 

A10ngrnen Multipurpose Co-Op. Society Ltd. 

New Deihl 

Multi Vision Foundation Narela 

Chetna Janhlt Society, Oll.had Garden 

Pragatl Foundation. East Azad Nagar 

SPANDAN Vuant KunJ 

All India Konar1< Educ and Welfare Society 

Orl •• a 

Association for Health Education and Deve. 

Sakuntala Gramodyog and Social Action, Nayagam 

Manab Seva Sadan, Ohenkanal, Orissa 
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Centre for Children and Women Development, 
(CCWD) 

Council for Awa,."... and Rural Development 
(CARD) 

Goplnath Jew Youth Club 

Narayani Mahila Mandai Khurda 

Orissa Multipurpose Dev. Centre, Chandrasekharpur 

Vishwa Jeevan Seva Sangh, Khurda 

Org. for Rural Develop. and Energy Reeearch, Bhub 

Org. for Rural Develop. and Energy Research, Bhub 

Gania Unmoolan Committee, Nayagam 

Saradhanjill Bhubneshwar 

Jan Kalyan Beva Sanathan, Kendrapara 

Bharat Jyotl, Keonjhar 

Gandhlan Instt. Of Technical Advancement 

Harijan Adovasl Mengal Samtthi, Nayagam 

Subhaclra Women's Welfare Develop. Orgn., Khurda 

Org. for Rural Reconstruction and Social SetvIce 

Institute for Communication and Dev. ActIon 

Atlja.than 

Social Welfare Charitable Trust, Bharatpur 

Karma Bat VIdhya Nlkatan Samlti Kohl 

Divya Jyoti Vidya Mandlr School Samlti, Kota 

Navodaya Bat Vldyatava Samiti, Kota 

Deep Vlc:tya Mandlr Samitl, 0088 

Kote Shikshan Sansthan, Kola 

Darshan Shiksha Samitl, Kote 

Jan Jati Mahila Vikas Sansthan 

loll Shakli Sanathan. JaipUr 

Shlvam Shikshan Samiti, Karoli 

Mahlla Vuva Vikash Foundation, Karoli 

Academy of Education SOCiety, Baran 

Radha Swsmy Mahila Mandai Society, Jaipur 

Daya"",nd Saraswati Shlksha Samltl, Baran 

Harsh Vlkas Sanathan, Jalpur 

Uttar Prad •• h 

Sant Kablr Daa Sewa Sansthan, Sldharth Nagar 

Manav Samajothan Seva Sansthan 

Jan Hltkarl Sansthan Khushinagar 

Sarna) Kalyan Shlkshan Sanathan Bastl 

MM Matvtya Vlklang Sewa Sanathan 

Gram Vlkas Sanathan Gazipur 

National Women and Child care Society, Mau 

Harljan Avam Nirbal Shlkshan Vikas Samiti 

Ute Une Welfare Society, Sanl Kabir Nagar 

Tribal Welfare Society, Shrawastl 

Navolc:tya Gramodyog Samlti JP Nagar 

Jan Prlya Seva Sanstha 

Harijan Vika8 Avam Samajlk Utthan Samlti, Allahabad 

Sant Ravtdu Shiksha Samiti, Kushinagar 

Bhartlya Samajothan Sew. Sansthan. Ceoria 

Shanti Mahlla Evam Bal Vik8& Parishad, Balla 

Jagrlti Foundation, Sant Kabir Nagar 
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WHt Bengel 

Ikhupatrika Social Welfare Organisation, Mldnapore, 

KeorakhaU Jan Sewashram, South 24 Parganaa 

Mulcti Rural Dev. and Child in need Society, St.24 

Parganaa 

Ranjapur Mltali Sangha, Hoogii 

Gopalpur Dr. B.R. Ambedkar Kiahore Seve Sangha 

Bidhichandrapur Sharat Sangha, Howrah 

Comprehenaive Area Development Society, Nadia 

ScotIane Poverty Eradication Centre 

COSMOS, Koikata 

8adkuIla Luna Silk Khadi Society, Nadia 

Dum Dum Park Unnayani Sanabhay, KoIkata, 

LIst of NGOI who have been Granted Financial 
~nce during 2006-07 

" •• am 

Bahumukhi Kriahi Aru Samaj Kalyan Samiti, 

Nagaon 

Kuturba Gandhi National Memorial Trust, Guwahati 

Dr. Ambedkar Miaeton, 0111. Kamrup • 05-06 

.. e. 

Sldhaith Gyan Kendra, Samutipur 

Detp JyotI, Deoghar 

Oyen Niketan. Sahlbganj. 

Gram Vikas Sangh. Jabalpur 

Mahlla Seva Mandai, Satna 

Gayanpath Shiksha Evam Samaj Kalyan Samiti, 
Bhopal 

Bal Vlkaa Academy, Aurangabad 

Gramln Vlkaa Sand P Sanathan, Nagpur 

Samajik Bahuudeshiya Sanatha Nagpur 

Sonali Shlkshan Sanatha Nagpur 

Anusaya Mata Mahila K and G Bhandsra 

UBawal Gondwana Mahlla Mandai Napr 

Suyojlnl Seva Bhavi Sanathe. Parbhanl (M.S.) 

Veer A~un Yuvak Mandai, Nagpur 2005-06 

Bahujan Hitaya Bahujan Sukhaya Prasarak Mandai 

Ganpat Rao Nimbalkar Smrutl Mulcti Ashram 

Urban Welfare AIaoclation 

APARO 

CARE Manlpur 

Rural Voluntary Orv. Patoi Part·1I 1mpha1(W) 

United Rural Development ServIc:ee, Thoubal 

Centre of Rural Upliftment Service, Warangal 

Awangirl Nupi Marup, Imphal 

AIhUfIImei Development SocietY. 

UnIted Rural OeveJopment Services. Wang. 
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Ozevl SocIety Kohima 

SMenuoko ChIld Welfare SocIety, KohIrna 

AlIOCiIItion of Tribal WeIfa,. DeII'aIopment. Dlmapur 

Old Home MuIIipurpoIe Co-op. SocIety 

Nagaland TN AMI.,. AIIocIatIon, Kohlrna. Nagaland. 

AIongmen Multipurpose Co-op. Society Ltd. 2005-06 

New DeIhl 

Multi Vl8lon Foundation Narela 

Chelna Janhlt SocIety. Dillhad Garden 

Pragatl Foundation, East Azad Nagar 

SPANDAN VaNnt Kunj 

All India Konark Educ and Welfa,. Society 

0rI ••• 

AaocIatiori lor He.1th Education and [)eve. 

Sakuntala Gramoctyog and Social ActIon. Nayagarh 

Centre for ChIldren and Women Development, (CCWO) 

Council for Awarenesa and Rural Development (CARO) 

GopInath J#IW Youth Club 

NarayanJ Mahila Mandai Khurda 

Oriaaa Multipurpose Dell. Centre. Chandruelcharpur 

VIahwa Jeevan Seve Sangh. Khurda 

Org. for Rural Develop. and Energy R .... rch. 8hub 

erg. lor Rural Develop. and Energy ReIearch. Shub 

. GMIa Unmoolen Committee. Nayagarh 

Saradhan~H Shubneshwar 

Jan Kalyan Seve Sariathan. Kendrapara 

Sharat Jyoti. Keonjhar 

Gandhian lnett. Of Technical Advancement 

Hartjen Adovui Mangel Samlthl, Nayagarh 

Subhadra Women'. Welfa,. Develop. Orgn.. Khurda 

erg. for Rural Reconatruction and Social Service 

lnetitute for Communication and Dell. Action 05-06 

Social Welfare Charitable Trust, Bharatpur 

Karma eal Vldhya Nlkatan Samiti Kota 

Oivya Jyoti Vidya Mandlr School Samlti. Kola 

Navodaya Bal Vldyalaya' Samiti. Kota 

Deep Vldya Mandlr Samltl. DoH 

Kola Shlkahan Sanathan. Kota 

Oarshan Shiksha Samitl. Kota 

Jan Jati Mahlla Vikas Sanathan 

Lok Shaktl Sanathan. Jaipur 

Shivam ShIk8han Samlti. Karoll 

Mahlla Ywa VIkaah Foundation. Karoli 

Academy of Education Society. Baran 2005-06 

Radha 8wamy Mahlla Mandel Society. Jaipur 2005- • 

08 

Dayanand SaraawatJ Shlksha Samiti. Baran 2005-

08 

Harsh Va. Sansthen, Jaipur 
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Utt8r Pradnh 

Sant Kabir Das Sewa Sansthan, Sidharth Nagar 

Manav Samajothan Seva Sansthan 

Jan Hilkarl Sanlthan Khuahinagar 

Samaj Kalyan Shikahan Sansthan Basti 

MM Malvlya Vlklang Sewa Sanathan 

Gram Vikaa Sansthan Gazlpur 

National Women and Child care Society, Mau 

Harljan Avam Nlrbal Shlklhan Vikas Samttl 

life Una Welfare Society, Sant Kablr Nagar 

Tribal Welfare Society, Shrawaatl 

Navoidya Gramodyog Samltl JP Nagar 

Jan Prlya Seve Sanathan 

Harijan Viku Avam Samajlk Utthan Samltl, Allahabad 

Sant Ravidaa Shlkaha Samlti, Kushinagar 

Sardar Hameedl Taleemi W8 Samaj MIssion, J.P. 

Nagar (U.P.) 

Shant! Mahlla Evam Sal V1ku Parlahad, Balla 

Jagrltl Foundation, Sent Kablr Nagar 

WMt Bengal 

Ranjapur Mitall Sar1gha, HoogII 

GopaIpur Dr. 8.R. ArnbedIw KIehore Seva Sangha 

Bldhichandrapur hrat Sangha, Howrah 

Comprehensive Area Development Society, Nadia 

ScotIane Poverty Eradication Centre 

COSMOS, Kolkata 

Badkulla luna Silk Khadi SocIety. Nadia 

Dam Dam Park Unnayanl Sanabhay, Kolkata, 

[TflIIIsilltlon} 

Invntment of EPF Money 

1808. PROF. MAHADEORAO SHIWANKAR: 

SHRI SHISHUPAl PATlE : 

Will the Minister of LABOUR AND EMPLOYMENT be 

pleued to state : 

(a) whether the Govemment has revised their plan 

to invest the money collected from the Employees 

Provident Fund and Pension Fund as reported in the 

RlIshtriya Sahllra, dated November 18, 2006; 

(b) if so, the reasons therefor; 

(c) the areas wherein such funds are being 

invested; 

(d) whether the Employees Provident Funds for all 

employees are reserved for the years to come; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 

lABOUR AND EMPLOYMENT (SHRI OSCAR 

FERNANDES) : (a) No, Sir. 

(b) Does not arise in view of (a) above. 

(c) All monies belonging to the Funds are invested 

in Central Govemment Securities, State Development 

loanslState Government Securities. Govemment Guaran-

teed Securities and Public Sector Undertaking Bbnds etc. 

In accordance with the pattem of Investment prescribed by 

the Govemment from time-ta-time. 

(d) and <e) Yes, Sir. The funda are invested in safe and 
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aeoure Inveatmentl like Govemment SecurItieeIGovem-

ment Guaranteed Securities/Public Sa;tor Undertakings 
Bonde 8tIc. 

{Eng/1M} 

VocatIonal RehabllltMIon Centre. 

1809. SHRI ASADUDDIN OWAISI : Will the Mlnleter of 

LABOUR AND EMPLOYMENT be pleased to ltate : 

(a) whether there are only 17 Vocational Rehabili-

tation Cent,.. (VRCs) in operation to cater to the needs 

of more than 18.53 minion handicapped peOple In the 

country; 

(b) If so, whether the proposal of setting up of 7 

more VRCs In the country during the Tenth Plan period 

has been Implemented In toto; 

(c) If so, the detalle thereof, State-wise; 

(d) If not, the reasons therefor; 

(e) the details of VRCI where hoStel facilities are 
available, State-wiH; and 

(f) the steps taken or being taken by the 

Government to enaure more facilities to handicapped 

persona? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 

FERNANDES) : (a) At p....m there are 20 VocatIonal 
Rehabilitation Centres functioning In 19 States of the 

country. 

(b) to Cd) Out of proposed 7 1tfIW VRCI, 3 VRCI have 
been set up at Srlnagar, Pondlcherry and Una (H.P.) 

RemaIning VRCI are In the procea of being set up. 

(e) Hoatel facilities are avenable In VRCs at DeIhl. 
Some hostel facilitlea have been arranged In Mumbal, 
Ahmedabad, Chennai, Thlruvantapuram, Kanpur, Ludhlana, 
Jaipur with the help of other State ~, Training 

lnetitutea and NGOs. 

(f) Building for Vocational Rehabilitation Centre at 

Delhi has been constructed. Three more buildings at 

Kanpur, Bhubaneshwar and Kolkata confo,ming to the 

raquirementl of Personl with Disabilities (Equal Opportu-

nities, Protection of Rights and FuJI Participation) Act, 1995 
are under construction. 

Bl'OIIdcaltlng Regulation Bill, 2006 

1810. SHRI BRAJA KISHORE TRIPATHY : 

SHRI K.S. RAO : 

Will the Minister of INFORMATION AND BROADCAST-

ING be pleased to state : 

(a) whether the Government proposes to make 

Changel In Broadcasting Regulation Bill, 2006 al reported 

in the Times of India dated November 13, 2006; 

(b) if 10, the details thereof; 

(c) whether the Government has since consulted 

various Itakeholders In thll regard; and 

(d) If so, the details and the action taken by the 

Government on each of the luggestlons received from 

various stakeholders? 

THE MINISTER OF PARLIAMENTAR AFFAIRS AND 

MINISTER OF INFORMATION AND BROADCASTING 

(SHRI PRIYA RANJAN DASMUNSI) : (a) to (d) 

Government ha, received comments from various stake-

ho!dera, Industry and media groupe and others on the 

proposed draft of Broadcasting Services RegulatiOn 

Bill, 2006. The comments are being studied to 

con,lder appropriate changel In the draft wherever 

required. 

....tlng of Deihl Dhalcll Water CommlHlon 

1811. SHRIMATI MINATI SEN: 

PROF. MAHADEORAO SHIWANKAR : 

SHRI BALESHWAR YADAV : 

SHRI JAI PRAKASH (MOHANLAL GANJ) : 
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WIn the Minister of WATER RESOURCES' be pleased 

to .... e: 

(a) whether any Ministerial level meeting of Delhi-

Dhaka Water CommiaIon was held recently; 

(b) If 10, the details of decisions taken therein; 

(c) the othe; Itape taken to solve the bilateral water 

problema Including eroeion of soli due to silting of rivers 

flowing in both the countries; and 

(d) the amount spent on the desilting of the rivers 

flowing near the border between India and Bangladesh? 

THE MINISTER OF STATE IN THE MINISTRY OF 

WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 

YADAV) : (a) and (b) In pursuance to the decisions taken 

in 38th meet~ of Indo Bangladesh Joint Rivers 

Commission (JRC) held at Dhaka in September, 2005. 
Minlste,. of Water Resources of' Inrtia and Bangladesh 

jointly viIited a number of lites of bank protection, minor 

lift Irrigation and drinking water supply schemes on 

commonlborder rivers during September 13-21. 2006; 

incl~ing a part. of Icchamati river where It forms 

International boundary betw .. n West Bengal (India) and 

Bangladesh. Final' dl8cusalons were held on 20th 
September. 2006 at Dhaka but no consensus could be 
reached on mutually agreed solutions for want of certain 

technical delaH •. 

(c) A permanent JRC is functioning under the 

Chairmanship of MInisters of Water Resources of India and 

Bangladesh where-in pending bilateral Ieaues pertaining 

to water resources sector are dllcusaecl. Meetings of JRC 

are regularly held In both the countries altematJvely. 

(d) No amount has been spent on _!1tIng of rivers 

flowing near the border between India and Bangladesh for 

lack of ......"..m with BangIedesh. 

E ..... lon of P08 CovenIge 

1812. SHRI MOOH. TAHIR: 

SHRI SHISHUPAL PATLE : 

SHRI KAILASH NATH SINGH YADAV : 

SHRI TUKARAM GANGADHAR GADAKH : 

Will the Minister of CONSUMER AFFAIRS, FOOD AND 

PUBLIC DISTRIBUTION be pleased to state : 

(a) whether a large number of poor families 

Including tho.e Below Poverty Line (BPL) have been left 

out of the purview of the Targeted Public Distribution 

System (TPDS); 

(b) If so. the reasons therefor; and 

(c) the steps taken by the Government to supply 

subsidised foodgrains to all the poor families under 

TPDS? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND .MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS. FOOD AND PUBLIC 

DISTRIBUTION (DR. AKHILESH PRASAD SINGH) : (a) to 

(c) The allocation of foodgralns under Targeted Public 

Distribution System (TPDS) Is made on the basis of 

nurnber of household estimated on the basis of poverty 

estimates of the Planning CommiSSion for 1993-94 

projected on the population projection of Registrar General 

as on 01.03.2000 or the number of ration cards Issued by 

the State Government whichever is less. As against the 

6.52 crore Below Poverty UneiAntyodaya Anna Yojana 

(BPlJMY) house . holds. a. per the poverty estimates of 

Planning CommissiOn for the year 1993-94. being followed 

for allocation of foodgraina under TPDS. about 9.73 crore . 

(7.46 crore BPL and 2.25 crore MY) families have been 
identified and Issued distinctive ration cards by the State 

Governments In the country. 

The TPDS is operated under the joint responsibility of 

the Central and the State Governments wherein the , 
Central Government Is responsible for procurement of 

foodgralns (Rice and Wheat). storage and their transpor-

tation upto the Principal Distribution Centres of FCI and 

the State Govemments are responsible for identification of 

beneficiaries. Issue them ration cards and distribUte 
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foodgralns through a vast net work of 4.89 lakh Fair Price 

Shops scattered all over the country. 

Identification of beneficiaries and issue of ration cards 

to them comes under the purview of State Govemments. 

keeping in view the overall poverty estimates of the 

Planning Commission. As per TPDS (Control) Order. 2001. 
review of the BPUMY households is to be carried out by 

State Governments every year, so as to include BPUMY 

families under the scheme and exclude the Ineligible 

families. 

{Eng/ish} 

Or'llnt of u.n. from SDF 

1813. SHRI C.H. VIJAYASHANKAR : 

SHRI RAMDAS ATHAWALE : 

Will the Minister of CONSUMER AFFAIRS, FOOD AND 

PUBLIC DISTRIBlfTlON be pleased to state : 

(a) . the number of propoeata received by the 

Govemment seeking financial aaalstance from Sugar 

Development Fund (SDF) for expansion and modernleatlon 

of sugar mills as on date, State-wise; 

(b) the name of sugar mills which have been 

provided financial uaistance from said fund during the last 

three years tiM date. Stat.wtse; 

(c) whether these sugar mills have fully utlliled 

these funds; 

(d) If not. the reasons therefor; 

(e) the number of proposals seeking financial 

a .. latance from SDF stili pending with the Govemment 

alongwith· the reasons therefor; 

(1) whether the Govemment has finalised any 

policy for speedy. clearance of such proposals; and 

(g) If so, the details thereof and the time by which 

it Is likely to be Irnplemen:ed? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION (DR.· AKHILESH PRASAD SINGH) : Ca) A 

Statement-I showing StatewiH number of proposals 

received during the previous 3 years seeking financial 

assistance from SDF is attached. 

(b) A statement-II indicating names of the sugar-

mills (State-wile) who have been provided financial 

88IiItance from SDF .during the la .. three years II 
enclosed. 

(c) Out of 25 numbers of dilbu .... mente made 

during the previous three yea" as well .. the current year 

(as shown In Statement-II), funds In HI cases have been 

fully utilized. 

(d) After sanction, the luger mills have to enter into 

an agreement with the Government and also provide a 
security for repayment of the SDF Ioanl. The Ioanl are 

normally disbursed in two Instalrnentl, wherein the second 

instalment is released only on submission of utilization 

certificate for satisfactory utilization of the 1st Instalment. 

Therefore, there is normally a time lag between the date 

of sanction and disbursement of first/second Instalment 

and utili4ation of the sarnt by the mills. 

(e) to (g) The Government ~ 17 pending proposals 

for modemlzation/expanslon . projectI .. on 1.11.2008. 

Proposals can be cc;,naidered only when complete 

documenta are submitted by the auger mills. Receipt of 

application and sanction of loan II a continuous proceIa 
wherein loan appIlcationl are tim acrutinlzed by the Sub 

Committee and thereafter by the Standing CommIttee on 
SDF. Recommendations of the Standing Committee are 

placed before the Govemment and on ita acceptance, 

sanction of SOF loan is 1aIue. The~ is always 8 time gap, 
between receipt of loan appIic8tionlproposai and sanctiion 

of the same. However. In order to speed up the disposal 

of cases. the Departmentla holding at lealt one meeting 

of the Sub-Committee/Stardng Committee, on an average. 

every month. 
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"Ie",.nt-' 2 3 4 5 

Stet.wtse nUll'tber 01 propoa/s sselcing f/".nclBl 
Uttar Pradesh 2 5 6 

"../stance from SDF for modernization 

of ,ugar mills Uttranchal 

Number of Applications Andhra Pradesh 

Name of the 2003· 2004- 2005· 2006· Maharuhtra 2 

State 2004 05 06 07 

(upto 
Kamataka 1 3 

31.10.2006 Tamil Nadu 3 

2 3 4 5 Bihar 2 

Madhya Pradesh Total 3 5 13 13 

Na",.. of 'the Bugar mills (State-wtse) who have been provided financllli assistance 

flOm SDF during the YfNII5 2OO3-(U, 2004-05, 2()()5.()6 

S.No. 

1 

Uttar PradeIh 

f. 

2. 

Maharuhtra 

1. 

2. 

and 2006-07 (upto 31.10.2006) 

Year 2003-04 

Name of the sugar milia 

2 

MIl Mawana Sugar Wortca. Me"", DIett. Meerut 

Mil SImbhaoII Sugar Mill Ltd., Olen. Ghazlabad 

Mil J.K. Sugar Ltd.. SlnclHauH Road, Meerganj. Dietl. BareifIy. 

MIa Jawahar ShetkarI SSK Ltd,. HuparI. Dietl. KoIMpur 

MIl Rajarambapu Pall SSK Ltd.. Rajaramnagar 

Amount disbulHd 

(AI. In Iakhe) 

3 

381.74 

486.06 

188.&4 

795.00 

1730.91 

332 
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1 

Karnataka 

1. 

2. 

1. 

2. 

Maharuhtra 

1. 

2. 

Uttaranchal 

1. 

Karnataka 

1. 

2. 

3. 

1. 

2. 

3. 

AGRAHAYANA 13, 1928 (Saka) 

'" ' .... ~ 

2 

Mia Davangere Sugar Co. Ud., Davangere, Distt. 

Mia The India Sugar and Refineries Ud., Chitwadgi, Hospet, 
Distt. Bellary 

V .. , 2004-05 

Mia Mansurpur Sugar Milia Ud., Manaurpur, Dlatt. Muzaffarnagar 

Mis Triveni Engg. and Inda. Ltd., Sugar Unit Deoband, Old. 
Saharanpur 

Mil Jawahar Shetkari SSK Ltd., Hupari, Dlatt. Kolhapur 

Mia SM Slddeehwar SSK Ltd., Kumathe, DIItt. SoIapur 

MIs Uttam Sugar Milia, Village LlDtrheri, Tehall Roorkee, DIItt. 
Harldwar 

to OutistlCHls 

3 

608.84 

264.00 

2134.33 

1127.40 

794.00 

632.23 

1664.56 

MIa The India Sugar and Refineries Ltd., ChIlwadgt, Hoepet, 2M. 00 
Dlatt. Bellary 

Mia SCM aug.a Ltd., VIllage Kappa, Madur TIIIuk, DIItt. Mandya 3164.40 

MI. Devangere Sugar Co. W., KukIruwada VIllage, DIItt. Qavangere 608.64 

MIa TrtvenI Engg. and 1ndI. W., aug., UnIt· Deoband, Dlatt. 
Saharanpur 

MI. J.K. SUgar Ltd., SlndhauU Road, Meerganj, 0i8tt. aar.IIIy. 

MIs 'Tl"hIenI Engg. and Inda. Ltd., Sugar Unit KhatauIi, DIatt. 

Muzaffamagar 
• 

751.60 

188.64 

1589.00 
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1 

Maharaahtra 

1. 

Andhl'll Pl'lldnh 

1. 

Uttar Pradesh 

1. 

2. 

Anethra Pradesh 

1. 

Tamil Nadu 

1. 

2. 

DECEMBER 4, 2008 

2 

MIl Shree Pandul'llng SSK Ltd., Shreepur, Malehlru Tehsil, DIItt. 

Solapur 

MIl G.S.A. Sugars Pvt. Ltd., Maggi village, Nizam Sagar Mandai, 

, Dlatt-Nlza~d. 

V .. , 2008-07 (upto 31.10.2008) 

MIl Tlkaula Sugar MIlII Ltd., Tehsil - Jansath, Distt-Muzatfamagar 

MIl Chllwarla Sugar MIIII, Distt-Bahraich, U.P' (a unit of Me The 
Simbhaoll Sugar MUll Ltd.) 

MIa G.S.R. Sugar Pvt. Ud., Maggi village, Nizam Sagar Mandai, 

Dian-NlJamabad. 

MI' EID Parry (India) Ud. at Kurumbur Village, Aranthangi Taluk 

Puddukottai 

3 

210.30 

995.80 

805.40 

836.00 

'995.80 

320.00 

MI' Kothari Sugare and Chemical, Ltd., Kattur, Lalgudl-Taluk, Trlchy 1283.10 
District 

338 

Schemel Under PD8 (b) If 80, the datalla thereof indicating the foodgrains 

1814. SHRI G. V. HARSHA KUMAR : Will the Minister 

of CONSUMER AFFAIRS, FOOD AND PUBUC DISTRIBU-

TION be pIeaMd to state : 

lupplled and shortfall under various schemes, scheme-
wise; 

(c) whether the Govemment is monitoring the 
supply and demand ratio from time to time to ensure proper 
implementation of schemel; (a) whither various schemes meant for providing 

foodgraina to ,the poor have become non-funotional due 

to lack of supply under the Public Distribution, System 

(PDS); 

(d) if 10, the details thereof; 

(e) whether the Govemment proposes to change 
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the foodgrains policy to Improve the availability 01 

foodgralna; and 

(f) If 50, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS. FOOD AND PUBLIC 

DISTRIBUTION (DR. AKHILESH PRASAD SINGH) : (a) No. 

Sir. 

(b) Question Does not arise. 

(c) and (d) The Central Government makes allocation 

of foodgrU1s • 36 kg. per family per month under TPDS 

on the basis of number of ration cards issued by the Stat", 

UTI or the number of house-holds on the basis of poverty 

eatImat .. of the Planning Commission for 1993-94 and the 

population projection of Registrar General of India as on 

1.3.2000 whichever is less. The StateslUTs undertake 

review of the liata for the purpose of deletion of Ineligible 

famIIIea and Inc:luaton of eligible families and report to the 

Central Government for revision of allocation accordingly. 

(e) and (f) As per the existing policy Govemment 

agencies carry out Minimum Support Price (MSP) 

operatlone . in a .... producing foodgralns. The foodgralns 

procured through these MSP operatiOns are utilized for 

distribution under the Targetted Public Distribution System 

(TPDS) and Welfare Schemes. In order to procure sufficient 

quantity of ~I to meet the requirement of TPDS and 

other welfare 8Cheme8 an Incentive bonus of RI.50 per 

qutr:rtaJ for wheat In Rabi Marketing Season 2006-07 and 
RI.40 per quintal for rice In Kharif Marketing Season 2006-

07 (uplo 31.3.2007) over the announced MSP has been 
given. 

All aIIemative ,.rategy for procuring sufficient quantity 
of wheat In Rabi Marketing Season 2007-08 hal also been 
formulated In the Department. 

(Tra"..tJonJ 

ForHt FIN 

1815. SHRIMATISANGEETA KUMARI SINGH DEO : 

SHRI KRISHNA MURARI MOGHE : 

SHRI GIRIDHARI VADAV : 

Will the Mlnilter of ENVIRONMENT AND FORESTS 

be pleased to state : 

(I) whether many States have suffered losses on 

account of forest fire; 

(b) if 50, the details thereof during the last three 

years and the current year. State-wise: and 

(c) the efforts made by the Government to stop 

recurrence of such incidents? 

THE MINISTER OF STATE IN THE MINISTRV OF 

ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 

MEENA) : (a) and (b) Ves, Sir. Every yeer during fire season, 

fontlt8 In many States suffer losses on account of forest 

fires. Majority of the forest fires are ground fires. The losses 

are mainly In the nature of 1088 of biodiversity, soil nutrients 

and moIIture, relea.. of Carbon dioxide (CO?) gas in 

atmosphere etc. Details of incidences of forest fire during 

lilt three years and current year. Stat.wlse, are given in 

the encIoHd statement. 

(c) Efforts made by the Government to minimize 

incidence of forest fires are II under:-

(i) Central assistance is provided to States and 

Union Territories every year under Integrated 

Forelt Protection Scheme to take effective steps 

for prevention and control of forest fires. The 

activities undertaken by Stat .. / Union Territo-

ries Include creation and maintenance of 

firellnel, firewatchers. communication, construc-

tion of watch towers. mobility etc. 

(1/) During fire season. Forest Survey of India, an 

organization under the Ministry. Provides infor· 

mation on active forest fire locations for the 

entire country using remote sensing data on 

daily bllis. 
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(iii) Re8pectIve State Forest Departments also take 1 2 3 4 5 
measures to prevent and control torest fires 
including eliciting support of ~al communities 5. Goa 2003 30 
to prevent and control forest fires. 

2004 50 
St.fement 

2005 9 32 

S. States Fire Season Number Burnt 
No. (Calender of fire Area 2006 3 70 

Year incidents (in ha) 6. Haryana 2003 25 455 

2 3 4 5 2004 46 282 

1. Andhra Pradesh 2003 154 2429 2005 87 386 

2004 274 2879 20.06 Not Not 
Av .... bIe Av.ilable 

2005 Not Not 

AvaHabl. Available 7. Himachal 2003 729 10993 
Pradesh 

2006 Not Not 2004 459 7958 
Available Available 

2005 474 8503 
2. Bihar 2003 1 18 

2006 132 1426 
2004 17 162 

8. Jammu and 2003 23 332 
2005 32. 212 Kuhrnlr 

2004 Not Not 
2006 65 471 Available Available 

3. Chhattisgarh 2003 205 2232 2005 Not Not 

2004 235 2459 Available Available 

2005 118 1733 2008 Not Not 
Available AvaHabie 

2006 220 
t. Jharkhand ·2003 Not Not 

4. Gujarat 2003 686 8148 Av.ilable Av.llable 

2004 885 7836 2004 148 561 

2005 582 5304 2005 125 495 

2006 620 5319 2006 31 382 ------_ .. 
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2 3 4 5 2 3 4 5 

10. Kamataka 2003 40 375 2005 183 1688 

20M 180 Not 2006 Not Not 
Available Available Available 

2005 501 3007 16. Rajasthan 2003 7 167 

2008 Not Not 200.. 40 

Available Available 
2005 NA NA 

11. Kerala 2003 258 3825 
NA 2006 NA 

2004 1119 14301 
2003 263 1274 17. Tamil Nadu 

2005 174 877 
2004 383 1796 

2006 334 1121 
2005 259 1311 

12. Madhya PrMeIh 2003 451 7633 2006 450 2273 

2004 547 a137 18. Uttar PradeIh 2003 84 745 

2005 785 10381 200.. 48 413 

2008 752 9434 2005 138 999 

13. MaharuhtIa 2003 1989 41852 2008 77 597 

2004 1178 20079 19. Unranchal 2003 1025 4983 

2OQ5 1907 33888 2004 1138 4850 

2008 2769 39554 2005 940 3652 

14.0ItIIa 2003 157 352 2006 222 562 

2004 Not Not 20. W .. t Bengal 2003 82 222 
Available Available 

2004 202 1010 
2005 205 Not 

Available 2005 70 501 

2008 358 Not 2006 
Available 

North e.ttern StIItn 

15.PunIab 2003 455 11822 
1. Aslem 2003 Not Not 

20CM 254 1837 Available Available 
--- ---.. - --
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2 3 4 5 2 3 4 5 

2004 Not Not 5. Mizoram 2003 13 885 
Available Available 

2004 31 2154 
2005 Not Not 

Available Available 2005 117 8459 

2006 Not Not 2006 Not Not 
Available Available Available Available 

2. Arunachal 2003 200 6. N"galand 2003 2 
Pradesh 

2004 Not Not 
2004 Not Not 

'.I 

Available Available 
Avail.ble Available 

2005 Not Not 
2005 Not Not 

Available Available 
Available Available 

2006 Not Not 2006 15 7200 

Available Available 
7. Sikkim 2003 18 37 

3. Manipur 2003 Not Not 
2004 25 185 

Available Available 
2005 Not Not 

2004 Not Not Available Avallabte 
Available Available 

2006 Not Not 
2005 Not Not Available Available 

Available Available 

8 .. ~ra 2003 8 60 
2006 Not Not 

Available Available 2004 490 ·4900 

4. Meghalaya 2003 Not Not 2005 450 4500 
Available Available 

2006 Not Not 
2004 Not Not Available Available 

Available Avatlable 

2005 Not Not (English] 

Available Available IIat1cet for Ag~Producta 

2006 Not Not 1816. SHRI BRAHMANANDA PANDA : Will the 
Available Available 

Minister of AGRICULTURE be' p1eased to state : 
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<a) whether the GoYemment has •• ,ued the 

need tor Improving mIIrk8ting tnfrutNCture for agro-

products in 1he country; 

(b) if so, the· action taken/proposed to be taken in 

this regard; 

(e) whether the Govemment has Initiated action to 
provide exclusive markets for various products Hke onions, 

fruita, vegetablee. flowers etc.; and 

(d) if 50, the details thereof State-wise? 

THE MINISTeR OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION (SHRI i<ANTlLAL BHURIA) : (a> YeI, Sir. 

(b) . Ministry of Agriculture is implementing a Central 

Sector scheme for "Development/Strengthening of 

Agricultural Marketing' Infrastructure, Grading and 

Standardization" in the country wtth effect from 20.10.2004. 
The aim of the Scheme Is to encourage rapid development 

of marketing infrastructure in agriculture and allied sectors, 

to cater to the post harvest requirements of production and 

marketable surplus of various farm products. 

Under this Scheme, credit linked back ended subsidy 

is provided on the capital cost of general or commodity 

specific infrastructure for marketing of agricultural 

commodities including for grading, standardization and 

certification 0' agricultural produce and for strengthening 

and modernization of existing agricultural markets. The rate 

of subsidy is 25°,," of the capital cost of the project. In case 

of North Eastem States, hilly and tribal aleas and to 

entrepreneurs belonging to Scheduled CastelScheduled 

Tribes. the rate of subsidy is, howewr, 33.33%. The 

scheme is reform linked, to be implemented In those States 

that amend the Agricultural Produce Marketing (Regulation) 

Act (APMC Act), wherever required, to allow direct 

marketing and contract farming and to permit setting up 
of markets in private and cooperative sectors. Individuals. 

group of fatmers, growera and consumetW etc. are eligible 

to receive ...-.ance underlhe scheme. 

(e) and (d) SubsIdy underthil scheme is available for 

88Iting up of commodity apecIfic markets for various 

producta like ontons, fnJIta, vegetables. flowers etc. 

anywhere in the country. 

Tranlg.nlc R .... rch 

1817. SHRI KINJARAPU YERRANNAIDU : Will the 

Minister of AGRICULTURE be pleased to state: 

<a) whether the Govemment is considering 

transgenic reeearch as in important araa for future Indian 

agriculture development; 

(b) if so, the crops in which research is being 

conducted; 

(c) the amount earmarked for the proposed 

research; . 

(d) the time by which the transgenic seeds are 

likely to be developed; 

(e) whether Indian Council for Agricultural Research 

is in a position to compete with MUlti-National Companies 

and developed nations research programme; 

(f) if 50, whether the Government has any proposal 

to undertake joint research with private sector; and 

(g) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION (SHRI KANTILAL BHURIA) : (a, Yes. 

Sir. 

(b) R8H8rch is being conducted on cotton. brin;al. 

cabbage. castor, cauliflower, corn, groundnut. okra. potato. 

rice tomato, sorghum. chickpea. pigeonpea. soybean. 

breaalca, banana, papaya and cassava. 

(e) Indian CounCil of AgrICultural RcscarctJ (leAH) 

and State Agricultural Universities are conduLlong resoarch 

on their mandate crops including transgenics. The 
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Department of Biotechnology (DBT), Government of India 
is the nodal ~rtment of biotechnology including 

transgenic l'8I8arch. BeaIde above. the other organlzatlona 

viz. Central Universitle. and other public lector 
organizations are aleo conducting transgenic research. No 

separate budget has been earmarked In above mentioned 

organizations for transgenic research. 

It is further stated that following ICAA lnetltutes .re 

working on agricultural biotechnology including transgenic 

research:-

(I) National Aesearch Centre on Plant Bio-

technology. New. Delhi 

(Ii) National Aesearch Centre on DNA Finger. 

printing. New Delhi 

The details of budget of above mentioned two centers 

along with new Inltiat1ve8 in Indian Council of Agricultural 

Research are given below:· 

(in crol'8l) 

(I) NatIon.1 Rese.rch Centre on AI. 16.435 
Plant Biotechnology. New Deihl 

(II) Natlon.1 Aesearch Centre on As.8.5n 
DNA Fingerprinting, New Deihl 

(III) Network Project on 1\'ansgenic, As. 32.85 
New DeIhl (2 ye .... ) 

(Iv) Network Project on Molecular As. 2.41 
Breddlng, New DeIhl (3 ye.rs) 

(v) Network Project on Gene As. 1.95 
Pyramiding for ~tance to 

MultIple Biotic 81,... In Crape, 

New DeIhl (3 years) 

(d) Development of tranIgenIc nIIMICh on 18 
crops are in experimental stage. TheIe wII be releued 
after bIoaafety testing etc. by Genetic Engineering Approval 
Committee (GEAC), Ministry of Environment and Forests, 

Govemment of India. 

(.) Indian Council of Agricultural RtIIMfCh (ICAR) 

is developing ~Ities to compete wtth Multi NatIonal 
companies and dev.loped nallons programme. 

(f) Indi.n Council of Agricultural Aesearch 

.ncourages Public-Private P.rtnershlp to unde ...... joint 
rese.rch with prlvat. HCtor. 

(g) N.tion.' A •••• rch C.ntre on Pllnt 

Biotechnology. New Deihl has .nt.red Into Memorandum 

of Understanding (MOU) with Mil Bejo SheetII for field 
testing Ind commercialization of Bt brinjal. In addition. 
ICAR Ia contemplating a propoaaI in ooIIIIboratIon. with 
AgrIcultural BIotechnology Support Program (ABSP) of 
Cornell University, USA, to develop Bt-brlnjal, drought 

tolerant rice, lat. blight r .. latent potato etc .. 

Contamination of Imported W_t 

1818. SHAI NIKHIL KUMAA : 

SHAI ADHIA CHOWDHURY : 

SHRI .ADHALRAO PATIL SHIVAJIRAO : 

Will the Minister of CONSUMEA AFFAIAS. FOOD AND 

PUBLIC DISTRIBUTION be pleased to state : 

(a) whether large scale oontlmination of imported 

wheat due to the use of ~ndard packing hu been 
reported recently; 

(b) If so. whether the jute bags used for pacldng 
of Imported wheat did not COliform to Bureau of Indtan 

Standard· norms; 

(e) if 80, whether the ieIue hilI been taken up with 

the MInIstry of Textiles; 

(d) if so. the reaction of Ministry of Textiles thereto; 

and 

(e) the steps being taken for the· protection and 

proper packaging of Imported wheat? 

THE MINISTER OF STATE IN THE MINiSTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
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MINISTRY OF CONSUMER AFFAIRS, FOOD AND PU8UC 
DISTRIBUTION (DR. AKHilESFf PRASAD SINGH) : (a) No, 
Sir. 

(b) Some jute bags not conflnning to BIS apeclfilltion 
were found by the FCI. 

(c) Yes, Sir. 

(d) Accordingly the Ministry of Textiles haw 

constituted a Joint Inspection Team consisting of Food 

Corporation of India (Fel), Indian Jute MUla Anociation 

(IJMA). Directorate General of Supply and Disposal 

(~GS&D). Directorate of Quality Assurance and OffIce of 
Jute Commissioner, Kolkata to conduct an inspection 

regarding conformity of jute bags to BIS 8landa~. Jule 

Commissioner has alao initiated action against the alleged 

defaulting units. 

(e) To ensure quality, FCI has been purchasing jule 

bags through DGS&D. The jute bags are checked for 
quality by OGS&D before they accepted by FCI for pacldng 

foodgrains. 

oat. Exctuelvlty 

1819. AtN. SURESH KURUP : Will the Mlnilter of 
CHEMICALS AND FERTILISERS be pleased to state : 

(a) whether the Govemment Is considering to grant 

of Data Exclusivity for the test data submitted for the 
marketing approval of Drugs and Pharmaceuticals; 

(b) if 80. the details thereof; 

(c) whether the Govemment Is aw.,. of the public 

health implications of Data Exclusivity; 

(d) If 80, the details of the major three ImplIcationI 

of Data exclusivity on public health and access to 
medlcinea;and 

(e) the lIepa takenlproposed to be taken by the 
Government to protect public health in the event of the 

Introduction of Data ExcIuaMIy? 

THE MINISTER OF STATE IN THE MINISTRY OF 

CHEMICALS AND FERTILISERS AND MINISTER OF 

STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 

(SHRI B.K. HANOIQUE) : (a) to (d) An Inler-Mlnlaterial 

Committee under the Chairmanship of Secretary, 

Department of Chemicals and Petrochemical. is looking 

into the stepa to be take:"l by tho Govemment In the 

context of the provisions of Article 39.3 of the TRIPS 

Agreement for the protection of undisclosed information 

in respect of agrochemicals and pharmaceuticals. 

The Committee has heard the views of most of the 

stakeholders. 

(e) The Committee while giving Its report would 

ensure that enough safe guards are provided in the event 

Government decides to give Data Protection. 

(TraMI.tion] 

MSP for Sugarcane 

. 1820. SHRI HARIKEWAL PRASAD : 

SHRI GIRIDHARI YAOAV : 

SHRI RAGHUNATH JHA : 

Will the Minister of CONSUMER AFFAIRS, FOOD 

AND PUBLIC DISTRIBUTION be pleased to etate : 

(a) the criteria adopted in determining Minimum 

Support Price (MSP) of sugarcane; 

(b) whether any Irregularities have been observed 

In compliance of this criteria: and 

(c) If 80, the details thereof and the reaction of the 
Gcwemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC, 

DISTRIBUTION (DR. AKHILESH PRASAD SINGH) : (a) The 

Central Govemment does not procure suoarcane, as such, 
the ~ of fixing MInimum Support Price (MSP) of 

sugarcane does not .rise. However. Statutory Minimum 

PrIce (SUP) of sugaroane, payable by the IUgar factories 
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to the sugarcane fanners, II fixed by the Government on 

the basis of the recommendations of the CommIsaion for 
Agricultural Colts and Prices (CACP)' and after 

consultations with the State Govemments and IUCh other 

organizatlonllauthorities, like the Associations of sugar 

factories and farmers, as are considered appropriate, 
having ragard to: 

(i) the cost of production of sugarcane; 

(Ii) the retum to the grower from altemative crops 

and the general trend of prices of agricultural 

commodities; 

(Iii) the avaHabllity of sugar to the consumer at a 

fair price; 

(iv) the price at which sugar produced from 

sugarcane is sold by producers of eugar; 
and 

(v) recovery of sugar from sugarcane. 

(b) No, Sir. 

(c) Does not arise. 

Import of 011 ..... 

1821. SHRI AVTAR SINGH BHADANA : 

SHRI J.M. AARON RASHID : 

DR. RAJESH MISHRA : 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) whether the oilseeda industry is the verge of 
closure due to the policy of import of oilseecls Nepal and 
Sri Lanka; 

(b) if so. the quantum of oilHeds imported during 
the last three years and the reasons for shortfall In oIIeeeds 
production In the country; and 

(c) the reaction of the Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS. FOOD AND PUBlIC 

DISTRIBUTION (SHRI KANTILAL BHURIA) : (a) No Sir. It 

Is evident from the table below that Import of oilseed from 

Nepal and Sri Lanka during the last three years has been 

negligible: 

(quantity In Metric Tonnes) 

Ollseed8 Import 

2003-04 2004-05 2005-08 

Linseed 918.96 550.85 973.1 

(b). The quantity of oIlseeds imported during the 
year 2003-04. 2004-05. 2005-06 was 4.7 thousand tonnes, 

4.7 thousand tonnes and 9.9 thousand tones respe,ctively. 

The production of major oilseeds Increased from 25.18 

million tones in 2003-04 to 27.43 million tones in 2005-
06 

(c) Govemment has introduced a number of 

initiatives and interventions for the enhancement 

of production and productivity of oIIseeds under the 

Integrated scheme of Ollseeds. Pulses. Oilpalm and 

Maize (ISOPOM). In order to provide remunerative prices 

to the farmers, Govemment of India announc.s Minimum 

Support Prices (MSPs) for oilseeds every year, with 

appropriate enhancement to encourage the oilseed 

growers. 

Failure of Con.umer Law 

1822. SHRI SUNIL KUMAR MAHATO : 

SHRI M. ANJAN KUMAR YADAV : 

Will the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to state : 

(a) whether the consumer laws In the country have 

proved to be ineffective; 

(b) If 10, the reasons therefor and the reaction of 
the Government thereto; 
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(c) the perCentage of population atIIl unaware of 

the consumer lawe: 

(d) the steps taken by the Government for making 

people aware of the consumer rights and laws; and 

(e) the 8UCC888 achieved therein? 

THE MINISTER OF AGRICULTURE AND MINISTER 

OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRI· 

BUTION (SHAI SHARAD PAWAR) : (a) No Sir. 

(b) 00e8 not arise. 

(c) to (e) A sustained multi-media campaign and other 

coneumer protection programmes undertaken by the 
Governm.ent have been generating ma&8 consumer 

awareness in the country. The number of calla and queries 

received by the National Consumer helpline and the 

web-based Consumer OnHne Resource and Empower· 

ment Centre, supported by the Department of Consumer 

Affairs, are an indicator of the level of growing consumer 

awareness In the country. However, given the country's 

complex socio-economlc concltions, the vastness of the 
size of the country and the burgeoning population 

belonging to different strata of the 80Ciety as also the fact 

that every citizen is a consumer in one way or the other, 

it would not be possible to quantify the percentage of 

population still unaware of consumer lawe. 

(English) 

Price AI .. due to Future Tr8d1ng 

1823. SHRI RAGHUNATH JHA ; Will the Minister of 
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBU· 

TION be pleased to state : 

(a) whether the permission to undertake forward! 

future trading in wheat, puI8es and other foodgraine has 

led to the spiralling of price8 in the retail market; 

(b) If SO, whether the Partlamentary Committee on 

Food, Consumer Affairs and Public DIstribution has 
recommended a ban on forwardlfuture· trading In wheat 

Md other essential Items of mass consumption so as to 

contain the price In open market; 

(e) if 80, the action taken on the above recommen-

dalton of the Committee; and 

(d) the details of prevailing rate of wheat, pul888 

and other foodgrains during the year 2005·06 and 2006· 

on 

THE MINISTER OF AGRICULTURE AND MINISTER 

OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRI· 

BUTION (SHRI SHARAD PAWAR) : (a) No, Sir. The riae 

in prices of wheat, pulses and other foodgraine has been 

mainly because of shortfall in domestic supplies relative 

to demand and hardening of Intemational prices. 

(b) and (c) Yes, Sir. Futures trading enables the various 

stakeholders such as producers, processors, exporters etc. 

to shift the risk involved in their activities arising out of 

adverse price fluctuations through hedging to those who 

are willing to assume it In the hope 0' making some profit. 

Futures trading also render services to the farmers! 

cultivators. Hedging facilities would enable those farmers 

who grow commodities In very large quantities to hold 

on to their crops or stocks, spread out the sales of such 

stocks over a period of time and thereby realize a better 

average price for their produce. A futures market provides 

to the farmer, at the time of sowing, an advance indication 

to the expected levels of prices of different commodities 

during the marketing period, thereby enabling him to 

undertake proper crop planning. Although smaller farmers 

generally do not participate directly In the futures trading, 

they may benefit from futures trading due to efficient and' 

transparent price discovery. In view of this, the Government 

has submitted to the Standing Committee on Food, 

Consumer Affairs and Public Distribution that futures . 
trading in wheat and other ....mlal items need not be' 
banned. . 

(d) The details of the pt8Y8IItng retail prices of 
important foodgraln. in the four metropolitan citIe8 during 

2006-2007 and 2006-200811 gIYen below: 
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Rice 

Chennal 

Delhi 

Kolkata 

Mumbal 

Wheat 

Chennai 

Deihl 

KoIka.a 

Murnbal 

Gram 

Chennal 

Deihl 

Kolkata 

Mumbal 

1\Ir 

Chennal 

Deihl 

Koikata 

Mumbai 

NT • Not traded 

2008·07 
Mon 

28.11.2008 

12.00 

14.50 

12.00 

13.00 

17.00 

12.00 

NT 

15.00 

41.00 

41.00 

40.00 

45.00 

35.00 

34.00 

30.00 

34.00 

DECEMBER 4. 2008 to Question, 356 

Unit: (Ra./Kg.) 

2005·06 
Aaon 

8.11.2005 

12.00 

13.50 

10.00 

11.50 

11.00 

10.00 

NT 

1'.SO 

30.00 

27.00 

25.00 

25.00 

38.00 

33.00 

31.00 

30.00 

Supply of Wheat and Rice at 
Subaldlzecl Ratea 

1824. SHRI G. V. HARSHA KUMAR : 

SHRI KIREN RIJLJU : 

PROF. VLJAY KUMAR MALHOTRA : 

Will the Minister of CONSUMER AFFAIRS. FOOD AND 

PUBLIC DISTRIBUTION be pleased to state : 

(a) whether foodgrains Including wheat and rice 

are being supplied to orphanges. blind schools and Non-

Governmental Organisations run chatltable institutions at 

aubIIdIHCI rat.. In various States including Deihl; 

(b) If 80. whether the supply of subsidised 

foodgraIn& haa been stopped to these organisations In 

Delhi and lOme other States forcing the inmates to 

purchue them from' open market: 

(c) If so. reasons therefor and reaction of the 

Government thelVto; and 

(d) the stepa being taken to ensure supply of 

&UbIIdiaed foodgralns to the said organilations? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS. FOOD AND PUBLIC 

DISTRIBUTION (DR. AKHILESH PRASAD SINGH) : (a) 

Department of Food and Public Distribution allocates 

foodgralns under Welfare Institutions at below poverty line 

(BPL) rates to State GowrnmentllUnlon Territories includ-

ing DeIhl. who in tum allocates the same to different Non-

Governmental Organisations like orphanages. blind schools 

and . charitable Institutions etc. 

Source : State Food and Civil SUppa.. DepaItmenIa. 

(b) to (d) The Partiamentary Standing Committee on 

Food Consumer Affairs and Public Distribution reviewed 

the allocation made under various food beSed welfare 

schemea. and suggested that the same be revised on 

ball of last 3 years offtake figu..... aa the offtake under 

theM achemea was very low. AccordIngly the allocation 
under thII ICheme (5% of BPL allocation) WIll reviled. 
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Reconciliation of offtake figu,.. for Delhi took some time 
and on reconcit\ation an allocation 01 27.38 Mra of wheat 

and 17.45 Mfa of rice per month was made ~ letter 

dated 21.9.2006 and 16.10.2006 respectively. 

SchemM for Agriculture Sector 

1825. SHRI A. SAl PRATHAP : Will· the Minister of 

AGRICULTURE be pIeaaed to etate : 

(a) whether It 18 mandatory for the Shtte 
GovemmentI to UIrNt utilization reporteICertiftcatea to 

avail benefiIa of the centnilly aponaored 8Cheme8 for 

agrlcullur sector; 

(b) If 80, the namee of aectOl'8 which have not 

aubmined their reportI during· the last 3 ye.... year-wile; 

and 

(c) action taken by the Government In thIt regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS. FOOD AND PUBLIC 

DISTRIBUTION (SHRI KANTILAL BHURIA) : (a) Yes, Sir. 

(b) and (c) The information is being collected anti. will 

be laid on the Table of the House. 

Threat of Food InMCurity 

1826. SHRI BALASHOWRY VALLABHANENI : 

SHRI RAM KRIPAl YADAV : 

WIll the Mlnlater of CONSUMER AFFAIRS. FOOD AND 

PUBLIC DISTRIBUTION be pleased to state : 

(a) whether the thntld of food Insecurity 18 looming 

over the country; 

(b) If 80. the reuona for such a altuatlon; and 

(c) the atepa being taken to tackle the aituation? 

THE MINISTER OF STATE IN THEMlNfSTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOO.\NO PUBLIC 

DISTRIBUTION (DR. AKHILESH PRASAD SINGH): (a) No, 

91r. There la not threat of food Insecurity in the country. 

There Is a stock of 186.49 lakh tonnes of foodgrains as 

on 01/1112006 against the buffer norms of 162.00 lakh 

tonnes of foodgrains a8 on 01/1012006. 

(b) and (c) Do not arise. 

Funda for Qo.opel'lltlve Socle.lea 

1827. SHRI KINJARAPU YERRANNAIDU : WKI the 
Mlnlater of AGRICULTURE be pleaud to etate : 

(a) the details regarding financial assistance granted 

in favour of Co-operative Sooleta in Andhra Prldesh 

during the last three years; year-wise; and 

(b) the details requir .. the terms and condttlonl 
laid therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STAT~ IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION (SHRI KANTILAL BHURIA) : (a) and (b) 

Financial assistance released by National Cooperative 

Development Corporation (NCDC) to the cooperative 

societies in Andhra Pradesh under central sector/centrally 

sponaored schemes and corporation sponsored schemes 

during the last three years are 88 follows: 

Year 

2003-04 

2004-05 

2005-06 

RI. In lakhs 

Anethra Pradesh 

699.74 

18472.84 

26075.29 

The aaeietance by NCDC II reteased in the torm of 
loan and aub8Idy, If applicable. The loan is released on 

temw and c;ondiIionI IncIuaMt of rate of intel... on term 

loan. wortdng capital and margin money, period of reo 
payment of term loan, wortdng capital and margin money. 
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HamHalng of Rain Water for Cultlmlon 

1828. SHRI E.G. SUGAVANAM : WiD the Minister of 
AGRICULTURE be pleased to state : 

(a) whether the Govemment has initiated any steps 
to educate the farmers regarding hamesslng of rain water 

for cultivation; 

(b) if 80, the details thereof; 

(c) whether the Govemment is providing any 

financial 888istanceIsublIdy/Incentive to the farmers for the 

purpose; and 

(d) if 80, the details thereof; 

THE MINISTER OF STA~ IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS. FOOD AND PUBLIC 

DISTRIBUTION (SHRI KANTILAL BHURIA) : (a) to (d) The 

need and importance of hamessing rain water has been 

stressed in the National Water Policy and National 

Agricultural Policy. The Govemment of India is implementing 

large number of schemes of watershed development in the 

country. Harnessing of Rain water and soli moisture 

conservation are main objectives of these schemes. The 

main schemes of Govemment of India· are: 

L Mlnlatry of Agriculture 

(1) National Watershed Development Project 

for Ralnfed Areas (NWDPRA) 

(2) Soil Conservation for Enhancing 

ProductMty of Degraded lands In the 

Catchments of River Valley Projects and 

Flood Prone Rive,. (RVP and FPR) 

(3) Watershed Development Project . for 

Shifting Cultivation A..... (WDPSCA) 

(") Reclamation of AlkaHne SoIIa (RAS) 

(6) Waterahed ~ Fund (WOF) 

L Mlnl.try of Aural DewIopment 

(1) Drought Prone Area Programme (DPAP) 

(2) Desert Development Programme (DPP) 

(3) Integrated Wastelands Development 

Programme (lWDP) 

In all these schemes. a component of training to the 

farmers exists, under which the farmers are trained in 

watershed technologies including harnessing of rain water. 

Entire training expenses are borne under reepective 

scheme. 

Further provision of financial and technical assistance 

hal been made for hamealng rain water under the 
Natural Resource Management!Oevelopment component 

of the schemes. The major watershed programmes provide 

for .. much .. 95% assistance for the community oriented 

activities and for SCIST farmers and 90% assistance for 

individual oriented activities other than SCIST. 

Theft of Imported Whe.t 

1829. SHRI ANANDRAO VITHOBA ADSUL : 

SHRI ADHALRAO PATIL SHIVAJIRAO : 

Will the Minister of CONSUMER AFFAIRS. FOOD AND 

PUBLIC DISTRIBUTION be pleased to state : 

(a) whether thousands of imported wheat bags 

transported from the Tuticorln Harbour to Food Corporation 

of India warehouses in KeraJa and Kamataka have been 

reported missing; 

(b) If so, whether the Govemment has co!,ducted 

any Inquiry In this regard; 

(c) if so, the outcome thereof and the ~ion taken 

by the Union Govemment against the officials held guilty 

ther8for;and 

(d) the Itep. taken by the Union Govemment to 

recover the mIutng baga? 
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THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS. FOOD AND PUBLIC 

DISTRIBUTION (DR. AKHILESH PRASAD SINGH) : (a) Yes, 
Sir. 

(b) FCI has deputed special squads for Investiga-

tions. Meanwhile. the unpaid biDs. eecurity deposit and 
Bank guarantees of the stevedoring contractor have be&n 

withheld. 

(c) and (d) Investigation is under process, after 

compJetion of which, the Govemment would take appro-

priate action against those found guilty. 

[Translation] 

Package tor Sugarcane Duel 

1830. SHRI RAGHURAJ SINGH SHAKVA : Will the 

Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION be pleased to state : 

(a) whether a high level meeting was called in the 

year 2003 in Delhi for resolving the Issue of relief package 

for the outstanding amount of the augarcane farmers; 

(b) If 10, the outcome thereof; 

(e) the progress made in regard to aettJement of 
outstanding amount of the augarcane farmers; 

(d) whether the Govemment has constituted or 

proposes to constitute a committee to deal with the 

problema of sugarcane producers including payment of 

dues; and 

(e) . If 10, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY Of 
AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSuMER AFFAIRS. FOOD AND PUBLIC 

DISTRIBUTION (DR. AKHILESH PRASAD SINGH) : (a) Ves. 
Sir. 

(b) With a view to mitigate the hardship of the 

sugarcane farmers in reepect of the cane price arrears for 

the 2002-03 augar .. ason. it was decided that the Central 

Govemment would provide a one-time 8IIlstance to the 

State Govemments. subject to fulfillment of certain laid 
down conditions. by permitting them to raise· additional 
market borrowings to be used only for liquidating the cane 

price arrears of the 2002-03 augar season and not for any 

other purpose. 

(c) As on 15.09.2003. cane price payable for 2002-

03 auger season was Ra.13907 crorea. This position has 
been reduced to RI.2005 cro .... , as on 15.09.2006. 

(d) No, Sir. 

(e) 0081 not arise. 

[EngliMt] 

Payment for SUgarcane 

1831. SHRI RAGHUNATH JHA : Will the Minister of 

CONSUMER AFFAIRS. FOOD AND PUBLIC DISTRIBU-

TION be pleased to state : 

(a) whether sugar mills are required to make 

payment of sugarcane within 14 days of supply of cane; 

(b) if so. the action taken against the defaulting 

auger mills to recover· the cane price arrears alongwith the 
Inte .... t as per the proviaione of Sugarcane (Control) Order. 

1968; and 

(c) the measures taken to protect and promote the 

Interest of farmers and ensure remunerative price 

Immediately on the delivery of their agricuhure produce? 

THE MINISTER OF STATE IN THE MINISTRV OF 

AGRICULTURE AND MINISTER OF STATE IN THII 

MINISTRY OF CONSUMER AFFAIRS. FOOD AND PUBLIC 

DISTRIBUTION (DR. AKHILESH PRASAD SINGH) : (a) to 

(c) Under ClaUM 3(1, 01 the Sugarcane (Control) Order. 

1966 the sugarcane grow8fS are entitled to receIve the 

Statutory Minimum Price (SMP) of augarcane as fixed by 
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the Central Government. It is the minimum price below 

which no sugar factory can purchase 8ugarcane from the 

sugarcane growers. Besides the SMp, the sugarcane 

growers are also entitted to receive the additional cane 

price if the sugar factory has made profits as provided In 

Clause 5A of the Sugarcane (Control) Order, 1966. 

Clause 3 (3) of the Sugarcane (Control) Order, 1966 

provides that where a producer of sugar, purchasn any 

sugarcane from a grower of sugarcane or from a 

s~rcane growers' cooperative aociety, the producer shall 

unless there is an agreement in writing 10 the contrary 

between the parties, pay within 14 days 'rom the date of 
delivery of the sugarcane to the seller. Clause 3 (3-A) of 

the said Order provides that where a producer of lugar 

or his agent fails to make payment for the sugarcane 

purchased within 14 days of the date of delivery, he shall 

pay interest on the amount due at the rate of 15% per 

annum for the period of such delay beyond 14 days. 

Further, under the provisions of the Sugarcane (Control) 

Order, 1966, the cane price arrears are recoverable as 

arrears of land revenue and the State Govemrnenta have 

been authorized In this regard. 

The above provi8ions of the Sugarcane (Control) 

Order, 1966 ensure timely and remunerative price 10 the 
sugarcane farmers. 

[Translation] 

1832. SHAI KAILASH NATH SINGH YADAV : Will the 
Minialer of AGRICULTUAE be pleued to state : 

(a) whether there has been large scale production 
of mustard in the country during the previous and.current 

year; 

(b) If 10, the quantum and value of mustard 

available In the godowna; 

(c) whether the Government II contempIIIing to 

make the' uee of mullard mandatcMy In the production of 
vegetable oil; 

(d) If so, whether the Govemment propo188 to 

reduce the price of mustard In open market to utlllze the 

prevailing stocks; and 

(e) if so, the details thereof? 

THE MINISTEA OF STATE IN THE MINISTRY OF 

AGAICULTUAE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIAS. FOOD AND PUBLIC 

DISTAIBUTION (SHAI KANTILAL BHUAIA) : (a) Yet. Sir. 

The production of 'Aapeaeed and MUltard was 75.93m 

lakh tonnes in 2004-05. It was estimated at 78.87 I8kh 

ton.,.. for 2005-06 (4th advance 88timatea). 

(b) AI per National Agricuhural Cooperative 

Marketing Federation of India limited (NAFED), the detalll 

of procurement of mustard H8d under Price Support 

Scheme (PSS) during Aabl 2005 and Rabi 2006, quantity 

sold, balance available as on 27.11.2008 and Its value are 

given In the table below: 

(Lakh Tonnea) 

Quantity Quantity Balance Value 

(As. Crona) Procured Sold 

Aabi 2005 20.93 -20.16 o.n 141.29 

RabI 2006 22.05 6.21· 15.84 3033.36 

(c) The Govemment has iuued a notification for 

~ UN of 20% muetard 011 in the manufacture of 

Yanupatl. 

(d) and (e) The disposal of mustard seed procured 'by 

NAFED is under review on a regular basil by the 

Government. NAFED has been advlaec:l to arrange 

diIpoaI of .. to 5 lakh ton,.. of mUllard I8ed eVery month 

on market rate for minimizing the inventory. AI on 28th 
Ncwember 2008 NAFED II holding mustard I8edI of o.n 
Iakh tonne8 of Aabi 2005 and 15.84 IaIch tonnes of RabI 
2006 Itocks. 
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MSP of Muatllrd 

1833. SHRI VIJOY KRISHNA : Will the Minister of 

AGRICULTURE be pleased to state: 

(a> whether the different Minimum Support Price 

CMSP) of Mustard haa been announced for different 

regions; 

(b) if 10, whether the farmers of Mveral States are 

forced to sell Mustard on a price lower than MSP; and 

(e) . if sO, the stepa taken by the Govemment to 

provide relief to farmers? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION CSHRI KANTILAL BHURIA) : (a) No, Sir. The 

Govemment of India fixes MSP which Is uniform through 

out the country. Government of India fix8d MSP for Muatard 

seed at Rs.1700 per quintal in 2004-05 and at Ra.1715 

per quintal in 2005-06 and 2006-07. 

Cb) and (c) To Me that the farmers get remunerative 

prices for their produce and do 'not resort to diItreII sale, 

National Agricultural CooperaUve Marketing Federation of 
IndlaLlmited CNAFED), .. the dHlgnated Govemment 

agency h.. undertaken mustard seedI procurement 

operation at the MSP on a me .. 1Ye scale. NAFED procured 

20.93 lakh Mrs of Rabi 2005 mustard in 2005-06 and 
22.05 lakh Mrlof Rabi 2006 muatard In 2008-07. More 
procurement Is going on. 

{English} 

(b) If 10, the detaill thereof and the amount 

earmarked for the same; 

(c) whether there II also a propoaal to develop 

AnnamaIai, Mudumalai and Paramblkulam as Tiger 

ReHf'V8; 

Cd) ·If 80, the details thereof; and 

Ce) the time by which it would be developed? 

THE MINISTER OF STATE IN THE MINISTRY OF 

ENVIRONMENT AND FORESTS CSHRI NAMO NAAAIN 

MEENA) : Ca) and (b) CoNervatton and development of 
WIIcIIfe s.nctuariel and Natlonll Parkl are primarily the 
reaponII)IIIIy of the concerned State Goverment. Govern-
ment of India provIdeI nec .... ry technical and financial 

...... nce to the State under the Centrally SponIOted 

Scheme - "Development of National Parkl and Sanctuar-

Ies", baed on the Annual Plan of Operation received from 

the State Governmenta. During the ftnanctaI year 2008-07, 

Govemment of India hu sanctioned RI.13.0S lakhl and 

RI.13.72 lakhl for the development and con .. rvation of 

MudumaIaI Wildlift Sanctuary and National Park, reapec-
llvety. 

(c) to (e) "In principle approval" hal been accorded 

for declaring Anamalai-Parambikulam WIldlIfe Sanctuaries 
and Mudumalal Wildlife Sanctuary II new Tiger Relerve 

.1PfNCI over two Statu, Karala and Tamil Nac:tu, baled on 

propoHII received from StateI and .. r.commended by 

the Steering committee of the project Tiger In Its 37th 

mMtIng held on 23rd January, 200d. 

Prolecdon of Pucook 

1835. SHRI CHANDRAKANT KHAIRE : WiU the 

Minllter of ENVIRONMENT AND FORESTS be pleased to 
1834. SHRI S.K. KHARVENTHAN : WIll the Miniltar of ..... : 

ENVIRONMENT AND FORESTS be pIeued to .... : 

Ca) whether the Government hal, any proposal to 
develop Mudumalal WHd Life Sanctuary and National Park 

in NiIgIriI; 

(a) whether the National Bird 'Peacock' is vanilhing 

due to commerciallreligioul usa of ill feathe ... ; 

Cb) If 10, the detaIII thereof; and 
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(c) the steps takenIbeing taken to check their killing 

and to increase their population? 

THE MINISTER OF STATE IN· THE MINISTRY OF 

ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 

MEENA) : (8) to (c) No such report of peacocks 
vanishing due to commerciaVreligious use of its feathers 

has been received by this Ministry. Peacocks are found 

both in the Protected Areas as well as outside Protected 

Areas near human habitations. In order to protect 

peacocks, they . have been included in the Schedule-I 

of the wildlife (Protection) Act, 1972 thereby giving 

them highest degree of protection.. Certain WJld!ife 

Sanctuaries like Adichunchunagaral Sanctuary in 

Kamataka and Naigaon Sanctuary in .Maharashtra 

have been specially declared for conservation of pea-

cocks. 

(Translation) 

Agriculture SclentlateWorklhop 

1836. SHRI RAGHURAJ SINGH SHAKYA : W.UI the 

Minister of AGRICULTURE be pleased to state : 

(a) whether any National workshop of agriculture 

scientists has been conducted to promote modem farming 

and profit making crops; 

(b) if so, the detaHs of' work done and financial 

assistance provided by the Union and State GoVernments 

to promote the production ofsunftbwer. soybean 

and mushroom etc. in the country particular1y In Uttar 

Pradesh during the last three years and the current year; 

and 

(c) the details of the scientists engaged In 

promoting modern farming in the country,· State-wlae? 

THE MINISTER OF STATE IN THE MINISTRY<OF 

AGRIC\JLTURE AND MINISTER OF STATE.lN THE 

MINISTRY 01= CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION ·(SHRI KANTlLAl BHURIA) :. (a) Indian 

Council of Agricultural (ICAR). In p~rsuance of its mandate. 

is engaged in generation of fann.worthy research and 

human resources development through a network of 

research institutions to achieve science-based growth and 

development of agriculture. National workshops of 

agricultural scientiata are organized on Crops/commodities! 

themes involving the concerned scientists for working out 

research strategies for promotion of modem farming for 

increased income for the farmers. 

(b) In order to promote the production of sun-

flower, soybean and mushroom in the country. Ihe Council 

has established Directorate of Oilseeds Research al 

Hyderabad 10 work on a number of oilseeds crops 

Including sunflower, National Research Centre for Soybean 

at Indore, and National Research Centre for Mushroom, 

Solan. 

AH these Institutes have national mandate and 

accordingly the resea~h works are taken up. During the 

last three years (2003-04 to 2005-06). eight varieties of 

sunflower have been released at the national level 

including their production practices. During the same 

period, an amount of Rs.3.67 crore was provided to All 

Illdia Coordinated Project on Sunflower under Plan fund 

Implemented by the Directorate of 0iIseeds Research, with 

a provjsion of Rs.1.12 crore during the current financial 

year. 

As far as soypean is concemed. during the same 

period, six varieties have been released Including their 

production practices. An amoun~ of AI.1S.27 crore was 

provided to NRC on Soybe.an. wlth a provision of Ra.3.61 

cro... during the current financial year. 

Insofar .. IOI.IJhroopl ~. concerned, a number of 

improved strains of button. oyster and paddy straw 

mushroom have been developed. besldeI lmproved 

8ubatrate preparation, casing matertai, and cultural 

practices. An amount of Rs.12.50 crore was provided 
'. 

during the last three years with a provision of Ra.2.26 cro ... 

during the current financial year. 
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(e) .The main extenllon system Is operated by State 
Development Departments for promoting modem farming 
In the country. The ICAR h .. aanctlonec:I a network 01 540 

Krilhl Vigyan Kendru (KVK) aiming at technology 
...... ment. refinement and demonstration of technology/ 

ptOduct to facilitate the promotion of modem farming. Each 
KVK hili been provided with a multi·dieciplinery lNm of 
• Subject Matter SpecIalists headed by a Programme 

Coon:Inaeor. The s.t.wiH details of number of KVKa ant 

s;ven In the ltalement enclOMd. 

Stlltement 

DI«t1butIon of KVKs In dlffel'fHlt StatNI 

Union rerritorlH 

51. StatealUTs Total 

No. 

1 2 3 

1. AndMIan and Nicobar I8Iand8 1 

2. Andhra Pradesh 22 

3. Arunachal Pradesh 10 

4. Auam 20 

5. Bihar 36 

8. Chhattlagartl 11 

7. Deihl 1 

8. Goa 2 

9. Gujarat 23 

10. HatyllNl 18 

11. Himachal Pradnh 12 

12. Jammu and Kashmir 13 

13. Jharkhand 18 

2 3 

14. Kamataka 28 

15. Kerala 14 

1 e. LaklhaclwHp 

17. Madhya Pradesh 

1 e. Maharaahtra 33 

19. Manlpu~ 8 

20. Meghalaya 5 

21. Mizoram 8 

22. Nagaland 8 

23. Ott ... 29 

24. PondIcherry 2 

25. Punjab 17 

28. ~Ihan 32 

27. SlkkIm 4 

28. Tamil Nadu 28 

29.TrIpura 

30. ua.r PradMh 81 

31. UUranchal 12 

32. West Bengal 17 

Total 540 

{EngliMl] 

Funds for Food SecurIty Programme 

1837. SHRI BRAJA KISHORE TRIPATHY : WIll the 
Minllter of AGRICULTURE be pIeued to state: 
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(a) whether any Indo-United Nation Development THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE INTHE MINISTRY 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTILAL BHURIA) : (a) to (d) Yes, 
Sir. India-United Nations Development Programme (UNDP) 
Agreement on Food Security Programme was signed on 
13th February, 1998 with focus on women farmers and 
household food security. The Food Security Programme was 
an umbrella programme under which there we,. 8ix sub-
programmes, which have all since been concluded. Details 

of assistance released under each of the IUb-pfogrammes 
and beneficiaries are provided at enclosed statement. 

Programme (UNDP) agreement has been signed regarding 

funding of food security programme; 

(b) if so, the details thereof alongwlth the States in 

which the said programme is being undertaken; 

(c) the detalls of assistance so far provided to each 
of States; and 

(d) the number of persons benefited by such 

programmes in various States? 

.. tement 

Detail. of Sub-Programmes 

Name of the Sub- StatelDlstricts Date of 
Programme Completion 

1 2 3 

(1 ) Development of Hybrid Rice Implemented .. a national 31.12.2002 
Technology for Large Scale network comprising of 

Adoption in India resaarch seed production 
and technology transfer 
components. The national 
research network involves 
12 research centres across 
the country. 

(2) Maize Bued Cropping Bihar, U.P and Raj_ethan 31.13.2005 
System for Food Security 
in India 

(3) Sustainable Dryland Andhra Pradesh 31.12.2004 

Agriculture by Mahilia 
Sangharna: A.P. 

(4) Empowerment of Women U.P. 31.12.2004 

Farmers for Food Security: 
U.P. 

Total Funds Persons 
released Benefited 

4 5 

Rs.6.32 11,630 
Crores Farmers 

Ra.6.44 Farmers Group 
Crores Associations fonned 

in all the project 
areas 

RI.9.23 700 Farm Women 
Crores Groupe 

Rs.1'.84 582 Farm Women 
Crores Groups 
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1 2 

(5) (I) 8IreI1gihening Natural OrIlla 
Rnout'CI MMIIgMmnt and 
Suatainable I.iYellhooct. for 
Women In tribal Oriua 

(II, AddItIonal Support to 
Cyclone affected dIetricta 
In OrIlla 

(I) MlMgement SUpport to 
Food Security Programme 

12.00 tara. 

PAPERS LAID ON THE TABlE 

[EngllMJ 

MR. SPEAKER: Now, PaperI to be laid on the Table. 

(/n',,,,uptione) 

rr,.,.tIonJ 
MR. SPEAKER : I will IIat.n to you. 

PROF. VUAY KUMAR MALHOTRA (South DelhI) : If 
anyone II wrong IhouId he not be ~ ... (/nIMupfIonI) 
If any Stale Government II doing anything wrong, It II no 
one other than the State Government of W'" Bengal ... 
(/ntel'lllplioM) 

[EngIWIJ 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIYA RANJAN DASMUNSI) : I beg to lay on the 
Table a eGA' of the Cable TeIevtIion Networtca (Amendment) 

RuIeI, 2008 (Hindi and Engllah versIona) pubUIhed In 
NoIfftcatIon No.G.S.R. 488 (E) In Gaz.tte of India dated the 

3 4 5 

31.12.2004 R •. 11.01 700 Farm Women 
Cro,.. Group. 

31.12.2004 Ra.1.49 224 Farm Women 
Cro,.. Groups 

31.12.2005 Ra.O.22 
Cro,.. 

10th August, 2008 under .ub-aectlon (3) of Section 22 of 
the c.bIe TeIeYII/on Networks (Regulation) Act, 1995. 

(Placed In library, S .. No. LT 612212006] 

(1J'aMMtlon] 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTILAL BHURIA) : (a) I beg to 
lay on the Table-

(1) A copy of the Annual Report (Hindi and Engliah 
ver.ions) of the National Agricultural 
Cooperative Marketing Federation of India 
Umlted, New DeIhl, for the y.ar 2005-2008, 
alongwlth Audited Accounts. 

(2) A copy of the Review (Hindi and English 
v.rsIons) by the Govemment of the working of 
the National Agricultural Cooperative Marketing 
Federation of India Umlted, New DelhI, for the 

year 2005-2008. 

(PI8ced In library, s.. No. LT 512312006] 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
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MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION (SHRI KANTILAL BHURIA) : (a) On behalf 

of Shrl Taslimuddin I beg to lay on the tabIe:-

(1) (i) A copy of the Annual Report (Hindi and 

English versions) of the National Dairy 

Development Board, Anand, for the year 

2005-2006, .'ongwith AUdited Accounts. 

(ii) A copy of the Review (Hindi and English 

versions) by the Govemment of the 

working of the National Dairy Development 

Board, Anand, for the year 2005-2006. 

[Placed in Library, See No. LT 512412006] 

(2) A copy each of the following Notifications (Hindi 

and English. versions) under section SO of the 

National Dairy Development Board Act, 1987:-

[English} 

(i) The National Dairy Development Board 

Workmen (Appointment, Pay.nd 

Allowances) (Workmen) Regulations, 2006 

published in Notification No.DEL:NDDB in 

Gazette of Indii dated the 4th May, 2006, 
together a Corrigendum thereto pubnshed 

in the Notification NO.101 dated the 24th 

June, 2006. 

(Ii) The Natlorial Dairy Development Board 

Officer. (Appointment, Pay and 

Allowances) (Amendment) Regulations, 
I 

2006 published in Notification 

No.DEL:NDDB in Gazette of India dated 

ahe 4th May, 2008. 

[Placed in Library, SH No. LT 512512006] 

THE MINISTER OF STATE IN THE MINISTRY OF 

ENVIRONMENT AND FORESTS (SHRl NAMO NARAIN 

MEENA) : I beg to lay on the Table-

(1) A copy of the Environment (Protection) Second 

Amendment Rules, 2006 published in Notifica-

tion No.G.S.R. 640 eE) in Gazette of India dated 

the 16th October, 2006under.uctlon26 of the 

Environment (ProteetioA~ Act, 1986. 

[Placed in Library, SH No. LT S1~612006J 

(2) A copy of the Breedi.ngof and Experiments on 

Animals (Control and Superyjaion). Amendment 

Rules, 2006 (Hindi and English. versions) 

published in Notification No.S.O. 1818(E) in 

Gazette of India dated the 25th. October, 2006 

under section .38 . of.the Prevention. of .Cruetly 

to Animals Act, 1960 

[Placed in Library, SH No. LT 512712006) 

(J) A copy 'each of the following papet'8 (Hindi end 

English versions) under sub-sec:tion (1 ) of 

section 619 A of the Companies Act, 1956:-

(i) Review by the Govemdment of the 

working of the Andaman.and Nicobar 

Islands Fore.t and Plantation 

Development Corporation Limited, Port 
Blair, for the year 2004-2005. 

(Ii) Annual Report of the Andarnan and 

Nicobar Islands Forest and Plantation 

Develqpment Corporation Limited, Port 
Blair, for the year 2004-2005, alongwith 

Audited AccountI and comments of the 
Comptroller and Auditor General thereon. 

(4) Statemeat (Hindi and EngIiIh veraiona) show-
ing reasons for delay in laying the papet8 

mentioned at (3) above. 

[Placed in Library, SH No. LT 512812006] 

THE MINISTER OF STATE IN 'THE MINISTRY OF 
AGRICULTURE AND MINISTER, OF STRE IN THE 
MINISTRY OF 'CONSUMER AFFAtRS. FOoD AND PUBLIC 

DISTRtBUTION (DR. AKHIlESH PMSAD SINGH) :'1 beg 
to lay on the Table-
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. ' 

(1) A copy each of the following Notifications (Hindi 

, an.d English versions) under sub-secti9n (6) of 

. .section 3 of the Essential Comrnpditiea Act, 

1S55:-

(Q The Sugarcane (Control) Amendment) 

Order, 2006 published in Notification 

No.S.O. 1940 (E) in Gazette of India dated 

the 10th November. 2006. 

(Ii) The Sugarcane Preis-mud (Control) 

(Repeal) Order, 2006 published in Noti-

fication No.S.O. 1457 (E) in Gazette of 

India dated the 7th September, 2006. 

[Placed In library, See No. IT 5129120(8) 

(2) (i) A copy of the Annual RepoI't (Hindi and 

English v .... lone) of the Central 

Wal'8houllng CorpofatIon, New DeIhl, for 

the year 2005-2008, alongwfth Audited 

Accourtti, under stJb.aection (11) of 
. 18CtiOn 31 of the Warehousing CorPoration 

Act, 1962. 

(ii) A copy of the Review (Hindi and English 

veJlions) by the Govemment of the 

working o~ the Central WarE!housil')g 

Corporation, New Delhi, for the year 
, . 

2005-2006. 

[Placed in Ubrary, See No. LT 513012006) 

12.01 hra. 

RESIGNATION BY MEMBER 

(English) 

MR. SPEAKE~ ; I have to inform the House that I 

had. received a leUer dated 2nd December'. 2006;from Shrl 

Navjot. SIngh ~, In elected Member from Amritlar 

Parliamentary Constituency of Punjab resigning from the 

membership of Lok Sabha with immediate effect. 

I accepted his resignation with effect from 4th 
December, 2006. 

12.02 hra. 

STATEMENTS BY MINISTERS 

[English] 

(I) Acctdent due to b1Ipplng of p8HengeN of S011 
Up HowratI-Jamalpur £xp ..... under the debrle of 

'UltiPuI' being dlefMnUtd near 8h8p1pur on 
2.12.2006. 

MR. SPEAKER : Now, Shri Lalu Praaad. 

(Interruptions, 

MR. SPEAKER : Nothing else Is being recorded. 

(Interruptions) • 

MR. SPEAKER : It is an accident matter. I wi" hear 

you but at the proper time. 

Shri Lalu Prasad, 

(Interruptions) 

MR. SPEAKER : No cross-talks plesse. 

( IntBlTlIptions) 

MR. SPEAKER : What 1$ going on? A tragedy has 

taken place in this country. He IS making a stalement. 

{Translation J 

··THE MINISTER OF RAILWAYS (SHRI LALU' 

PRASAD) : Sir. I am very sorry to Inform the House that 

on 2.12.2006 at around 1.4S a.m. When 3071 up Howara-

·Not recorded. 
•• Placed in Library. See No. LT 513212006. 
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(Shrl Lalu Prasad) 

Jamalpur ExpfNI WU about to reach BhlgaJpur Railway 
ltatlon, suddenly debrla of ·Ultapul" which wu being 
dismantled at that time, fell on the train and 5-8 c:oech of 
the train got crushed under the debrla. Aa per the 
information received till now, 35 pueeng8rs haw died In 
the accident. 12 puaengers haw been injured I8fIouIIy 

and 4 puaengers haw received minor InJur\ea. The 
injured passengers were immediately admitted to the 
Jawahar Lal Nehru H08p1ta1 of Bhagalpur. 

The relief and reecue task force ruahed to the IpOt 

as soon as the Information regarding accident wu 
received. General Manager, .... em RaIlway and ORM of 
Maida dMslon along with officers concerned reached on 
the spot. Members of Railway Board (Engineering) alto 
reached the accident site from Delhi. Rail Manager and 
his officials also rushed to the accident site. 

Sir, I also visited the site of the ICCident and 
inspected the relife worka, met the injured and the relativel 

of the ~Med and gave lnetructilona for making 11\ the 
neceuary arrangements for medical tr .. tment free of coat. 
In view of the aerlouaneea of the human tragedy, I have 
taken a decision that a sum of Rs.5 Iakh, one Iakh and 
Rs.2S.000I· will be given u compeneation to next of the 
kin of the deceaaed, to the aeriouely injured and to thoae 
who suffered minor Inju ...... reepectNely. In addition to the 
said compensation. a sum of upto Ra.41· Iakh fixed by the 
Railway Claims Tribunal wHI be aeparately given to the 
dependents of the deceued and Injured persona. Beaidea. 
one member of the family of each deoeued puaenger 
will be given a job in the Railways. A job In' the railways 
will be provided to either such seriously Injured persona 
or to next of his kin who remain handicapped .ven after 
sufficient medical treatment. 

The construction work of new ROB In place of this 
more than hundred-year-old bridge wu already complete. 
That is why the demolition work of this old bridge had 
begun as per its scheduled time only a week back. Two 
days prior to this accident, after one span wu demolished, 

the incident of a span suddenly falling on the track had 

taken ptace. Fortunately no train wu crouing the bridge 
at that time. Even then, the concerned contnictorI and 
officers did not take It aerloully and • a raeult of this 
inaction this accident took place which caueed a loa to 
the life and property of the train puaengers. The offtcers" 
prima facie, reaponalble'tor thie Incident viz. the Deputy 
Chief Engineer and Junior Engineer (Conttruction). 
Aleiatant Engineer (Conatructlonl) have been 8UIpended 

and orders have been lsalled to blackliat the contrKtora 

of thie work, MIs 8ijoy Kumar Ent.rpriae8. An F.I.R. has 
been lodged in a criminal cue in the local GRP police 
station agai"'t the Dv.mentioned Engineers and 
Contractors by the Station Manager. Bhagalpur in regard 
to thia incident. The Commluioner of Railway Safety iI 
conducting a legal inquiry into this accident. All the General 
Managers hav. been directed to take sufficient 
precautionary measures by ensuring 1M compliance of 
apecJfIed syst.m and procedure to check the recurrence 
of such Incidents. In addition to thil. the State Chief Miniat.r 
has also announced a compensation of RS.1/· takh to the 
family of the deceaHd. I .xpress my gratitude to the State 
Govemment for the same. 

(II) 8t8tement CorrectIng Reply to at.rred Quntlon 
No~ Dated 1 .... .2001 (Hindi venlon) regarding 

ProcuNlMnt of Poor ou.Ilty of FoodgraIna 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE . 
MINISTRY OF CONSUMER AFFAIRS. FOOD AND PUBLIC 
DISTRIBUTION (DR. AKHILESH PRASAD SINGH) : (a) 
Centraul Bureau of Inveatigation (CBI) hal not conducted 

any IHrd't during Iut three years i... 2003, 2004 . and 
2005 againIt offIcer8Iofficiaia of Food Corporation of India 
(FCI) on the allegation of procurement of poor quality of 
wheat and rice. However, during the current year. CBI 
conducted aearchel in 3 caaes in which 3 Firat Information 
Reports were .... red on 01.01.2006 against 83 offiCe,., 
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officials Including the then Senior Regional Manger. FCI, 

Punjab region, besides 330 private rice millers, on the 

allegation that during the Kharif Marketing Season (KMS 

2004-05) the FCI staff in Punjab region in criminal 

conspiracy with private rice millers, had accepted sub-
standard rice conSignments and released payments as 

prescribed for Grade-A rice and thereby caused huge 

financial 1os8 tq FCI. 

(b) Investigation in all the above three cases are In 

progrees and is being expedited by the CBI but a definite 

time frame cannot be given at this stage for completion 

of the same. 

The revised answer cound not be laid on the Table 

of the House within a definite time frame because of the 

delay on the part of the Department in finding out the 

error. 

12.08 hra. 

UTTARANCHAL (ALTERATION OF NAME) 
BILL, *2006 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT): Sir, 

I may be granted leave to Introduce the ~hal 

(Alteration of Name) Bill, 2008 on behalf of Shrl Shlvraj 

V. Patil. 

[English} 

MR. SPEAKER : The question Is: 

"That IeaV8 be granted to Introduce a Bill to after the 

name of the State of tJaaranchal.-

-"'-*I In utnry s.. No.LT 51311'2008. 

[Translation} 

SHRI MANIKRAO HOOLYA GAVIT : Sir, I Introduce-· 

the Bill. 

[English} 

MR .. SPEAKER : Now, we take matter!- of urgent 

public importance. Shri Syed Shahnawaz HUt-sain will 

speak, 

[Translation} 

SHRI SYEO SHAHNAWAZ HUSSAIN (Bhagalpur) : 

Mr. Speaker, Sir, the hon'ble Minister of Railways hal made 

a statement with regard to the Howrah·Jamalpur Express 

train accident. It is an unfortunate incident. Thirty seven 

people have been killed in this accident and it is 

unfortunate thal more than 30 deceased people belong to 

my Parliamentary constituency. I do not want to level any 

allegation against anyone. I hold 1he hon'ble Minister In 

high esteem. He himeelf claims to be the No.1 Minister. 

That day he was In Katihar during the election campaign 

and I was also there. I was expecting from the Minister 

of RaHways to reach the Iita of the accident since that is 

my Parliamentary constituency and being the Minister of 

Railways It was his duty to reach the ,accident site, 

however, he behaved more like • politician than the 

Mlnllter of Railways. Had he reached the site of 

the incident on time, more lives could have been 

saved. 

[English} 

MR. SPEAKER If you want, we can have a 

discUSSion on thil. 

(Inttlrruptlontl) 

-PublIshed In the Gazett.. of India, Extraordinary. Part·II, 
SectIon-2, dated 4.12.2006. 
.. Introduced with the Recommendation of the President. 
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SHRI SYED SHAHNAWAZ HUSSAIN : I have high 

regards for the han. Minleter of Railways ... (lnr.nuptiona) 

IE"".,,} 

MR. SPEAKER: I am allowing him to apeak. You need 
not come In his support. 

(Interruptions) 

MR. SPEAKER: I am allowing him. Why are you 

trying to intervene? 

~tJon} 

SHRI SYEO SHAHNAWAZ HUSSAIN : Sir, through 

you. I am eJCpf'N8lng the plight of the people of Bhagalpur 

t.fore the HOUle. I reached that place around 11.30. No 

railway officer wu prMent there. Even the train for relief 

work ruched the lite after 3 O'clock. When the entire 

bridge wu being demolished the work.,. asked the 
Engineer to stop the train from croaalng under that bridge. 

However. the Engineer allowed the train to croea under 

the bridge there and a huge piece of epan fell on the train. 
This Ie no accident, it Is a murder. The people have been 
killed there. They were poor PeoPle from my constituency, 

N.C.C. cadets and other people board the train from that 

area. Today, the Mini ... , of Railways has announced 

compensation for them but the railway officers are 
searching for their tIcketa. They boarded the train with 
general tickets and their names are being .. arched In the 

reservation list. 

Mr. Speaker Sir, the condition of ho8pItals hal 
improved in Bihar. There wu a State Government hoepltal 
In Bhagalpur so the CAT scan was done on time and many 

lives were saved; however, the gas cutter W8I not available 

on time. Sir. I am not making any false statement. We 

arranged for a gas cutter from a private man which he had 

brought for petrol pump. The boggle was cut with that. If 

the hon·ble. Minister of Railways could arrange for a gas 

cutler on time many more Uvea could have *n .aved. 
Through you, I would Hke to ..... that when the Minister 

of Railways reached there. it being my Parliamentary 

constituency, I too, would have gone alongwlth him had 
I received any Information. There it no Intention of 
polltlclzlng the lasue. I wu In hospital for four 
hours ... (interruptions) 

MR. SPEAKER : Pie ... take your .. al 

(Interruptions) 

[English] 

MR. SPEAKER : Nothing will be recorded except 
what Shrl Shahnawaz Hueealn tpMkI. 

[Trsns/atlon} 

SHRI SYED SHAHNAWAZ HUSSAIN : Mr. Speaker. 

Sir, with due respect I am 1taUng ..• (lntem.tptIoM} 

MR. SPEAKER : Please sit down. 

(IntenuptloM) 

MR. SPEAKER : Please sit down. 

(Interruptions) 

MR. SPEAKER : Please sit down. 

(lnterrupt/clM) 

MR. SPEAKER : I am aaIdng him to sit down. Why 

are you getting up? 

(Interruptions) 

MR. SPEAKER: No, I will n01.101e ..... this. Shrl Ram 

Krlpal Yadav. You must take your seat. 

(Interruption') 

*Not recorded. 
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MR. SPEAKER : Take you seal WW you take your 
... t or not? 

(IntetrlJptions) 

MR. SPEAKER : Will you take your 88at7 

(IntetrlJpllons) 

MR. SPEAKER : I am prepared to 

(intetrlJptlons) 

MR. SPEAKER : I wf" adjoum this House. I do not 

think. .. 

(IntetrlJptlons) 

MR. SPEAKER : Let the people of this country see 
what II hlPf*'lng lneldel 

(IntetrlJptlons) 

MR. SPEAKER : Most condemnable behaviour! 

(IntetrlJptlons) 

SHRI SYEO SHAHNAWAZ HUSSAIN : Mr. Speaker. 

Sir. I have great regard for the hon'ble Minister of Railways. 

1Wo low ranking officers were suspended after this 

Incident. ...(lntetrlJptlons) 

(EngOsh] 

MR. SPEAKER : If you want a full di8cu&&lon, I am 

prepared to give It. On a matter like this, you cannot go 

on railing the entire matter. 

(Interruption.) 

['1JwnIIIdon] 

SHRI SYEO SHAHNAWAZ HUSSAIN: I want that the 

Hon'ble Minister of Railways should resign taking the 

responsibility of the incident on himself and action should 

not be taken against low ranking officers ... (lnterruptions) 

[English] 

MR. SPEAKER : You are occupying a seat not 

belonging to you. Do not stand there. 

(Interruptions) 

[Translation] 

SHRI SYEO SHAHNAWAZ HUSSAIN: Hon. Minister 

. reached the spot after twelve hours of the Incident. There 

Is not even a lingle bridge but 1he,. ant 15 brtdgee 150 
yearaoldin Bhagalpur. The trainafor 8engal pasen through 

it and 10 many people from aeng.I travel by train 
.•• (IntemJptjon.) An announcement ahould be made to 
construct theae bridges immediately and Hon'bIe Miniele, 

of Railways should take the responsibility of the 

incident. .. (lnterruptions) 

[Engll.h] 

MR. SPEAKER; What are you doing? .Please lit 
down. 

(Interruptions) 

MR. SPEAKER: Only the matter being raised by Shri 
ShailendraKumar should be recorded. Nothing el88 will 

be recorded. 

(Interruptions)" 

12.16 hre. 

(At this stags. Shrl Ashok Pradhan and some Other 

han. Members came and stood an the 

floor near the Table.) 

[Translation] 

SHRI SHAllENDRA KUMAR (Chall) : Mr. Speaker. I 

Sir. yesterday only we have celebrated world disabled 

day ... (Interruptions) 

"Not recorded. 
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(English] 

SHRI BASU DEB ACHARIA (Bankura) : Sir. they will 
not allow UI to raiN our laIu .... (lnterruptions) 

" 
MR. SPEAKER : Mr. Ach.rIa, pie ... take your seat. 

Nothing II being recorded. 

(Interrupllonsr 

(Translation] 

SHRI SHAILENDRA KUMAR : Uke every year It Ia 

.Iw.ys being laid that the disabled Ihould be brought In 
the mainstream of the 1OCiety. Aa per the census of 2001 
there .re approximately 2.25 crore dlaabledpeople In the 

country who .... blind, deaf and dumb. Seventy five percent 

of such people live In villages. For their upllftrnent, v.rIoua 

programmes .re .nnounced to provide aultance to them. 

Today, theB. programmes .re needed to reviewed 

... (Interruptlons) Th. Govemment .nnounces to provide 

them ueiltance but .ven today they ere being exploited. 

They .re not abl. to get .ny .-...nee without producing 

certificate of dIeabIllty ... (lntenuptlons) Instructions .nt 
lnued by Union Govemment In thll regard but they cannot 

get their certificate of dlaability without giving bride. The 

Union Government always It,... upon the fact that the 

Stat. Govemments 'hould take effective Iteps and an 

appeal Ia also made In this regard but no uelltance 
reached to them ... (lnterr&.lpliOM) The Govemment allo 

..,... upon that the society should fulfill Ita responsibility 

and come forward for their Uliltance. A resolution was 
paaed In 1882 In UN General Aaaembty ... (lnterruptioM) 

It wu mentioned in the rnoIutIon that the programmes 

for their rehabilitation should be chalked out. That II why 

fNfIry year on 3rd of December wortd dlaabled day Ia 
ceIebI'ated ... (/~) TIll now It h .. not been 

Implemeilled. National Education' Policy. 1988, National 

TrUit Act 1885, Action Plan 1992, Indian ReI'labtlltation 

CouncIl Ad 1882, DtIabIed's Act 1995, National Policy for 

DIIabIed'I 2006 haw been p,..,ared from time to time but 

-Not recotdecI. 

these were not implemented properly ... (lnterruptlons) I 

would like to request the Govemment that the employment 

oriented education must be imparted to the disabled in 

the country, they must get the benefit of rehabilitation 

plan and employment should be provided by ensuring 
reeervation ... {lntenuptlons) Whatever welfare scheme are 

there. they mult get their proper benefit. Further. they must 

be Inspected by AMA from time to time so that they, may 

get the benefit. 

(English] 

MR. SPEAKER : Prof. Mahadeorao Shiwankar - not 
present. 

Shrl B. M.htab. 

(Interruptions) 

SHRI B. MAHTAB (Cutt.ck) : Sir. It has been planned 
to develop the basins muhl-eectorally taking into account 

flood, drainage congeltlon. Irrigation and agriculture along 

with allied activities for sustainable use of water resources. 

In this context. Mahanadl Basin Development Plan has 
been aubmltted to the Ministry of Water Resources for 
nec .... ry clearance. The Detailed Project Report of 

componentl under Mahanadi BasIn Development Project 
ha, been lubmltted to the Central Water CommiSlion. and 

the technical scrutiny h .. been processed . ... (Interruptions) 

The State-level Project Monitoring Committee ha. 
already cleared this project. Thll Is a project cOltlng around 

RI.3,555 crore, but I am di8mayed to find that the project 

Is being delayed citing one reason or the other 

... {Interruptions) 

This project, If implemented. will change the life of 

the people of Oriasa. Aa Orissa 'I .n agrarian State and 
.. Irrigation facility Is eaentlal for providing food security. 

there II an urgency not only to expand irrigation coverage. 

mitigate flood, etc., but allo to provide ~ured Irrigation 
for raising agricultural productivity and to Improve the 
quality of life In rural are ... ... (Interruptione) There il a need 

to raise and Itrengthen the embankment8; extend, 

renovate .nd rnodemlze the management of wat.r of 
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Mahanadl; and develop drainage Iystem In eight doabs 

In the MahanadI buln of coastal Orissa. 

I urge upon the Govemment to expedite the matter 

and clear the project at the earllell, 80 that It can be posed 
to the World Bank, and the ADB for funding. Thank you, 
Sir ... (IntenupIIons) 

MR. SPEAKER : Shri Shllhupal N. Patle 

Prof. Rue Singh Rawat 

Shrl Santosh Gangwer 

(Interruptions) 

[Translation] 

SHRI MOHAN SINGH (Dearia) : Mr. Speaker, Sir, It Is 
• sertoua matter and I would like to raiH the iIIue In this 

HOUH calling the attention of the Govemment. There Ie a 

news agency named U.N.I. which makes the news 
available to the far-flung rural are .. of the country. It was 
taken over by a corporate house at throw aw.y price. M 
• rHUlt of that the... would be interruption In making the 
news av.Hable to the rural and far-flung ...... of the 

country. The employees of U.N.I. have been .gltating 

.galnlt this Injustice and the deal and dllcipllnary action 

II being initiated agalnlt them. It ... me that It', a blow 
on the freedom of news and Ita clrcul.tion. The Hon'ble 

Mlnllter of Information and Broadcasting should give a 

ltawment In this HoUle In this regard and should take 

initiative 10 that U.N.I. does not go to a corporate house 

.t any colt. IT Is an old InttItutIon, which hal property worth 
bIIIIonI of rupeee In many cities of the country. Freedom 
of prell would be affected by seiling It to a corporate 

house at throw away price. So the Government should 
ime.... In th. deal. I would Ib to submit that the 
Government should cancel the purchase deal of UNI and 
annge for the functioning of UNI prell agency at Its own .•. 
(InterrllplloM) 

SHAI RAWI LAL SUMAN (Firozabad) : Mr. Speaker, 

Sir, there have been riots In Guj.rat In 2002 and It was 

Govemment sponsored. Two thousand five hundred people 

of minority community were killed In these riots and as per 

the Government the number of milsing persons is 250 

whe ..... as per the NGO's this number is 500. Mont than 

10,000 people are living a pitiable life. About 61,000 riot 

victims .... displaced and the Muslims have migrated from 

18,000 small v1llages ... (lntetrUPfionB) The riot victims of 

GUjarat h.ve not been rehabllJtated ... (lntenuptions) Some 

MPs visited Ahmedabad and during the vilit on the spot 

we observed that the condition of the people II pathetic. 

I thank voluntary organizations for their efforts to 

arrangements for the rehabilitation of riot victims. The State 

Govemment has shirked from fulfilling Ita responsibility. 

Thll is a matter of grave concem that the State Govemment 

has returned Rs. 19 cro... out of Rs. 150 crore provided 

by the Govemment of India for the rehabilitation of the .. 

people. The State Government Is inlensltive .... (lnterruptions) 

and no arrangements have been made for the safety of 

people's life and property, their rehabilitation, food shelter, 

schools and hospitals In the S1ate of Gujarat. The State 

Government has discouraged and humiliated official, who 

discharged their du1Ies honestly and promoted the officials 

involved In riots. 

Mr. Speaker, Sir, the ,Ituation il very grim in Gujarat 

and the biggelt concem in that the State Govemment hal 
created an atmosphere of fear and despair In the State. 

To .dd fuel to the fire, a statue of a pertOn Involved In 
the maaaacre of Muslims wu unveiled In Vadodara on 
10.4.2005 and the local Member of Parilament and MLA 

were also prnent there. It wu Intcr1bed on the plaque 

of the lIalue that he acquired martyrdom while trying to 

save Hlndutva. Minorities' life and property II note sefe in 

Gujarat. The State Govemment has failed to make 

arrangements for the rehabilitation of riot victims. Therefore, 

I demand that the Govemment of India lhould Intervene 
I 

in the matter 80 that the people get relief. Thank you. 

SHRI AlOK KUMAR MEHTA (Samutlpur) : Mr. 

Speaker, Sir, a nine member delegation of secular parties 

viIIted the camps of riot victims situated at Ahmedabad and 
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adjoining area in the Gujarat on the 30th of the month. 
I was also a Member of the delegation and Shri Lalu 
Prasadjl had deputed me there. We visit8d around eight 
refugee camps, which were 8et up and operated by various 
voluntary organizations and trusts and they were busy 1n 
making the arrangements with the help of their limited 
resources. The State Government has shrugged off its 
responsibility by giving a grant of Rs. 500 to Ra. 700 to 

a few people and the next of him of those killed were given 
Rs. 500 to 6-7 thousand. The photocopies of these cheques 
were shown to us. Only 15 percent people have received 
some kind of assistance there. Such lands have been 
given to trusts, for setting up camps which are the 
dumping ground for People are falling ill after drinking 
contaminated water. Mother's there can not breast feed 
their children and as a result the children are becoming 
physically challenged. No health center is functioning 
there. The biggest concern is that an atmosphere of fear 
is still prevailing there. All the victims are. still feeling 
insecure there and they are not ready to go back to their 
homes. I think it Is a matter of national shame in the history 
of India that no measures have been taken for their 
rehabilitation even after two and a half years. Under such 
circumstances, Rs. 150 crore were sent by the Union 
Government for the assistance of riot victims, out of which 
the State Government has retumed Rs. 19crore to the 
Union Govemment. Our team visited Satya Nagar, Klfayat 
Nagar, Muhajir Nagar, CItIzen Nagar, Slddiqabad and the 
worst riot affected area, Sardarpur. We were almost in tears 
after listening to the gory details of riot from the riot victims. 
Rve hundred people are still missing there and nothing 
is being done ~o trace them. So, we demand that the Union 
Govemment take initiative in this direction and make 
armaments for the rehabititatlon of riot victims as early as 
possible and provide them full security. This 18 our only 
demand .... (Interruptions) 

[English} 

MR. SPEAKER : You cannot discuss the· matter 
concemlng the State Govemment. 

(Interruptions) 

MR. SPEAKER : You are deliberately ob~tructl"g th, 

business of the House. I cannot allow this. 

(Interruptions) 

MR. SPEAKER : You have not even given a 

notice. 

(Interruptions) 

SHRI BASU DEB ACHARIA (Banku~) : Sir, a 
delegation of nine Members of Partiament have visited 

Gujarat on Thursday, the 30th November. 2006 to ... the 
condition and the rehabilitation of the carnage-aHected 

people of Gujarat... (Interruptions) Even after a lapse of 

about four years, the affected people have not yet been 
properly rehabilitated ... (Interruptions) 

... (Interruptlons) Houses of two lakh people were 

gutted. What we have seen is that the State Govemment 
of Gujarat' has not spent a single pie for the rehabilitation 
of those people. Only voluntary organizations, NGOs, etc. 

constructed some houses. No civic amenities were being 
provided to these people. There are no roads, there ire 

no schools, there are no medical facilities and there are 
no provisions for drinking water. They are living in very 

miserable and inhuman conditions..... today is returning 
whatever money was sent by the Central Government for 
rehabilitation. They have returned Rs. 19 crore to the 

Central Govemment. They could have spent this amount 
of Rs. 19 crore for providing drinking water facilities, 

sanitation facilities, for construction of schools and for 
providing medical facilities. I demand that the Central 
Government should immediately intervene. 

Justice Nanawatl Commission had recommended 
compensation for the victims of 1984 riots. I demand that 
a Ilmllar compensation should be paid to the victims of 

minority communities who were killed In this carnage. 
People, whoee houses were damaged, received only 
Rs.2,OOO-Rs.3,OOO. They should be properly compensated 
and the Gujarat Government should be told to provide 

"Not recorded. 
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basic civic amenities to those people. I demand that the 

Central Government should immediately intervene so that 

basic civic amenties are provided ... (lnterruptlons) 

(Translation] 

SHRIMADHUSUDAN MISTRY (Sabarkantha) : Mr. 

Speaker, Sir, I would like to draw the attention of the House 

.arda the riot victims of Gujarat. The Union Government 

has provided As. 150 crores for the people died and 

rendered homelesa In the riots. But it is very sad toeay 

that in the parliamentary constituency of their leader, Shrl 

L.K. Advanl, the Government of Gujarat returned As. 19 

crore out of Rs. 150 crore. No only-this. the Govemment 

of Gujarat has not given a penny from their funds to the 

people rendered homeless and injured. Money was only 

spent from the funds of Center. Not only this, only 1150 

people were given this compensation ... (/nterruptions) I feel 

ashamed to say that their· Muslim MPs should resign from 

here because they could not provide proper rehabilitation 

In GUjarat. .. (lnterruptions) Govemment ... * In Gujarat is 

biased. 1 know that Mr. L.K. Advani will not say anything 

to them because he can not win election from there without 

their help .. .*(lnterruptions) They do not give anything from 

the State funds. I demand this rehabilitation should be 

done at the level of Cent~ and more and more people 

should be given compensation ... (lnterruptlon) 

[English] 

MR. SPEAKER: That will be deleted. The other hon. 

Members who have given notices to rai .. this Il8ue - SM 

Hannan MoIIah, Shrt Dewndra Prasad't'8d8v and Shri C.K. 

Chandrappan - can aaoclate themsefves. 

(Interruptions) 

SHRI BASU DEB ACHARIA : We want a response from 

the Government... (Interruptions) 

*Not ~rded. 

12.33 tn. 

MATTERS UNDER RULE 377* 

[English] 

MR. SPEAKER : Matters under Rule 377 may be 

treated as laid on the Table of the House. 

(I) Need to appoint a Statutory Regulator for pricing 

of dome.tlcally produced natural gas 

SHRI D. VITTAl RAO (Mahabubnagar) : I would like 

to draw the attention of the house that recently GAil has 

informed that ONGC will charge marleet prices at USS 4.6 

per MMBTU. Recently, there has also been a hike in 

natural gas price from USS 4.5 MMBTU from Rawa fields. 

Due to the price Increase. GAIL has stopped supply of gas 

from . Rawa fields. This has resulted in substantial 

implication on price of power in Andhra Pradesh and an 

unjustifiable Increue in power section tariffs. Such 

incr8888 adversely impacted upon the overall economy of 

the country and benefited only producer and distributor 

having monopoly. 

I. therefore, request the Government to appoint a 

Statutory Regulator for pricing of domestically produced 

natural gas and not to effect any Increase In -the current 

gas price of US$ ,3.3 per MMTBU. 

(II) NeecI to Include 'Oed RaJput' community In 

the lIet of 80heduled cu ... 

{Translation] 

SHRI K.C. SINGH BABA (Nalnltal) : Sir. people 

belonging to Oad Rajput community displaced from the 

Mullan area of Pakistan have stili not been Included In the 

list of Scheduled Cast .. In Uttaranchal and Uttar·Pradesh. 

In other Stat .. like Haryan., Rajasthan, Punjab and Delhi, 
this caste Is included in the list of Scheduled Cates. Right 

to equality it enshrined in our Conatltution, but it is an 

irony that even today the people of Oad cute living in 

*Treated .. laid on the Table. 
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Uttaranchal and Uttar Pradesh are ItUI not accorded the 

status of Scheduled Castes. whereas people belonging to 

thil caste are Included In ttle Scheduled Castes list In other 

States. Thltl discrepancy needs to be addressed Immedi-

ately. 

Sir. oad Rajputa are living in around 40 villages in 

various districts of Uttaranchal and Uttar Pradesh. Theee 

people reside with the surnames of Kudavali, VlrpaJI, 

Kahliya, Sarvana, Maangal, Mundai Galgat Shagat. 

Majoka etc. Today, their economic,· social and educational 

condition is deplorable. The demand for Inclusion of oad 

caste in the list o! scheduled castes has been pending for 

years and for the past many years, Cad Rajput Utthan 

Samiti is pleading at varloua foruma for Inclusion of oad 

caste in the Scheduled Caste List. 

Through you, I request to the Union Government to 

pass a Constitution (Scheduled Caste) order amendment 

Bill In th. Parliament at the earilest for the Inclusion of this 

caste in the list of Scheduled Castes for the overall 

development of the people belonging to Oad caste HYIng 
in Uttaranchal, Uttar Pradesh and Madhya Pradesh and 

to end discrimination againlt them. 

(IN) Need to provide remunerettve price to KeM' 
Mango growe,. In Qujaret and aleo Nt up 

Agro baud industries there 

SHRI JASHUSHAI DHANABHAI BARAD (Junagarh) : 

Sir, Keaau Mango II produced in abundance In the State 

of Gujarat. M per the figures of the lut three years, 

approximate production in the whole of Gujarat Is as 

follows: 

Year 

2003-04 

Production 

(Metric tones in LakhI) 

2 

5.95 

1 2 

2004-05 7.29 

2005-08 7.72 

Approximately, 70 percent to 75 pe"*" of Kesar 
Mango II produced In the Sauruhtnl region atone. DespIte 

such a huge production, the farmers there do not get 

remunerative prices and they are exploited by the private 

agenclel with regard to pric.. of Mango. 

The farmers are destroying their mango farms· 

owing to non availability of remunerative prices for their 

crops. 

I would like to request the Govemment of India to 

make arrangements for the export of Keaar Mango keeping 

In view of ita production in Gujarat and provide for setting 

up of Agro Industries as also take appropriate action to 

Increase the production of Keaar Mango and provide 

remunerative prices to the farmers for their crop. This il 

very Important In the Interelt of the Govemment and the 

farmers. 

(Iv) Need to run a super-fa. treln betwMn 

Jamnagar and New DeIhl 

SHRI VIKRAMBHAI ARJANBHAI MADAM (Jamnagar) : 

Sir, I would like to request the Union Government to run 
a Super Fat Express train on the pattern of Mhram 

Exprea having 12 or more coachn daily between 

Jamnagar and New DeIhl for f8Cllitating commuting from 

our area. this train Ihould reach New DeIhl via Jamnagar, 

Rajkot, Surendranagar, Vlramgam, Mehasana, Palanpur, 

Aburoad and not via Ahmedabad which will save both time 

of the people and the country's cfl88ll. I would like to 

demand that the Rallwaya run the train at the eariIM. I 

would also like to demand the establishment of a factory 

for manufacturing P8888nger coaches as Railways do not 

have the coach8e In adequate number. 
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(v) Need to Include 'Kudukh' language to the Eighth 
Schedule of the Constitution 

DR. AAMESHWAA OAAON (Lohardaga) : Sir, several 

tribes live in India which speak their own language. These 

languages are unable to progress and prosper becauae 

theM are devoid of Govemment patronage In compariaon 

to other languages. 

Oraon Is one of the main Scheduled Tribe of India. Its 

language II -Kudukh-. It belongs to the DravIdian family 
\ 

of languages. It is the language of approximately one crore 

people of Oraon Tribe living in the States like Jharkhand, 

Orissa, Madhya Pradesh, Chhattlsgarh, West Bengal, 

Bihar, Tripura, Assam, Maharashtra etc. It does not have 

its own script but the people speaking this language maker 

use of Devanagari script for writing this language. It Is 

essential to patronize and promote this language, 

othelWise it would become extinct. 

Therefore, I would like to request the Govemment of 

India to include this language in the Eighth Schedule of 

the Constitution. 

(vi) Need to convert metre gauge line Into broad 
gauge between JetIIlllr to Dhall In QuJar8t 

SHRI V.K. THUMMAA (Amreli) : Sir, the metre gauge 

rail line betwetrn Jetalaar to Dhasa linking my parliamen-

tary constituency, Amreli needs to be converted Into Broad 

Gauge line a a lot of bulin811 actlvItiu are taking place 
there and Plpavav Ports. aIeo aituated nearby. With the 
conatruction of broad gauge line, new railway aervice can 
be etarted for other far flung area of the country from 
several parts of Saurashtra. Until tIlle metre gauge line • 

converted into broad gauge, the people of Sauruhtra 

cannot get the facility of modem railway aervlcea. 

I have requested the Railway Minister many a time 

in this regard. The Hon'ble Minister ha Informed through 

this House that its survey is being conducted but the tuk 
Is unnecessarily getting delayed. 

I would like to request. through the HoUle, to get the 

survey work of the conveslon of this metre gauge line into 

broad gauge completed at the earliest and provide for Itl 

converaion in the upcoming budget. 

(vii) Need to provide employment and other 
benefits to youthl of Uttaranchal who had 

been given training In Guerilla Wa"'" 
after the 1 H2 Chlnell Aggrellion 

SHAI BACHI SINGH AAWAT "BACHDA" (Almora) : Sir, 

after the Chinese aggression in the year 1962, the youth 

living In the country's border area were given the guerilla 

warfare trainIng by the Department of Civil Defence under 

the Ministry of Horne Affaira. The youth of the border and 

hilly area. in Uttaranchal were also given a 45 days 

guerilla warfare training In Shimla. They were also given 

the guerilla training from time to time. There guerilla were 

given the asaurance that they would be inducted In the 

department In future during a r8CNltment drive. 

In the meantime, these guerilla in the State. like 

Assam and Meghalaya have been recNIted in the sse. 
However, the guerilla. of Uttaranchal have not found any 

place In any r8CNitrnent drive and have not been given 

honorarium or other beenflt of any kind. Theae guerillas 

living In the border area or Uttaranchal have been 
agitating for a long time demanding r8CNltment and 

provielon of special concessions and benefits. 

Hence, I would like to demand the Union Government 

to take action with regard to providing recNitment, other 

COncH8ionI or benefits to the Uttaranchal's guerillas. 

(viII) Need to Eatabllih Super Speciality Ha.pItal 
In Nagpur on the pattern of AIIUS 

SHAI HANSAAJ G. AHIR (Chandrapur) : Sir, I· 

repreaent the constituency which is adjacent to Andhra 

Pradesh and Chhattlegarh and the percentage of poor, 
tribal peopte • quite high in theM area. A decision has 

been taken to upgrade J.J. Hospital In Mumbal, Maharalhtra. 

But my conatituency • about 1000-1200 kma. away from 

Mumbal and about 1300-1450 kmI. away from Delhi. To 
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travel such a long distance for the treatment of certain 

specific diseases is both time consuming and a costly affair. 

In the districts of Gadchiroli, Amravati, Chandrapur &tid 

Gendla in Vidarbha region, people belonging to Scheduled 

Tribes live in a seizable number. In the absence of health 

facilities quite a large number of people die due to 

malnutrition. Ukewise people either die or become 

handicapped due to the Fluorosis because of excess 

Fluorine in water. Not only this, the number of people 

suffering from malaria is the highest . in this region. The 

number of people dying of heveditary disease of 8icklecell 

is also high in Central India. 

If Nagpur is identified for the setting up of AIIMS, the 

people of Vldarbha, Chhattisgarh, Madhya Pradesh and 

bordering districts of Andhra Pradesh would be benefited 

to a great extent. Two Institutes of Jammu and Kashmir 

have been selected for upgradation keeping in view the 

terrorist activites. Ukewise Chandrapur, Gadchlroli and 

Gandia districts of Vidarbha are naxal affected districts. 

Due to the frequent terrorist attacks many people. and 

security personnel get killed there. But due to unavailability 

of Super Sepciality Hospital, the life of the injured can not 

be saved. AIIMS must be established at Nagpur. In order 

to provide such facility to the people of Central India. 

Nagpur is the heart of India and the border districts of all 

States have an easy access to Nagpur. There is smooth 

access of rail and road as well. 

Therefore, I request you to announce the setting up 

of AIIMS at Nagpur to provide Speciality facilities to the 
people of Central India 

(Ix) Need to take .peellli m ... ure. to provide 
employment to unemployed youth •• nd m.ke 

provl8l0na of unemployment .Uowancel to 

eligible pereon. 

DR. SATYANARAYAN JATIYA (UDaln): Sir, In the wake 

of glObalization, the' employment opportunities for indlg-

. enoue skills are tleminlshing continuously.' Due to laCk of 

employment opportunities while there Is poVerty and 

helplessness, there are also lOdal and economic 
disparities. • 

Therefore, the Government Ihould make special 
efforts to provide employment to educated and uneducated 
people round the year and should give unemployment 
allowances till they get full time employment. 

(x) Need to m.ke .va ..... 8SNL pra-peIcI 81M 
card. In Mliha ...... n). UttIIr Predeeh 

SHRI PANKAJ CHOWDHARY (Maharajganj, U.P') : In 

district Maharajganj (U.P.) of my c:onatItuency. lim cardl for 

pre paid mobile service of BSNL are not available. As a 

result of it the people are facing a lot of difficulties. In this 

district, mobile towers at many places were constructed 

only ater registration was done. As a result, people of 

Navtanva, Slawa, Nlchlaul did not register thernselve8. 
Later on, after the construction of' towers, there Is huge 
demand for pre paid aim cards. 

Therefore, I request the Union Govemment to Issue 

instruction to BSNL for issuing the pre paid slm cards to 
the people of MaharajganJ district so as to mitigate the 

difficulties faced by them. 

(xl) Need to provide adequate fertilizers to 
farmer. of M.dhya Predelh 

SHRIMATI NEETA PATERIYA (Seanl) : Sir, through 
you, I would like to draw the attention of the Union 
Go .... mment towards the problems of farmers of different 
Sta. eepecfally the farmers of Madhya Pradelh. Due to 

the I" of fertilize ... , farme ... of Madhya Pradesh are tactng 

a QlVAt difficulty. The farme... of Madhya Pradesh are 

agitating. Due to the lack of availability of fertiliz .... in time, 
the farmers are In rage. Farmers are unable to lOW the 
seeds In time and its result will be felt on the production 
of crop. Due to the lack of fertilizers in the country the 

problems of farmers are further compounded. 

I urge upon the Union Minister to pay attention to this 

grave problem of farmers and issue Instructions for the 

distrtbullon of fertlRz.... to the farmers. 
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(xII) Need to reduce the fee behig charged by 

the Indian Mission abroad particularly In GuH coun-

tries for I .... nce of death certificate. 

SHRI T.K. HAMZA (Manjeri) : It is matter of grave 

concem that the Indian mission abroad are charging 

abnormally heavy and unjustified amount for death related 

certificates of deceased Indian nationals, particularly in 

Gulf countriEls. The matter merits for urgent attention for 

removal of the anomaly, with immediate effect. It is noted 

that such charges are being made by Indian authorities 

only. 

(xIII) Need to revive the tea and coffee estate In 

Kerala and to pay pending wage. to the workers 

SHRI P. KARUNAKARAN (Kasargod) : I would like to 

raise the serious situation arisen due to the clouse of 

plantations in Kerala. 

Nearly, 22 tea and coffee estates have been closed 

in Kerala especially in Iddukki (District). About 25,000 

workers are unemployed and are in very a pathetiC 

condition, which led the workes to commit suicide. Crores 

of rupees of workers as wages and incentives are pending 

with the management. 

Therefore, I urge upon the Central Govemment to take 

urgent steps for replanation and setting of workers issue 

and also give Immediate relief to the poor workers. 

(xlv) Need to make Jaunpur railway atation func-

tional and make provisions for stoppage of train. 

[Translation] 

SHRI PARAS NATH YADAV (Jaunpur) : Sir, prior to 

independence, during the British rule, Jaunpur Kachehri 

railway stati')n was established in Jaunpur in 1925 which 

was demolished a few years back. On 21st of July, 2006, 

the stoppage of the only passenger train there was also 

withdrawn. Collectorate office, court, civil court and banks 

etc. are situated near the Jaunpur Kachehri railway station. 

Being a district lacs of people from other districts and far-

lung areas come here daily for employment and dally 

routine work. Due to the demolition of the said station, the 
people are facing great hardships. As a result thereof 

lawyers, students, teachers and the employees are on the 

path of agitation. Keeping in view the deep resentment 

among the people and the utility of Jaunpur Kachehri 

railway station, it is necessary to restore the stoppage of 

passenger trains, ticketing and basic facilities here. 

Therefore, through the House, I urge upon the Central 

Government that keeping in view the demands of 80 many 

people Jaunpur Kachehri station should be restored in 

public interest and stoppage of passenger trains should 

be provided there. 

(xv) Need to look Into the working of C.G.H.S. 

dl.pensarle. In the country 

SHRI REWATI RAMAN SINGH (A"ahabad) : Sir, there 

is a need to Improve the availability of medicines in 

dispensaries of the Central Govemment. On the one hand, 

in Govemment dispensaries no medicines are provided 

except paraeetamol and a few other antibiotiC rnedtcines. 

On the other hand, concemed officials seem all set to even 

purchase the substitute of medicines like Dianil, a primary 

medicine for the patients of Dlabete •. 

The state of Unani dispenaar1e5 is more .hocking. First 

of all, medicines ·are not made available In time. Secondly, 

there is no transparency In the working of the purchase 

committee. 

I request the Govemment to issue orders for proper 

enquiry so that medicines may be prO'lided in time. 

(xvi) Need to construct a railway bridge on the 

track between Jamaluddln MUllr and Jamaluddln 

Chak In Danapen, Bihar 

SHRI RAM KRIPAL YADAV (Patne) : In 1990, lands 

of the farmers of Jamaluddln Chak (Bari Khagoll, 

Gorgama, Sarari, Kodhiya, Babuchak. Nauratnapur vii· 

lages were acquired by the Railways for the extension of 
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Danapur yard. At that time itself it was announced that a 

railway bridge would be constructed there and drainage 

and other problems over there would be solved by the 

Railways. But. the farmers are facing a lot of problems for 

the last 15 years. There is great resentment among the 

local people. The Railways are not 8uplementing the 
announcement it had made. 

Therefore. I want to draw the kind attention of the Hon. 

Minister of Railways and urge upon him to grant 

permission to start the work Immediately to construct a 

railway bridge from Jamaluddin Chak Mazar to Jamaluddin 

Chak at Danapur and make permanent arrangement of 
drainage over there. 

(xvII) Need for effective Implementation of Centrally 

Sponaof8d Development and Poverty Allevldon 
Programm.. baing undertaken In Uttar Pradnh 

SHRI MITRASEN VADAV (Failabad) : Sir. eligible 

peraone are not getting the benefits of Centrally Sponsored 

Schemes in Uttar Pradesh. rather on a large acaIe they 

are being deprived of the benefits and these echemee are 

miautill8ed. Since the Government is unable to provide the 

respective cards to the people categorized as living below 
poverty line. B.P.L. card holder and very poor Antyodaya 

card holder. and the poorest Annapoorna card holder as 

a result of which Influential persons are getting undue 

advantage causing not only deep dissatisfaction among 

• the rural poor but al80 occummc:e of untoward Incidents 

as a result thereof. 

Therefore, it Is my humble request that the Union 

Government lhould check theh prevailing gross Irregularity 

in the Centrally Sponecnd IChemes pertaining to 

Development and Poverty Alleviation In Uttar Pradeah by 

reviewing them and should ensure that the eligible 

persona for the schemes get Ita benefits and ttIat time 

bound action it taken against the peraons found guilty of 
irreg~rity and carda are made available to the eligible 

person. 

(xviII) Need to eatabllsh cotton-based Industrl.. In 

Marathwada region of Maha,.shtra 

SHRI TUKARAM GANPAT RAO RENGE PATIL 

(Parbhanl) : Sir, the entire Marathwada region of 

Maharashtra is extremely backward. The main crop of this 

region is cotton and the farmers' families of this region 

completely depend on cotton cultivation. Though cotton 

growers work hard and face natural calamities as weil, they 

do not get remunerative prices for their crops forcing them 

to commit suicide and a number of farmers have committed 

suicide too. The farmers would be able to get remunerative 

prices and they would not be forced to commit suicide, if 

a campaign is launched to provide assistance for setting 

up of cotton baaed Industries In Marathwada and Central 

aid or package i8 given to them . Also. the setting up of 

the industries In this backward area will facilitate the 

unemployed people to get jobs. 

Through this house, I request the Union Govemment 

to make efforts and provide assistance to set up cotton-

based industries in the Marathwada region. 

(xix) Need to withdraw the proposal to eatabUah 

field Firing Range In Rachakonda In Andhra PradHh 

[English] 

SHRI SURAVARAM SUDHAKAR REDDY (Nalgonda) : 

At p......t there 18 a Defence Field Firing Range in the 

MedchaJ vlRage. nearer to Hyderabad. Because the city 
hal grown. 80 that. village Is almost merged into city. In 

thit 1CeIWIo. It is quite likely to shift Filed Firing Range. 

It la reported that they have chosen Rachakonda area of 

Narayanpur MandaI, BhongIr Revenue division. Also some 

area of Ibrahimpatnam constituenoy of Ranga Reddy 

DiItrIct is also 1nckIded. Thill whole area Is a part of my 
partiamentary conatItuency. It Is learnt that some 
Government land and lOme PVT land is' going to be 

acquired for .. pwpoee. AJllocal people. local panchay8th. 

-local public ..... ntatlvee. MP. MLA. all party )oint action 
committees are opposing this propoeaI. 
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Under JNURM Government is propoeing to develop 

buic Infrutructure upto 100 lema around the city. As 

Raahakonca II below 35040 kma, this whole area is likely 
to get chMtloped within another 15-20 years. Then again 

Govemment has to .. arch for new Firing Range. And also 
there .re past experience, in Medch.1 Firing R.nge, that 

being • place of high mobility, many people and domestic 

anlmall were killed by the bullets came outside the Firing 

Range. So, thiI II not safe 'or the people here In 

Rachakonda due to Increasing density of mobility. By 

keeping d this facia In view, the proposal of establishing 

FIeld Firing Range In Rahakonda should be withdrawn. 

(u) Need to look Into the .... Ith relat8d problem. 

being fIIced by people living In rural ...... of 
SrlUkulam dletrlct, AncIhra Pra .... h 

SHRI KINJARAPU YERRANNAIDU (Srikakulam) : The 
Govemdment of India Ia conducting many Health and 

Family Welfare programmes through State Governments 

and other Non-Government Organisations. All theM 
Organisations are working in the urban .reas. They are 

not looking into the problema being faced by the common . 

people In the rural .reas. Every day we saw advertise-

ments In the newspapers and electronic media, high 

lighting HIV, RCH and Polio etc. But no preventive 

meuurea ... being tUen to save the lives of the people 

in .. moa. areas. 

Sir, .. you are .wa .. , the SrIkaIwIam diltrict of Andhra 

Pradeeh II very backward in the country. Though the 

Government hal provided necessary Infrastructure like 

Primary H..ath Centres, Dilpensarles, M.M. Units, GLC 

unitt and sub-centrM etc. all these are meant for curative 

and preventive upect8, but the fact is that the people in 

the rural .reas of Srlkakulam District are suffering from 

many de.cty ....... No suitable preventative measures 

... being taken by the State or the Central Govemment. 

The Prime Health Centres in Rural areas. are lacking 

IUfftcient number of Doctors, medicines, administrative 

control and proper funda. As a result, the people are 'acing 

acute problema. They are dying without proper care and 

medicines. I request the Govemment to look into the 

problems of the poor people in the rural areas and save 
their lives. 

12.34 hra. 

DISCUSSION UNDER RULE 193 

(I) AI .. In price. of •• ...,tI.1 commodltle ••.. Contd. 

(Eng/1M] 

MR. SPEAKER : Now, we IhaII resume dilcU8Sion 
under rule 193 regarding price rIH. 

Shri Rajlv Ranjan Singh 'Lalan' - Not present. 

Prof. Ramadau - Not present. 

Now, Chaudhary Lal Singh. 

[Trans/sllon] 

CHAUDHARY LAL SINGH (Udhampur) : Mr. Speaker, 
Sir, I am happy th.t Dr. Chlnta Mohan has initiated 
diacuaaion on price riM of e188ntial commodities under 
the Rule 193. h has been stilted that prices of .... ntial 
commodities have risen. In this regard, Govemment of 
India have made eeveral efforts. I would also like to submit 
that It is high time that the price riM be checked. 

Mr. Speaker, Sir. I would like to draw your anention 
towardl some ahortcominga. The main rHIOI'I of this pnce 
riM Ia that the fanners were not given the remunerative 
prices for their wheat last time. The Government had fixed 

the rat. of wheIIt at R •. 650 per quintal. This was nothing 
but InjUltice done to the farmers . ... (Interruptions) 

(EngNshJ 

MR. SPEAKER : Price riM is being discussed. The , 
Minister hal to reply. If Members are not prepared to listen 
to that, let the whole country 1M what is happening. I 
cannot do anything. 

(Interruption.) 
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[Translation] 

CHAUDHARY LAL SINGH : Farmers should have 

been given the proper price for their 'Gandam' yield as per 

the policy fonnulated by the Govemment regarding wheat 

procurement. I hoped that the farmers would get assistance 

during the sowing season of their paddy and 'Gandam' but 

the Govemment failed to do so. Sowing S8880n for the 

farmers starts in October and November ... (lnterruptlons) 

[English] 

MR. SPEAKER : I appeal to all the Members, 

including the Leaders of various Parties let the House go 

on. We are discussing the price rise situation. The Minister 

will reply. From 3 0' clock other important matters will be 

taken up. There is no question of adjournment. 

(Interruptions) 

[Translation] 

CHAUDHARY LAL SINGH : Had the Government 

helped during the season, It would not have happen. I 

request the Govemment to Increase the rate of wheat. Due 

to this reason other companies continued procurement. 

Today the common man is in trouble. Therefore, the rates 

of wheat and pulses should be reduced. Common man 

needs wheat and pulses, they have nothing to do with the 

increase in prices of petrol and diesel. Today Inflation has 

risen so much that people do not have purchasing power. 

My submission is that the prices of flour should at least 

be reduced by RsA kg. How the rate of flour could be Rs.9 

to 10 per kg when the rate of what has been fixed at 

Rs.650? I think that traders are eaming profit by selling 

flour whereas farmers are not given adequate prtce. I want 

to submit that fanners should be given higher rate and 

prices of flour and pulses should be reduced for common 

man. This is necessary. 

Mr. Speaker, Sir, the Government ensures' food 

security but ration rots in the stores. Schemes like 

antyodaya, BPL, APL, Anganwadi and mid day meal are 

also responsible for inflation. Meals prepared are not worth 

eating and so they are thrown. Wastage of food is not 

proper. These schemes are not successful as they are 

being run by the Government. This has led to increase in 

prices of flour and rice. The Government should at least 

take steps to reduce their prices. Quantity Limitation should 

be fixed as hoarders and black marketeers are stocking 

unlimited foodgrains. Raids should be conducted to take 

out unlimited stock of foodgrains. BJP abolished Inspector 

Raj. They misused the liberty. Inflation is due to this reason. 

I want special attention of the Govemment towards this. 

MA. SPEAKER : Prof. Mahadeorao Shlwankar 

Shrimatl Neeta Pateriya 

(Interruptions) 

12.41 hr.. 

DEMANDS FOR SUPPLEMENTARY GRANTS 
(RAILWAYS) 2006-07 

[English] 

MR. SPEAKER : Now, the House will take up Item 

Nos.8 and 9. The Minister of Railways. 

THE MINISTER OF RAILWAYS (SHRI LALU 

PRASAD): Sir, I beg to present a statement (Hindi and 

English versions) showing the Supplementary Demand for 

Grant In respect of the Budget (Railways) for 2006-07. 

[Placed in Library. S6B No.LT 5132A12006) 

12.42 hr.. 

[English] 

DEMAND FOR EXCESS GRANTS 
(RAILWAYS) 2004-05 

THE MINISTER OF RAILWAYS (SHRI LALU 

PRASAD): Sir, I beg to pl888nt a statement (Hindi and 
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English versions) showing the Demands for Excess Grants 

in respect of the Budget (Railways) for 2004-05. 

[Placed in Library. See No.LT 5132Bl2oo6] 

12.43 hr •• 

DISCUSSION UNDER RULE 193 

(I) RI.e In price. of anentlal commodltl ••••• contd. 

[Translation} 

THE MINISTER OF AGRICULTURE AND MINISTER 

OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRI-

BUTION (SHRI SHARAD PAWAR) : <a) Mr. Speaker, Sir, the 
House is discussing the problems faced by the common 

man. The people living below poverty line, the middle class 

and the poor labourers are facing problems ... (lnter71Jptlons) 

{English} 

MR. SPEAKER : Please allow the Minister to reply. 

He is giving reply on a very important matter. 

(Inter71Jptions) 

[Translation} 

SHRI SHARAD PAWAR : This has created a huge 
problem ... (/nterruptions). You have to accept that country's 

economic progress is rapid after UPA came to power and 
growth rate is around 8%. But rate of inflation has also 

been at 6.29% in 2006-07. There is no need for license 

for essential commodltles ... (lnterruptions) 

MR. SPEAKER: This Is the tradition of India. We have 

been fonowlng this tradition. 

(Interruptions) 

SHRI SHARAD PAWAR : All the fellow countrymen 
know that the prices of petroleum products, wheat, pulses 
sugar etc. were not under control for some time. 

Developing countries like India are affected by incra ... 

in prices of petroleum products by petroleum producing 

countries ... (Interruptions) The price of petrol was 25 dollar 

per barrel In 2003-04. it increased upto 48.97 dollar per 

barrel in 2004-05, 55. n dollar per barrel in 2005-06 and 

by 17 of Nov. 2006, it reaChed upto 65.24 dollarn per barrel. 

As on 17.11.06, the price of petrol Increased upto 187%, 

diesel upto 234%, Kerosene upto 240% and LPG utp 

154% ... (lnterruptions) But I have to say that the 

Govemment paid maximum attention to reduce the burden 

of common Inan despite this huge increase ... (/nterruptions) 

Utmost attention has been paid towards this. You would 

be surprised to know that oil companies shared the burden 

of RS.2723 crore in 2005-06 due to increase in prices of 

Petrol. Oil companies took the burden of RS.280B crore due 

to increase in prices from April to September 2005. As far 

as diesel ;s concemecl, oil companies took the burden of 

Rs.12636 crole due to increase in prices during the year 

2005-06. They shared the burden of RS.15502 crore due 

to increase in prices between April to September 2000. 

Prices of kerosene under PDS were not changed. 

Whatever little Increase is there, that is in regard to 

payment of commission and Govemment has shared that 

burden. 

12.46 h .... 

[SHRI MoHAN SINGH in the Chaitj 

As far as kerosene is concemed. Government of 

India shared the burden of Rs.976 crore and oil industry 

took the burden of Rs.14314 crore in 2005-06. Attention 

has been paid towards it so that the burden of RS.15360 

crore does not come to common man. Govemment of India 

have shared the burden of Rs.483 crore and oil industry 
Rs.9845 crore for increase in prices of kerosene in 
intemational market from April to September 2006. It 

means that burden of Rs.10,328 crore has been shared. 

by them. As far as LPG is concemed, Union Government 

shared the burden of RS.1520 crore and oil companies 
shared the burden of Rs.l0,246 crore last year. This 
way the total burden of RS.11766 crore did not came to 
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common man. From April to September 2000, Government 

of India shared the burden of Rs.738 crore and oil 

companies shared the burden of RI.5030 crore tor 
increase in prices of domestic LPG In international market. 

It means that both of them shared the burden of Rs.5768 

crore in total which could have come on common people. 
If we add, we would come to know that common man did 
not face the burden of around Rs.34 thousand crore. Union 

Government took a good step to relieve the common man. 

We can not ignore the fact that increase in price 0' petrol 

and diesel may affect many things in society. I am ready 
to accept that this increase affects inflation as transport 

costs Increase and cost of cuhlvation also Increases. The 
prices of pulses also went up. 

Aa far as gram pulse is concerned, Its price In DeIhl 

was 41 rupees per kilogram on 24 Nov8mber, 2004. It was 
30 rupees per kg on 24 May last year and on 30.11.2006 

, It we~t down to 41 rupees per kg from 42 rupees per kg. 

w. can see thlllittle dectlnlng trend in Its price. The price 

of 'Twar Dal' eJao came down on 25 May which was 34 

rupees per ~ on 24 November In Deihl ... (Interrup-
tIons) eartier it was 35 rupeeI per kg but it has also come 
down now ... (lntemJplJons) Its price was 54 rupees per kg 

In Delhi rnIlIMt which cart* down to 50 rupees per kg 

on 30 November, 2008 ... (lntMuptions! Aa far as lentil 
pulse Is concerned, ita price Is 28 rupees per kg. Earlier 
it was 30 rupeee' per kg •.. (tnte.nupt;ons) This 8ituatlon is 
not satisfactory and we wiI have to accept it. If we go 

through the details of last 23 years, the, Increase in 

production was 13 percent in 200~.Q2, 13.5 percent in 

2002-03 and 14.91 percent in 2003-04 ... (lnterruplloiJs) Aa 
we all know that it dependa on demand and supply. We 

import it from other countries. We do maximum Import from 
Mayanmar, Pakistan and Bangladesh. Due to bad weather 

their production was low and we could not Import these 

things. We could Import only 20.4 lakh tonne this year 

which affected our domestic maJtet ... (lnterruptlo'ns) So far 

as edible 011 seede are concerned, we win have to 

emphasize on Increasing ita prodUction. Their Inadequate 

supply led to Inc...... in prlcee.· 

[English] 

The overall production of puIH8 during 2005-08 Ie 
13;11 million tonnes, which Ie lower than the production 

of 13.13 million tonnes In 2004-05 and 14.91 mlHIon 
tonnes in 2003-04 . ... (Interruptlons) 

Among pulses, there Is a aub8tJtutabiIit excepting for 

urad, and as a result, Increase in price of one variety of 
the pulses leads to shift in the demand to other varietieI 

and consequently results In an Increase In the prtcee of 

different varieties of pulles . ... (lntenuptJon.) 

Pulses are grown mainly on marginal and sub-

marginal land under rainfed conditions with low input 

usage. The percentage of area under Irrigated condIttona 
Ie only 15 per cent, expoeing theM crops to weather 

related yield riIka. Consequently, pulses production in 

India Ie characterized by f1uctuati'1l production and low 
yield . ..• (Interruptions) 

DespIte concerted efforts, no major breakthrough In 

pu-. production technology and improvement of high-

yielding germ plum has been possible because of 

inherent genetic problems and narrOw adaptability in the 

evolved varieties of pulses . ... (Interruptions) 

There is also Inadequate seed availability with a 
seed replacement rate of only 2 per cent • 5 per cent. 

Consumption of pul... per a.pIta has been 

increasing in the country. The gap between demand .nd 
supply is met through import of 1.5-2.0 million tonnes per 

annum. This year the crop in PakIstan and Bangladesh has 

also been adversely affected leading to significant rise In 

international prices of urad and chaM which Ie mainly 

imported from Myanmar (Import of puIsea during 2005-08 

was 16.08 lakh tonnes. In 2008-07 up to August, 2006 it 

is only 5.89 lakh tonn .. ). 

The pulseS are genetically low' yielding and Iesa 
input responSive as compared to cereeII and oIIIeect.. 

... (In,.rrupti0n8) 
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The area under cultivation of pulses has fluctuated 

between 20 and 24 million hectares in the last ten years. 

This clearly demonstrates that the cultivation of pulses is 

not a preferred choice of farmers, if other alternatives are 

available. . .. (Interruptions) 

Inadequate attention is given to enhancement of 

irrigation (even life saving irrigation) for land under 

cultivation of pulses. Since there is no significant 

improvement In Irrigation, there is unlikely to be a 

significant increase In productivity. This needs to be 

compared with States like Gujarat where productivity of 

groundnUl (oilseed) and cotton (commercial crop) has 

gone up significantly with an increase In irrigation. 

... (Interruptions) 

The productivity of pulses has remained stagnant 

between 550 and 800 kgs per hectare for more than a 

decade. There are yield gaps within the States and 

between the States . ... {Interruption_) 

Pulses are more prone to pest and disease. The 

Integrated Pest Management Practices for pulses have not 

been given the requlracl attention as the farmers growing 

pulses as main crops, are reeource poor. 

Now, I come to steps taken to check rise In prices 

of Pulses. The Government Is aware of the increase In 

prices of essential commoditIeB such as pulses and has 

responded by taking a series of meuures. The important 

measures taken are given below:-

1. Customs duty on import of pulses was reduced 

to zero on June 8, 2006 and a ban was 

Impoeed on export of pulses with effect from 
June 27, 2006. 

2. At the initiative of the Govemment, National 

Agricultural Cooperative Marketing Federation 

of India Umlted (NAFED) executed a contract 

for Import of 49,300 Mrs of pulses, of which 

48,081 Mr, comprising 35,1 ~ Mr or Urad and 

12,893 MT of Moong have been shipped as on 

21.11.2006. Steps were taken by other agen-

cies. . .. (Interruptions) 

3. Reintroduction of enabling provisions to pre· 

scribe stock limits and licensing requirements 

(In August 2006) under the EC Act for the State 

Govemments. 

4. Importing of 5.89 lakh tonnes of pulses till 

August 2006 in 2006-07 . ... (Interruptions) 

[Translation] 

The condition of sugar was such that sugar 

.•. (Interruptlons) That is why we saw improvement In it. So 

far as wheat is concemed, Its production has decreased 

this year. We faced some problem in Its procurement. We 

could not procure a million tonne due to non cooperation 

of some Stat. Governments and we procured 5.5 million 

tonne only ... (lnterruptlons) This situation Is very serious. 

Efforts have been made to take some steps on the basis 

of Essential Commodities Act ... (Interruptlons) We have last 

year's experience regarding wheat...{lnterruptions) This 

year sowing was more than 15 percent, land has adequate 

moisture and I hope that the production of paddy and 

wheat will Increase this year which would give some relief 

from food problem ... {lnterruptlons) 

This situation has arisen at such time when the 

production in our country Is very low but this Government 

has always trIacI to solve this problem and will always 

continue to make efforts In this direction ... (lnterruptions) I 

want to UIU'" you that we can solve the problem of food 

grains by strengthening our public distribution lYIIem, we 

will have to pay attention to it and Government would 

accord priority to It ... (Interruptions) The Government would 

try to eradicate the problems being facacl by the common 

man due to thia ... {lnterruptions) 

With these words, I conclude •.. (lnterruptions) 

MR. CHAIRMAN : Now I feel thaI honQurabie 

Mernbe.. are feeling hungry so the House is adjourned 

till 2 0' clock. 
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12.55 hra. 

The Lok Sabha then adjoumed for lunch 

till Fourteen of the clock. 

14.03 hrs. 

The Lok Sabha re-assembled at three minutes 

past Fourteen of the clock 

[MR. DEPUTY SPEAKER in the Chait1 

(Interruptions) 

[Translations] 

PROF. VIJAY KUMAR MALHOTRA (South Delhi) : Mr. 

Deputy Speaker, Sir, whatever happened in the House in 
the morning today we ... (lnterruptions) 

(English] 

MR. DEPUTY SPEAKER : I have allowed him. Please 

listen. 

(Interruptions) 

[Translation) 

PROF. VIJAY KUMAR MALHOTRA: Sir, I want to raise 
the matter of atrocities committed on the fanners in Singur 

and the arrest of our national leader. Sir, we did not want 
to come into the well but today we have not been allowed 

to speak. The UPA GCMtrnment, the Congress Party ... 

(Interruptions) 

(English] 

SHRI BASU DEB ACHARIA (Bankura) : Sir, You have 

to allow us .... (lnterruptions) 

SHRI ANANTH KUMAR : Sir, how can he q~stion the 

Chair? ... (Interruptions) 

SHRI BASU DEB ACHARIA 

happened ... (Interruptions) 

Sir, nothing has 

[TransIaHon] 

PROF. VIJAY KUMAR MALHOTRA : This Government 

wants to choke the voice of opposition and wants to 

bulldoze it. Today, when the House was not in order ... 

(Interruptions). Though, House was not in order they still... 

(Interruptions) 

(English] 

SHRI BASU DEB ACHARIA : Sir, under what rule are 

you allowing him to speak ... (lnterruptions) 

MR. DEPUTY SPEAKER : I have allowed him. Please 

take your seat. 

(Interruptions) 

SHRI MADHUSUDAN MISTRY (Sabarkantha) : Sir, 

they cannot raise the issue like this ... (lnterruptions) 

MR. DEPUTY SPEAKER: First of all, you go back to 

your seats. 

(Interruptions) 

MR. DEPUTY SPEAKER : Except Shri Malhotra's 

submission, nothing else will go on record. 

(Interruptions) 

[Translation] 

PROF. VIJAY KUMAR MALHOTRA : Mr. Deputy 
Speaker, Sir, firing and fierce lathicharge took place 

there and atrocities were committed on farmers... (Interrup-

tions) We were not allowed to raise this mater here. If 

tomorrow Shrimati Sonia Gandhi is arrested then what 

would be their reaction? .. (lnterruptions) As happened in 

Haryana ... (lnterruptions) House was adjourned there ... 

(Interruptions) We want to protest against ~hat they have 

done today. If the Government want that opposition should 

not participate in the proceedings of the House, then we 

will not participate in it today. We give them full liverty to 

bulldoze and to thrash the opposition and they can conduct 
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whatever debate they want. We boycott the House for the 

whole day today. 

14.06 hr.. 

(Then Shri Vijay Kumar Malhotra and some other 

Hon'bIe Members left the House) 

[English} 

MR. DEPUTY SPEAKER: I have allowed him to speak. 

Please take your seats. 

(Interruptions) 

[Translation] 

MR. DEPUTY SPEAKER : Achariaji, your item follows 

this Bill. 

(Interruptions) 

14.07 hrs. 

CONSTITUTION (SCHEDULED TRIBES) ORDER 
II t. 

AMENDMENT BILL, 2006 

[English] 

MR. DEPUTY SPEAKER : The House shall now take 

up Item No. 12. Shrl P.R. Kyndiah ... (lnterruptions) 

MR. DEPUTY SPEAKER : Nothing else will go on 

record, except the hon. Minister's speech. 

(Interruptions) • 

THE MINISTER OF TRIBAL AFFAIRS (SHnl P.R. 
KYNDIAH) : Sir, I beg move: 

"That the Bill further to amend the Constitution 

(Scheduled Tribes) Order, 1950 to modify the list of 

Scheduled Tribes in the State of Bihar, as passed by 

Rajya Sabha, be taken into consideration.· 

-Not recorded. 

Mr. Deputy Speaker Sir. the i8Iue under consideration 

is essentially to rectify the incorrect spelling of Lohara 

community as Lohar in the Hindi version of Scheduled 
Tribes Ust in Bihar by substituting it with Lohara. 

This error came about with the passing of the 

Scheduled Castes and Scheduled Tribes Orders (Amend-
ment) Act 1976. 

Sir, the list of Scheduled Tribes in Bihar was first 

notified vide Constitution (Scheduled Tribes) Order 1950. 
Thereafter, the list was amended with the SC and ST Order 

(Amendment) Act 1956. 

In both counts, the item under consideration stood as 

Lohara or Lohra at Item No. 20 of the List of Scheduled 

Tribes In Bihar. The change occurred only in the Act (jf 1976 

in the case of Hindi version only and not in English. There 
was no insertion on conscious decision to make any 

change at all. 

The then Ministry of Welfare on 6.1.1995 issued a 
corrigendum to notify clarification to substitute the word 

Lohar by the word Lohara in the Hindi version. The matter 
came up in the Supreme Court. During arguments, the 
Ministry of Tribal Affairs intimated that it would bring an 
appropriate Amendment in the Hindi version of SC and 

ST Order (Amendment Act 1976 regarding lahar commu-
nity. 

Sir, Lohar is a distinct group falling under UBC and 

there has been consistent attempt by Lohars to be treated 
8S Scheduled Tribes and obUilin constitutional benefit 

meant for genuine Scheduled Tribes. 

Thus, it became necessary to amend the Order as 
existing in Hindi notification NO.1 08 of 1976 dated 

18.9.1976 (published on 1.10.1979) to read as Lohara. 

MR. DEPUTY SPEAKER : Motion moved: 

"That the 81M further to amend the Constituttol) 
(Scheduled Tribes) Order. 1960 to modify the list of 
Scheduled Tribes in the State of Bihar, as pas~ed by 
Rajya Sabha, be taken into consideration.· 

(Interruptions) 
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MR. DEPUTY SPEAKER : Or.Thokchom MeInya. 

('nterrupt#oM) 

(Translation) 

MR. DEPUTY SPEAKER : I know whether I IhouId 

allow him or not. 

MR. DEPUTY SPEAKER: Why are you epeakIng, this 
will not be recorded. 

SHRI BASU DEB ACHARIA (Bankura) : Sir, It should 
be recorded ... (Interruptions) 

MR. DEPUTY SPEAKER : I will give you two minutes 

time after thie BIll, you can ...... your points then. 

(Intenuptlona) 

[Engbh) 

MR. DEPUTY SPEAKER: I have allowed him. It II the 

prNllege of the eMIr to dow or not to dow. PIeue lit 
down. 

(IntetrupIIotM) 

DR. THOKCHOM MEINYA (Inner Manlpur) : Mr. Deputy 
Speaker, Sir, I rile to Iupport the Bill mCMd by the han. 

MIniiter' Shrl P.R. Kyndlah further to amend the ConatJtutIon 
(Scheduled TrIbet) Order, 1850, to mocIfy the list of 
Scheduled Tribelin the State of Bihar, U puMd by RaWa 
Sabha. 

The BiU Ie YWf IimpIe and exptan8tton Ie very clear. 
It only meatW to IUMtitute the word 'lahar' by the correct 
one, that Ie, 'Lahara'. There " some mIatake In epeIIIng In 
two TrIbeI, namely, 'Lohara' and 'Lahar'. The Minister hu 
propoeed this BIll to remove thIe ambiguity and to rectify 

-Not rKOf'ded. 

the mIItake in spelling and thereby taking out the Tribe 

'Lahar' which Ie in the OBC Ust. 

Due to this misspeIt word, there has been lome 

attempt to misunderstand the difference between these two 

Tribes. Our country Is very vast. There are many Tribes. In 
different parts of the country, different dialects are spoken. 

Once we write these dialects In English or in Hindl- while 

tran8latlng this into English or Hindi - certain mistakes are 
always there in spelling and theM 8tand to be corrected 

80 that there Is no. confusion while referring to items listed 
In Scheduled Tribes as well as in Scheduled Castes. This 
has to be rectified and this Bill proposes to do this simple 

thing. By pUling this Bill, we will do a very good service 
to our brothers in Bihar who are otherwise misunderstood 
amongst themselves. 

With these few words I conclud by saying that I support 
the BIll; the hon. Minister has done a right thing.· 

(7i'8n8/ation) 

SHRI SHAllENDRA KUMAR (Chail) : Mr. Deputy 
Speaker, Sir, I am grateful to you for giving me an 
opportunity to speak on Constitution (Scheduled Tribes) 
Order Amendment Bill, 2006. 

The Bill propoeea to modify the liat of scheduled tribes 
In the State of Bihar under Constitution (Scheduled Tribes) 
Order, 1950 as the hon'ble Minister has moved the Bill for 
amendment. The Bill has been moved to amend the word 

'Lohar' as 'Lohara'. ,. far as I know about the caste, 'Lohar', 
thoae who Indulge in the business of iron, the people 
belonging to Vlahwakarma sect are called lohar In Uttar 
PradMh and may be 'lohara' are a different tribe. May be 
the 'Lahar' caste has got this facility by fault but If It is 

amended to 'lohara' then their feelings win be hurt. It is 
a fact that the financial condition of Lohar workers is very 
bad In an the Partlamentary constituencies. They do not 
have any employment option other than making iron tools. 
These people as also the lohara tribes must be provided 
the benefits of .... rvatlon 80 that the feelings of these two 

communItIea may not be hurt and their financial statue may 
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Improve. The Hon'ble Mlnleter should ensure that both 

theM communItIee get the benefita. 

[EngllMJJ 

SHRI P.R. KYNDIAH : Mr. Deputy-Speaker, Sir, it is a 
clear cue of an .nor which had been crept while puelng 

the Scheduled Cut .. and Scheduled Tribes Order 
(Amendment) Act, 1978. This Bill is .... ntlally to correct 

that mistake. W. are all one with the hon. Member, and 

we hIM • regard for Loh.r community. Aa of now, they 

fall under the category of 'Other Backward CIaIses'. If 

today, ~ convnunlty would like to become the 
Scheduled Tribe or perhaps that is what they feel, then they 

could apply to us. The laue Is open to us. But, .. of now, 
we are just correcting the typographical mistake which had 

occurred. 

Even the Supreme Court Itself, while arguing, have 

given UlIOIM time to make the amendment bee .... they 

laid that we had done It generally In 1888, and that was 
not aufflcient. Aa a .... ult of which, the Supreme Court Itself 
asked us to go to the HOUN. That 18 why, we have come 
here today with this Bill. 

I reqUMt the hon. Members to pass this Bill. 

MR. DEPUTY SPEAKER : The question is: 

"That the Btli further to amend the Conatltution 
(Scheduled TrIbeI) Order, 1950 to modify the list of 
Scheduled Tribel in the State of Bihar, .. passed by 

RIjya Sabha, be taken Into conaIderation." 

The motion was adopted. 

MR. DEPUTY SPEAKER : The House shall now take 
up cIala-by-cIa... coneideratlon of the BIll. 

The queItIon is: 

"That cia ... 2 stand part of the BiU." 

Clause 2 was added to the Bill 

Clause " the Enacting Formula and the Long TItle 
we,. ackJed to the BIll. 

SHRI P.R. KYNDIAH : I beg to move: 

"That the Bill be paased." 

MR. DEPUTY SPEAKER : The question is: 

"That the Bill be paaaed'" 

The motion was adopted. 

(Interruptions) 

[English) 

SHRI TARIT BARAN TOPDAR (Barrackpore): Sir, you 
kindly aJIow me now. you have said that you would allow 

me ... (Intenuptlons) 

SHRI BASU DEB ACHARIA (Bankura) : Sir, whatever 
Prof. Malhotra has stated here 18 untrue. Neither SM 
Rajnath Singh has been arrested nor there has been any 
pollee firing on the farrners .... (lntemJptlons) 

[TraMIstion) 

MR. DEPUTY SPEAKER : You first decide who will 
.... k. 

SHRI SAMIK LAHIRI (Dlamong Harbour) : Both of U8 

IhaI speak. 

MR. DEPUTY SPEAKER : Only one Member will be 

allowed to apeak. Achari. JI, you decide who will apeak. 

(Engilah) 

SHRI BASU DEB ACHARIA : Sir. the House should 
condemn what happened In the West Bengal Allembly 
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on 30th of November. 2006. One Member of this House 
went inside the Assembly ..... They destroyed the furniture. 

They attacked the MLAs. and six MLAs were injured and 
admitted into the hospital...(lntflrruptions) 

[Translation) 

MR. DEPUTY SPEAKER 
allegation. 

Please do not level 

[English) 

No allegation should go on record. 

(Intflrruptions) 

SHRI BASU DEB ACHARIA : Sir. they destroyed the 
fumiture. It is nothing but an attack on a democratic 

institution of our c?untry ... (lnterruptions) 

DR. SUJAN CHAKRABORTY (Jadavpur) : Sir. it is a 
fact. What is the allegation in it7 ... (lnterruptions) 

SHRI BASU DEB ACHARIA : Sir. it is not an 
alltlgatlon. We have seen it over the television. In her 
presence. this destruction was carried out and this 
vandalism was carried out. The House should condemn 
what happened on the 30th of November in the State 
Assembly. It was a black day for the democracy of our 
country. Sir. we should condemn what happened there .•... 
So, we should condemn this incident...(lnterruptions) 

MR. DEPUTY SPEAKER : Please sit down. 

(Interruptions) 

MR. DEPUTY SPEAKER : Mr. Basu Deb Acharia. your 
point has come on record. Now, please sit down. 

(Interruptions) 

SHRI BASU DEB ACHARIA : Sir. vandalism has been 
done. It is nothing but an attack on the democratic 
institution of our country. This House should condemn it. 

(Interruptions) 

·Not recorded. 

SHRI SUDHANGSHU SEAL (Calcutta-North West) 

Sir, our names should ,Iso be associated. 

[Translation) 

MR. DEPUTY SPEAKER : Those who want to 

associate may kindly give their name slips. 

(Interruptions) 

(English) 

MR. DEPUTY SPEAKER : The names of Shri 

Sudhangshu Seal, Shri Sunil Khan, Shri Pr~h Panda 

and Shri Hiten Barman may also be associated with what 

Mr. Acharia has submitted on this issue. 

14.21 hrs. 

DISCUSSION UNDER RULE 193 - Contd. 

(II) Report on the State of Panch_yets - A Mid-Term 

Review and Apprals8'-2006 

[English} 

MR. DEPUTY-SPEAKER: The House shall now take 

up Item No.14 : Discussion Under Rule 193 - Shri Basu 

Deb Acharia. 

SHRI BASU DEB ACHARIA (Bankura) : Sir, after the 

72nd and 73rd Amendments were enacted and passed in 

this House in 1992, I think, it is for the first time that this 

House is discussing the roles and responsibilities being 

discharged by the Panchayati Raj Institutions. 

I would like to congratulate the hon. Minister of 

Panchayati Raj because after his taking over the charge 

of the Panchayati Raj, It is for the first time that a separate 

Ministry has been created for Panchayati Raj. Before that, 

there was no separate Ministry for Panchayati Raj 
\ 

Institutions. 

It was committed in the National Common Minimum 

Programme of the I,Jnited Progressive Alliance Government 
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that more and more power would be devolved In the 

Panchayati Raj Institutions; and the Panchayati Raj 

Institutions would be a real centre for development of our 

rural areas where more then 70 per cent population live. 

Sir, till today there is wide variation and gap between 

the rural and urban India. According to the 2001 Census, 

the percentage of households with pucca houses in the 

urban India is 70.70 whereas in the rural India, this 

percentage Is only 29.20. Similarly, 63.85 per cent of the 

households in the urban India have access to toilet 

facilities whereas 9.48 per cent of the households in the 

rural India have access to toilet facilities. Then, 81.38 per 

cent of the urban households have access to safe drinking 

water whereas 55.40 per cent of the rural households have 

access to safe drinking water. Simllarty, 75.78 per cent of 

the urban households have electricity connections whereas 

30.54 per cent of the rural households have got electricity 

connections. These are the figures as per the 2001 Census. 

There may be a slight increase in these figures during 

these five-six years. 

Urban litercy rate is 80.06 per cent but rural literacy 

rate is 59.21 per cent. The life expectancy at birth is 66.3 

years for urban India and 59.4 yea~ for rural India. The 

infant mortality rate is 51 per thousand in urban area and 

84 per thousand in rural area. Sir, 73.3 per cent of urban 

births was attended by health professionals, whereas the 

figure is 33.5 per cent for rural India. 

Barring sex ratio, there is not a single socio-

economic indicator that is better for rural India than urban 

India. That is hardly surprising. We should finally recognize 

this when we talk about providing urban amenities in rural 

India. There is lack of infrastructure. Implicit subsidies that 

pour into urban India provide trigger for rural-urban 

migration. Here, the importance lies with our Panchayati 

Raj system, ?anchayatl Raj institutions. 

The gap between rural and urban India should be 

bridged. There is a talk of shining India. India is shining 

not for the rural people but for only 10 per cent of the 

people of our country. 

The Panchayati Raj Institution has a long history In 

our country. Even before Independence, attempts had been 

made to set up Panchayatl Raj institutions. The dream of 

Mahatma Gandhi has not yet been fulfilled. What 

Mahatmaji had said was that there cannot be complete 

Swsraj, unless we have gram swaraj. Without gram swaraj, 
wtJ cannot have complete swaraj. Twenty people sitting at 

one place cannot work for lakhs and lakhs of people of 

our country. Although it has a long history, what we have 

seen in the past is that before 1992, when the 

Constitutional amendment was enacted In this House in 

Parliament, there was no Constitutional proviSion. 

I can tell you about my State. The Panchayati election 

was not held for 14 long years earlier. It was held in 1963. 

When the Left Front Government came to power in 1977, 

in the programmes of the Left Front Government, the 

number one programme was that within one year the Left 

Front Government would hold election to the Panchayats 

and devolve power to the Panchayats, the representatives 

of the people of our country. Exactly within one year, the 

Panchayatl election was held. For the first time, the poor 

people, the Adlvasis, the Scheduled Caste people and 

agricultural labourers were elected to the Gram Panchayat. 

The agricultural labourers became Gram Pradhans. We 

call them Gram Pradhans. They became Presidents of the 

Panchayat Samitis. the intermediary bodies. 

The Tribal people and Adivasis became Presidents 

although at that time, there was no reservation. Reservation 

came only 73rd and 74th Amendments. 

That was his idea. He was behind that Bill, although 

he was not a Minister at that time. But he actively 

participated, laboured to bring such a Bill, to make the 

Panchayat Raj institution a real institution. The credit goes 

to Shri Mani Shankar Aiyar. I have already congratulated 

him for preparing a voluminous report. I have had a cursory 

glaooe of the same. I have seen how laboriously he has • 

compiled it. You can get everything within these three 

volumes of the report. 

In spite of the fact that there was no provision of 
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reservation for Panchayat Raj system, the ~gricultural 

labourers, the Adlvasis came to power. You will be 
surprised to know that within six months of Panchayat Raj 

elections, there was a flood in our State. Seven to eight 

districts were flooded in 1978. We h __ ve seen how the 

representatives of the people helped the ftood-affec:ted 

people. Even some of the people's repreeentatives Ioat 
their lives while helping the flood-affected people. 

This MId-Term Review - an Appraisal has been 

placed before the House, just after two-and-a-halfyears 

of this United Progressive Alliance Governdment came to 

power. These reports contain the experience of the people 

who are involved to make the Panchayat Raj inatltution 

a real institution. Seven Roundtable meetlnga were held. 

He identified seven subjeot8. All the Ministers of Panchayat 

Raj of the States attended the rneetlnga and they 

deliberated on it. The experts were Invited to know the 

experience, the problems etc. and not only knowing the 

probleml but how these problems can be tackled. All this 

experience has been compiled and incorporated In this 

voluminous report. 

What are the real problems? One problem Is 

devolution of power. No one wants to share the power with 
others. After the Central Government, the State Government 

then comes the Panchayat Raj institution. What will happen 

if you give them power, what Is called activity mapping? 

Some of the Stat .. have very efficiently done It and some 
of the States are now doing and some of the States will 
do It in future. What are the real problems that today our 

. Panchayat Raj system or Institution is facing? 

WIth devolution of power, If there Is no devolution 
of finance, how can the development work be Implemented 

by the Panchayata? In West Bengal, In 1978, the election 

was held on the basis of the 1974 Act. That Act was passed 

when the Congress was In power. 

At that time, the Left Front Government did not think 

that without amending thll Congress-eneacted Act, they 

. would not hold the election becauee the c:omrnItment wu 

giwn to the people of West Bengal that wllhin one year, 
pancheyat etections would be held. On the basis of the 

Act which was enacted in 1974 when the Congreu was 
In power, the election was held, 

Now, we have got the experience. I was also elected 

to ZlIa Partehad at that time. I contested election for the 

flm time in my life and got elected. I became a member 
of the lila Parlshad. I became Katrnadhyauh, SthaJ 
SamItsI of ZIIa Partehad. It Is a District Panchayat. What 

W88 our experience? At that time, people found their 

repraeentativ .. in their villages. At that time, there wu no 

Gram Sabha and there was no Gram SanIad, like eoclal 
auditing which we are emphasising. Today, we are having 

Gram Ut1MYIIIJ s.mItI. We have DIstrict Council where the 

Leader of the OpposItion in the ZIIa Parlshad is the 
Chairman. !:tere, it hu been suggested that something like 

Public Accounts Committee should be there, but the Diatict 
Council can be treated 88 a Public Accounts CommIttee, 

whose chairman Is the Leader of the Opposition in Zila 

Parlahad. Today, we have Gtam Unnsyan Samlti, after we 
have got the experience and known the difficulties. Initially 

we did not have any fund to Implement a" these projects. 

People had uplratlons because there was no road, no 
water, no drinking water, no Irrigation system etc. 

Sir, this II a very Important subject and three 

voluminoua reports are there. So, I will take some 
time. 

Sir, there was no drinking water, no Irrigation _v-tem, 

no primary IChooi In villages. So, we faced the problem 

of funds in fulflling all these things; I am talking of civic 

amenities required for human life. Gradually, the State 

Anance Commission was constituted and Panchayati Raj 

lnatitutlona started receiving funds. 

Sir, you will be surprised to know that we found the 

panchayata headed by the poorest among ~ pqor, the 

trlbals. the adivasls, the Scheduled cast .. , the agricultural 

labourers performing and dllCharging their ~ 

efficiently, without any corruption. That is our experience. 
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Today, after 24· years, we .... atIn ditcuulng 
about devolution, devolution of power, devolution of 
various Departments and various subjec:tl. What II our 
experience of the lut 24 ye .... ? Why have we not yet 

been able within these 24 years to fulfiN the task, which 
was 88t out in 73rd and 74th amendments to the 
Constitution? 

Hence, our Minister had to go around the country. 
He has visited almost all the States. He has al80 attended 
the Gram Sabha meetings. He went to the villages to get 
the experience of how the Panchayatl system Is running. 
But even after 24 years, we are stili discussing the 
~volution of powers. According to me, more and more 
powers are to be devolved. Otherwise, the dl'Mm of 
Mahatma Gandhi would not be fulfilled that real power 
should be given to the people of our country. 

Today, we have agrarian crisis as the farmers are 
committing suicide. Can our Panchayati Raj syatem not 
help these farmers? The Prime Minister while addressing 
a meeting of the Chief Ministers gave this innovative Idea 
or good concept that in order to bridge the gap we have 
to empower the people financially. He stated that : .". 

rural buainess hub, which Is a Chinese model". If the 
people are not empowered financially, then Industrialization 
will take place In the urban areas. 

A Committee was constituted for disbursal of 
Industries In 1976, and that Committee's recommendatiotts 
have not yet been Implemented. The Committee also 
recommended that Industries should be setup In rural 
areas for disbursal of Industriea In our country, but thI8 has 
not been done. He has stated about Public-PrIvate 
Partnership In the Report. What has ChIna done? ChIna 
has not only setup· big industries and model indu8trtea, 

but China has revived Its traditional rural InduItrIaI also 
where more and more employment can be given. We allo 
have traditional Industrtea, and rural 1ndu8trIea. The 
Panchayatl Raj system can help to revive theee rural 
Industrtea. this is po88IbIe with a change of policy outlook, 

and attitude of the Government. Our rural Indultrlee can 
be modernized and can be revived, and more and more 

people given .-npIoyment with technoi0gicai and ICientlflc 

help. 

Today, unemployment is growing, but the growth of 
employment opportunities is much lela In rural areas as 
compaI8d to urban areas. The growth In employment 
opportunltiea In the rural are.. Is only 0.95 per cent 
whereas the population growth is 1.87 per cent. Therefore, 
u~ is growing. The I'HI IaIue is to empower 
the people financially, and politically. PoIItIcdy means, by 
electing them to the Panchayatl Raj .yatem, and to 
financially empower them to give employment; create a 
cenn or hub In one Panchayat Samitl or In one block 
development .... whet'8 our tflldltional InMtrIeI are 
the,.. I can give you exampIM for the Mme. Purulla II 

famow for lac, wbich they MIl In rtP/ dIItrict. There are very 
good cottage Indu8IrieI and there are lee growert the,.. 
There are more than one lakh famlliel engaged In lac 

growling. Can the Panchayatl Raj InItIIution not help theM 
people who are engaged In traditional fanning and 
traditional Industrtel? 

I come from Bankura con8tItuency In Welt Bengal. 
Bankura II a DIItrtct where the IargeIt number of rural 
arUIanI are there engaged In potIeriee, bell metal, bnlll, 

tarracotta, etc. Our ten.cotta horIeI a,. world fM1ouI. The 
MInIIter of RaiIwayI has ...., thoee handICIafta. ~MIaIJonJ 
We tuav.- pntMnted you • temICOtta horse and a tumbler. 
That 18 very good ... (lnte~) Lalujl wlU go there. He 
It an old friend of mine. Man! Shankar Alyar ~ will alto 
go there. 

MINISTER OF RAILWAYS (SHRI LALU PRASAD) : 
PIeaIe gift a teracotta horse to him alto. 

[EngIIM) 

MR. DEPUTY·SPEAKER Shri AcharIa. please 
addreII the Chair. 

SHRI BASU DEB ACHARIA : Sir, Bankura Is the 
DI8trtct In where there II the largest number of rural 
artiIanI. 
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MR. DEPUTY·SPEAKER : You have taken more than 

half on hour. Please conclude now. 

SHRI BASU DEB ACHARIA : Sir, these rural artisans 

need help. These rural artisans hope is the concept paper 

which Is in the conceptual stage even after one year. The 

Prime Minister spoke in the month of June and then he 

reiterated in the month of December but till date nothing 

has been done in this regard to materialize it. Our Minister 

might be busy, he was busy for preparation of this report 

and going around the country but this is also important. 

Why is it important? Financially we will have to empower 

the rural people thereby we can help the self-help groups. 

Lakhs of self-help groups have been created today in the 

State of West Bengal. There are more than four lakh self· 

groups. They are producing various commodities... I have 

requested Laluji when he was in West Bengal that 

products of self-help groups (Translation] we have asked 

the Railways to purchase the products from self-help 

groups of women ... (lnterruptions) 

[English] 

So, this rulral business will definitely help our self-

help groups. Lakhs of self-help groups have been fonned. 

They are prodUCing various commodities. There is a 

problem of matketing. This will definitely help in marketing 

of the production of self-help groups. 

In Panchayats there is a sub-plan for Scheduled 

Castes and Scheduled Tribes but there is no sub-plan for· 

minorities. Sarkaria Commission had submitted its report. 

It was suggested that a sub-plan should be there for 

minorities also. The Minister has gone through the report, 

the conditions of Muslims, the minorities in the rural areas 

is worse. It is not any better than that of Dalits. 

THE MINISTER OF PANCHAYATI RAJ, MINISTER OF 

YOUTH AFFAIRS AND SPORTS AND MINISTER OF 

DEVELOPMENT OF NORTH EASTERN REGION (SHRI 

MANI SHANKAR AIYAR) : You mean, Sanchar Committee? 

SHRI BASU DEB ACHARIA : Yes. Sanchar CoI'1'1nttttee, 

I am sorry I said Sarkaria Commission. So, when there is 

a sub-plan, certain percentage of funds are earmar1<ed for 

Scheduled Castes and Scheduled Tribes. Therefore, my 
suggestion is that there should be a sub-p1an for minorities 

and a percentage of the funds should be earmarked for 

the development of minorities also. 

I have seen the statement of Dr. Raghuvansh Prasad 

Singh. While referring to the Employment Guarantee 

Scheme, he has in his mind that some funds should be 

earmarked for the minorities also, particularly, Muslims. for 

their development. 

(Translation] 

SHRI LALU PRASAD: They have forgotten. 

SHRI BASU DEB ACHARIA : You do that. 

[English] 

Transparency is required in Gram Sabhas and Gram 

Sansad. Corruption is really a problem but it is not a major 
problem. Even if there Is a percent corruption, then. we 

should give serious thought to it. Once while inaugurating 
the meeting of the Panchayats in Kolkata, Shri Raji Gandhi. 

the then Prime Minister. said that when we send one rupee 

from Delhi, It becomes only 25 paise when it reaches the 
people. (Translation] There is a large scale misappropriation 

of fund is midway [English] So. in order to reduce 
corruption or root out corruption. what is required is 

transparency in the functioning of the Panchayats. 

MR. DEPUTY-SPEAKER : Some other Members of 

you, Party also want to take part in the discussion. Hence. 

please conclude. Otherwise. we will not be able to 

conclude the discussion. 

(Interruptions) 

SHRI BASU DEB ACHARIA : I am not speaking on 

behalf of my Party. My party's time will be given to other 

speakers. I am conscious about this. 

MR. DEPUTY-SPEAKER: No. The time allotted is four 

hours. We have to conclude this debate within four hours. 



433 Discussion Under AGRAHAYANA 13. 1928 (Saka) Ruie 193 434 

SHRI BASU DEB ACHARIA : It has been decided 

that the debate on this will continue till 10 o'clock. In the 
meeting. . you were also present. At the end of the 

discussion, hon. Minister would reply. We will be here to 
hear his reply. 

Transparency Is required. How can we bring this 

transparency? A system can be introduced where people 

would know as to how much is the work, as to how much 

funds have been allocated. how many people are working, 

and how many man-days would be created? Frequency 

of the meeting of Gram Sansad should also be increased 

now. As per the rules, the meeting of Gram Sansad should 

be held twice a year. One meeting will be held in the month 

of June and another in the month of November, Holding 

a meeting in November is a problem because of 

harvesting. So, I hope the hon. Minister would definitely 

think over it. During harvest period, people do not find time 

to attend the meeting. Now when Gram Sabha meeting is 

held, a system of social audit is carried out and 

institutionalized because in Gram Ssbhs meeting, Pradhan 

has to submit the details of the expenditure - as to how 

much funds has been received by him, as to how much 

expenditure has been made, as to which are the projects 

which are undertaken. Even vouchers have to be 
SUbmitted. 

So, these meetings should be held frequently. 

Likewise, the Panchayat sansed, zila parishad sansad and 
the gramin committee where people elect their 

representatives to oversee the functioning of the 

Panchayats, should also be institutionalized. 

Today, panchayat is not just engaged in the 

development of the rural areas. The Rural Health Mission 

has already been launched; it has the responsibility, but 

with lack of infrastructure and with lack of staff, how can 

this responsibility be discharged? We have to think over 
it. Unless there Is participation of people - through 

panchayats, people's participation can be made - how can 
we have total sanitation? I have already told that only 6.89 
per cent of the rural population has access to toilets. 

Education Is also the reeponstbillty of the PRls today. 

There has to be a real participation of the people. How 

the local assets can be utilized today? Without giving more 

power both financial and otherwise, the PRls will not be 
able to discharge its responsibility. 

MR. DEPUTY-SPEAKER : Please conclude now. You 

have taken more than sufficient time. 

SHRI BASU DEB ACFiARIA : Now, there is a need 

to re-look - with the experience that we have got during 
the last 24 years - at the difficulties and problems, and 

we have to make the PRls as the real institutions. 

14.58 hra. 

[SHRI DeVENDRA PRASAD Y ADAV in the Chai~ 

It will transform the lives of the people who are living 

in the rural areas. There is a big gap between urban and 

rural and that hu to be bridged. How can we and how 

will we be able to bridge this gap? The baaic amenities, 

the baeic infrastructure, irrigation facilities, agrioult\nl 

production, health, sanitation, education - all theee 
activities are to be properly done by the PRI.. For that, 

there is a need for political will. Unless there is political 

will, we will not be able to make these PRls, real 

institutions. What we have I88n in the past? The 

panchayats were under the control of certain sections of 
the people of our country, who.. internt was to protect 

the Interests of a few people of the rural areas. 

15.00 hrl. 

After 73rd and 74th amendments reservations were 

made and there was a change In the balance of power 

in rural areu. That has to be made real, otherwise the 

Panchayati Raj Institution wli not be able to discharge Its 

responsibilities. There is a need to strengthen It; strengthen 

with an aim to serve the people of rural area. 

I was talking about the empowerment of the people 
for which land reform /s required. Today barring two or 

three States, land reforms have not been implemented. The 

number of agricultural labour .... i. increaing because there 

" criIiI in the agricultural production. Agricultural production 
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is reducing. We have seen in a number of districts in West 

Bengal, during these 30 years of Panchayati Raj Institution, 

there is a growth in the agricultural production. There is 

a complete change in the rural economy. Unless there is 

a change in the rural economy we cannot say that we, 

or our country, are progressing. There lies the role of 

Panchayati Raj Institution. I hope, that after seven round 

table meetings, after so many deliberations, preparation of 

voluminous report and the suggestions that have come, 

the Government will seriously think over them to make the 

Panchayati Raj system a real institution of the rural people 

of our country. 

{Translation] 

KUNWAR MANVENDRA SINGH (Mathura) : Mr. 

Chairman, Sir, today a very important 8ubject is being 

discussed and I rise to speak on the condition of 

Panchayats. We aU know that rural India comprised of 

about 80% area of the country. I would like to talk about 

the rural population. When freedom movement was 

launched under the leadership of the father of the nation, 

Mahatma Gandhi, he gave the slogan of 'Gram Swarajya'. 

.Before jumping into 1he freedom struggle, he visited the 

length and breadth of the country, particularly rural India 

to find out the actual position of rural areas where people 

were not able to eam their dally bread. 

Mr. Chairman, Sir, since then the deliberations and 

study for the development of rural areas and development 

of 'Gram Sabha's have been set into motion. For the first 

time since independence for",!er Prime Minister, Late Shri 

Rajiv Gandhi had made efforts in this direction. I a,m 
fortunate that at that time also I was elected to this House 

from the same Mathura Parliamentary constituency. He was 

the first person who got the first Panchayati Raj Act passed 

in the House and after the enactment of the Act funds were 

given directly to Gram Sabhas through the district 

headquarters from the Union Govennent. Gram Pra~n 

or Sarpanch of the Gram Panchayat discussed the 

proposals with elected body of Gram Panchayat and work 

was done as per the proposal. This arrangement holds 

good even today. Through Gram Panchayatfunds are 

being utilized ~r the development work of the village. 

Since then, the system has been improving with the 

improvement in the study of the scheme and 8S it was 

discussed in this August House. 

I would like to congratulate the Hon'ble Prime 

Minister, the UPA Government and Chairperson of UPA 

and President of the Congress Party, Mrs. Sonia Gandhi 

for launching the Rashtriya Grameen Rozgar Yojana in 

order to provide employment to the rural folk. Another 

scheme was drafted alongside and Rs.S crore sanctioned 

under the Backward Region Development Fund created 

under the scheme. The scheme will be implemented 

through the Ministry of Panchayati Raj. With the 

implementation of the said scheme, the hon'ble Minister 

of Panchayati Raj, ·Shri Mani Shankar Aiyer will have to 

share an added responsibility although he is a competent. 

efficient and Intellectual person. I think that under his 

leadership, Gram Panchayats will be strengthened and the 
concerns of this August House regarding the rural 

development will be addressed. I believe that under his 

I~adership sincere efforts will be made by his Ministry for 

the development of each Gram Sabha in every State of 

the country. 

Sir, we often visit the rural areas and we are well 

aware of the factual position of those areas. All the hon'ble 

Members of the House are well aware of the rural 

development as there are rural areas in each parliamentary 

constituency. The need of the hour is to provide power and 

basic facilities for the development of Gram Panchayats. 

It is found that a number of schemes .are being 

implemented by the Government of India all over the 

country and Union Government provides funds to the 

districts headquarter for the same. The fun9S have been 

provided to the Gram Panchayats for the development 

works under Sampoorna Grameen Rozgar Yojana and the 

same work has been carried out through Gram Panchayats. 

I would like to bring to the notice of the hon'ble Minister 

through the Chair that Gram Panchayal,has been provided 
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the funds on the basis of population. large population 

areas receive huge funds and areas having less 

population receive lesser fund but a larger area with low 

population also requires development. Those areas require 

roads and other facilities. Hence, I would like to request 

the hon'ble Minister to consider the area of the village 

alongwith the population while allocating the funds. The 

State Finance Corporations have fixed some norms for 

construction of Kharanjas drains, culverts and buildings 

only but apart from this there are various requirements of 

the Gram Sabha for which the Gram Sabha itself should 

propose and pass the proposal and I would like to request 

the hon'ble Minister that State Finance Corporation should 

allocate sufficient funds as per those proposals so that 

development works may not be initiated under the stress 

of limited resources and range of development works may 

be increased. There is a scheme of the Government 

namely Sampoorna Swachhata-Ek Abhiyan for the villages. 

Under the said scheme Rs.1S00 have been earmarked for 

the construction of toilets so that toilets may be constructed 

in each household of the viHage. I would like to give my 

suggestion to the hon'ble Minister through the Chair that 

many poor people could not be covered under the scheme 

and they were deprived of the benefits of the scheme. 

Many rural people Including women and children go to 

toilet in open fields which is a shame in the context of 

modern society. Hence it is necessary to construct separate 

community toilets for men and women. Moreover, rural 

people may be provided employment on daily wages basis 

at the rate of Rs.S8 per day so that they may take care 

of their cleanliness and the community toilets must be 

establish at the land of Gram Sabha in rural regions as 

per the proposal of Gram Sabhas. This amount of Rs.1500 

should be increased as we generally experience in 

meetings held in various districts that people demand the 

amount should be increased so that good toilets may be 

constructed in their houses. 

Alongwith this, I would like to request the hon'ble 

Minister through the Chair that the amount of Rs.2S,OOO 

has been fixed for Indira Awas Vojana. As Minister of Rural 

Development has stated that a relief of Rs.20,OOO Is given 

to the owners of houses dismantled in arson, floods and 

natural disasters. I would like to submit that earlier there 

was a provision for one room, toilet, kitchen alongwith a 

varandah but later on the Government discontinued this 

scheme and a lump sum anmount of RS.20,OOO is being 

given. I would request to hon'ble Minister to enhance the 

amount at least upto Rs.35,0001- as the rates of bricks, 

labour and cement have been raised manyfold and we are 

demanding the hon'ble Minister that this amount should 

be raised by Rs.50,OOOI-. 

Apart from this provision for a unit, a room, a toilet, 

kitchen and varandah must be made therein. We are 

planning to push India into Green Revolution. Earlier there 

was proviSion for forestry in the land of Gram Sabhas. 

Proposal for plantation in the land of Gram Sabha may 

be made. I would like to request the hon'ble Minister that 

earlier there was a provision to spend 15% of the amount 

allotted for development of Gram Sabha on plantation but 

now it has been stopped. I would request the hon'bla 

Minister to resume above provision as deforestation is 

going on. Plantation is necessary for the safety of 

environment. Gram Sabhas will pay attention towards 

plantation only if they get some amount for it. Moreover, 

the condition of primary and junior schools is very pathetic. 

Funds are being allotted but on a visit to our constituencies 

we find that funds are riot sufficient. The schools have been 

converted into ruins and buildings have collapsed. 

Students are forced to study under trees. There are many 

such places in every district and I think you should pay 

special attention towards it as the children are the future 

of the country. Primary education is a important, therefore, 

education must be provided to them with all the facilities. 

Apart from this, there is lack of health care as wen. I would 

request you and I have raised this point before this august 

House many a time because there is general complaint 

that the doctors do not visit primary health centres or thirty 

bed hospitals set up at tehsil as well as block level. They 

avoid to visit villages. As a result, the people of the villages 

are deprived of the medical facilities. lady doctors do not 

reach at the time of delivery. Therefore, I request that Rural 

Medical Health Services may be established so as the 
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enrollment of the doctors as well as their services may be 

regulated under RUral Health Services and it would be a 

binding for doctors to serve in rural regions. 

I would like to advise that there are about 200 

districts included under the first ha" of the Rastriya 

Grameen Rozgar Guarantee Yojana being· run by the 

Union Government. I belong to Uttar Pradesh Mathurais 

the birth place of Bhagwan Srikrishna. I would request that 

Mathura may also be included in the Second phase of the 

said scheme alongwith other districts. I thank the 

Government of India, the UPA Government for providing 

mid day meal to school children. But many a complaint 

regarding mid day meal have been received wherein 

complaints about underutilization of meals have been 

made. I would like to bring it to your kind notice that there 

is an institution namely "Akshay Patra" in Mathura, I have 

been there many times. I would like to appreciate the said 

institute through this house. This institute is providing lunch 

to more than 60,000 students in Mathura district and 

probably in other districts as well. They are giving daal, 

subji and roti in the meals, They have big hot cases and 

containers and distributed lunch through mobile vans. 

Apart from this they are distributing halwa or kheer once 

In a week. As a result of this tendency the number of 

students has increased as the poor students who are 

unable to get one time food are getting here pure and good 

food. I have also enjoyed that food. The institute has started 
this work in Akshay Park, Vrindavan ... (lnterruptions). They 

usured me to provide lunch to more than one lakh 

~~dents by New Year. I would request that such type of 
Institute may be involved therein so that the utilization of 

funds allotted may be ensured. 

Alongwith this, I would like to request that computers, 
interl\et and telephone facilities may be provided at Gram 
Sabha . or block and tehsil level in today's world of 

comPut8fS and electronics. Telephone facilities are ~Ing 
provided In villages but are insufficient; they must be 
Increased. 

Hon'ble Minister, Sir, I another submission that we 

take up urban development. There are development 

authorities that construct houses. They get loan from 

banks ... (Interruptions). Are not rural citizens the citizens of 

India ... (Interruptions) 

MR. CHAIRMAN: Now, please conclude. 

KUNWAR MANVENDRA SINGH : Please allow me 

for two minutes more. 

Are we unable to establish rural development 

authority in order to provide good houses by making 

available bank loans to rural people ... (Interruptions) 

MR. CHAIRMAN : Now none of your points will go 

on record. Sh. Shailendra Kumar, you may speak now. 

KUNWAR MANVENDRA SINGH : I am going to 

conclude in a minute. 

MR. CHAIRMAN : There are ten more hon'ble MPs 

from your party who will speak. Sh. Shailendra Kumar, you 
please start. Nothing but only your points will go on record. 

KUNWAR MANVENDRA SINGH : Mr. Chairman, Sir, 
accomodation facilities may be provided them there. 

There is shortage of time; therefore, I condude. 

SHRI SHAllENDRA KUMAR (Chayal) : Mr. Chairman, 

Sir, I am highly grateful to you that you have provided me 
an opportunity to speak on the ·condition of panchayat-
Madhyavadhl Sameeksha Evam Ankalan-2006" laid on the 

table of Lok Sabha by Smt. C.S. Sujatha on 23.11.2006. 

Panchayti Raj is the foundation stone of our Democracy. 
It is a fact that more then 75% people of the country live 

in villages. As hon'ble members have stated that it • also 

a fact that the credit of giving shape to the dream of 
Mahatama Gandhi regarding economic empowerment of 

Panchayti Raj in our democracy goes to Ex. Prime Minister; 

late Shri Rajeev Gandhi; who had thought' that our 

democracy could be strengthen by decentralization of 
power. It was his presumption. I feel pride to stale that when 

/ 
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panchayti raj system was implemented in Uttar Pradesh; 

hon'ble Mulayam Singh Yadav started reservation therein. 

Because of it all the women belonging to Scheduled 

Castes, Backward 'classes, or Muslim women earned 

respect everywhere whether elected as a Chairman of the 

district Panchayat, Block Pr1lmukh, member of district 

Panchayat or B.D.C. Pradhan. They have got equal 

participation and status. Panchayati Raj Mantralaya was 

constituted on 27 May 2004. Previously, this Ministry was 

under the Ministry of Rural Development. A conference 

was held on 27·28 January, 2003 of the State Ministers 

of the Ministry of Panchayti Raj and rural development to 

empower the Gram Sabhas. The main aim of it was to give 

thrust to the poverty alleviation, rural prosperity and 

development of villages. If the villages cannot prosper how 

can poverty be eradicated and how can villages develop. 

150 points had been raised in this conference. It had been 

decided to implement it in the States and two Union 

Territories. Its main objective was to transfer works, funds 

and workers of Panchayti Raj Institutions. At the same time 

panchayats had the power to make appointments of 

around thirty thousand teachers at panchayat level. Along 

with it, all points i.e. work effectiveness, delivery, finance, 

workers arrangements, gram sabha women, Scheduled 

Castes and Scheduled Tribes and reservation, special 

problems of scheduled castes and scheduled tribes, 

election audit, parallel body, capacity building and 

investigation, Panchayat Report and judicial process etc. 

had been included with priority. 

Hon'ble Minister is sitting here. He is thinking to 

introduce a Bill on Nyaya Panchayat level I) in the 

Parliament. In my view, it would be a revolutionary step. 

It is necessary to constitute a nyaya panchayat with a view 

to deal with the mutual disputes. There are a number· of 

petty cases which come in Kachehrl, Tehsil and police 

stations and it creates problems there. Therefore, it would 

have special importance in implementing Panchayatl R~j. 

The Bill which the Minister is likely to introdJclce is welcome. 

As you have expressed concern that naxalism or 

terrorism is an Impediment in Impleme~ting Panchayati Raj 

throughout the country. It would be possible only when all 

the naxalites or tribals living in the forest, who are 

opposing, should have been given facilities in society in 

the name of Panchayati Raj but they have not got. jThis 

was the reason that they got separated from the 

mainstream. The solution to this problem can be sought 

through mutual dialogue. Nyaya Panchayats will be there 

to find out solutions of the rural disputes and I think this 

will be done. There are now a number of criminal cases. 

In my view the crimes may be checked if panchayats are 

given powers and rights. Hon'ble Minister has also called 

upon the youth to strengthen panchayati raj system. A 

number of youth have been elected under this panchayatl 

raj system. They have also been called upon to make 

aware the rural masses and ensure their participation in 

the rural ~velopment. 

So far as the rights of the panchayats are concerned, 

it is correct that due to financial constraints in our 

panchayati system, the officials do not want to pay attention 

to problems whether he is a panchayat secretary. They 

have been given powers under panchayati system. They 

act on their own will. 

It Is a fact that some poor candidates have also been 

elected on village level and some downtrodden 

candidated have also been elected. Powerful people have 

anyhow elected them with their money power but their 

position is just like a bonded labourer, they can not take 

decision on their own and they are unable to fight 

exploitation and atrOCity they have gone through. I would 

like to suggest regarding this that we should pay special 

attention to it and It should be monitored from time to lime. 

At last 32 lakh representatives have been elec1ed in 

panchayats and zila parishads throughout the country. Out 

of them about 12 lakh women candidates have boon 

elected. It is also a fact that such a large number is wen 
enough for any revolutionary change and if we empower 

them in a proper way, I feel that it would facilitate 

development at village level. So far as the Central 

Government has a perception to organize ziJa panchayat 

as an administrative service in which it has been 
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envisaged to keep the locals between the age group of 

22-55 in that service. It is a good Idea, It would bring a 

revolution, a movement. This way the Union Government 

would be able to have direct contact with Gramln 

Panchayat and you may get the information as to how 

much funds are being given to them and how much 

development is taking place. Direct link between the Gram 

Panchayat and the Union Government will in Itself be good 

for development. It would be useful in the sense that all 

the programmes to be run at village level may be 

implemented effectively and a proper monitoring may be 

made and that funds may reach at the village level. 

Presently funds are sent to the State Government, State 
Government sends the funds to the district and then It is 

sent to the panchayat by the district. The fact is that due 
to corrupt officers and middlemen, as our former Prime 

Minister late Shri Rajiv Gandhi had said, that a panchayat 

gets only ten paise out of one rupee sent by the Union 
Govemment and 90 paise get embezzled during the 

process. It would be a fact to a great extent if this is the 
thinking of the Prime Minister of the country. We will have 

to take steps to curb this practice. Every year Rs. 55 

thousand crores to 60 thousand crores are spent in the 

budget. It is a fact that the funds amounting to thousands 

of crores of rupees are misused and are not used properly. 

We would have to think in this regad. 

Secondly, an improvement is very much needed with . 

regard to school education, girl's education, nutrition to 

children and pregnant women, widow and handicapped 
penSion, construction of toilets and maturity centers. A lot 
of facilities have been given by the Union Government: 

pension has also been increaded. As an hon'ble Member 

said that the funds are required to be Increased. It Is a 

fact that it not possible for a family to manage their 

subsistance, clothing and shelter with such a small money 

in the present time of rising prices. Therefore, the funds 
are required to be increased. It is also a fact that 
awareness has come among women. If there Is an issue 
to open a wine shop in the village, the women today are 

so empowered and organized that they oppose it strongly. 

This picture shows a situation that with the women getting 
elected In a number of panchayats and with their increased 

participation, a revolution has come and we have 

proceeded on the path of progress. The other point I would 
like to make is that financial powers that were to be given 
to the panchayats under the ConstiMion have not yet been 
given. We need to pay attention in this regard. The 
Panchayats will not be powerful unless financial powers 
are given to them, they cannot progress and the 
democracy will not be strengthened. As far as As. 72,000 

crores budget is concerned, about Rs. 39073.18 crore and 
Rs. 3825.72 crore have been separately earmarked for the 
Ministry of Aural Development and Ministry of Panchayati 
Aaj respectively. These funds are required to be increased 
and It may also be increased. As it has also been 
mentioned in this report of the Standing Committee of 
Parliament that a provision may be made to give more than 

As. 40000 crores to the Ministry in comparision to the funds 
of As. 72000 crores earmarked for 39 subjects. Consid-
ering this recommendation, if the amount of funds is 
increa6ed, then it may provide a better facility. About As. 
Six Kharab are spent every year on rural development. This 
amount of funds is given by the Union Govemment to the 
district administration and later It is sent to the panchayats 
in the end. We are making efforts to make thorough 
changes in it. Your perception is right that the Union 
Government should directly release funds to the panchayats. 
The Union Government should make direct monitoring at 
the village level. It may lead to development to a great 
extent. This way the interference of the middlemen would 
come to an end. Then the country would make progress 
and the democracy will be strengthened. 

With these words I would like to say that the 
suggestions made during the discussion should be taken 
Into account so that country may progress. 

SHAI GANESH PAASAD SINGH (Jahanabad) : Mr. 
Chairman, Sir, I extend my thanks to you for providing me 
an opportunity to participate in the discussion on a report 
on the status of Panchayats-Mid-term Appraisal and 
Assessment-2006. 
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Sir, my previous speakers have said a lot which 

reflects that there has really been carelessness for ages 

in establishing and In the maintenance of Panchayati Raj 

System. The Father of Nation, Mahatma Gandhi once said 

that our economic development will get dovetailed with the 

development of villages and for the prosperous villages 

he had dreamt of Panchayati Raj System. Later on Dr. Ram 

Manohar Lohiya ji dreamt of the same. He always used 

to talk of the decentralization of power. Further, the then 

Prime Minister Late Chaudhary Charan Singh also said 

that the real India resides in the villages. Unless and until 

these villages are developed, we cannot realize the dream 

of real India. India cannot become prosperous unless the 

villages are made prosperous. 

After independence we resolved to evolve Panchayati 

Raj System. A number of committees were constituted for 

that purpose. Even laws were enacted to put the 

Panchayati Raj System in place in accordance with the 

reports of those committees. Later on, amendments were 

also brought to them from time to time. FoUowing those 

amendments it seems the Panchayati Raj System may be 

strengthened. A decision was taken by the then Prime 

Minister Late Rajiv Gandhi's Government to delegate 

powers direct to the Panchayats. For that purpose, a law 

was enacted. He also decided that funds allocated by the 

Government should be released directly to Panchayats. 

Today's concept is very impractical as our representatives 

of Panchayats a1'8 from the rural background. 

Sir, the persons who can better visualize the basic 

requirements for the development of villages and can 

understand the difficulties of rural people are the 

representatives of Panchayats. They are even better than 

the bureaucrats. They happen to know about any natural 

calamity or any unforeseen incident sooner than the 

officers and senior officers of the administration. 

I would like to say that the Panchayati Raj System is 

the cornerstone of the democracy. If this system happens 

to be the cornerstone of a country, the country will prosper. 

It is necessary to adopt and put in place the Panchayati 

Raj System to strengthen the country. Elections to the 

Panchayats were also conducted from time to time but they 

were totally unmanaged. At some places elections for 

Mukhiya was conducted and not for Sarpanch. At other 

place the elections for Mukhiya and Sarpanch were 

conducted but election for Pramukh could not be 

conducted. If election for Pramukh was conducted, the 

election for the Chairman was not conducted. This process 

continued for years. May be, the power that be intended 

not to decentralize the powers. How can the dreams of our 

forefathers, thinkers and socialist leaders be realized? 

Even today, my previous speaker, Shri Shallendra Ji 

ws telling that more and more funds should be given to 

the Panchayats. It is said about the Panchayats that 

Panchayats call for not only good governance but also self 

governance. Self governance is more important. Through 

this the Panchayats should get a mechanism for 

governance. What will the mechanism consist of has been 

provided in the law. According to this, the elected 

representatives of the Panchayats will have control over 

certain Government departments and the Sarpanch will 

have the power to decide petty cases. But today, neither 

my such mechanism has been evolved nor any sort of 

resources have been provide to the Panchayats. So, how 

Is this system going to contribute to the development of 

the country? The same had been realised earlier also and 

even Premchand jl has said that the arbitrators (Panch) 

are next to God but there fs no proper arrangement for 

their sitting. Today, Panchayat Judicial System has not 

been formed across the country. I think If establishment of 
Panchayati Raj System is completed, the petty cases, 

would not go to the police stations or to the courts and 

ultimately the fees to be paid to lawyers and the time which 

is trifled away In pursuing the cases by the persons would 

be saved. The three tier Panchayatl Raj System has not 

been formed fully In accordance with the intention of our 

Government and forefathers. The Three tier Panchayati Raj 

System should be provided all required resourced. 

Alongwlth this, I would also like to say that the election 

to the Panchayat8 were conducted in which representation 

has been provided to the persons of all the communities. 
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But what /s Its use? You too are aware that during the 

Ruhtriya Janta Dal regime the erstwhile Chief Minister 

Shrimati Aabri Devl had decided to hold elections to the 

Panchayats in Bihar. The election process was successfully 

completed. At that time, the elected representatives of the 

Gram Sabha had the power to dismiss offICials. If the same 

power is vested in bureaucracy, the bureaucrats will be 

involved in getting someone dismissed by way of 

manipulating the representation for serving their own ends 

and for getting bribes. Elections were concluded in Bihar. 

In the regime of the Chief Minister, Shri Nitish Kumar, 

recently a rule has been framed under which SOD, 

Collector and Commissioner have been authorized to take 

action on each and every matter and if they desire they 

can dismiss them. About their financial powers, I would like 

to give an example of Bihar. The representative of the 

Panchayats have not been conferred any financial powers 

In Bihar. Earlier, Mukhiya and the Chairperson of Zila 

Parishad used to have some powers, but today they have 

been stripped of these powers. The powers of Mukhiya and 

Pramukh have been transferred to the B.O.O. and of Zila 

Parlshad to the OM. 

Today, there is acute poverty and shortage of the basic 

facilities in the rural areas of India. Education, road 

connectivity and the avaiJability of drinking water are the 
requisites for the rural development. Our colleague 

Manavendrajl was saying about all these things. Toilets are 

not available there. I came from a village. No sooner does 

the evening set In than our heads bow with shame in 

villages. How can toilets be made available there? The 

Central Government releases funds to the State Govern-

ment and it releases the fund to the Collector and Collector 

to the B.O.O. In spite of undergoing this procedure the 

funds remain unutillzed. My suggestions is that the funds 

should be released directly to the Panchayats. A separate 

monitoring mechanism should be established to monitor 

and to see whether the funds released by the Central 

Government are properly utiHzed or not. Only then the 

concept of Panchayati Rei System will be suitable and 

acceptable. 

[English} 

PROF. M. RAMAOASS (Pondicherry) : Sir, on behalf of 

PMK, at the outset, I would like to appreciate and applaud 

the United Progressive Alliance Government, headed by 

world-renowned economist, Dr. Manmohan Singh, ably 

aided and assisted by Madam Sonia Gandhi, for a simple 

reason that this Government accords a place of primacy 

to panchayati raj institutions in this country. Believing in 

the dictum that the development of the people signifies the 

development of the nation, this Government has under-

taken a large number of social measures which are 

designed to improve the levels of living in the rural and 

hinter lands of this country. As a testimony of this fact, it 

is this Government which for the first time in the history 

of this country has created a sep9rate Ministry of 

Panchayati Raj. Having understood the problems, the 

cobwebs and challenges in which these panchayati raj 

institutions are caught, this Government felt that they 

should create a separate Ministry and is has done so. Not 

only that, it has found a committed person, it has identified 

a devoted person who could man this Ministry and there 

was no other better person than hon. Shri Mani Shankar 

Aiyar who was entrusted with this task of moulding, 

shaping and then developing the grass-root level 

institutions of panchayati raj. Therefore, I appreciate this 

Govemment for creating a Ministry of Panchayati Raj. 

Secondly, I also express my deep sense of apprecia-

tion for hon. Minister of Panchayati Raj and his dedicated 

band of officials who have produced three voluminous 

documents which explain and exemplify the status of 

panchayats today. One must Imagine the amount of hard 

work; the amount of imagination; and the amount of 

scholars or scholasticity, which has gone into the work of 

these three volumes of report. 

I had the opportunity of going through these three 

volumes. The first volume contains nine chapt,rs running 

into 126 pages, and it gives the preliminaries of 

Panchayats starting from the overview, and commencing 

with the comments of our Father of the nation. It gives the 
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challenges up to the challenges. The second volume 

running Into 438 pages gives the profiles of 24 States, and 

six Union Territories (UTs). The third volume runs into 993 

pages. and it gives the Constitutional provisions relating 

to . Panchayats; their Reports; letters; and speeches of 

former Prime Ministers and the present Prime Minister on 

the efficacy of the Panchayati Raj institution. I would rate 

that this as one of the first research reports that the UPA 

Government has brought in the last 2~ years. Any 

researcher - whether he is a Phd. scholar or doing some 

research in an institute-must heavily bank upon these 

volumes of data, which contains work on Panchayati Raj. 

Therefore, I must appreciate the Minister, and his 

dedicated team of officials, who have provided this 

document. 

With this appreciation, let me take up the issue of my 

own State. I think the hon. Minister as well as the UPA 

Govemment should not take it otherwise. It is my duty to 

bring it to the notice of the Govemment at a time when 

we are discussing the status of Panchayats in India, The 

UT of Puducherry is a component of this country, and this 

UT did not have Panchayat elections for 38 years. It was 

only after 2004 - when the matter was raised in this House 

by me as a Member of Parliament - that the Minister of 

Panchayati Raj took it up seriously with the Govemment 

of Puducherry. and the eleCtIons were conducted there. 

Now, elections were conducted, and 1.338 local represen-

tatives are in place. Today, it is 141 days after the elections, 

but there is no devolution of functions, functionaries or 

funds that everybody talks about. 

The hon. Prime Minister on 22nd of this month 

addressed the elected representatives of Panchayats at 

the Vigyan Bhawan. I was also present there. The speech 

of the Prime Minister was no scintillating as if honey and 

milk are going to flow into the streets of India, and I thought 

that everything will go on. But unfortunately, in Puducherry, 

even after 141 days, the devolution of powers has not 

taken place. I am moving from pillar to post. I have gone 

to meet even the highest persons in this Government, but 

nothing hu happened. If the status of Panchayata ... to 

corne to a certain level, then we should be able to bring 

all the Panchayats on an even footing. 

I know that the hon. Minister Is very keen that the 

devolution of powers takes place in the UT of Puducherry. 

He, his Secretary, his Joint Secretary, all of them came to 

the UT of Puducherry immediately after the elections; they 

met the people; and they witnessed how the people are 

very much enthused about creating Panchayati Raj 

Institution in Puducherry. I understand that they have also 

entered into a MoU with the Government of Puducherry, 

but nothing has happened in spite of all these measures. 

Where should we go, If I am not to raise this iSlue in this 

august House? 

I appeal to the hon. Minister to talk to the Chief Minister 

of Puducherry today itself without further loss of time. I am 

saying this because I would like to inform the hon. Minister 

that on 12th of this month the representatives of 

Panchayats are going to observe a bandh, and they have 

threatened to raise black flags in their houses. Should this 

happen to a UT - when we have produced three volumes 

of report on the status of Panchayati Raj - which did not 

have the benefit of Panchayati Raj elections for 38 years? 

This is one important point on which I want the hon. 

Minister to reply. 

As regards other issues in general, I would only make 

a few suggestions to the hon. Minister, who Is very keen 

to establish a sound system of Panchayati Raj system In 

the country. A review of these three reports tells me that 

all the Panchayats today are not on an even 'ooting. We 

ourselves say that the Panchayats in Kerala are the best. 

This would mean that there are better Panchayats; there 

are good Panchayats; there are worse Panchayats; and 

there are worst Panchayats. 

It i8 true that the Govemment has today articulated ita 

will to give powers to the people democratically. Before l 

1992, before the 72nd and 73rd amendments could corne, 

the whole country had only about five thousand represen-

tatives. Today we have 2,40,288 representatives through-

out the counby manning 32 lakhpanchayats. 
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SHRI MANI SHANKAR AIYAR : In fact, it is the other 

way round. 

PROF. M. RAMADASS : I am sorry. There are about 

2.5 lakh Panchayats and about 32 lakh elected represen-

tatives. What is gratifying is that women constitute about 

37.5 per cent of these representatives, At a time when we 

are asking for 33 per cent reservation to women in Indian 

Parliament, Panchayats have shown us the way by giving 

37.5 reservation. At this rate, I hope that in the next ten 

years at least 50 per cent of the representatives in 

Panchayats will be women. That will be a creditable 

achievement for the UPA Government. 

A Social revolution is taking place. Although the share 

of SCs in the country's population is about 16. per cent, 

19 per cent of the elected representatives in Panchayats 

are from SC communities and 12 per cent are from ST 

communities. What else can be a better testimony to the 

fact that there is a social revolution taking place. If 

Mahatma Gandhi has been alive today, if Rajiv Gandhi had 

been alive today, they would have been jumping with joy 

and jubilation that their dreams have come into reality in 

this country. It is due to the UPA Government under Madam 

Sonia Gandhi, Prime Minister Dr. Manmohan Singh, and. 

hon. Minister Mr. Mani Shankar Aiyar that this greatest 

silent revolution is going on. 

The first suggestion I wish to make is that you bring 

all the Panchayats on an even keel, to an even tempo. 

The Indian Constitution says that we should have a three-

tier Government with the Central Government, the State 

Government and the Panchayats. Today the Indian 

Constituion talks about the Union List and the State List. 
I do now know - the Minister wiUcorrect .me if I am wrong 

- where the local bodies list is. It is simply not there. 

Therefore, I would request the Govemment to kindly bring 

a Constitutional amendment to ensure that there Is a local 
bodies list. The Government should bring SChedule ·12 
back to the local bodies list and make it a lawfuf provision 
for the Government so that everything goes automatically. 

The third suggestion that I wish to make is about the 

partlpation of people. We have about 32 lakh represen-

tatives but how many of them actually participate with real 

interest is not know. Therefore I. would say that your 

programme of capacity-building should be extended to 

these peple. They should be trained properly, they should 

be told what their functions are, what their role is and how 

they can actively participate in the deliberations of 

Panchayats. That also has to be taken up. 

With regard to decentralization of planning, our aim 

is to give more and more powers to Panchayats for 

planning. Our experience in the last ten five-year plans has 

been that we have embarked upon the process of Central 

planning. Even for a village, Central planners thought that 

they knew the remedies and they knew the solutions and 

hence they have been planning. That is why we are now 

left with the legacy of poverty in the country even after so 

may years o~ planning. 

15.59 hrs. 

[SHRI VARKALA RAoHAKRlsHNAN In the Chair] 

We have had ten five-year plans and we have had 

many annual plans. In spite of that what we find is that 

there is mounting incidence of poverty, there is unemploy-

ment growing at a galloping rate, and ignorance has not 

come down. Therefore. we find all these maladies because 

of our centralized planning system. People at the lower 

level should know what they require. If they want a 

streetlight, they should plan for it. If there is a water supply 

requirement. they should plan for it. Therefore, decentral-

ized planning in reality is a must. 

I would suggest that the 11 th Five Year Plan of the 

Government of India should be a summation of all the 

District Plans of the country. If there are 6,400 Districts in 

the country, the summation of all these 6,400 District Plans 

must be the Central Plan. There are,l know, inter-sectoral 

linkages. The Government wiU have to take an overall view 
about linkages between agricuhure. industry envJronmenl 
and al/ others. But more than those Inter-sectoral linkages, 

the planners must listen, the planners must know that it 
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is the grassroots' level planning which is emanating from 

the roots in the villages that must find a place of primacy 

in the Central Planning Commission. 

16.00 hr.. 

Therefore, .~ would request the hon. Minister to take 

this issue. 

Coming to the financial decentralization, most of the 

local bodies are haunted by paucity of funds. Although 

many State Governments are willing to give even 20 per 

cent of their tax revenue to the Panchayats, there are many 

States which are keeping these Panchayats in a condition 

of deserted finance or low finance. Therefore, we should 

take care of it. 

As far as the Centre is concerned, I think that the 

Central Governrnent is now sending the money of the 

Centrally-sponsored schemes to the Panchayats and 

additional Central assistance is also given to the 

Panchayats. The Arvind Committee, which has been 

constituted by the Government, said that it must be reduced 

from 207 to 25. I would say that there is also a 

recommendation of the Twelfth Finance Commission. So, 

all these things must be coordinated. All the funding from 

the Planning Commission or from the Finance Commission 

or from the Finance Department or from the Ministry of 

Panchayati Raj or from the Ministry of Rural Development 

must be consolidated and it must be channeled to the 

various Panchayats. 

Then, the financial accountability must be insisted. 

Monitoring vigilance must also be taken care of. Most of 

the Panchayats just as they do not have money. they do 

not have staff; they do not have functionaries. Their 

functions are transferred but the functionaries are not 

transferred. Therefore, if these measures are taken care of, 

I would feel that the status of Panchayats would increase 

further. 

Before, I end, I would only like to quote what 

Jawahartal Nehru. the architect of modem India and first 

Prime Minister of India had said at the time of 

Independence. After hoisting the flag at the Red Fort. he 

came down. Someone asked him: What is the objective 

of Independence and why many of you sacrificed? He 

replied that the ambition Is to wipe out every tear from 

every Indian eye. That may be beyond us but as long as 

there are tears. our work will not be over. I think, Panchayati 

Raj will be the surest solution for wiping out the tears of 

Indian in this country. 

[Translation] 

SHRI MITRASEN YADAV (Faizabad) : Mr. Chairman Sir. 

I thank you that you allowed me to speak on this important 

issue. I would also like to thank the Minister of Panchayati 

Raj for his this ability and thinking that he proposed to start 

a parallel administrative service for Panchayats because 

this is the demand of time and the Ministry of Panchayati 

Raj and Planning Commissions have given their consent 

to this suggestion. This Is a very important decision being 
taken but we all know that necessity is the mother of 

invention. This means that a solution of the problem was 

found when its need was felt and everything was worked 

out accordingly. 

Why the need of Panchayats was felt? Mahatma 

Gandhi felt the need of Panchayats with this view if our 

country gets independence and is self rul9d. then our 

villages should be governed at village level. Why was there 

an idea of village level govemnance? It so happened 

because in our country the social and economic inequality 

is so wide that we cannot eliminate It through our high 

sounding speeches. Some hon'ble Members have given 

very good suggestions but unless we water the root there 

is no use in watering the leaves because the crop grows 

from the root. What is the defect in Panchayati Raj System? 

Why the villages are getting deprived of happine68 and 

peace and why evils are prevailing there. Until you try to 

go into the root cause and efforts are not directed to 

eliminate it. the problems may not be solved because 

iIIne68 is cured only when It is diagnosed properly. 

Thoughts of Mahatma Gandhi about our Gram Panchayats 
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belong to which era? That belonged to the Vedic era and 

what was the economic and social system prevailing in 

that era? That was not like our present social and 

economic system. It was not a social system based on 

religion, casteism and sub casteism or touchability and 

untouchability. India is the only country In the world where 

80 percent of the people are not happy with the economic, 

social and administrative system of the country and until 

we aim to bring changes in our basic structure, the problem 

cannot be solved, 

So, funds should be given for development of village 

panchayats. Some misappropriation of funds take place in 

the funds that are provided to the village Panchayts for 

all round development of the panchayats. Money is the 

main reason because one who Is powerful takes It away 

from us. I understand the feeling of the hon'ble Minister 

that. he wants to develop an administrative system. I think 

some reforms oan be brought in it. But until the Government 

will take hold of the funding pattem and keep its own 

watchful eyes on It, till then the loot of the public property 

will go on uninterruptedly. High Level officials live in the 
Government flats but they own dozens of houses in various 

OlStricts by their unfair earnings. But a poor person of the 

village who earns his bread after toning and serves his 

motherland could not even get a piece of land for his 

children. The bigwigs have lakhs of bighas of land. That 

country cannot make any progress that falls to bridge the 

gap between rich and poor that country cannot be 

reformed. Dalit Community is such a part of the society that 

toned and sweated in villages, but now they have been 

rendered jobless and· have no means of livelihood. There 

is no limit to the rising problem of unemployment In our 

country. Whatever reforms are being brought In the 

Panchayati Raj System, they are not being implemented 

and it can be seen by the Minister himself. In our country 

Rs.6 million are given for cNtvelopment of >. village 

Panchayats. Out of this how much amoont is spent? TtMire 

are other countries apart from ours which can be cited as 

an example. What is the condition of villages In thole 

countries? What are the reasons which hamper progress 

of our villages whereas villages In other countries are 

progressing much. Our Government also grant funds and 

In other countries too it may be granted for development 

of villages. What is the social and economic system 

prevailing there? What are the ways applied to eradicate 

poverty and what is the path of development adopted 

there? In our country development takes a different path. 

Mr. Chairman, Sir, the Panchayati Raj System does not 

provide equal opportunity to the people living in the 

villages, who are poor and victims of economic inequality. 

Some peoplen take undue advantage of it and some get 

nothing. 

Mr. Chairman, Sir. the Government launched employ-

ment guarantee scheme which is very productive. A person 

in the village who has nothing to survive can get an 

employment through it. But the fund for this scheme is 

being misused blatantly. Whether the Government has 

reviewed the utilization of this fund? A blatant loot of this 

fund is going on. The kind of intervention you are planning 

may not become fruitful in the way the attempts are being 

made to weaken the Panchayati Raj System in the villages 

through getting political control over it. So, I request that 

you make such laws which may free the panchayats from 

all sorts of evils and strengthen it which is the foundation 

of democracy and first step towards it then we are ready 

to support you fully. We need such law. 

Mr. Chairman, Sir. there is no drinking water, no 

electricity, no roads, no work for the people. no schools 

and no medical facilities . available in the villages which 

are essentially required. There is a strange situation in the 

villages. People who are feeding other countries of the 

wortd, have no water to drink. The people who sen wine 

in the cities are provided all facilities by the Government. 

When a child is born then first of all he is fed on milk. 

When a person dies then he is fed milk. A person who 

sells milk is discarded like a dog and a person who selis 

wine in the cities is looked upon as a millionaries. In the 

country, where 1M person lelling milk Is discarded fike.an 
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animal and lakhs of such people are considered dalit and 

the person who is looting the country is treated like a King 

then the Panchayati Raj System cannot become successful 

there. Our Government should also take into account the 

inequality prevailing in our country. In the way the 

implementation of Panchayati Raj System is talked and 

effort is made to establish a Government monitoring 

mechanism is a welcome step. Alongwith this the funds 

of the Union Government should reach directly to the 

Panchayts. In States there are Governments of ruling party 

in the center as well as opposition parties. They dilute the 

Panchayati Raj system for theIr own interest. The funds of 

the Union Government should reach directly to the 

Panchayats and a mechanism should be evolved for their 

proper use through which it should be reviewed. Then only 

the problem of unemployment could be overcome through 

the poverty aHeviation Pl'09rarnme among the rural people 

by developing Panchayats. 

With these words I thank you and conclude my 

speech. 

[English] 

SHRI PRABODH PANDA (Midnapore) : At the very 

outset, I must thank the Chair for having taken up a very 

important subject for discussion. I think, it is for the first 

time that the hon. Minister has given a voluminous report 

as a Mid Term Appraisal or the Review of the Panchayatl 

Raj. We had demanded to the UPA particularly the Mid 

Term Appraisal of the Common Minimum Programme and 

in that context the appraisal and review of different 

Departments. First of all, our Panchayati Raj Minister has 

come forward and has given us the Mid Term Appraisal 

of the Panchayati Raj Institution and I must thank him for 

this. I admire him as he is a very efficient, capable and 

dynamic Minister. 

From Mahatma Gandhi to Shri Rajiv Gandhi, all the 

stalwarts, the national leaders, of our country said many 

things about the Panchayati system. It is said that India 

lives in the villages. So, democracy cannot be fulfilled 

without giving proper democracy to the villages. If 

democracy does not come to the graS6 root, India cannot 

fully develop its proper democracy. 

Panchayati Raj is already mentioned in the State Ust 

but even then the Union Government, both the Houses of 

Parliament, enacted the Panchayati Raj Act and a new 

Ministry was set up on 27th May, 2004. Earlier it was 

handled by the Rural Development Department. So, it is 

our expectation that the administrative problems and other 

problems related to the panchayats would be sellled and 

would be given proper emphasis in the present stage. I 

would like to speak about some specific areas with regard 

to the appraisal of the Panchayati System. 

Firstly, let me speak about the Centrally sponsored 

schemes for panchayat development and training. It has 

been mentioned by earlier speakers here that about 30 

lakh representatives of panchayats are there acroes the 

country. In many States, specially in" my State of West 

Bengal, moat of the representatives are coming from poor 

families and from families belonging to Scheduled eastes 

and Scheduled Tribea. They are not trained at all. Most of 

them do not know how to run the panchayats and they 

are not equipped for that. More than that, I think, about 

8. lakh key officiala are engaged in panchayats. They are 

poorly trained. The point now is, how to train them. The 

Panchayati Raj Ministry Is willing to do It and they are In 

a poSition to extend their help to train them and so far, 

as per the Report of the Standing Committee, only 6 lakh 

people could be provided training. So, a large number of 

them are left out. Training given is not sufficient for them. 

In our Constitution, a great responsibility is placed on the 

gram panchayats for different kinds of works like social 

work and other economic activities. It is not only that. There 

are several developmental and social sector schemes and 

programmes on heaHh, education, nutrition and drinking 

water. Now schemes like NREGP have already come into 

existence and the panchayats are entrusted to discharge 

their duties properly in every scheme. So, enormous 

responsibilities are there. But only a limited number of 

people are trained to discharge their duties. In this 

condition, how shaH we proceed as it is expected? 
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So, my first point is, training is the basic input and that 

input should' be sufficiently provided with by the Union 

Government, namely, the Panchayati Raj Ministry. The 
Ministry for Rural Development Is also there. But it is 

bifurcated now and they have allocated fundS reir'Schemes 
,! • 

like NRID, SIRD ETC. and so on which cater to the 

panchayati raj institutions. What about those schemes? 

Even after bifurcation, proper coordination Is needed 80 

far as training is concerned. This sort of an appraisal 

should be there. We should know from the Ministry as 

regards coordination. 

The second point is about devolution of power. 

Regular election of panchayats does not mean democra-

tization as we desire. Devolution of power Is the main thing. 

After the 73rd amendment of the Constitution, it has been 

identified in the Eleventh Schedule of the Constitution that 

29 subjects should be transferred to the panchayati raj 

system. But the progress in this respect is very poor. How 

many States have so far done this devolution of power 

properly? Have they transferred these 29 subjects to the 

panchayat system? So, the progress is very poor and not 

sufficient. How Is the Panchayati Raj Ministry looking into 

this aspect and helping the States so that devolution of 

power takes place property within a time-bound programme? 

It is not that it will go In an unlimited manner. 

There should be a time-frame so that the devolution 

will be completed within the time bound programme. 

Sir. funds have been allocated as Grants-In-Aid to 

augment the consolidated fund' of the States. What about 

the matching contribution provided by the States In regard 

to the 10th Finance Commission? Since the enactment of 

the Panchayatl Raj Act. we have got 80 many amendments 

from 9th Finance CommiSSion to the 12th Finance 

Commission. I would like to know whether the State 

Governments have complied with all these or not. The 73rd 

amendment of the Constitution was enacted. But how rar 

have they responded to that? .. (lnterruptions) Sir, I am 

concluding within two minutes ... (interruptions) 

Now, I come to the DPC. This is a very important area. 

It Is to be constituted in every district to consolidate the 

plans properly by the panchayats. How many districts have 

come up? They have not formed the District Planning 

Committee. What about that? What is the attitude of the 

Planning Commission? In the meeting with the States, 

what instructions have been given by the Planning 

Commission in regard to that? ... (Interruptions) 

About partnership between panchayat and industry, as 

envisaged In the concept of establishment of rural 

business hubs, what Is the progress about that? 

. .. (Interruptions) 

Sir, now I am coming to a very important area in regard 

to the panchayeti raj. The local aelf-Government should be 

transformed into peoples' governance. Without land 

reforms that cennot be possible. So, to say anything about 

the development of the panchayats, without land reforms 

it means to say 'Hemlet without the Prince of Denmark'. 

So, without land reforms, panchayati raj cannot be 

successful. This is being neglected. It is already there in 

the Common Minimum Programme. But now two and a half 

years have passed, but nothing has been said to that 

extend. ... (Interruptions) 

MR. CHAIRMAN: Shri Panda, your o~e minute is 

over. You have taken 12 minutes. 

SHRI PRABODH PANDA : Sir, please give me one 

more minute. My last point Is about awarding panchayats 

for excellence in various fields. It is a very good thing. But 

it is not coming in the mass media property. So, proper 

emphasiS should be there and proper publicity should be 

there. 

Sir, with these few words, I conclude. 

SHRI JAI PRAKASH (Hissar) : Mr. Chairman, Sir, I 

thank you very much for giving me this opportunity. Mr. 

Chairman, Sir, when you are in the chair, I feel nervous. 

Thars why I do not talk much. But when you speak, you 

are unmoved and unfazed. 
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Mr. Chairman, Sir, It is true that a very important issue 

is being ~iacUS8ed today in the House. It Is not proper that 

all our NOAcoUeagues should have opposed this debate 
on such an important issue. It is sad that they have staged 

a walk eM. This has exposed them and their intention al80 

before the people of the country. The NDA has been anti 

rural peo!>le. They ha~ proved to be anti-villages by not 

taking part in the debate. 

I extend my thanks to the hon'ble Minister of 

Panchayati Raj and hon'ble Smt. Sonia Gandhi and Dr. 

Manmohan Singh that they have brought forth a very 

topical issue before the people of the country. Before me 

many of my colleagues were rightly saying that Gandhiji 

had acknowledged the fact that India lives in our villages. 

As long as our villages do not progress, India cannot 

progress, it cannot be prosperous. After that, Shri Rajiv 

Gandhi also brought and passed Panchayati Raj 

Amendment Bill in Lok Sabha. Thereby he proved that only 

congress Party works for welfare of the rural people and 

it is only Congress party which always make efforts to 

implement Panchayati Raj and once again we are also 

trying to do the same thing. 

I heard from many of our colleagues that there will 

be Panchayats In vii/ages. In this regard I have two-four 

suggestions to make. The hon'ble Minister is sitting over 

here in this House. First requirement is that Panchayat 

Ghar needed to be construed in all of the Panchayats 

throughout the country. There exist no Panchayat Ghars. 

The Heads of these Panchayats -- the Sarpanchs can 

meeting sometimes here and sometimes there. To avoid 

this, there should be a Panchayat Ghat in every vii/ages 

of India. Secondly, the financial health of these Panchayats 

is very bad. I have a suggestion to the Minister of 

Panchayati Raj that whatever money is alleated by the 

Centre it should Include the provision for upkeep and 

maintenance of various facilities constructed there. For 

example, I come from Hisar-there is LADT Grant, SJRY 

Grant, District Plan Grant. LADT Is used for construction 

of drainage. Drainages are constructed but nothing Is done 

for their post-constnJction maintenance. As Is provi8ion In 

Local Bodies act, sweepers are kept for sanitation 

purposes. Likewise, Union Government should also 

provide money directly either to the State Government or 

Panchayats to provide for permanent employment to such 

people on regular basis who may be assigned the job of 

maintenance and sanitation. 

Sweepers should be appOinted to do this jobs in 

every village· or else, there cannot be any amount of 

sanitation even if you give any amount of money. All the 

drainage system get collapsed after some time in the 

viUages. It gets blocked because there is no sewerage 

system. The water overflows on to. the street. There is water 

logging on the streets. All the money spent by you on 

construction of the street goes waste. They get destroyed. 

So, there should be made arrangements for sanitation 

work In the villages. 

On the one hand, you say that 80 per cen population 

lives in villages on the other hand you do not have any 

Rural Development AuthOrity like you have Urban 

Development Authorities for the cities. But appeal though 

there Is Ministry of Urban Development and Ministry of 

Rural Development also. People Hving In villages should 

get all the benefits and facilities like people get In cities. 

And for that we need a Rural Development Authority also. 

You aUow new colonies in villages but you give Rs.15OOO/ 

- only to poor for construction of a house under Indira Awas 

Yojna. It is not possible to construct a house with the 

meagre amount as the prices of everything Is soaring so 

high. This amount is not sufficient for him. The scheme, 

Indira Awas Yojna is a very gooci scheme. I appeal the 

Minister of Panchayati Raj to increase this amount; 

otherwise the poor will not get a home in villages. 

More number of houses should be constructed for 

the larger number of poor people under the Yojna and the 

amount being given under Indira Awas Yojns should be 

increased to fifty thousand rupees from fifteen thousand 

rupees. The poor people for whom you are constructing 

these homes under Indira Awas Yojna should get not less 

than fifty thousand of rupees. Scheme formulation by Sitting 

in Deihl will not do. We can It bureaucracy or red-taplsm. 
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But there people have no experience or knowledge about 

villages. Vou decide here and fix Rs.1S00 for Sulabh or 

private toilets. But today I say if you go to Haryana State 

you will find the harijans there who have no toilets despite 

being financially sound. They live in pacca houses but they 

have no toilets. Today you cannot purchase even a toilet 

sheet for Rs.1500. Even a well cannot be dug with this 

meagre amount. How will one arrange the remaining 

amount? Through you I would request the hon'bla Minister 

of Panchayati Raj that at least I do not believe in giving 

Rs.1500/- Better you construct toilets for them howsoever 

amout it may need. Get Sulabh toilets constructed there. 

Even the Minister of Rural Development had declared that 

Sulabh toilets would be constructed in every village of the 

country. I would like to say that Bani i.e. land of Shaamlat 

Is disappearing day by day in our areas. There are no 

forest area, no Panchayat land, no facility of toilets there, 

where to go for toilets? When Sulabh toilets are 

constructed in every village only then Panchayatl Raj will 

exist in this country. Today there is no arrangement of 

drinking water. Somewhere there is no drinking water, 

somewhere there Is no sewerage and somewhere there 

is no system for sanitation work. All these facilities which 

are as of now, not available should be taken note of by 

Panchayati Raj Minister. This Is my request to the Minister 

that separate Rural Development Agency shou!d be 

formed for the development of villages so that facilities 

given to the urban people Is provided with to the villages 

people also. We are not against our urban people. We do 

talk about the welfare of rural people because we were 

born in villages and we hail from rural areas. The Chief 

Minister of Haryana had chalked out a scheme about six 

months ago. I would like to say to the Panchayati Raj 

Minister that this scheme should be implemented throughout 

the country and all the expenditure involved therein should 

be bome by the Union Govemment. Our State Haryana 

has given to every Sarpanch a pocket money 9f 

Rs.10001-. Before me, a colleague from SP was saying that 

in case of any controversy in village regarding Panchayat 

level, Sarpanch is required to go to the court. But for that 

no financial arragement has been made and there is no 

TADA. For this purpose, a sum of Rs.1ooOl· has been given 

by Haryana Government and a sum of Rs.200/- has been 

given to every Panchayat Mernber ... (lnterruptions) Ukewise 

we have been given to Members of district council, to the 

Numberdars and to the Chowkidars. Chowkidar belongs 

to Dalit community. Our Government have given them 

twelve hundred rupees per month. Such a financial 

arrangement should exist in every village of the country 

so that people may get to know that UPA Government is 

concemed about the welfare and interests of all be it a 

former or employee or a trader or a labourer. It takes care 

of everyone. in old age pension fifty per cent is contributed 

by the Centre and fifty per cent is contributed by the State 

Govemment. Like this the Union Govemment should bear 

the salary of Sarpanch, Member of Panchayat, Member of 

District Council, fourth class workers in Block Committees 

etc. and other allowances provided by the Govemment 

should be introduced in the entire country. Half of it should 

be contributed by the Centre and the rest of half should 

be contributed by the State Governments. This is very 

suggestion to the Hon'ble Minister. 

Gramin Roigar Guarantee Voina has been introduced 

in the country. When Smt. Sonia Gandhiii stood and started 

her speech, entire country was looking at her. I have a 

suggestion to make in this regard. It has been introduced 

in two districts of Haryana. I would like to say that the 

representatives of Panchayats should also be included in 

it. The officers holding higher position should not be 

allowed to arbitrarily. Trollies, Camal and "Rehras" should 

also be covered and get benefit. The representatives of 

village should also be included in it so that when allocation 

of money is made, they should also get their share. The 

Union Govemment give money for mid-day meal. Food is 

prepared in villages but the amount is inadequate to meet 

the requirement. 

The funds ahould be increased for that scheme and 

public representatives of Panchayat and district level 
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should be Included In that. The most important thing II that 

today the whole country II saying that there should be 
development In villages. TheM three - four Ministriel are 

different, Health department is different, nurses provide 

help In delivery cues In villages and they get allowance 

for thll In cltlea. So in the same manner, officers in the 

villages should also get allowance. 

(English) 

MR. CHAIRMAN: Mr. Jaiprakash, there are nine other 

speakers who want to participate in this debate. So, please 

conclude now. 

[Translation} 

SHRI JAI PRAKASH : Panchayats should have full 

control over the Panchayatl Raj System, whether It is 

education, whether It is medical treatment or people 

retated to the managment of revenue. Only then full 

Panchayatl Raj will be Implemented, otherwise the 

Sarpanch (If a Panchayat has no Identity. Deputy 

Comml88loner, who Is an officer can suspend, can 

terminate a Sarpanch, who Is elected by village and Is a 

public representative. I would like to urge to Minister of 

Panchayati Raj that this law should also be removed. 

Deputy Commisloner should not have the power to 

suspend a Sarpanch, until the villagers are against him 

and only then he IhouId suspend him. Otherwise todays 

situation Is that If there Is any. earpanch in oppoaitlon to 
me. Then I will ask Deputy Commissioner to suspend him 
and he will suspend him. ThIs system is wrong, there Is 
a need to amend this. 

I thank you and urge the hon'ble Minister 88 you also 

ha... great Interest In Panchayati Raj System. The 

Committee of Members constituted by you In district to 

monitor funds comes from other departments and in that 

al80, the people 0' DRDO act arbitrarily. They say that MPs 

will take decisions but the dlabu .... all the grants, and do 

not even uk us If they don't doing 80. You please have 

full control over thle and If Panchayati Raj has to be 

implemented completely then do a complete financial 

management 0' village panchayats and Panchayatr Raj 

Institutions should get rights to spend it dnd not 

bureaucrats. 

{English] 

SHRIMATI M.S.K. BHAVANI RAJENTHIRAN 

(Ramanathapuram) : Thank you Mr. Chairman Sir for giving 

me this opportunity to participate in the diSCUSSion 

regarding Panchayati Raj System. 

We all know very well that the father of our nation. 

Mahatma Gandhi, has rightly mentioned that India lives in 

villages. The dream of the father of our nation. Mahatma 

Gandhi, Is fulfilled through the Panchayati Raj System. So 

many leaders of our country struggled hard to develop the 

lives of the village people. At least. our former Prime 

Minister, hon. Shri Ra;iv Gandhi attained this goal by 

introducing the Panchayati Raj System. In our Union 

Government, the able and most experienced hon. Minister. 

Shri Mani Shankar Aiyar, is in charge of this Ministry. We 

all know very well that he is working very well and very 

hard. 

A1tyway, our UPA Government is very famous for its 

Common Minimum Programme. So, our Union Government 

should give more anention to the Panchayati Raj Ministry 

because It is the most appreciable system as it fulfills all 

the basic needs 0' the people, especially. people living in 

the rural areas. 

Thle Is a three-level system, namely. Gram Panchayat. 

Union Panchayat and District Panchayat. Now. some lakhs 

of people, including women and people belonging to 

Scheduled Castes community, are elected through this 

Panch.yati Raj System. I entered into politics through 

Panchayatl Raj System only. Out of my experience. I have 

to give some suggestions because already so many hon. 

Members have elaborately dealt with the subject. So. I want 

to give only a few suggestions. 

So many people. especially women. are very 

innocent and they do not know what to do with this 
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Panchayati Raj System. We should give proper training to 

the elected reprsentatives and also more financial 

assistance should be given. They should be given more 

powers also. When we are giving more financial assistance 

and more powers, there should a monitoring system also. 

Then only the Panchayati Raj System will be successful. 

Sir, in the State of Tamil Nadu, our hon. Chief Minister, 

Dr. Kalaignar Karunanidhi, is doing very well. I think, the 

State of Tamil Nadu stands in the first place in 

implementing the Panchayati Raj System schemes. He is 

doing very well. When he became the Chief Minister for 

the fourth time, he introduced "Namakkuname Thittam" and 

.. Anna Marumalarchi Thittam.· These are very famous 

schemes and through these schemes, he gave more 

powers and more money to the people elected at the 

village level. Now, the basic needs of those villages are 

fulfilled through these schemes. Now, he has ordered the 

District Collectors to convene a meeting at least once in 

six months to review the schemes in the Panchayati Raj 

System. 

Now, I want to give a suggestion that MPs and MLAs 
should be given a chance to participate in the meeting, 

and their opinion also should be taken into consideration. 

Then only it will be ·a very successful scheme. 

Now, our PURA Scheme is a famous one. It was 
introduced by the hon. President. In tamil Nadu,Dr. 

Karunanidhi is fulfilling our President's dream because he 

is giving more power to the Panchayati Raj Institutions, and 

all of them are doing very well. The hon. M.K. Stalin is the 

Minister in Tamil Nadu State Government, and he is 

working very hard to implement all the Schemes in the 

Panchayati Raj system. 

I would once again like to say that Tamil Nadu stands 
in the first place in implementing the Panchayati Raj 

system through very hard work and proper schemes. I hope 

this will be introduced in all the States through the Union 

Government. The Union Government, of course, is giving 

more attention to the village people, and it will take more 
steps to give power and financial aSSistance to village 

elected bodies through panchayati raj system. 

With these words, I conclude my speech. 

MR. CHAIRMAN: Vanakkam Thirumathi. 

Now, ShrimatiC.S. Suiatha. 

SHRIMATI C.S. SUJATHA (Mavelikara) : Mr. Chairman, 

Sir, at the outset I thank you for giving me a chance to 

speak on the very important subject, "The Mid-term review 

and appraisal" on the state of the Panchayats. 

Sir, with the adoption of the Constitution Amendments 

73rd and 74th, the country has decided to give our 

democracy abetter and meaningful content and taking that 

democracy to the grass root level by providing one-third 

_rvatlon to women at all leveis. A silent majority has 

been made active participants in the development process 

and also in the democratizai\On process. 

I had the great opportunity of getting myself seriously 

Involved in this historic process as tOe first elected District 

Panchayat President of Alappuzha District in Kerala. 

When I participate in this debate of the mid-term 

review report, my opinions are largely shaped on the basis 

of my practical experience. I gathered through actively 

Involving In the Implementation programmes of Panchayat 

institutions. It was totally • new experience in putting the 

spirit of constitutional amendment Into practice in the 

grass-roots. 

I have pleasure to note that Kerala ia now the 

ac~ leader in Panchayati Rat. But· it must not 

·be forgotten ,",ow Kerals attained· this position. The State 

showed a strong political commitment to transfer powers 

to Ita Panchayats anct M~. Even during the times 

·of fiscaJ·lIre8a, the State took the boIddec~ to sacrifice 

. fundi at 118 control and generously tranaferrecl resources 
in the finn belief and hope that people and their graas-

. root I::vel representatives can take wiser decilione on 
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development priOrltiee. Kerala's . experience . also proves 
that deoentralizatllon cannot be achieved just through the 

bureaucratic prooess. There Is a need for maasJY8 

mobilization of all sections of society to generate hope and 

enthuaiaam. The People's Plan Campaign was launched 

with this objective. 

It is not enought to applaud Kerala; it has to be 

supported to institutionalize decentralization. Also there 

must be eamest effort to leam from its best practices. 

Karala which was the laboratory to experiment 

decentralization can now be the national classroom. The 

Government of India may utilize this opportunity. 

The key feature of Kerala', decentralization are: 

Kerala followed the big bang approach In transferring 

functions, powers and resources at one go and developing 

capacity building through leaming by doing. Probably this 

is the way decentralization can be made real. 

Secondly, the State followed the classical principles 

of decentralization in transferring clear-cut functions. 

OffIcials required to dlshcarge the functions were also 

placed under the control of local Govemments on the 

principle of work and worker gOing together. 

The hallmark of Kerala's decentralization is transfer 

of a huge amount of funds in a practically united form to 

enable the local Govemments to prepare their plans 

according to Iocat needs and priorities. During the current 

year, RI.2,200 crore have been set apart 11'1 three streams 

- develOpment fund, maintenance fund and general 

purpoee fund. 

The most Innovative feature of Kerala's 

decentralization 'I the participatory planning. It goes to the 
credit of Kerala that the Planning Commission has more 

or tesS adopted this methodology for the Eleventh FIve Year 

Plan. 

Another ifJ1)Ot1ant feature of Kerala .. decentralization 

Is the existence of .rong independent Irwtitutionl, the 
constItutIonalt mandated /natltutiion8 like the State 

Election Commission, the State Finance Commission and 

the District Planning Committees; and the special institutions 

like the Ombudsman, Appellate Tribunal and even the 
State Development Council on the lines of the National 

Development Council. These Institutions go 8 long way In 

ensuring the autonomy of Panchayats and raising them to 

the level of institutions of Local Se" Govemment. 

Gender justice has been given special Importance 

in decentralized planning In Kerala. Ten per cent of the 

funds devolved to Local Govemments have to be 

mandatorily spent on the Women Component Plan. Now, 

the Government has decided to enable each Panchayat 

to prepare a report on the status of women. Also Jagratha 

Samlthles have been set up in the vtUage panchayat to 

protect the interest of women. Kudumbsshree now 

recognized as a national model has gone a long way In 

strengthening Panchayat Raj even whUe empowering 

women and redUCing pOll8rty. As of now, 37.25 lakh 

famBles have been brought under the Kudumbashree 
programme by networking 1.77 /akh neighbourhood 

groups of women below poverty line. Unlike other States, 

KudumbashnHI has evolved as part of Panchayati Raj. 

Over two lakh micro enterprls.. have been set up with 

support of Panchayats. 

The Govemment of India needI to support Kerala as 

It is a pioneer, and the whole nation stands to benefit from 

Its initiatives. The important are .. of support are as follows. 

Capacity building of elected representatives and 

officiaJa Is a costly exercise. The State needs to be given 

generous assistance. Incidentally, the Kerala Institute of 

Local Administration I. the best such institution in the 
whole country and is. attraCting trainees from Sri Lanka, 

Bengladeah and Pakistan, as well II from all the States 

in the country. The Government of India must inll8st in this 

Institution and raise It to the level of an international 

Inatitute for higher studies and research centre on local ' 

govemance. 

Kerala has recently taken a decision to further 

strengthen diatric:t planning committees by transferring the 
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district level offices of the Planning, Statistics and Town 

Planning Department. The Planning Commission could 

extend assistance to this critical initiative. 

In order to institutionalize decentralization of a lot of 

actions, research is required In several areas. This could 

be supported through national level institutions of 

excellence like IIMs, IITs and other national level 

institutions. 

, Recognizing that Kerala has been unwavering In Ita 

fiscal decentralization In the last ten years In. spite 0' 
severe adverse 'ileal pressures, the State needI to be 

rewarded for discharging the constitutional obligation and 

developing a model for the Whole country. This could be 

through additional Central assistance, pre'erence allocatiion 
of externally supported projects, Inclusion of more dIetrictI 

under NREGA and BRGF and welghtage in allocation of 

Centrally-sponsored schemes in the domain of Panchayata. 

Now that the Government of India has come out with 

a landmark document giving the detailed status of 

Panchayati Raj in the country, it is time that certain 

Important policy decisions are taken at the national level 

to push decentralization. 

The suggestions are .. follows. BRGF ahoukf be 

utilized to strengthen decentralized planning particularly 

the District Planning Committees. 

Major Centrally-sponsored achemee In the domain 

0' Panchayatshke the Rural Health MI88Ion, Sarva Slklha 

Abhiyan. Mid-day Meal Programmes, ICDS, Swajaladhara, 

PMGSY, NWDPRA etc., should be restructured to facilitate 

common decentralized planning 'or all these schemes and 

their convergence. 

The schemes of the Ministry of Panchayali Raj 

should be given more resources especially 'or capacity-

building and providing incentives for performance. The 

Government of India should take the lead in identifying 

best practices In local govemance from other countries and 

creating a database which can be accessed by all the 
States. 

The 150-point Action Plan prepared by the Ministry 

of Panchayati Raj is an excellent one. I see in it a 'Mani 

Shankar Aiyar' touch. It would be ideal if these are 

discussed in a special meeting of the National Development 

Council and an implementation plan prepared with 

milestones and timelines. I shall request the hon. Minister 

to personally take interest in putting it. into practice. 

[TraM/ation) 

DR. KARAN SINGH YADAV (Alwar) : Mr. Chairman, Sir, 

today we are discussing on the report submitted on status 

of Panchayats - Half yearly Review and its Evaluation. 

2006. We are recollecting the dream of Mahatma Gandhi 

in which he took Gram Swaraj as his ultimate goal and 

started the freedom revolution and our country gor the 

freedom. In the dlrectlon to fulfil the dream of Gram Swaraj, 

the first Prime Minister of country Pt. Jawahar Lal Nehru 

called a public rally in Nagaur in the decade of 60 and 

Initiated Panchayati Raj System. In this dream of 

Panchayati Raj, initiatives were atarted in the country to 

give powers direcly to the common man in the vii/ages. 

Our lonner Prime Minister Late Shri Rajiv Gandhi started 

this era of social revolution in the country through the 73rd 

and 74th constitution amendments In which not only the 

people of vIIIagea but also the backwards, dalits and 

downtrodden people got the oppotunity to associate 

themaelvee to power. Besides this, SC, ST, women and 

people of backward clas... also got rights through 

reservation In the Panchayati Raj. 

Slowly these institutions started getting strengthened. 

Our present Panchayatl RaJ Minister was with Mr. Aajiv 

Gandhi at that time also when the 73rd and 74th 

amendment in constitulon was passed. From then onwards 

he is associated with varloue InetiMlon of Panchayatl Raj. 

It is • matter of proud for any'Member of Pattlatnant that 
he haa done so much wortc nlgBrdlng. this and has 

achieved three volumes. Today we all know that how his 
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Panchayllll Raj departments is doing, ita evaluation, how 

Panchayati illltitutions are developing. 

I would like to congratulate the hon'ble Minister since 

he has evaluated Panchayati Raj institutions not only by 

just sitting in Delhi but also by visiting various places of 

the country. Last year in December you also visited Churu 

and Jalpru in Rajasthan. There you saw the ground reality 

by sitting with Panchayat Committees and also with 

villagers and panches. 

Mr. Chairman, Sir,. I would like to say something about 

Rajasthan. Your dream and principle of transferring funds 

and functionary to panchayats and the subject chosen by 

you-education, health. sanitation. forestation etc. is closely 

associated to Gram Swaraj. Today villagers themselves are 

the owner of these things. In Rajasthan. during previous 

Government, during the regime of Chief Minister Shri 

Ashok Gahlot, this work was executed and many rights 

were given to District councils and Panchayatl Committees. 

Primary Education is the main thing in Panchayatl Raj, 

which has been given completely to them. As well as 

Elementary Education was alao almost given to the 

Panchayats. 

Sir, I am very sorry to say that the Government which 

Is in power today in Ralasthan. it is of feudal mentality and 

today panchayati raj institutions have become merely a 

structure there. Panchayatl Raj institutions are having no 

rights of their own. The expectations of yours during the 

time of Shri Gahlot that a Sarpanch of village. Patwarl of 

village, Secretary of Village Panchayat. teacher of village, 

para teacher of vlnage wiD submit their attendance to the 
village sarpanch, they will fumlsh Infonnatlon about their 

work to sarpanch, all thoee rights have been snatched 

away today I have read the papers given by you in which 

It has been stated th8f educaUon department and right to 

do other wocb has been ~ to the .. rp8nCh, but the 
ground ..... Ity Ie that in ~, prImafy. education, 
leave alone the HCOndary. .ven primary education is aI80 

managed· by. the officn d ec:Iucation department. There 
may be twenty children In any vIII8ge and there can·. be 

three teachers, but there fNIY be thnJe hundred children 

in any viilage and you may find one teachers there. A 

Sarpanch has no right about this. There is a ban on transfer 

of teachers. There is no officer to think something good 

at the higher level. That is why I would like to request you 

that you should reevaluate with the State Govemments and 

especially with feudal minded Rajasthan Govemment that 

whether the rights given to the Panchayats of the country 

in 73rd and 74th amendment are being executed or not. 

I would like to say honestly that Rajasthan is a State where 

only one-two functions has been implemented out of 29 

functions given by you. You have given funds to National 

Rural Health Mission. where a 'Swasthaya Rath' was hold 

after placing a big photograph of honourable. Chief 

Minister, Jal Chetna Rath was hold for water. Public Is 

deatressed there because the funds meant for Central 

Govemment schemes, which would have been invested 

In vntaoes through sarpanchee are being spent by 

bureaucrats arbitrarily In holding big 'Rath Vatras' to please 

the honourable Chief Minister. 

I would Hke to make a euggeetion to the honourable 

Minister that there is • need to think deeply over the 

election of Heads of District Councils and Panchayat 

Committees. Today you can ask to anyone, you can 

conduct an Independent lUrvey, no Head has been elected 

honestly and through democratlng system and by getting 

VOl •• Votee are purchased there. People in power are 

elected as Member of Panchayat Samitl. The role of 

Member of Panchayat Samltl. Member of District Council 

Is only to make a particular person 'pradhan' by hook or 

by crook. Crores of rupees are spent in becoming the head 

I would like to tell you. I have spent little amount In election 

from Alwar Parliamentary Constituency but I think the Zlla 

Pramukh of Aiwar must have apent about rupees one crore 

to become lila Pramukh. So, we will have to think over 

it we .... making mid term appraisal,you will have to cont....... that " direct elections for Pradhan of 

Panchayat Samlti and lila Pramukh are held. I think. 

conuplion will be checked. People say that the earlier 

system wherein people of Village. panch and sarpanch 

used to elect viHage Pramukh was a better system. But 
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today directors. members of Zila Parished and Pa/'IChayat 

Samitl cut their votes, thle election Ie won by money, by 
conupt. practlcea. Corruption starta when Pradhan and 

Pramukh get themaelves elected by offering money to 

voters and practice of paying comrnilaion to get work done 

ltarta therefrom. The money you send for .development of 
vlHagea. only 40 or 50 per cent of that amount is apent 

for development. 

17.00 hr'8. 

Not more th8CI the aaid money is apent. You 
should conaider this matter serioU8ly .•. (lnterruptlonB) It is 
leamt that more powers to members of Panchayat Samltl 
and . Zlia Parishad are to be given. As you have given 

more powers to the Members of Pariiament by fixing a 

quota. similarly members of Panchayat. Samltl and 
Zila Parished should also have powers to spend some 

money. Today. money directly goes to Sarpanch. 

Sarpanch has become very important in villagee and he 

Ie supposed to be so. The role of Members of Panchayat 

Samiti and Zlfa Pari8had has been limited to elections. 

After two y...... efforta to bring no confidence motion 

staM. Any one hu hardly been able to hold the post of 

Pradhan or Prarnukh for two years. After two years 

there Ie a wave for bringing In a new Pradhan and 

Safpanch and money atarts changing" hands for that. I 

would like to emphasize that you should reconsider 
thia. Can direct elections for Pradhan or Pramukh be held 

or noC? There are 10 many points that can be raised 

becauee thle Ie a vaat subject. I would like to congratulate 

the hon'ble Minister on ~nltiating this discUllion In the 
House. 

SHRI REWATI RAMAN SINGH (Allahabad) : Mr. 

Chainnan. Sir, first of alii would like to congratulate hon'ble 
Mani Shankar Alyar for preMntlng appraIeaI of two of half 

years in the Lok Sebha. Everybody ... I8id here Incia 

lives In vIIIageI, Mahatama GandhI had aIIo dreamt of 
Swaraj In vtIIagee of country after Independe"ce. Thil haa 
been the tradtton of the country for cemurtee .xl 

panchaya .. in villages are also 58H reliant. After' 57 years 

of Independence. we should take stock. of the lituation 

prevailing after 7.3rd-74th amendments. What are the 

shortcomings and how to improve them so that .swaraj in 

vWages becomes a reality. At the moment. There· are 12. 

lakh elected women Sarpanches or Members. Indeed. it 
Is a large number and it is just a beginning. It is a 

beginning because dalits.· backward classes and women 

hive got thle right through· reservation. It is our duty to see 
whether it Ie being Impleme!"lted propei1y or not. 

An Hon'ble" Member from Rajasthan was speaking just 

now. I agree to what he has said. There are many 

shortcomings today even after 72nd-73rd amendment. 

Mayor Is elected directly. As he has told and even I could 

not understand why you are not ready to hold direct 

elections for Block Pramukh and Chairman of Zila 

Panchayat even after 57 years of independence. It is said 

that it wiil be a lengthy affair. You will have to bring about 

changes in it if you want true representation of people. As 

one hon'ble Member has said that mafia calls the shots 

in block. Mr. Minister is present here. I do not know whether 

he Is aware of it or not? You need money and muscle 

power of mafia. Anyone can win elections of Block 

Pramukh or Chairman of ZUa Panchayat. Why this system 

il In place, you have brought about so many changes then 

why you cannot implement it? Will they be able to 

implement programmes formulated so? Once a Member 

of BOC elects Block Pramukh. his rights end there. He does 

not have hit share in developmental works. I faU to 

undeNtand Why Gram Pradhan is clubbed witt Members 

of BOC? That right Ihould be g1wn to the Members of BOC 

and not to the Gram Pradhan. They get funds separately. 

they have separate jurisdictJon. Have you ever aaseaaed 

that the role of Member of BOC ends with. Cuhing of hie 
vote and he will be Reeded again after flye years If he 

nwtageI to win eIec:tlons again. You should reconsider 

this. Similariy, there ha been centralization of powers of 

Panchayat In the hindi of ZHa Panchayat and Block 
Pramulch end jurIIdIcIjon and rtghtI of other Membera have 
become negIIgI)Ie. Now. UPA Government Is beating the 

dIvn 1hat they haw Implementlld employment guarantee 
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scheme. What this scheme is all about? Under this teheme 

manual work of hundred days will be provided In villages. 

Have you ever thought that labourers will ever have some 
other options or will they continue doing same thing? 

Sir, you see, there is migration from villages, towards 

cities. People are coming to cities in search of employment 

Why you are not setting up factories in villages, may be 

a small one? You should setup one, two or three factories 

in a tehsll, do something so that people of villages stay 

back in villages. Mohammad Yununs, President of 

Grameen Bank, Bangladesh has been awarded noble 

prize for women empowerment. It is a very good scheme 
wherein a small group of tWenty-twenty five poor rural 

women are provided loan by banks which is proving to 

be very helpful today In removing poverty there ahd 

therefore he has been awarded noble prize. Why can we 
not adopt that in our country? Why can we not form groups 

of poor women and empower them by providing bank 

lo(\.ns to them? Why can we not help women by increasing 

their participation In the filed of milk? 

Andhra Pradesh has set an example before the natiori 

in the field of fisheries. Today, fish from Andhra Pradesh 

is sold across the country. There are many fish.ermen In 

our country who are very poor, why do you not bring such 

schemes for them? Why do you not construct cold storages 

for them so that they can keep their stock there and supply 

all over the country. They will get employment and money 

from it. 

Similarly, a· mini ITI, mini polytechnic should be 

opened In every tehsil so that youths could get graining 

in village itself and they can get employment ·In upcoming 

big factories. You can Implement reservation in that 80 as 

to provide rightful place to every poor person. But you will 

not do that, you aald that rural employment teheme has 
been Implemented and one is r8qulred to do the manual 

work the~. Hon'ble Nyar ~, this will nol remove poverty. 

Poverty can be removed when people ant given 

employment. If you want to Itrengthen vmag.s. You will 
have to look for and provide avenues of employment In 

villages. There are artisans In villages who produce their 

goods, where should they sell these goods? They do not 

have any market for selling, they can not sell their goods, 

this is leading to gradual closure of their trade. I wish you 

could strengthen that. 

[English} 

MR. CHAIRMAN : Please conclude. Your time is 

already over. You have already taken more than nine 

minutes. 

(Interruptions) 

MR. CHAIRMAN : But you cannot make any 

allegations. It is between the parties. It is none of my 

business. 

(Interruptions) . 

SHRI REWATI RAMAN SINGH : No. I am not making 

any allegations ... (Intenuptions) 

MR. CHAIRMAN : I am not In any way getting Into it. 

(Interruptions) 

(Translation) 

SHRI REWATI RAMAN SINGH : Many Many Thanks. 

I have not made any aHegation.· ... 

MR. CHAIRMAN : You see, this is the topic I am also 

interested. Do not find fault with me. I have not done 

anything wrong. You know, I was elected as Panchayat 

PreSident 53 years back on adult franchise! Nobody is like 

me here with such a long record and so mIlCh experience 

In the field. I was elected as President of the Panchayat 

54 years back. And I continued as President for a very long 

time because no election took place within that period. I 

continued as President of the Panchayat for more !han a ' 

decade. Later on, Panchayat became Municipality. 00 not 

find fault with me. 

·Not reconSect. 
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[Translstion] 

SHRI RAGHUNATH JHA (Bettiah) ; Hon'ble Chairman, 

Sir, at the outset I would like to congratulate hon'ble 

Minister, Shri Mani Shankar Alyar for presenting the 

appraisal of 2.112 years of his department in the House 

on which hon'ble Members are discussing here. But I am 

sorry to say that the entire opposition is not present in the 

House even on such an importance issue on. The Gram 

Swaraj of Mahatma Gandhi, the Chankhambha Raj of Dr. 

Lohia and Sampoorn Kranti of Lok Nayak Jai Prakash 

Narain are the concepts that are also related with. 

Mahatma Gandhi used to say that without the development 

growth, happiness and prosperity of villages, our country 

can not be happy and prosperous and can not develop. 

17.13 hrs. 

(SHRI DEVENDRA PRASAD Y ADAV in the Chsit1 

That's way he always used to say that small and cottage 

industries should be established in the villages, people 

should be educated and literate, cleanliness and health 

should be maintained in this way. The Development of 

Village can take place. 

Sir. I hail from Bihar. The leader of masses Jan Nayak 

Sh;i Kapoor Thakur held the Panchayatl Raj election's duly 

when he first time became the Chief Minister of Bihar. After 

the Panchayati Raj elections held under his leadership, 

another Government came into power in 1982, after which 

the progress made in regard to Panchayti election was 
almost discontinued. After the amendment in constitution 

by Late Shri Rajiv Gandhi's Government It was made 

mandatory for the States to hold the panchayat's elections. 

When Shrimati Rabri Devi was the Chief Minister of Bihar, 

the elections for panchayats were held in Bihar and the 

powers of 33 departments related to the rural assure e.g. 

primary education, primarty health, cooperatives. drinking 

water etc. were vested to the panchayats. Today, we are 

well aware that after those elections, the elections have 

been held al this time. Only by the present Govemment. 

In addition to the Panchayat elections this Government has 

done a great work of giving SO percent reservations to the 

women. For this, we congratulate them. But we want to ask 

as to what Is their real achlevrnent? The Panchayats have 

lost their rights previously assigned to them. In common 

parlance we call village headman is Mukhlya patio 

However do not look for Mukhiya but husband of Mukhiya, 

he is called Mukhiya Pati and the work we want to get. 

done through him, but what work we can get done through 

him if he don't have any right. We want to ask the Minister 

of Panchayati Raj and the Members of Cabinet that can 

the Principal Secretary of Hon'ble 'Prime Minister teminate 

us. Who are elected Members of Lok Sabha? Can a 

Principal Secretary of Chief Minister terminate any elected 

member of Legislative Assembly? Empowering an officer 

to terminate an elected Mukhiyas, and elected village 

Headman is totally against the constitution. If a Sarpanch 

or a Mukhiya or village Headman commits a mistake, there 

are the provisions of law, and acting can be taken action 

against him. One can file a case against him and can send 

him to the jail. But the constitutional rights like construction 

of houses under the Indira Awaas Yojana are being 

deluted. Our friend has rightly said that if any sarpach, 

mukhiya or village Head is elected against our wish, we 

will give an application against him. You will conduct 

investigation against him through BOO and Commissions 

WIll dismiss him. If there is only one option then it will not 

work. First, all the States of the country should follow the 

model law for Panchayti Raj. It will be appropriate to have 

a uniform law in the entire country. There is a plethora of 

laws overlapping each other. Panchayati Raj has not been 

fully implemented in Chhattisgarh yet, as you .have replied 

in this House. 

Now the question Is that you are sending money but 

at every level, whether it Is Panchayat Committees or Jila 

Parishad, only the money Is being distributed n\)t the work. 

I am not saying maliciously. For example if the released 

money is twenty Jakh and there are twenty members of 

a Jlla Parishad and each of the Member if proyided with 

one lakhs rupees with the direction to work in their 

respective areas. What work can be 8QComplished in one 

lakh rupees? What will be the development? I would like 



481 DIscUSSion Under AGRAHAYANA 13, 1928 (Saka) Rule 193 482 

to urge you to constitute Planning Committees on 

Panchayat., block and district level and chalk out master 

plan at each level. The representative of an area should 

spend the money for the developmental work as and when 

the money Is received. At this time this money is being 

distributed. The truth can be known by conducting 

investlngation at one or two places. I would like ~o tell you 

that the funds meant to be released for the Panchayats 

have not yet been received. Nobody knows about the 

secondary responsibility of the Panchayats. The training 

wort< for the performance of wort< by the Panchayats has 

not been completed till today. What is the coordination 

between the Panchayati Raj statues and laws prevailing 

in States, what is the meaning of your Panchayatl Raj 

statues and laws prevailing In States, what is the meaning 

of your Panchayatl Raj law. what Is the coordination 

between them. All theee things are not taking place and 

extension of the notified area and Implementation of act 

is not taking place. Responsibilities for all these things 

should be fixed. But all these things should be fixed. But 

no responsibility Is being fixed. In so many areas 

Sarpanchs are called Mukhiyas. In Bihar we call him 

Mukhiya and we have Nyaya Prl:lshashan. After allocation 

of 'Nyaya Prashashan' they look into the civil CBSes but 

in control of the sub law that should be enacted. I would 

like to tell not just a month ago. when Sarpanchs there 

filed a P.I.L. in Patna High Court in this regard. the State 

Govemment replied that there is no such act enacted. As 

our other friends told that Panchayats should be given 

standing orders to have their ow buildings and a place 
for 'Nyayya Prashasan'. be it funded by the Govemment 

of India or by State Govemments. 

Mr. Chairman. Sir, the question of santtation was 
raised. I would like to tell you that last time in Bihar hOUl88 

of nearty 9 lakhs person collapsed due to floods and no 

help was provided to them. They are still homeless. Most 

of the persona are landlel8, poor and Oalits and nobody 

is there to take care of them. The money on Sarva Siksha 

Abhiyan is being wasted blindly. Which is being used In 

the recruitment of teachers. But even that Is not taldng 

place in Bihar. No legitimate participation is taking place. 

Poors should be provided ~ith food grains through Public 

Distribution System but this Is beyond the power of 

Mukhiya. Unless a concrete programme Is chalked out, 

your dream of Panchayati Rajl will be unfulfilled. Therefore, 

I want that timely elections should be held by framing rules. 

Many of our friends stated that they have no objection in 

that happening. Corruption. also prevails in such elections. 

We are an eyewitness to such acts. These elections should 

be held In the same manner in which the elections for 

Parliament or Assemblies are being held elections are 

held for Mukhiyas, Sarpanch is being elected by the 

people but he will be elected by the main representatives. 

I want that Chief of Jila Parshad should be elected through 

direct election. He wUI be powerful, work for his 

empowerment should be done. He needs engineers for 

construction of houses. One of our friends was asking that 

how a toilet can be constructed with the meagre amount? 

As far as health facilities are concerned, the womenfolk 

have to go outs. All these things are possible only if you 

have an active participation. 

Mr. Chairman. Sir, the Government. should talk to the 

Chief Minister of the State and the Minister of State. We 

saw that the work of general body meeting is done on 

paper only. A Member of Parliament should also be given 

representation. In the general body meeting of the 

Panchayat a representative of MLA comes but no 

representative of the Member of Partiament is called. 

Money for Sam Vikas Vojana is being provided in our area. 

C.M. bridge and road is being constructed. while opinion 

of an MLA is an sought In that regard but not of an 

M.P.'s. We are also public ropresentatlve. Do not consider 

the names given by me but we must also get 

representation. We are elected from that area. We also 

represent six assemly constituency but we do not find 

place there. The person who represents one assembly 

constituency, he gets the representation. There is a need 

to give us representation in the construction project of 

either a bridge or a road. 

With these words. I conclude. 
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[English] 

SHRI ADHIR CHOWDHURY (Berhampore, West 

Bengal) : The Hon. Panchayati Raj Minister, Shri Mani 

Shankar A1yar. deserves to be praised lavishly as he has 

laboured hard to present a most well-researched docu-

ment to the House and to the people of our country. It is 

a voluminous document which needs a couple of weeks 

to read through. It is not only voluminous but aIeo 
exhaustive and Illustrative. 

However, I would like to participate in this Important 

deable which is very relevant to ou~ country. I must 

appreciate the UPA Government as this is the first 

ever Govemment which Introduced the Ministry for 

Panchayati Raj to look after the panchayat institutions in 

our country. 

Sir. panchayati raj Is an age-old institution of our 

country. It Is related to our culture, civilization and tradftlons. 

However, the British colonial power has demolished all the 

rural Institutions which was eartier called as the panchayat. 

The tenn 'panchay.t' originally Implicates an enforcement 

authority of law and order in the local level convnunlty and 

whichactl as a conciliatory and arbitrary 4IPProach to sort 

out the problema of the local community In India. During 

our national· Independence struggle. ihe national leaders 

were contemplating over the relnatitutlon and revltallz.tIon 

of panchayat raj mech.nlsm In India. In 1931. during the 
~rachl Congress. the Congress Party took • slew . of. 

me.su .... to offer democratic governance at the gr ... root 
level and they later had oome to a fruition after various 

laws .nd amendments were introduced. In 1959. the 
di8arict Nagaur In the State of· Rajasthan tim celebrated 
the P • .-.chay.t1 Raj Conference under the leadel'lhlp of 
Pandlt JawahartaJ Nehru~ But • n-at radical traMfonnation 

In panchayatl.rai InstItutIona took place after the 73rd and 
74th amenclmentl of our COnatItutIon. 

The real objective of the panchayati raj i,..mutlons is 

to devolve power to the grasaroot level. The 73rd 

amendment was • IMdmark legiIIatIon In that direction 

which UIhentd an era of decentralized governance 

including its planning and development. It accommodates 

adequate representation of women and the marginalized 

section of our society which were excluded from the 

democratic govemance by the dominant power of our 

society specially the Scheduled qastes and the Scheduled 

Tribes who were regarded as untouchables, and were 

excluded from taking part in any kind of democratic 

govemance in our country. Therefore, the. 73rd amendment 

first enlhrlned the rights of those marginalized and 

vulnerable sections of our society and furthennore, 

enlured participation of womenfolk which constitutes 49 
per cent of our population in democratic govemance of our 

country. 

It is astonishing to note that more than 36 lakhl are 

elected representatives and are holding responsibilities in 
nagar pallkal and panchayati raj institutions. The Minister 

even cited that the number of elected representatives 

in our country is mor~ than the entire population of 

Norway. 

The salient features of the 73rd amendment were 

fomiatlon of a Gram Sabha at village leVel. Uniform three-

tier system at village, block and district levels. with 

exemption for intennediate level institues with a population 

of _ than two million. Direct election to all seats for all 

members at all levels. Indirect election to the Chairpersons 

of Intermediary and apex levels. The mode of election for 

the towest level Is left to the State Government and 

reservation of Scheduled Castes and Scheduled Tribes on 

rotational basil in proportion to the population. Further-· 

more, theChalrperson of Gram Panchayat and Panchayat 

Samlty are ·aIao reserved for women .and Scheduled 

Castes and Scheduled Tribes. Resei'vationof women has 

been enshrined to be no less than one-third of the seats 

and offices. FIVe year tenn for each eleCtion has been 

lnatitutionalized. 

Sir, the devolution of powers and responsbilities. by the 

State for preparation and implementation 01 plans for 

economic development and social justice as per the 11 th 

Schedule of the Act has been very much incorporated. It 

has further been stated that 29 subjects are to be included 
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In the 11th Schedule. But still, I think, that most of the States 

are either averse or Indifferent to devolve the power of 28 
aubjects to the graa·root level. So. naturally, In paper, We 
have had our panchayat raj Institution, but in letter and 

apirtt we are mil.. to go before implementing the reel 

.... nce of panchayati raj institutions. 

Sir, I WOuld Uke to draw the attention of the hon. 

Minister to one important matter because I am halUng from 

a Stat, called West Bengal. There, Village Development 

Committee hu been framed under legislation by the State 

Government. 

Sir, already in the 73rd amendment, Gram Sabha has 

been constituted. Furthermore,· a Village Development 

Committee has been propoeed 10 be legislated In the law. 

I thtntc: It Is nothing but a super imposition of existing 

panchayati raj mechanism. As we know, the Gram Sabha 

Is considered as a deliberative body. . But here In this 

legislation, VDC hu been . empowered to propose the 

plans which are binding on the Gram Sabha and 

Panchayats. That means he", there Is a contradiction 

between a deliberative body and the executive body. As 

we know, the Gram Panchayat Is eonaldered as an 

Executive Organ, but In the name of VlUage Development 
Committee, the power of E)(ecutive Body has been slashed 

down deliberately and I think it Is contrary to the true lense 

of panchayati raj institution. 

So, I would urge upon the hon. Minister to lookafler 

the true spirit of the Central legislation so that it may be 

binding upon the Stat.. because there are so many 

"may's- Involved In the Central legislation. Now, the State 

Governments are at liberty to misinterpret the Central 

legislation. The hon. Minister's approach In regard to the 
panchayati raj inItItution would not· be mattriaUled If theA 
flaws are not con.cted. I think, we ehould have a holistic 
approach to the panchayatl raj mechanism. 

-DR. THOKCHOM MEINYA (Inner Manipur) : Mr. 

Chairman, Sir, today, in this august House, we are having 

-EnglIsh tranIIIdIon 01 the epeech orIgiNIIy d8IIveMd In MenIpuri. 

a very important diacuesion initiaNd by Shri easudeb 

Acharta and Smt. C.S. Sujatha regarding the 'Mld·term 

Review and Appraisal Report 2006 on Panchayetl Raj'. Sir, 

I am grateful to you for giving me an opportunity to take 

part in thla dlsculSion. At the outset, I would like to 

sincerely appreciate the Hon'ble Minister of Panchayati Raj 

SM Manl Shankar for presenting a detailed report on the 

structure and functioning of the . Panchayati Raj Institutions 

In the country and alao for facllitatrng this discussion. This 

report certainly reflects the progress made in the 

Panchayatl Raj system under the UPA Government in the 

last two and half years. Under the able leadership of Prime 

Minister Shri Manmohan Singh, UPA Chairperson Madame 

. Sonia Gandhi and Panchayatl Raj Minister Shri Mani 

Shankar, the Panchayatl Raj movement In the country is 

making steady growth and progress. 

Hon'ble Minister Shri Manl Shankar is a close friend 

of our late lamented former Prime Minister Shri Rajlv 

Gandhi. who intended to strengthen the Panchayati Raj 

system in the country by devolution of power at the village 

level. Accordingly, constitution. amendments were made in 

order to strengthen the Panchayati Raj system. 

Sir, India Is a land of villages and our Father of the 

. NatiOn Mahatma Gandhi believed that India will develop 

only when its villages are developed. The 73rd and 74th 

amendments have given more powers to our local bodies 

and Village Panchayats. Not only that we have made. 33% 

reservation for women in the local bodies and Panchayats 

but we have also ensured more participation of women 

in the decision making at the local and village level which 

Indeed strengthen our democracy. 

Today, we are a great democracy even though we had 

experienced too much hardship under Rajas, Maharajas 

and Brttlsh Raj. Now, It Is more than 50 years to have our 

own elected representatives and elected Government and, • 

In fact, we are doing extremely well. However, we have 

a major handicap in the election of local representatives 

at the vtllage and Panchayat level because.of lack of basic 

education. Educated people are still very .... In number. 
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We need to broaden and strengthen our education system 

at the grass-root level so that we get deserving and 

educated representatives. 

At the Village and Gram Panchayat level, Pradhans 

are directly elected and it is really good. The Adhyaksha 

at the Zilla Parlshad is elected from among the elected 

representatives. Here, we have a practical difficulty due to 

frequent no-confidence motion against the Adhyaksha. As 

a result, Adhyaksha is changed every now and then and 

hence it has become a major set back to run the affairs 

of the administration. If we can have direct election for the 

Adhyaksha like that of Pradhan that would be far better 

and bring stability in the system. 

Women's reservation in our local bodies and 

Panchayats is no Ooubt yielding favourable results. But we 

have a pertinent problem at the ground level. The family 

members of the elected women representatives normally 

interfere in the functioning of the local bodies. The husband 

or the family members of the women representatives wield 

de-facto power. This is a dangerous trend. We need to 

check it. Power and functions of the women representatives 

should not be misused or abused by their family members. 

We have to do something In this regard. 

I would like to bring to the notice of the Hon'ble 

. Minister that our Pradhans and local elected representa-' 

tives are getting a very meagre honorarium. My earnest 

request to the Minister is that they must be given a 

respectable salary 88 in the case of MPs and MLAs. This 

will certainly help in strengthening our Panchayati Raj 

system. 

Sir, ours is a vibrant multi-party democracy and, 

therefore, we should encourage to conduct the elections 

of Pradhans, Zilla Adhyakshas on party lines. This is my 
suggestion. 

From this detailed report presented by the Hon'ble 

Minister. we come to know about the struc:tul'e and 

functioning of the Panchayati Raj institutions in the States 

throughout the country. Sir, in my State Manipur we don't 

have the three tier system, instead we have the two tier 

system. According to the 2001 census, we have crossed 

twenty lakh population and now we are entitled to have 

the three tier system, inetead we have the two tier system. 

According to the 2001 census, we have crossed twenty 

lakh population and now we are entitled to have the three 

tier system. In his recent visit to Manipur, the Hon'ble 

Minister Shri Mani Shankar made the announcement that 

the two tier system will be converted into the three tier 

system. I strongly believe that Hon'ble Minister will certainly 

fulfil his assurance. On my own behalf and on behalf of 

my State I express my gratitude to the Hon'ble Minister for 

his kind visit to our State and for having constructive 

interactions with our Panchayati and village representa-

tives for in.proving the Panchayati Raj institutions. I hope 

In future too Hon'ble Minister would extend such 

cooperation and encourage us. 

Sir, such an elaborate mid-term review and appraisal 

report on the functioning of Panchayati Raj system in the 

entire country is indeed praiseworthy. Let me again thank 

you for giving this opportunity to participate in this 

discussion. 

SHRI RAM KRIPAL YADAV (Patna) : Mr. Chairman, Sir, 

I am thankful to you for allowing me to put forth my views 

on such an important discussion. 

(Interruptions) 

MR. CHAIRMAN: Please keep in view the time limit. 

You have been allotted five minutes. 

SHRI RAM KRIPAL YADAV : I will immediately come 

to my point. But along with it, I thank Basudeb Acharia for 

providing us an opportunity fOf discussion. Panchayati Raj, 

on which many hon'ble Members have expressed their 

views, reflected their deep interest in the subject. Through 

you I would like to submit to the hon. Minister for being 

committed to the course of implementing the vision of 
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Mahatma Gandhi and Rajlv Gandhi. In regard to the system 

of Panchayati Raj. Undoubtedly. Many stepe are also being 

taken towaFda this direction. 

But despite all these efforts, many things need to be 

done. Earlier Panchayati Raj used to come under Rural 

Development Ministry. But when it was strrengthend and 

constitutional amendment was enacted. it was separated 

so that It could reach to villages and the poor. There Is 

much to be done at lower level so that the fruits of 

development could reach at the grassroot level. 

Many shortcomings have been pointed out In It and 

would Uke to· draw the aUentlon of Hon'ble Minister 

towards them. I also will discuss some shortcomings. So 

that. after removing the drawbacks, the vision of UPA 

Government about Panchayatl Raj and Hon'ble Minister's 

vision about Panchayatl Raj Is Implemented at the grass 
root level by taking effective steps. After earmarking rupees 

3835 hundred crores to Panchayati Raj, if one looks at 

the poor of villages it will be found that people are stili 

depend of the fruits of development. I would like to NY 
that the ongoing system has several lacunas. Under 

Panchayati Raj, either officials manipulate power or 

representative of PanChayati Raj are themselvea found 

involved In Irregularities. As a result benefits of develop-

ment do not reach the need. Therefore, proper develop-

ment is not taldng place. If rules and laws are made and 

not implemented then those remains only on paper. I would 

exhort you to realise the dreams of Mahatma Gandhi and 

Rajiv Gandhi which necessitated the constitutional amend· 

ment. At present elections are being held on large scale. 
I would like to talk about my State, so many Hon'ble 

Members from Prlhar have discussed about that elections 

but I do not want to repeat those things. Govemment 

should work as policy maker and ensure that the laws 

enacted are followed by the State Government properly. 

There It plethora of laws enacted by cifferent State 

GovemdmentI. The village Mukhlya or Sarpancha do not 
convene general body meeting. It It the latter which 

decldee about planning. I think general body meeting It 
not convened, In reel terma but It Is COf'Mtned only on 

papers. There are so many shortcomings. Several Hon'ble 

Members have discU88ed these shortcomings. He should 

remove these shortcomings. More than seventy five 

percent people live In rural areas. All claims their 

commitment about Panchayatl Raj. But when It comes to 

the moment of doing worthwhile In this direction, we drag 

our feet. Even after fifty eight years of independence. 

villages are not gentng the fruita of developments. There 

are no roads, hand pumps, toilet and sanitation. By lanes 

are not properly maintained hence I would like that you 

must take effective steps and enact stringent legislation 

and ensure II's compliance. As Mahatma Gandhi said that 

till the Panchayatl Raj Is implemented, we cannot 

Implement Swaraj And till villages are developed, we 

cannot think of developing the country. This is Panchayati 

Raj System through which justice can be provided to the 

poor. By doing full justice to roles assigned to us only, we 

can develop our villages and our country. I think until and 

unless we develop our villages we can not even think of 

developing our nation. Teachers have been brought under 

Panchayatl Raj, but when report is made by the Mukhlya 

about their absence from SChool, no action is being taken. 

There is need to further strong then Panchayati Raj more. 

Approximately 150 subjects including Health Service, .. 

potable water, hand pumps etc. have been brought under 

Panchayati Raj. In recent past. the conference of S~te 

Ministers through Rural Development MInistry was held in 

which he said 150 point were touched upon. If this is 

Implemented In true spirit and further power are delegated 

to the panchayat raj for resoMng Smaller problema, can 

certainly uahenl into the realm of Swaraj as envisaged by 

Mahatma Gandhi and Raj/v Gandhi. I think, the villages 

win progreu further. 

WIth these worda, I thank you with the faith that the 

hon'ble Minister, after discussion, would take concrete 

s.epa to IOIve the problems of sevety five percent of 

villages. 

SHRI BAPU HARI CHAURE (Dhule) : Mr. Chairman. 

Sir, I am grateful to you for giving me the opportunity to 

epeak. ShI1 Raj~1 ueed to be deeply concemed In this 
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houlle on the issue that for rural development only 15 
percent fund· out of the total fund allocated by the centre 

reaches there. In order to overcome this problem and to 

fulfill his wish of carrying out the dreams of Mahatma 

Gandhi, the Panchayati Raj system was given more teeth 

by way of 73rd and 74th amendments in the constitution. 

The reforms carried out through these amendments are 

very important. In this way funds for the development of 

villages were actually provided under the Jawahar Rojgar 

Yojana from 1992. Earlier, people in the villages were not 

even provided funds for basic needs, but through this 

scheme funds began to be provided even for smaller works 

of development of villages. Later on, the 'Mukhiya' of 

Villages were granted substantial powers through Gram 

Sabhas. Today, all the plans for village development are 

implemented through the Gram Sabha which is a 
significant thing. 

Today, I have risen to speak on an Important issue. 

I would like to point out that 33 departments have been 

involved In this work. The plans are Implemented and 

executed through the Gram Panchayats In consultation 

with the Gram Sabhas. But I am quite grateful to the· 

Government for working in the area of Tribal sub plan. 

Panchayat (Extension .to the Scheduled Areas) Act, 1996 

was formulated for implementation of the Tribal sub-plan. 

The Tribal people were granted special rights under the 

Act be it at the Zlia Parishad. Taluk Panchayat or Gram 

Panchayat levels at which the ·Panchayatl Raj Bill Is 

implemented.' The Sarpanch of village Panchayats of the 

villages failing under the area ot Tribal sub-plan have been 
given the special powers to appoint the chairperson from 

the Scheduled Tribe category. He has been granted the 

powes to chalk out sub-plans. The women have been 
granted rights. The Union Government has a Tribal Affairs 

Ministry to implement the work of tribal development under 

the tribal sub-plan. It provides a certain amount of f~nds 

to the States under article 275( 1) under epeel., central 

usielance Under article 275(1) some fund is provided to 

the District Planning Development Council (DPDC) under 

the Tribal sub-plan. Through it funds are distributed to·each 

Heads of Department In the Tribal Area for Implementation 

of all the plans of the District. The plans are implemented 

at the· village level. In the State· of Maharashtra, the Tribal 

Development Department runs schemes for human 

development and I would like to point out as an example 

that for Adivasl agrlcuhurists, hundred percent. subsidy ·Is 

given to purchase electric pumps etc. oil engines and so 

on. There are some schemes, which are given hundred 

percent subsidies under the Tribal . sub-plan. Funds are 

allocated under Indira Awas Yojana. There are 37 items 
including gas cylinder and houses being provided by the 

Department of Tribal Affairs for uplifti~g the living ltandard 

of an individual. But all the said schemes should be 

implemented properly. I would like to submit that the 
National Scheduled Tribes Development Finance Corpo-

ration p~vltjes fund for buying trucks, tempos and autos. 

Such Individual beneficiaires are chosen by the officier:s 

which is i. a matter of concern. How can those officers 

ascertain the poor persons wI:Io are entitled in real sense 

to get the benefit. 

In Maharashtra, beneficiares are sOlected by Tribal 

Affairs Department, the Tribal Additional· Commissioner, 

Project officers and Integrated Tribal Development Project 

etc. Panchayat(Extension to the Scheduled Area) Act, 

1996 came Into existence in which the GramSabha ~as 

accorded full rights to select the beneficiaries. I would like 

to request you to issue an oraer to the effect that the list 

of persons to be benefited under the . schemes imple-

mented by the Tribal Development Department In the State 

be forwarded to the Tribal Department through the Gram 

Sabha and Panchayat Samiti and then funds should be' 

allocated from there ... (lnterruptions). 

MA. CHAIRMAN: Now you please conclude. 

SHRI BAPU HARI CHAURE : Mr. Chairman, Sir, there 

are .. veral illuea, but you have asked me to' I.it down. 

I would conclude by .eying. just one thing. Only 50 per 

cent of the amount· allocated for the poor labourers 
employed under the Employment Guarantee Bill 18 gi~n 
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to the Gram Panchayats. Twenty eight crore rupees have 

been allocated for my district; out of which only fourteen 

crore rupees have gone directly to the· 3ram Panchayats. 

We would have to take into account the fact that the 

middlemen still operate there. We should try to make sure 

that there should be no middlemen. 

I would like to say that foodgrains are also provided 

under the schemes Implemented by the Zila Parishad for 

the overall rural development. Foodgrains have not been 

provided In my district for the last two years till date. 

Foodgrains is yet to be provided there. In these 

clrcu~tances. all these problems should be looked Into. 

The Govemment should also keeping view the blocks that 

have been allotted funds under the Employment Guaran-

tee Scheme. 

Furthermore. I would . like to submit that a Committee 

has been constituted to ensure drinking water in each 

village. The Chairman and the Secretary of ~ Committee 

are Involved In .formulatlng ICheme for providing drinking 

water In the villages. However. It has come to my notice 

that although the funds are actually allocated to the 

Panchayats. the -middletnenatlll operate there. The 

Middlemen continue to operate there even today. Shri 

Rajlvji had raised his concem over this fact A proviIion 
has been made In the Panchayatl Raj em to do away with 
the middlemen. But the middlemen are stili there. 

Therefore. I would like to demand the Govemment to make 

some provision in this regard taking I.nto account all theN 

things. 

I would like to thank you for giving me the opportunity 
to speak. 

(English] 

SHRI VARKALA RAOHAKR.ISHNAN (Chlrayinkll) : Mr. 

Chair~n. Sir. 1 never expected to speak. Since I am called 
to speak on the subject. I am thankful to you. 

. Panchayat formation Is more or InI the formation of 
my public life. I was elected as the Panchayat Prelident 

in 1953. I U8umed charge after I was elected a8 the 

President of the Panchayat on adult franchise on 15th 

August. 1953. At that time. Kerala State was not there. 

Kerala State was formed afterwards. I continued as the 

Panchayat President. I had appeared before so many 

Commissions with regard to the development of the 

Panchayatl Raj institutions in this country. Now. the first 

Commission before which I appeared was before Shri R.K. 

Sidwa, who wu appointed as the Chairman of a local 

Finance Committee. I appeared before him as the 

President and also repreaentlng the Panchayat in 

Travahcore Cochin State. Then, sub8equently Or. John 

Mathai was . appointed as the Chairman of the Local 

Ftnance Inquiry Commlulon. There also I had appeared 

and gave evidence. 

1'~OO h,.. 

The moat important thing regarding the development 

of Panchayatl Raj in the country is to give a .eparate or 

aaaign a part of· income or Inte .... t with each and every 

Panchayat. 

Now, the first suggestioo was that the Central 

Govelnment ahould uphold the income tax that is collected 

from the Panchayat. It should be aetapart for Panchayat. 

The ..... tax and all those taxe., which you have collected 

from within the areas of Panchayat should be set apart 

for the development of Panchayat's functioning. There was 

an attempt to that effect also. 

Lastly. there waS another .Commiasion - Justice Verma 

CQmmiIsion - which also took evidence and came to 

certain conclusion.. Now, the net mu/t MIS that the 

Panchayats continued as such without much power. We 
all know that in the Directive Principles of State Policy 

enshrined In the ConstItution. there Is a provision that the 

State shaH endeavour to form Panchayats In the State. It • 

was not by any statutory provIaion. It was only In the 

0IrectiY8 PrinctpI.. of State Policy that the State. shall 

~r to form Panchay'" In the State. This led to 

much difficulty in the formation of the Panchay .... 
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Now, I would like to submit that I had to continue as 
Panchayat President for decades because no elections 

were conducted i~ those days. There is no provision for 

election in Panchayats in the Constitution. 

MR. CHAIRMAN : Just a minute. Now, it Is already 

8 0' clock (Translation) Hon. Members it Is 18:00 hrs. now, 

so with the pennission of the house, the time of 

proceedings may be extended till the reply of the Hon. 

Minister. 

'{English} 

SHRI PRABODH PANDA : Sir, my submlaalon is that 

this discussion could be completed today but the Minister 

may reply to the debate tomorrow. 

THE MINISTER OF STATE IN THE MINISTRY OF 

CHEMICALS AND FERTILIZERS· AND MINISTER OF 

STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 

(SHRI B.K7 HANDIQUE) : No ... (lnterruptJons) 

SHRI PRABODH PANDA : Please 888 the attendance 

In the House. It Ie very thin. It Is such an important subjec. 

So, I would request that the reply may be given 

tornorrow ... (lntenuptlons) 

SEVERAL HON. MEMBERS : Yes, the reply could be 
taken up tomorrow ... (lntenuptlons) 

SHRI B.K. HANDIQUE : Tomorrow, we have to take up 
other important businesses and we are already short of 

time. So, the reply may be given today itself ... (Interruptions) 

SHRI PRABODH PANDA : Moreover, there Ie no 

quorum also ... (lntenuptJons) 

SHRI N.N. KRISHNADAS (Palghat) : Not only that, this 

Is a very serious matter. The hon. Minister should reply to 

this debate tomorrow, when the House would be in· full 

attendance ... (InterrUptions) 

MR. CHAIRMAN : Hon. Members, pIeaae take your 

seats. let .. hear the han. MInIIter. 

(Translation] 

Panch~ti Raj Minister Sir, Are you ready to give your 

reply tonvnorrow? If you do, it can be taken tommorrow? 

[Eng/ish) 

SHRI MANI SHANKAR AIYAR : Sir, I am a servant of 

the House and I would be happy to reply tomorrow if that 

be your direction. If I have to reply today, that be your 

direction, I would reply today ... (lntenuptions) 

[7iansllltlon} 

MR. CHAIRMAN: May I know .the "nee of the Hot,IIe? 

{Englllll} 

SEVERAL HON. MEMBERS : The reply to this debate 

may l'8 given tomorrow. 

SHRI C.K. CHANDRAPPAN (Trlchur) : It 18 a very 

Important IUbject. The reply to the debate could be taken 

up tomorrow. The whole House Is concerned; the Preea is 

concerned; and the whole country is concerned on this 

very important issue ... (lntenuption.) 

SHRI P.C~ THOMAS (Muvattupuzha) : Sir, let the reply 

of the hon. Minister be tomorrow ... (lnterruptlons) 

SHRI B.K. HANDIQUE : Sir, as I have already told you, 

we are hard-pressed for time. We have to transact 10 many 

businesses. Let the reply be today 1tseH ... (lntenuptions) I 

think, the hon. Minister would take more than an hour to 

reply to the debate. So, it would be very difficult to . 

accommodate tomorrow ... (lnterruptlons) 

SHRI PRABODH PANDA (Midnapore) Moreover, 

there Is no quorum also ... (lnterruptions) 

MR. CHAIRMAN : Let us take the sense of the House. 

mansllltion} May I know the sense of the House? 

[English} 

SHRI PRABODHPANDA (Mldnapore) : The ..".. of 
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the House Is that the hon. Minister should reply to this 

debate tomorrow ... (lnterruptions) 

MR. CHAIRMAN : All right. We would conclUde the 

diacussion today alid the reply would be tom~rrow. 

SHRI B.K. HANDIOUE : Tomorrow, we have to take up 

SLIPplementary Demands for Grants (RaUway) also 

.. . (Interruptlon,;) 

MR. CHAIRMAN: You may do it on some other day. 

I have given you the option. 

Yes, Mr. Radhakrishnan, you may continue your 

speech. 

(Interruptions) 

[Translation] 

SHRI REWATI RAMAN SINGH : Mr. Chairman Sir, 

please asl< the Hon'ble Parliamentary Affairs Minister to 

look at the Ruling Benches. NDA hu' walked out 

... (lnterruptions) 

MR. CHAIRMAN : Rewati Raman Singh jl, you are.a 

senior Member and you can 'understand the importance 

of this matter? 

{English] 

Mr. Radhakirhshnan, please try to conclude your 

speech. 

SHRI VARKALA RAOHAKRISHNAN : The Panchayats 

were not give powers to function as a unit of administration. 

Even the legislation that was made in the States did not 

give powersn . to the panchayats. 

Now, I remember whan I was the Pandlayat Preaident, 

the powers were not enough even for running the office 

because the State did not take any interest in the matter 

of giving powers and financial independence to the 

Pant:hayats.· . No traveling aHowilnce was given to the 

President. Hewss not allowed to travel from his'Panchayat 

to another place. There was no travefing allowance. We 

had to spend from our own pockets and go to the State's 

CapItal withoUt getting any TA. So, there was such a 
\ 

reckless condition of Panchayats in those days. 

I functioned there. The main duty of the Panchayat was 
to keep the sanitary conditions of the village intact. That 

was done perfectly well by the Panchayats. In spite of the 

fact that the Panchayat President was elected after heated 

contests In the elections, he has only a petitioning authority. 

I had to give petitions to the concerned Ministry or to the 
concerned Govemment official for getting redressal of a 

particular village's needs. The condition was deplorable. 

There was no definiteness about the elections. When 

the Ruling Party in a particular State was in favour of 

cont~ting the elections, then the local elections had taken 

place. Otherwise, if the political condition was not 

favourable, the Ruling Party would not conduct the elctions. 

So, to some e~ent, there were Panchayat Presidents who 

continued as such for nearly one quarter of a century. 

MR. CHAIRMAN: Please conclude. 

SHRI VARKALA RADHAKRISHNAN : This was the 
situation. Now, everybody, aU those concerned with 'Iocal 

admlnl$lratlon, feft the need to give more powers to the 

Panchayats, and that was agreed to. Fortunately, Shri RaJiv 

Gandhi took the initiative and we have the present three-

tier Panchayat system. 

18.07 hra. 

[MR. DEPUTY-SPEAKER in the Chllitj 

So, from my 'experience, I would aubmit that the 

Pancheyats should be given more powers. Now, it is a fact 

that some Govemments may come In power and they will 

take away the powers that were ~ed in the Panchayafs 

by the, prwlOU8 Governments. Take for example, in the 

case of development of Scheduled Caste and Scheduled 

Tribes, powers were given to the Panchayats. SUllHquently, 

1he' Govennent itIeIf, lOok the InIII8tMt II1d tOok bIIdc the 
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powers that were given to the Panchayata. So, considering 

all these aspects, political considerations should not weigh 

in the matter of Panchayat administration. That is our bitter 

experience. 

To prevent such an occurrence, I would suggest that 

there must be some legislation. Powers to the Panchayats 

must be given. If the Govemment Indulges In some 

activities, then what is the poeition? We had the people's 

programme but It was not functioning properly. The State 

Govemment was not prepared to divest the powers to the 
Panchayats. The Panchayata could not function as such. 

So, there must be a clear-cut Idea about the way In which 
. , 

the Panchayats will have to function. 

I think he has done a very commendable Job though 

it is a voluminous subJect ... (lnterruptions) Anyhow, the 
subject is voluminous. I congratulate Shri Manl Shankar 

Aiyar for having taken pain to review the whole situation 

and come with concrete proposals. Hie work will be a 

commendable one in the history of development of 

Panchayats in the nation. Shri Manl Shankar Alyar will be 

remembered for a long time to come for his strenuous 

activities and for his committed approach to the Panchayat 

administration. Though he was abruptly taken from another 

Portfolio and brought to this Ministry, he has done a very 

commendable job. 

MR. DEPUTY-SPEAKER : Please sit down. 

SHRI VAAKALA RADHAKRISHNAN : I appreciate him 

and I give him all encouragement. I will remember him 

always for having taken a laborious task for developing 

the Panchayati Raj institutions in the country. 

With these worda, I conclude. Thank you. 

MR. DEPUTY-SPEAKER : Shri L. Aajagopal to speak 

now. Pleue be brief as I have three more Members to 

speak. 

SHAI l. RAJAOOPAL (Vijayawada) : Thank you Mr. 

Deputy-Speaker, Sir, for giving me this opportunity. I will 

be very brief and I will complete in five minutes and not 

more than that. 

I would like to remember here the words of Mahatma 

Gandhiji - the cause of liberty becomes a mockery if the 

price to be paid is the wholesale destruction of those who 

are to enjoy this liberty. Mahatrriajl wanted the people's 

Govemment. That Is why we chose to have democracy 

wherein we have different forms of political systems and 

different fonna of govemance. We have Panchayats -

middle level Panchayats and district level Panchayats and 

then we have the State and then the Centre. All these 

various fonna of govemance should have the powers to 

function 80 that the adminiitratlon is taken to the doorsteps 

of the people. That is why we said democracy is for the 

people, by the people and of the people. But somewhere 

down the I/ne, it got changed. 'By the people' has become 

'buy the people'; 'for the people' became 'far the people' 

and 'of the people' became 'off the people'. So, we have 

been moving away from the people and the real 

aspirations of Mahatma Gandhljl have not been fulfilled. 

TNt_ the time when our former Prime Minister late 

~ GMdhijI realized that 85 per cent of the resources 

.. re getting waited; In fact, 85 per cent is being taken for 

the administrative COlta and only 15 per cent is reaching 

the doorItepl of the people In the villages. Then he looked 

at as to what were the real problems and he said - we 

need 10 decentral/ze 80 that the powetI are devolved and 

the Panchltyat system II empowered and the collection of 
fundi takes pIIIC8 there and the expenditure takes place 

there 80 that the real governance which Is more efficient 

and which Is not.complacent OM be had in India. That Is 

why late Rajlv Gandhlji amended the Constitution to bring 

In the Panchayatl Ra; Iystem and gave powers, gave teeth 

to the entire Panchayatt Raj system. 

Here, I would Uke to comment that in the last t)No-and-

a-half years of my public life, especially as a Member of 
Parliament when I have seen how the Panchayati Ra; 
~ WOItca. In fact. , am much honoured that our han. 
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MIn"'r II here. He came .u the way to Vljayllwada, to 
rrrt piltl8menlary CGnItituency where we held a Gtam 
flIJbM In a village, Parttala, on the OUIIIdrta cf VijayawadII 

where thouIandI of people came. The Panchayat 
PJ'IIidenI wu there. The Membera came. In filet, the han. 

MIn .... r wu shocked to find out that the Panchayatl 

ty8tem II a one-man system; the Membe .. are not taking 

part In the dilCUaiona, the agenda is not property 

c:IiIc&MMd etc. He found out that this Is the cue In moat 
cf the pIaceI .round this country. 

In filet, he gave v.luable luggeatlona as to how the 

PanchIIyata Ihould function. The han. Mlnlst.r can come 

once In a year or once In five y ..... But he cannot touch 

every Panchay.t. In fact, we have to .mpower and we have 

to give enough teeth in the legislation 10 that there Is 

proper mechanism where the powe .. are devolved not to 

the PI'8Iident alone, but to the Membe .. of the Panchayat 

and the Panchayat Iystem. 

LIkewiIe, at the middle level or at the district level, 
all cf them IhouId have enough powe... In fact, lome 

s..a.. have already given and transferred vartoua 

Depanmentl to the Panchayat Iystem. Stili there are many 

otherI who have not done It. Recently, the Government of 

Anethra PradeIh hal aigned an MoU with the han. Minister 

when t- visited in April, 2008 to tranafer immediately ten 

Departmentl to the Panchayat Raj Iystem; .nd In • phued 
manner, in the next two to three yea.. to transfer all the 

29 Departmentl to the Panchayat Raj system. 

Here, I would like to point out certain glaring d8fect1. 
I fweI that the Panchayat Raj system II only depending on 
the fundi to be allocated by the Eleventh FInance 

CommiIaion and the mources th.t they ralle locally. We 
will need a Iystem where .very Departmenrs every 

revenue coIIectilon hal to be shared by the P.nch.yat Raj 

Iystem right from village level to the int.rmedlate level .nd 

to the dietrIct level and then to the Stat. Government and 

then to the Central Government. All of them have to have 

a rwenue ahartng ball 10 that the money does not flow 
from the ground level all the way up to Delhi and then 

It Is ..... llocated from the top down the line. That i8 not 

the way we IhouId have It. W. should have • proper 

&yItem where It II possible that .11 funda .re collected and 

shared by various stages of P.nchayat system and they 

do not have to beg anybody for funds. They should have 

their own financial power, their own resourc.s to execute 

their programmes. 

Unless we empower them fin.ncially there is no point 

In h.ving the syatem. In fact, It is only for the like of power 

thai they are conteetlng .nd maintaining their poats. In 

tenne cf actual execution, the people Ittll look towards an 

MP or an MLA. When an MLA or an MP Cornel, he f .. 11 

that he will be gdtng lOme fundi. He wants the Chief 

Mlnleter to come beeauae he feels that if the Chief Mlnleter 

c:on'I8I he might give some fundi. 

Why Ihould they depend on anybodyl mercy, whether 

It Is the Prime Minister, Chief Minister or a Member of 

Parliament? They Ihould have • clear-cut line of ,"ources 

10 that they can h.ve the resources to fulfil their needs. 

Not only that, we .re seeing In West Bengal and other 

States how people are aglt.tlng whenever there Is land 

acqulaltlon for industries. V'I, we need to have industries 

also. apart from agriculture becau18 industry Is a value· 

addition to agriculture. Un,", Industry comes uP. we 
cannot have employment and we cannot have value-

addition to the agriculture produce. Once there Is revenue 

aharing by the panchayatl. the panchayata will come 

forward and .. y 'taka our land and put up industries here 

10 that we can have our ahare of revenue from the .... s 

tax, exeIM duty and Income tax'. This will ensure that they 

do not have to go anywhere or to anybody to have funda. 

Now, they think that It Is not the Indu8try which Is providing 

them fundi; they think It II the ChIef Minister and the Prime 

MinIIIer who II giving the fundi. In fact, we Ihould not have 

that proceu In our democracy. People should not be at 

the mercy of any leader or anybody el18. They .hould have 

their own might and their own mources - financial and 

otherwile allO - 10 that they can then create their own 
wortd 10 that they can live peacefully. 
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I hope that our hon. Minister will travel widely and 

cover most of the districts and States of this country and 

try to see, try to realise the real dream of late Rajiv (landhi 
and Mahatma Gandhi that Gram Panchayats are 

strengthened. Sampooma Swaraj is not possible without 

Gram Swaraj. 

[Translation) 

CHAUDHARY LAL SINGH (Udhampur) : Sir, with your 

permission I welcome the important discussion initiated by 

Shri Basudeb Acharya regarding Panchayati Raj System. 

I can say that the Panohayati Raj System is the most 

important in the count#)' as 'COmpared to the other Ministries 
and it is the only institution, which can get Justice delivered 
to anyone. Only Panchayati Raj System is the only 

yardstick 0; democracy at grass root level. 

India lives in villages and here Panchayats exist. The 

Panchayati Raj System exists not only today but it has 

been continuing for the last thousands of years. However, 

its names have changed from time to time. Thousands of 
years agto the villagers used to live in clans and tribes. 

Panchayats also existed at that time. There have been 
reforms in the Panchayati Raj System but with the change 

of times some evils have crept in the system along with 

the good things. Corruption and dishonesty have prevailed 

in the system which was absent earlier. 

Ear1ler, whatever cJevelopmental work used to be 
carried out, be it constructing a school building, pucca 

lanes or a room at a publIC place, It was all used to be 

done by the Panchayat itself. The maintenance of damaged 
lanes, management of potable water, water huts and big 

ponds or public 1)Iac.s, all these infrastructure were 
developed by the Panchayats who neither,· had 

Governmental support nor sufficient funds buttnere was 

a vision, truthfuln... andhonelty.tt is only a mailer of 
developing the vision. We have to think how villag •• couId 

be developed and how to create faith in democ;raov? 
Today, several schemee &reformulated and majorityot 

them have oaen completed but a large amount ot fund'it 

siphoned off 88 commission in these schemes and you 
cannot even Imagine about these sums. There·· are' 8DOs 

and BlWs in the villages but no one consults tbe Sarpanch, 

BLWis the secretary to Sarpanch but In ~Ctice.~the 
Sarpanch is secretary to BLW. Similar is the caae with the 

BOO and he is the secretary to the Block Oommittee,fWlth 

faith and expectation, Mahatmak Gandhi ji and subsequently 

Rajiv Gandhi ji have tried to expand it which isa very good 

thing. Hon. Minister is taking 8 kit of intel8stin'" and we 
expect a lot from him. It would be good if you strengthen 

the Panchayats with planning and honesty. It has been six 

months since itS election jin our area. Ear1ier ~I~ctlons',o 

one thousand Panehayats were not held. Irelections are 

not held and there are no Sarpanch, then how people 

would get justice? If there is any dispute with regard to 

the land, it goes to the Panchayat.· If there is a dispute 

between a mother-in-law and daughter-In-law: it goes: to 
the Pancha~at. If there is a dispute With regard to 'the 

ownership of a tree, it is resolved by the Panchayat. All 

sorts of disputes go to the Panchayat. I can assur~ that 

90 .per cent disputes of villages do not go to the courts. 
~ ~ ~ 

All these disputes are disposed off by the Panchayats. If 
~ . , 

there are no Sarpanch, then all these disputes will go to 

the courts. I would like to request that it be strengthened 

and the schemes meant for that purpose, whether they are 

centrally sponsored scheme or St~te sponsored, need to 

be paid full attention to. It has to be seen as to what is 

happening at the grass root level. If any one ~isits 

Sarpanch he offers tea to him. If any outsider visits, the 

village he enquires the house of Sarpanch. NamQardar 

and Sarpanch are the only important persons of village. 
The GoverAdment does not provide any honofariumto 

Sarpanch. Our State Government does not pay them 

anything. I am. temng the fact that Sarpanch does not ~t 

a singlEt penny. There . are Municipal ,Committees and 

notified areas. There all officials get salaries and 

hooorarium. ~rpanch does not Mt honoraril.(m ,beqwse 

he lives in .village and he is Simple and hejs servingJhe 

peGpUt of the. village. .... 1 would Ii~e to submit~.that .. ~ 

~ ehQIJId get at least Rs.6()OO.(- ~ honorari~.alld 
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the Panchl should also get Rs.1000l'- 10 that viHages 
shOuld develop properly. I would like to cite an example. 

When a file of NGO moves from Delhi. so many ottcla" 
taka' bribe, ... (interruptions) 

In the end, I would like to say that Sarpanch should 

be ~ntr:usted with full powers. Though it is said that all the 

schools, dispensaries or animal Husbandry department or 

Horticulture for th$t matter come under Panchayats but 

infact this, js not so. I would like to say that they must be 

entrusted with all powers. I thank you for giving me the 

0pp~flunlty .. I would .Iike to thank Mr. Mani Shankar Aiyer. 

He is working hard so that all the Panchayats could 

appreciate him. 

[English] 

MR. DEPUTY-SPEAKER : Next speaker is Shri K. 

Francis George. Please be brief while speaking on this 

issue, and try to conclude your speech within three-four 

minutes. 

SHRI K. FRANCIS GEORGE (Idukki) : Yes, Sir, I thank 

you very much for giving me this opportunity to speak on 

the issue -:- the mid-term review of the working of the 

Panchayati Raj institutions. There haVe been a lot of 

speakers to speak on this issue, and all of them have 

highlighted the problems that are being faced by the 

Pancha~ati Raj institutions in our country. 

There have been seven Round Table Conferences In 

whiCh the problems and prospects of wortcing of the 

Panchayati Raj institutions have been discussed thre8dbare. 

I am happy to note that the hon. Minister has taken so much 

interest in the working of our Panchayati Raj institutions. 

He had Visited our State and various other States also. Ht! 

had been to Kerala where Panchayati Raj institutions 

almost wOrk as a role model for the whole country. Kerala 

has been almost the first in the country to give power down 

to the District revel back in 1991. later on according to 

the 73rd and 74th Constitutional Amendments we had 

established the three-tier Parlchayatl Raj system and we 
have implemented the people's plan programme. 

The main thing i want to point out is that whichever 

party or coalition is in power, funds have to be provided 

to the Panehayati Raj institutions. At times we see that due 

to pOlitical considerations these institutions are starved of 

funds. It Is not enough that we equip them with 
administrative powers, we have to devolve funds also. We 

should ensure that every financial year, a certain quantum 

of funds automatically reach Panchayati Raj institutions. As 

of now th~t is not the case. F~nds are devolved according 

to the wbJm& and fancies of the State Govemment which 

is in power at a particular point of time. ThaI would not 

help in the efficient functioning of the Panchayati Raj 

Institutions. To reaRza the dream of Father of the Nation 

Mahatma Gandhiji and to achieve Gram Swara; it Is 

essential that we equip our Panchayati Raj institutions with 

powers and with ,enough funds. 

The Twelfth Finance Commission has recommended 

to grant RIil.20,OOO crore over a period of time to be 
released to the Panchayati Raj institutions all over the 

country. I .think the Central Government should ensure that 

each State Government, in every financial year transfers 

these funds without fail to the three-tier Panchayati Raj 

system, Then only these institutions can function. Then only 

the aspirations of people at the grassroots' level can be 

realized through these Panchayati Raj institutions. 

In a country like ours with over 100 crore people. it 

Is only through thePanchayati Raj InstiMlons, the local 

self Governments, that we can fulfill the basic needs of our 

people. So, to equip these institutions should be the main 

criterion, whoever fs in 'power. In our system, parties or 

coalitions change every five years. These efections are not 

held. simultaneously. So, If the majority of the Panchayati 

Raj institutions' are being urled by a particular party or a 

coalition, in many States we find that when the 

administration changes at the State level these institutions 

are starved of funds. The Central Government should 

ensure that· this practice should stop forthwith. 

I would like to point out' that ~rping to the decisions 

that have been· taken in the National Development Council 
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we should further equip these Institutions. We are now 

having the Mid-Term Review. We should further equip 

theae Institutions to realize the goal of Gram Swa"'; in our 

country. 

[Translation} 

MR. DEPUTY SPEAKER : Hon. Member may lay their 

speeches on the table of the Hou18, It will be deemed u 

the part of the proceedings. 

SHRIDAHYABHAIVAlLABHBHAIAATEl(Damenand 

Diu) : Mr. Deputy SpRaker, Sir, I come from the UT of Daman 

an~ Diu. We were under the Nle of the Portugue18 for 450 

years and got independence on 19 December, 1961, after 

14 years of India's independence. After our Independence 

Goa, Daman and Diu were together. We did not get any 

grant for the Pandhayats we used to run. We got separated 

from Goa in 1987 when Goa got statehood. After that our 

Panchayat started getting some benefits. '1Wenty-nlne 

subjects were given to Panchayts In accordance with the 

amendment of 1973-1974 but the due powers were not 

given. District Panchayats were constituted after 1994 and 

after the enforcement of the Panchayatl Raj a few powers 
have been devolved to them. But Panchayatl Raj can not 

be run 88 per the powers devolved to them u they do 

not have enough funds. A Commission of Finance Ministry 

had visited the Union Territory in 1995-1996. From that 

time, SilV88S8 and Daman together give RS.18ven 

thousand crores to the Govemment, out of which 28 per 

cent was promised to be paid back for development of the 

Union Territory. But the said amount Is not paid till date. 

We are carrying on with the grant of Rs. three lakhs paid 

to each Panchayat per year. E.rler, we used to get cent 

percent matching grants against the houH tax recovery 

but now thIa grant hu been dIacontInuec1 Merely three 

lakh rupeft .... given to ua now • daY' which' II not 
enough to undertake even small worka and we c.nnot run 

the Panchayats. I would like to detMnd that the powers 
of the P.nchayats mUlt be enhanced. Out of 29 IubjectI 

the primary education has been clused u 104 but in our 
adjoining State Gujarat and UT of SiIv.... thII number 

.107. I would like to submit that 107 ctus roome' needI 
to be given for primary education. Before the Amendment 
of 1994 we were able to carryout our responIibIlity with 
the grants after genlng matching grants. But now It hal 
become difficult. When district Panchayats were conttItuted 

they were given a few' ~rs but full powers were not 
granted to them becaUM the lAS oHtcers poeted there do 

not want to h.nd over the powers to Panchayati Raj 

Institutions because they do not want to looN theM 
powers. I would like to submit that full powers mull be 
given to Panchayats and district P.nchayats. 

Mr. Deputy Speaker, Sir, we have lubmltted a written 
request for creation of 44 posts. But, till date permInIon 
for their c;-eation have not been granted. I would like to 
request th.t the said posts may be created at the earhlt. 
With theM worlds, I conclude my speech. 

[EngllMI} 

·SHRI S.K. KHARVENTHAN (Palenl) : Sir, the 
P.nchayats and Municipalities have exilted for long In this 
country. But unfortunately theee institutions W8nt not able 

to function satlafactorily for any length of time after they 

stood auperceded. Mahatma Gandhi loved Panchayatl ~ 

Inltltutlons and upon the views of Gandhijl article 40 wu 
Included in our Constitution under the non-enforceabIe 
part IV on the Directive State Princlplea of State Poley. It 

IIid that the State ah." take stepa to organize viIIagI 

panchay.ts and endow them with nec .... ry authority "to 

function as units of salf Govemment". No attentlon wu paid 

to article 40 until late Prime Minister R.jIv GandhI took 
I8riouI interat and initiative to bring forward a conItItuIIonaI 
amendment. It wu however oppoud on the groundl of 
Its being an effort to rHCh the Panchayats clrectIy, by 

pI88ing the Stat... The MI8I'Idment finally becMIe a 
reality during Narulmha Reo', time. The -..nty-thlrd and 
aeventy-fourth conatItutionaI amendmenII hav. made 
some protection to P.nchay.ts and Munlclpalttiea. In .wry 

*The epeech WM I8Id on the T_ 
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State • three tier system Is envisaged area (i) Panchayata 

cannot remain superceded for long (II) AU Panchayata 

aeata would be rwerved for women, scheduled cutes and 

echeduIed tribea (iii) there shall be fixed five year tenn for 
aft panchayatl. They shan have their own budget, power 
of taxation have their own budget, and list of itema in their 

jurisdiction. 

In our country there are 2,33669 Gram PanchayalB. 

Elected repreHntatives for Gram Panchayats are 

SC .. 493255 (18.90/0) 

ST = 319701 (12.3%) 

Women = 9n298 (37.5%) 

General = 1795852 

Panchayat Samltl : 

Total .. 6085 

SC = 33123 (21.2%) 

ST =- 11598 (7.4%) 

Women .. 68347 (37.4%) 

General = 111239 

lila Parishad : 

Total = 534 

SC .. 2n4 (18.3%) 

ST .. 1680 (11.1%) 

Women .. 6785 (38.2%) 

General = 10684 

The ConstItutIon of India Article 243G envlaagea the 
powers, aulhortty and raponalbilttiea of Panchayatll. 

Eleventh Schedule under ArtIcle 2439 explains 29 matters 

... llated for Panchayall. 

1. 

2. 

3. 

4. 

Agriculture, including agricultural extension 

Land Empowennent, implementation 01 land 
reforms, land consolidation <.Ind soil 

conservation. 

Minor irrigation, water management and water 

shed development 

Animal husbandry, dairying and poultry 

6. Social forestry and fann forestry 

7. Minor Forest Produce 

8. Small scale induatrlea, Including food processing 

Industries 

9. Khadi, village and cottage industries 

10. Rural housing 

11. Drinking water 

12. Fuel and fodder 

13. Roads, bridges, ferries and other means 01 

communication 

14. Rural Electrification including distribution 01 

etectricity 

15. Non-conventional energy sources 

18. Powr1y alleviation programme 

17. Educallon Including primary and secondary 

schools 

18. Technical training and vocational education 

19. Adun and non formal education 

20. Librari .. 

21. Me .... and Firs 
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22. Health and sanitation including hospitals, 

primary health centres and dl8pensaries 

23. Family Welfare 

24. Women and child development 

-
25. Cultural activities 

26. Social welfare. including welfare of the 

handicapped and mentally retarded 

27. Welfare of the weaker sections and in parti-

cular of the scheduled castes and cheduled 

tribes 

28. Ptlblic distribution system 

29. Maintenance of community assets 

Out of above 29 matters, only few were allotted to 

Panchayats throughout the country. Most of the States are 

not ready to delegate these powers to Panchayats. 

According to the Interim Report in Tamil. Nadu only 

rural roads, water supply, sanitation and rural housing 

schemes are allotted to Panchayats and remaining 

25 matters are in paper only. The conditions of Gram 

Panchayats are very poor. Panchayat Presidents have 

to spend their own money to go to collectorate even 
for official work since no traveling allowance Is paid to 

them. The Panchayats are not having power and 

not having any fund. Throughout the country 977298 
women are occupied 8S elected representatives in 

village panchayats but none of them are having fund to 

implement any scheme. They are all begging the MPs and 

MlAa to get fund for the implementation of schemes. Union 

of India has to direct the all State Governments to 

implements aU 29 matters. (i) "The Land development, 

implementation of land reforms. land consolidation and soil 

conservation. 

(2) Minor irrigation, water management and 

watershed development are in the hands of Agricultural 

Engineering Department and Districts .. Rural Development 

Agency. My Dlndigul District is Included as one of·.the 

Backward District in this country and implemented (RSYV) 

Scheme and aHofted in crores. A huge amount was 
allocated for the above two schemes. But total amount is 

8wailowed by Agricultural Engineering Official and other 

offIcials. If these schemes were implemented . through 

panchayats certainly the benefits could have reached the 

poor masses. 

Morover in 3 tier system the Chairperson to be elected 

directly by the public or otherwise it will leads to more 

corruption in thill system. Once again I urge upon the 

Government of India to allocate sufficient funds for 

panchayats and the same may be sent to Panchayats 

Presidents directly. 

In the same manner the Town Panchayats and 

Municipalities are also not able to implement any schemes 

due to financial crunches. Government of India has to 

earmark certain fund for town panchayats and municipalities. 

Their position is worst than the Gram Panchayats. They are 

not able to maintain even street lights, public toilets, roads 

and sanitation. Most of the town panchayats and 

muniCipalities are not having sufficient staffs. They are not 

having even scavengers. Unless this situation is changed 

the representative, of the local bodies cal'!not walk in the 

street. We give namesake power but actual power is not 

given. 

Our Hon'ble Panchayat Raj Minister Shri Mani 

Shanker Ayer had toured throughout the country and he 

is well awae of all these things. Hence I humbly request 

him to take suitable steps for the successful implementation 

of RaJjy's Dream. 

Furthermore, I want to thank our Hon'ble Prime 

Minister and Madam Soniaji to form separate Ministry for 

Panchayat Raj. The Ministry came into existonce on 

27.6.04. Within 30 minutes our Hon'bleMirlister, Shri 

Mani Shanker Ayer tOUled throughout the country and 

mel the .elected representatives of Panchayat Raj 

Institutions and submitted this Interim Report. It is a 
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highly . appreciable· task undertaUft· by our \ Hon'ble 
Minister Sbd< Mani Shankar Ayer ,and his team. I 1m 

thanking them. 

Once again I am reiterating the vision of Mahama;i. 
" 

·Poorna Swaraj through Gram Swaraj" 

[Translation} 

*DR. ARVIND SHARMA (Kamal) :' Sir. the UPA 

Government, Shrlmati Sonia" Gandhi and all the '.'. anted 

parties under the leadership of the Hon. Prime Minister Dr. 

~ Manmohan Singh are all fully committed towards realizing 

the dream, of strengthening the defllocr~tic system .as 

envisaged by Mahatma Gandhi ji, Indira Gandhi ji ~d Late 
Shri Rajiv Gandhi ji. Today, our Govemment, js making full 

efforts to fulfill the dream of the 3 tier system of Panchayati 

Raj as envisaged by late Rajiv GandhL Panchayats are 

being empowered more and more at the village level. All 

the block commities at block level and all the Zila 

Parishads at the district level and other cooperatives 

committes are being more and more empowered to 

facilitate development in each corner of the country. The 

spirit of India lies in villagea,80 per cent of it&population 

lives in villages. The Government should take folloWini, 

effective measures to strengthen the system of Panchayati 

Raj. 

DEVELOPMENT OF EDUCATION : The St8te and 

the Union Govemment should' allocate maxfinum 

funds to Panchayats In all the ~lIIages and open 

Govemments schools In all the villages so that the poor 

youth could acquire edUcation and priority' should 

be given to the youths in jobs who have taken 

education in Govemment schools on the lines of Haryana 

Government. 

HEALTH AND HYGIENE : The Union and State 

Governmen~s should organize medical camps in vi,"ages 

so that' the poor could get first aid medical treatment .In 
, 

*The epeech was laid on ,!he T4IbIe 

the8e finst.aid canters and by promoting health programmes 

the educated youths there ahouldbe .... rted trainiAg ,on 

heaIIh , . .and hygiene programmes like pulae· polio should 

be promoted··a"d trained A.N.M and 'ataffnurses· 'Should 
beappoinladin . viAagee. 

.' I\AM,NGE~ENT- FOR ,DRI~I~G WATES ThQse 

days there is shortage of pure drinkil:lg water jn the cC4!ntry 

and first of all the Government through various schemes 

shOuld· make amangementa for the availability of drinking 

water In all the 'vllfallH and towns. 

INDIRA AWAS YOJANA : Under thia,'4Cheme th~ 

funds allocated to the poor should be increased from 

RS.1S,OOO to 20,000 so that the benefits of the ~ 

could aCC;:n,Je to the poor women and people living below 
poverty; -i~n~:" .,;.,~:,J " 

SULABH TOILETS: The Goveml'i'Mntsllould make 

arrangements for more and more Sulanh \bIlets' Itt all' 
the villages and clusters of the city so that the women do 
not ' ha~~ . to'·' go to jU~S t~ relieve th~~elves, 

. . ~ .. . : . . .. : .' '. : ; - . ~, : 

Approximately 14 villages have been declared clean under 
"., . ',. \ . 

this program"".,in Panlpat~1ty of .",y Parliamentary 
constituency. 

MEETINGS UNDER PANCHAYATI RAJ : The district 
" .. j. " 

administration should convene monthly meetings of all 
,'.' ;'" '" " . 

elected Panch, Sarpanch and Membe,. of all the villages 
• ~,- j" ", • ~/ .' . r" -. " ,;,;. 

at blOC?k and dlatric;t I,evel and should implement welfere 

programmes after preparing a liSt. Public Grievances 
>' , 

Aedressal Committees and District Mpnitoring and Vigilance 
. " ~ 

CQmlTlittees sh~uld. be _empo~ered. more 110 that the 

achievements of the. Govetr;lmer:'lt could bEt .. prepagated to 

the masses. 

SETTING UP OF SMALL SCALE INDUSTRIES : The 
. , ' ", . - '.(' 

Government should allocate more funds for setting up 

small scale and cottage industries for educated youths and 

women in all the 'vlliages and they shoUld be 'imparted 

training from time to time 80 that they can beGome self 

relian~, Th~ pl8dhan Marltri Swar~ar Yojana shoulq be 

promQ~A1O"', .~wly. 
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ENCOURAGEMENT 10 SPORTS : The Government 
IhouId corwtruct aportI ItadIum at block Mel dIItrict level 
8nd orgIIf1Ize tournamenll for encourIIgIng aportI petWOI_ 

from time to time Md the Government IhouId aIIocMI 
maximum fundi for the development 01 aportIlO that the 
sports p8I"IOn8 do not have to face. financial burden. 

Anangement for trained co.cheI IhouId be made for 
Imparting nin6ng of IPOI1I 01 a. 1dndI. 

ThereIore, through you. Sir. I rwque8t the Hon'ble 
MInIster, Government India that Panchayati Raj IhouId be 
Implemented fully 10 that the Democratic SyMIm could be 
more 8INngthened. 

(EngllMJ 

SHRI A. V. BELLARMIN (NagercoiI) : Flret of all. I thank 
the hon. MmI8ter of Panchayall Raj for aubmIltlug the report 

on MId-Term Review and AppraIuI 8nd initialing a healthy 

dIIctaeIon on thIe. 

The obtecIIve II to ..... tglhen the Panchayatl Raj 
InItItutionI to enable them to emttrge • inItIIutionI 01 .... 
govamanca for planning and Implementation of 
programrt'* for aoonomic .... eIopment and eociaJ juItIoa, 
u anvilionad In the ConatIluIion. 

Several roundI of Round Tabla COII"renceI and 
apprIiIaII held on the IUbjact to revtaw the actIvItieI to 
..... the level 01 ~ of the IaIgaII reveal 
certain facia which are not up to the upactationa. It II alia 
varying from State to S ..... The S ..... IhouId be urged 

to ensure epeady devoIuIIon of fundi. functIonI and 
functIonariel to empower the Gt8m SabIJa. The report of 
KtuaI Implementation 01 programn'* and projectI 

anvllaged under varioul n.nI development ~ ..... 
UI a IIld ..... The ...... Ib1cI monitoring and vtgIIance at 
Central, SIMI and DIIlrtct lavell, Mel If pcMIII!Ia at the 

block IaveII too, with the InvoIwment of people" 
. ,.",..~ alone can help .... the 1IIuation. 

Eannartdng aqlMl and IUfftdant quanUn of fundi by 
.. the .... to ...,.r the panchayata ftnancIaIIy wII 

go a long way In ~ the obfac:tMI. Many Statae are 

allotting rnNgr8 fundi for the panchay.... Adequate 

powe,. are not devolved to them and the functions are 

not defined clearly. All theM Incongruent actIona of varioua 

State Govemrnentl wiH not help strengthen the PlnchlYlti 

Raj InItItutionI system. 

The Indirect mode of electing the Chairpersons of the 

local bodIea is paving a way for numerous bottlenecks and 

unhHIthy precticeI. Our experience in Tamil Nldu in the 
local body eIectionI held recenliy bore testimony to this. 

A IUitabIa IMChaniIm therefore, should be evolved to 
IIYOId IUCh undeIirabIe lituatlona In future. 

So, the Government Ia requested to ensure equal and 

IUfIIciant allotment of fundi and devolution of powe,. by 

.. the State Govemments to the local bodies to enable 

them to strengthen their Idmlnistrative pl'OWftl for 

aa.Inmant ot the objectives envllioned by our great 

leadel'l and enahrtned In our Constitution. 

{Engb/IJ 

MR. DEPUTY·SPEAKER : The dlacUlllon on this is 

over "..,..fIon11f the Hon. Membe,. agrn we now take 
up Zero hour. 

SEVERAL HON. MEMBeRS : Ves Sir . 

SHRI P.C. THOMAS (Muvattupuzha) : Sir, attacks on 

journalilll a .. becoming very common nowadays. Recenliy, 

Ibout two eIIY' back, a very .. nlor journalist of 2S.30 

yearI ltandlng had bean attacked. He belongs to my 

conatItuency. but works in Oethi. He had been working 

with The TImN 01 I~, The Indian Express and some 

of the other major papers. Now, he is working as the 
ChIef of Bureau in ZHVan TV, which is a Malayalam 

Channel. 

"TWo dIyI blick, he along with camera man, wa. 

c:orMtg bIIck to the Bureau after covering some official 
work, when he wu attacked by a p81"1On who Is known 
to him and two other goonda. .... hu been very brutaHy 



517 ~ JwtIt:e (Ca,. and AGRAHAVANA 13, 1928 (Saka) 
Protection of ChIIdten) 

518 Amendment Sin, 2005 

attacked and he hal been hoIpItaIIzed. I undemand that 

he hal given a atatement In the hoIpitaI, but no case hal 
been regiIt8red. I aIIO underand that IOm8how the 

pertOnI who had attIIcked him are being IIIfeguarded by 

101M ~ upa. We find that IUCh IncIdentI are 
hIIppenIng again and agIIIn. So, journalilta In gene,., and 

In thiI CMe particularly, are f8ctng very eertoua probIemI. 

I, therefore. urge upon the Govemment to take eerioul 
KtIon In IUCh CMeI generally and 8Ip8Cidy In thiI cue 
immediately. ThMk you. 

SHRI K. FRANCIS GEORGE (lduIdd) : Sir. I would like 
to auociate with what he Ald. 

MR. DEPUTY-SPEAKER : Shri FrMCiI George II 

8IIowed to MIOCiate hlnwelf with thII laue. 

SHRI VARKALA RADHAKRISHNAN (ChirayinkII) : I 

would like to draw the attention of the Union Government 
to the ...... provIIionI In the Army Act ......... the 
Prime Mlnl".r .... a deaIarMion that the provIIionI will 
be wIIhchwn .. far .. ManIpur II concerned. There .re 
human right vioIationI In that State and the law and order 
IIuaIIon aIIo had gone from bad to WOIH. 

ConIkIering all theN upecta. eepecI"ly In the 
Inte ..... of democracy and maintaining human rightI. It II 
only just and proper that the epeciaI proviIIonI with regard 

to MMipur State In the Amrt Act be withdrawn and IUitabIe 
amendmelltl may be brought before the Hcue without 
deIIIy during thII SeIIion 1IMIf. Thll II a mailer of urgent 

public ImpoItance and the nation Itk.olf hal taken note of 
the Iituation. While aIIOCiating our fHlingl with the 
IHIIngI of the people of Manlpur. I would lay that Ihie 

draconian law nut be changed. 

CHAUDHARY LAl SINGH (UcIwnpur) : Mr. Deputy 
Sp ... , Sir. with your perml •• 1on I would like to chw the 
atIentIon of the HoUle ..... an urgent matter. There 
have been mIIant IIItIICIca In our State for the Iaet eeveraI 

~ and • II billeved that theN will c:onIInuI. Winterl 

have come now. The snowfall has also begun. The army 
deployed on the higher reaches Itart coming down. The 
higher reaches become insecured when the army goes 
down. That II why militant attacks and loot take place there. 

Mr. Deputy Speaker. Sir. in my constituency people met 
me a few days back and told me that the army is shifting 
down. The militants are afraid to go there when the army 

II on the higher reaches because of which our villages 
are eecured. This is an Issue of the Government of India. 
Although the armv remalne In Siachen and It il replete with 
arrangementI yet there have been some attacks recently. 
Rm W8I In Kulhan followed by the one In Duddu 
VaNntgarh. prior to that It took place In Prankot. Earlier 
when Shri L.K. Advanl was Deputy Prime Minister and 

MInIIter of Home Aftall'l the Government had given this 
BllUranc8. Madam Sonia .al80 visited that place and gave 
UlUranc8 of providing connectivity but It haa not aince 

been fulfilled. When Dudu Vaaantgarh and Kulhan were 
atIIIcUd limllar aaaurancee were given but It is regretted 
that the Govemment or be It any other State agency step 

back from their words. It Is requested that the condition of 

village Defence CommItt ... II very bad, they do not have 
oolform. IhoM and aophi8tIcated weaponl. I demand that 
the Govemment should take action to protect them 80 that 
they could be .. ved from the attack of militants. 

SHRI MOHO. TAHIR (Sultanpur) : Mr. Deputy Speaker 

Sir. I thank you for providing me an opportunity to apeak. 
I was made the Chairman of the Vigilance and Monitoring 
CommIttee of 8ultanpur district on seniority baais. I have 
conducted the meetings aa per rules and have been 
regularly sending Ita report to the oHicer. I waa briefed by 

my oIftcera that the Hl'lt meeting of the district vigilance and 
monitoring cornmItt .. with· the DIatrict Magistrate 8M'"'tl 
KaminI Chauhan under my Chairmanship W88 convened 
on 15.07.06 .... r Ita constitution. Thereafter the second 
rnNIIng WeI convened 4-5 times and the propoaaJ waa 

eent to the dIItrIct admIniltration. The State and the district 
admiI .... lll1jon In connivance kept on postponing the 
rneetillg. When the meeting W88 to be convened in 2006 
and I rMChed Sultanpur. It wu poatponed even before I 
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could reach the venue. Thereafter we reviewed the meeting 

with the then District Magistrate Shrimati Veena Kumari and 

all the Members under my chairmanship on 10.06.06. 

Besides the development workds at the grass root level 

were also reviewed. I regret to state that I have been 

removed from the above-mentioned office and Shri Rahul 
Gandhi has been appointed the Chairman of that 

committee in my place. It is against the guidelines of 

Government of India. This has been a move against me 

since I am a !3ahujan Samaj Party Member. Mr. Deputy 
Speaker, Sir, It is your duty to give us protection. I want 

you to look. iCllO this incident and give dir~Qs lQ Jhei ' 
Government of India. to. restore my office. ~ i. 

{English] 

MR. DEPUTY SPEAKER: The HouS$Qands adjpurned· 
to meet again at 11 a.m. on 5t/:!; Oecember, 2006. 

18.45 hr.. 

The Lok Sabha then adjoumed till Eleven of 

the Clock on Tuesday December 5, 20061. ", 
Agrahayana 14, 1928 (Saka) 
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117. Shri Suklabaidya, Lalit Mohan 1754, 1771 

118. Shri Suman, Ramji Lal 1762 

119. Shri Thomes, P.C. 1763 

120. Shri .Thummar. V.K. 1754, 1n4 

121. Shri Thupstan, Chhewang 1698 

122. Shrl Tripathy, Braja Kishore 1752, 1796, 1807, 1810. 1837 

123. Shri Vallabhaneni, Balashowry 1727, 1826 

124. Shri Veerendrakumar, M.P. 1741, 1787 
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125. Shri Verma, Ravi Prakash 1747, 1754, 1793, 1804 

126. Shri Vijayashankar, C.H. 1813 

127. Shri Yadav, Anjan Kumar M. 1712, 1738, 1822 

128. Shri Yadav, Baleshwar 1811 

129. Shri Yadav, Giridhari 1815, 1820 

130. Shri Yadav, Kailash Nattf Singh 1782, 1812, 1832 

131. Shri Yadav, Ram Kripal '811. 1828 

132. Shri Yerrannaidu, Kinjarapu '811.~~ 
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Ministry-wise Index to Starred Questions 

Agriculture 164, 165, 166, 173, 176 

Chemicals and Fertilizers 177 

Consumer Affairs, Food and Public Distribution 174, 178, 179 

Environment and Forests 167, 168, 170, 171, 180 

Information and Broadcasting 

Labour and Employment 162, 163, 172, 175 

Parliamentary Affairs 

Steel 

Water Resources 169, 181. 

Ministry-wise Index to Unstamld Questions 

Agriculture 

Chemicals and Fertilizers 

Consumer Affaira, Food and Public Distribution. 

Environment and Forests 

1666, 1667, 1674, 1675, 1677, 1680, 1682, 
1688, 1690, 1691, 1692, 1698, 1700, 1703, 
1704, 1705, 1710, 1713, 1715, 1716, 1718, 
1720, 1723, 1725, 1737, 1758, 1762, 1764, 
1765, 1769, 1772, 1775, 1776, 1778, 1780, 
1781, 1784, '1787, 1796, 1799, 1816, 1817, 
1821, 1825, 1827, 1828, 1832, 1833, 1836, 
1837 

1672, 1673, 1676, 1681, 1693, 1694, 1734, 
1789, 1797, 1800, 1819 

1671, 1696, 1697, 1702, 1719, 1730, 1732, 
1735, 1739, 1740, 1755, 1759, 1768, 1771, 
1773, 1786, 1790, 1794, 1803, 1812, 1813, 
1814, 1818, 1820, 1822, 1823, 1824, 1826, 
1829, 1830, 1831 

1684, 1685, 1686, 1687, 1689, 1706, 1707, 
1714, 1726, 1728, 1731, 1741, 1746, 1747, 
1748, 1752, 1753, 1754, 1756, 1761, 1763, 
1777, 1779, 1783, 1788, 1798, 1801, 1805, 
1815, 1834, 1835 
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Information and Broadcasting 

Labour and Employment 

Par1iarnentary Affairs 

Steel 

Water Resources 
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1670, 1678, 1679, 1683, 1711, 1712, 1736, 
1738, 1745, 1750, 1766, 1nO, 1n4, 1785, 
1795, 1806, 1810 

1665, 1669, 1695, 1709, 1722, 1729, 1742, 
1743, 1751, 1782, 1791, 1807, 1808, 1809 

1668, 1724, 1727, 1744, 1749, 1792, 1802, 
1804 

1699, 1701, 1708, 1717, 1721, 1733, 1757, 
1760, 1767, 1793, 1811 
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LIVE TELECAST OF PROCEEDINGS OF LOK SABHA 

Lak Sabha proceedings are being telecast live on the dedicated channel of Doordarshan. viz. DO-LoW Sabha. Live 
telecast begins at 11 A.M. on. everyday the Lok Sabha sits. till the adjoumment of the House. 

LOK SABHA DEBATES ON SALE 

Printed copies of Lok Sabha Debates of English and Hindi Versions and other Pirliamentary Publications are available 
for sale at the Sales Counter. Parliament House. New Delhi-110001. 
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